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L O K  S A B H A  D E B A T E S

LOK SABHA

Friday, August 4, 1989/Sravana 13, 1911 
{Saka)

The Lok Sabha mot at Eleven of the Clock 

[MR SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]

NRI Investments

*263 SHRI G S. BASAVARAJU- Will 
the Minister of the FINANCE be pleased to 
state:

(a) whether the progress of invest-
ments by non-resident Indians in the country 
has been encquragmg,

(b) if not, the reasons therefor9

(c) whether Union Government pio- 
pose to provide further concessions in this 
regard; and

(d) if so, the details thereof and to what 
extent this will be popularised7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALERIO): (a) Yes, Sir.

(b) Does not arise.

(c) and (d). The existing schemes, rules 
and regulations regarding NRI investments

are continuously under review and suitable 
changes are made where necessary.

SHRI G.S. BASAVARAJU: Sir, the 
M inister has not given proper answer to  my 
question. NRI people are very eager to in-
vest their foreign money in different schem es 
in India, especially in e lectronics industry, as 
it is coming up very fast in this country. In this 
connection may I know from hon. M inister 
how many NRI people have invested money 
and how much amount has been invested in 
this country, in different fie lds?

SHRI EDUARDO FALEIRO: I w ill tell 
the hon. Member, with your perm ission, how 
much money has been invested in th is coun-
try. Bank deposits which w ereon 31 st March, 
1983 Rs. 1,866.04 crores have risen by 31 st 
March, 1989 to Rs. 13,971 crores. So, there 
has been this much of increase of Rs. 1,866 
crores to Rs. 13,971 crores in bank deposits 
alone. Then there have been also invest-
ments in different other headings, like in-
vestm ent on repatriation basis, direct invest-
ment on non-repatriation basis, portfoio in-
vestment, deposit tn Indian com panies etc., 
in addition to different deposits which consti-
tute the majority of inflow of money. All this 
has been an increase of inflow from the NRI.

SHRI G.S. BASAVARAJU: My second 
supplementary is about the existing scheme, 
the rules and regulations of which we do not 
know. I would request the hon. M m isterto lay 
down the rules and regulations on the Table 
of the House. I would like to know how many 
proposals have been received uptil now out 
of which, how many applications are pend-
ing and whether the G overnm ent has been 
giving direction that they will have to invest 
their amount only in the non-industrial areas 
and, tf so, how many applications are re -
ceived from Karnataka.
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SHRI EDUARDO FALEIRO: This infor-
mation does not arise directly from the ques-
tion. I do not have it at the moment.

SHRI G.M. BANATW ALLA: Can the 
hon. M inister enlighten the House as to from 
which countries we are having most of the 
investment from NRI? Can the hon. M inister 
tell me the first three or four countries where 
non-resident Indians in those countries are 
leading in the fie ld of making investments? 
Can the hon. M inister also enlighten us what 
is the volume of the contribution made by the 
Keralites abroad or, if he does not have that 
figure, whether he will collect it and give it?

SHRI EDUARDO FALEIRO: It is not 
possible. We do not maintain this type of 
records for Keralites abroad and others. All 
Indians are there. I would like to say some-
thing that may enlighten the hon. Member 
because I have been-recently to the Gulf 
countries. I was in Bahrein some time back 
and NRIs from the Gulf countries have con-
tributed substantially.

[ Translation]

Railway Schemes in Bihar

*264 SHRIMATI MANORAMA SINGH: 
Will the M inisterof RAILWAYS be pleased to 
state:

(a) the details of the railway schemes 
pending in Bihar and since when;

(b) the steps being taken by Govern-
ment to undertake these schemes; and

(c) the time by which these will be 
completed ?

THE MINISTER OF STATE OF THE 
M IN IS T R Y  OF R A ILW A Y S  (S H R I 
MADHAVRAO SCINDIA): (a )to (c). A state- 
msnt is given below.

STATEMENT

Construction of Chhitauni-Bagaha rail 
imk and conve rs ion  of S am astipu r-

Darbhanga MG and BG, approved in 1974- 
75 are pending.

As regards Chhitauni-Bagaha, the State 
Governm ents of U.P. and Bihar have been 
requested to indicate their w illingness to 
bear the ir share of cost of project.

In the case of Sam astipur-Darbhanga, 
a survey carried out for a parallel BG line has 
shown it to be not viable financially.

SHRIMATI M ANORAM A SINGH: Mr. 
Speaker, Sir, our hon. M inister is a very 
efficient Minister. In his Budget speech he 
stated that by the end of this century the rest 
of the 2 thousand steam locomotives would 
be replaced by diesel and electric engines. 
There has been a loco shed at Jhajha in my 
constituency for the last one hundred years. 
The engines of the west bound trains from 
Calcutta are changed there. Four thousand 
employees are employed in that loco shed.
I would like to ask the hon. Minister whether

•
any scheme has been formulated to convert 
the said loco shed into diesel or electric shed 
in case the steam engines are totally w ith-
drawn from the Railways. If this is not done, 
the future of those labourers will be dark. I 
would like to know whether any scheme for 
such a loco-shed has been included in the 
ensuing Five Year Plan.

SHRI MADHAVRAO SCINDIA: This 
question is related mainly to  the important 
railway schemes. So far as steam engines 
are concerned, they were to be withdrawn 
from the Indian Railway System by 2013 
A.D. Now it has been decided to do the same 
by the year 1995. A few steam engines will 
still remain after that for small jobs. But 
steam engines will be replaced by the year 
1995. W hen 4 to 5 hundred steam engines 
are being replaced every year, loco sheds 
are bound to be closed. Regarding the ques-
tion of the hon. Mem ber about that particular 
place, I would like to say thatthe hon. Member 
would be apprised of the position as soon as 
information is received about it.

SHRIMATI MANORAMA SINGH: My 
other supplementary is regarding the long
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standing demand of providing railway facili-
ties in Bhagalpur Lalmatia Coal-field area. 
This demand is out standing since 1953. 
When Shri Kedar Pandey was holding this 
portfolio, this demand was again made and 
surveys were also carried. I would like to ask 
the hon. Minister whether any provision is to 
be made for it in the next plan?

SHRI M ADHAVRAO  SCINDIA: No
provision has been made so far.

SHRI KRISHNA PRATAP SINGH: Mr. 
Speaker, Sir, the hon. Prime M inster re-
cently visited Patna where he made some 
announcem ent about a num ber of important 
schemes. I would like to know from the hon. 
M inister whether the Ministry of Railways is 
aware of the approval to the gauge conver-
sion of Narkatiaganj railway line given by the 
hon. Prime M inister in his public meeting 
held at Gandhi Maidan, Patna. Is this being 
given serious consideration and is this going 
to be included in the Eioghth Five Year P lan9

SHRI MADHAVRAO SCINDIA: Mr.
Speaker, Sir, a survey is being conducted for 
Narkatiaganj gauge conversion so that an 
estimate of the expenditure to be incurred 
could be made. This task is being done by 
the North-Eastern Railway and its report is 
likely to be submitted by 1989. The hon. 
Prime M inister had announced that its in -
cluding in the Eighth Five year Plan would be 
considered.

SHRI MOHD. AYUB KHAN: Mr.
Speaker, Sir, I would like to draw  your a tten-
tion to a problem of Khetri, Rajasthan to -
wards which you a ie  quite considerate A 
goods-tram has been running between Dabari 
and Sinhana for catering to the needs of 
Khetri Copper Project since 1958. Ten thou-
sand labouiers are employed in the Khetri 
Copper Project. Will the hon. M inister con-
sider attachment of 1-2 passengers bogies 
to this goods tra in9 Is there any such pro-
posal under consideration of the G overn-
ment?

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, I rem em ber that when Shri Lalit 
Babu was the Railway Minister in 1972, a

number of schemes were forwarded by the 
Bihar Government to the Ministry of Rail-
ways* Then after a gap of 15 years in March, 
1987, the then Chief minister ot Bihar met 
the hon. Railway Minister and submitted him 
a list of some new and old schemes required 
to be implemented in Bihar. But he was given 
told that since he was approached at the fag 
end of March, it was not be possible to 
include them in the next year’s plan. I would 
like to know as to how many of the schemes 
submitted by the then Chief Minister of Bihar 
to the hon. Railway Minister in 1987 have 
been implemented, on how many of them a 
survey has been conducted and how many 
of them have been approved or rejected?

SHRI MADHAVRAO SCINDIA: Mr.
Speaker, Sir, it is quite a long list and I can 
send it to the hon. Member so far as Bihar is 
concerned. I am glad to inform that gauge 
conversion for 770 kilometres long track was 
done during the Sixth Five Year Plan period 
from 1981 to 1985 at an estimated cost of Rs. 
2 0 0 /- crore. Besides, a new project of gauge 
conversion of Chapra-Orhar line—a part of 
which Passes through the territory of Bihar— 
has also been included in the current year’s 
Budget. Apart from this, 19 per cent of the 
total Budgetary provision meant for doubling 
of track for the whole country has been set 
aside for Bihar and for traffic facilities also, 
13 per cent of the total country’s budgetary 
provision has been earmarked for Bihar. Mr. 
Speaker, Sir, I would also like to inform that 
accoridng to the figures pertaining to availa-
bility of railway track per thousand square 
kilometre, Bihar ranks fourth in the country. 
Compared to the other states, Bihar is 
comparatively better placed in the matter of 
railway lines. This however, does not mean 
that further schemes have been stopped in 
Bihar. Bihar’s interests will be kept in view in 
future also.

[English]

Financial Assistance to Tamil Nadu for 
Teiugu Ganga Project

*269. DR. P. VALLAL PERUMAN: Will
the Minister of WATER RESOURCES be
pleased to state:
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(a) whether Government are consider-
ing to give financial assistance to the Tamil 
Nadu Government to meet the cost of Tel- 
ugu-Ganga Project; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) No such request has 
been received.

(b) Does not arise.

DR. P. VALLAL PERUMAN: According 
to the press repfort that appeared in the 
month of June, on his assumption of off ice as 
Chief Minister of Tamil Nadu, Mr. Karun- 
anidhi gave an assurance to the Chief Min-
ister of Andhra Pradesh that the DMK Gov-
ernment would give its share of Rs. 60crores 
for Telugu-Ganga Schemes.

The DMK Government in Tamil Nadu 
and the Telugu Desam Government in 
Andhra Pradesh may not continue for long. 
Under the circumstances, may I know 
whether the Centrjal Government wil! take 
steps to see thatthe funds released for this 
purpose by the DMK Government ate riot 
utilised for their political puposes, and whether 
the Central Team will supervise the execu-
tion of the project as also utilisation of the 
public funds.

SHRI M M. JACOB: This is with regard 
to the water supply scheme to the Madras 
city. The Centra! Government has marie 
strenuous efforts even duing the time of Mrs. 
Indira Gandhi when she initiated a discus-
sion among the States of Andhra Pradesh, 
Karnataka, Maharashtra and Tamil Nadu on 
the question of supply of drinking water to 
Madras city. Now, though the Central Gov-
ernment had never any objection in this, the 
real objection came because of some issues 
between the States concerned, for example, 
Maharashtra, Karnataka and Andhra 
Pradesh Andhra Pradeph themselves could 
not remain within the limits of the earlier

agreement on sharing of Ktlshna water where 
five TMC of water was proposed to be given 
by Karnataka, by Andhra Pradesh by Mahar-
ashtra to the Madras city. Now, the hon. 
Member is desirous of knowing about the 
stand of the Chief Minister Mr. Karunanidhi 
after taking office of the Chief Ministership 
recently. Sir, it is true and we have informa-
tion that Mr. Karunanididhi has written to the 
Prime Minister a letter about a week ago 
stating that he is taking up the matter with the 
Governor of Karnataka and a meeting has 
been fixed for the 8th of August for getting 
clearance from Karnataka for getting this 
water. Meanwhile, there were some press 
reports that Ministers from Tamil Nadu went 
to Andhra Pradesh to see the project and 
availability of water etc. This Government is 
certainly serious that the water supply must 
be given to Tamil Nadu without interruption. 
But the inter-State issues are an impedi-
ment. We are trying our best to solve these 
issues.

MR. SPEAKER: Very good for the 
maiden reply, Mr. Minister.

SHRI M.M. JACOB: Thank you, Sir.

DR. P. VALLAL PERUMAN: I would like 
to know whether the Central Government 
will consider taking over this project to exe-
cute the project under Jawahar Rozgar 
Yojana so that thousands of people may h£ 
able to get employment.

SHRI M.M. JACOB: Sir. It is for the 
State Government to decide about the work. 
We are only an agency to advise and guide 
them. It is a State subject and the State has 
to do it.

PROF. N.G. RANGA: Mr. Speaker, Sir, 
there have been complaints from the Andhra 
Pradesh Government and their Ministers 
that the Centre is not doing enough in order 
to help the concerned State Governments to 
come to some helpful solution in regard to 
this matter. May 1 requestthe hon. Ministerto 
enlighten the House as to what steps the 
Central Government have taken? What stops 
do you propose to take to help these Govern-
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ments solve this matter, expedite the imple-
mentation of this particular project and to 
supply water for Madras?

SHRI M.M. JACOB: The Central G ov-
ernment has initiated in the past several 
meetings at the official level, technical level 
and at the Chief Ministers level also. But 
what happened lastly was that we were not 
able to get all the Chief Ministers together. In 
fact, the Andhra Pradesh Chief Minister wrote 
to the Government of India at that time,— I 
have got the copy of the letter—that it was 
not possible for him to attend the meeting 
and he did not think that there was any 
necessity for him to attend the meeting. He 
feels that this is not an issue at all between 
the States.

As per the agreement which we see 
from the reocrds, it is an inter-State issue in 
which all the States have agreed during the 
time of Mrs. Gandhi to supply wat^r to the 
Madras City. That is the latest position.

SHRI G. DE VARAYA NAIK- I would like 
to know from the Hon. Minister whether the 
Telugu-Ganga project was originally planned 
for irrigation purpose or for providing drink-
ing water.

SHRI M M. JACOB The original plan 
was prepared because Madras city was find-
ing it very difficult to get drinking water sup-
ply. The plan was thought of for providing 
water to Madras city.

[ Translation]

Stoppage of Rajdhani Express at Surat

*271. SH R IC H H ITU BH AIG AM IT: Will 
the Minister of RAILW AYS be pleased to 
state:

(a) whether in view of the industrial 
importance and the pressing demand of the 
people of Surat City in Gujarat, a proposal to 
provide a ‘reqeust stop’ of Rajdhani Express 
there is under consideration of Government 
and if so, the details thereof: and

(b) the time by which a decision on the 
proposal is to be taken and the steps initiated 
in this direction?

THE MINISTER OF STATE O F THE 
M IN IS T R Y  O F R A IL W A Y S  (S H R I 
M ADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise.

SHRI CHHITUBHAI G AM IT: Mr.
Speaker, Sir, Surat ranks as the second 
biggest industrial town in Gujarat. Its popu la-
tion is 17 lakh. Big offices of the Central 
Government as well as the State G overn-
ment are situated there. Besides, there is 
concentration of textile industries, which have 
witnessed tremendous expansion. Goods 
are transported from Surat to many places in 
the country. I would like to know from the 
hon. Minister as to what is the reason for not 
providing a stoppage of Rajdhani Express at 
Surat. Will you kindly re-consider your deci-
sion of not providing this stoppage?

SHRI MADHAVRAO SCINDIA: W e are 
well aware of the importance of Surat and 
there is no doubt about it. But the purpose of 
introducing Rajdhani Express tra ins is to 
provide over-night service from New Delhi, 
the capital of the country, to Howrah in the 
East and to Bombay in the South. Therefore, 
as fper our policy, it has been decided that 
these trains will stop at intermediate stations 
only for operational requirements and no 
stoppage as such is given for these trains. 
Therefore, the question of providing a stop-
page at Surat does not arise. I would like to 
inform you that as many as sixteen Bombay 
bound mail express trains have been given 
stoppage at Surat and 5 express trains, 
which stop there, are connected with New 
Delhi Hence, Surat has been provided 
adequate railway facilities.

SHRI CHHITUBHAI GAMIT: A large 
number of people from Surat have submitted 
a representation in this regard. Will the hon. 
Minister consider the same?

SHRI MADHAVRAO SCINDIA: It is 
neither being considered nor likely to be
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considered in the near future.

SHRIMATI USHA THAKKAR: Mr.
Speaker, Sir, regarding 31 Down and 32 Up 
Express train, 1 would like to ask the hon. 
M inister.......

MR. SPEAKER: No, no, you can only 
ask supplementary connected with this 
question only.

SHRI ANOOPCHAND SHAH: Mr.
Speaker, Sir, the hon. Railway Minister stated 
the concept of Rajdhani Express just now. 
However, according to my knowledge, when 
the same question was raised recently in the 
Divisional Railway Consultative Committee 
meeting, the Divisional Railway Manager, 
Bombay Division, stated that the proposal to 
provide a stoppage of Rajdhani Express at 
Surat was under consideration. Borivali sta-
tion is considered to be the entrance of 
Bombay and after departing from Baroda 
Jn., Rajdhani Express stops direct at Bom-
bay Central. My submission is that the pas-
sengers living in the suburban areas of 
Bombay should also be provided facilities to 
make use of this train. So a stoppage of this 
tram should be provided there as well A 
discussion on this matter has a already taken 
place in D.R.U.C. meeting. Will the hon. 
Minister kindly reconsider these proposals 
after obtaining the required information from 
the Divisional Railway Manager and the 
Divisional Raiiaway Headquarters9

SHRI MADHAVRAO SCINDIA: I have 
no information regarding the discussion that 
took place in the Divisional Railway Urors' 
Committee meeting. If at ail the Divisional 
Manager, Railways gave an assurance in 
this regard, he had no right to do so because 
this is our policy that its steppage will he 
provided only for operational requirements.

MR. SPEAKER: If you want to ask any 
question regarding Rajdhani Express, you 
may do so

SHRI U.H. PA TEL: Mr. Speaker, Sir,
according to my information, the Railways 
had taken a decision to provide stoppage for

2 minutes each of 13 tra ins at the stations 
located in the vicinity of Delhi. The distance 
between Baroda and Bombay is very long. 
The hon. Minister should provide a stoppage 
of this train jat any one of tne suitable sta-
tions between Baroda and Bombay. There 
are no two opinions that Surat is a very big 
and beautiful city. If you do not want to 
provide a stoppage of Rajdhani Express 
there, you should arrange to provide a stop-
page at least at Balasore.

MR. SPEAKER: No, no. Shri Brajam o-
han Mohanty.......

[English]

South Eastern Railway Hotel

*272. SHRI BRAJA MOHAN MO-
HANTY: Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal for 
transfer of South-Eastern Railway hotel at 
Puri and if so, the details thereof: and

(b) whether there is any proposal for 
improving the management of this hotel and 
if so, the details of the plan?

THE MINISTER OF STATE OF THE 
M IN IS TR Y  OF R A ILW A Y S  (S H R I 
MADHAVRAO SCINDIA): (a) No, Sir.

(b) Yes, Sir. There is a proposal to 
renovate the hotel and to upgrade the level
of management.

SHRI BRAJAMOHAN MOHANTY: The 
South-Eastern Railway Hotel is one of the 
most lovely ana romantic hotels. I would like 
to know from the hon. Minister as to what is 
the detailed picture of the official renovation 
and upgradation of the management and I 
would like to know whether there is any 
extensive programme for the hotel.

SHRI MADHAVRAO SCINDIA: lagrcte
with the hon. Member that this is one of the 
most beautiful hotels. But as far as the 
romantic part of it is concerned, I accept his
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word from his experience. At present, we 
have drawn up a renovation phn for about 
33 Jakhs of rupees, out of which we wouia 
like to take up 25 lakhs of rupees rightaway 
and another 6 to 7 lakhs of rupees later. We 
also want to improve the management, the 
efficiency of the hotel and services of the 
hotel and therefore a decision has been 
taken to upgrade the post of the Manager of 
the hotel to J.A. Grade.

SHRI BRAJAMOHAN MOHANTY. May 
I know whether the hon. Mimsterhas figures 
about the percentage of the occupancy of 
the hotel and figures about the loss or profit 
May I also know whether the hotel is earning 
profits regularly9

SHRI MADHAVRAO SCINDIA Sir, I 
am happy to inform the hon Member that the 
hotel has been making profits I have the 
figures from 1982 to 1987 The profit ranges, 
in each year, from a low of about one inLh 
fifty thousands to a high of about five lakhs 
ninety three thousands This is the range 
Unfortunately, the occupancy has dropped 
considerably from 49% to about 26% and as 
the hon Member well knows, this is because 
of the mushroom growth of new hotels, the 
problems of sewage discharge into the beach, 
which we are trying to take up with the local 
authorities, the heavy establishment costs 
and what we thought was some sort of lack 
of professional management because pri-
marily we are tramed to run the railways, not 
to run the hotels and inadequate investment 
for renovatrion That is why we have taken 
up this investment plan because we want to 
restore it to its earlier glory and also—im-
prove the management by upgrading the 
manager sothat there is a more professional 
and senior level of management.

SHRI CHINTAMANI JENA: May I know 
whether it is a fact that the foreign tourists are 
not coming to that hotel because it has not 
been upgraded as a 5-star hotel and, there-
fore, the occupancy got reduced last year9 

Has the Government any plans to make it a
5-star hotel so that the occupancy may in-
crease9

SHRI MADHAVRAO SCINDIA: There 
is no need to make it a 5-star hotel as the 
requirements of 5-star hotel are not really 
necessa*/.

Gold Smuggling

*273. SHRI PRAKASH CHANDRA: Will 
the Minister of FINANCE be pleased to state:

(a) the quantity of gold smuggled into 
the country during the last 3 years, year-wise 
and State-wise;

(b) whether there has been spurt in gold 
smuggling in past few months; if so, the 
causes thereof, and

(c) the steps taken recently to contain 
this evil9

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A K. 
PANJA) (a) to (c). A statement is given 
below.

STATEMENT

(a) and (b). Smuggling being a clandes-
tine activity, it is not possible to estimate the 
quantity of gold that has been smuggled into 
the country as a whole or the quantity that 
has been smuggled into each State How-
ever, the quantum and value of gold seized 
by the Customs authorities during the Iasi 3 
years are given in the table below.—

Year Quantity of 
gold seized 
(m Kgs)

Value of 
gold seized 
(Rs in crores)

1987 2255 65 78

1988 6094 200 53

*1989 5569 176.38
(upto 24 7,89)

‘ Figures are provisional.

The increase in the value of the seizures
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need not necessarily mean a spurt in the 
smuggling activities and it could be due to 
intensified anti-smuggling effort.

(c) The anti-smuggling drive has been 
intensified and the anti-smuggling machin-
ery throughout the country especially in the 
vulnerable areas of land borders as also at 
the international airports has been geared 
up. Close co-ordination is being maintained 
with all the the agencies concerned in the 
detection and prevention of smuggling 
Sophisticated equipment like: X-ray bag-
gage machines, metal detectors and night 
vision binoculars are being increasingly used.

SHRI PRAKASH CHANDRA: I would 
like to know how many cases are ending 
against the smugglers in different courts for 
the last three years and what steps are being 
taken for early disposal of these cases7

SHRI A.K. PANJA: I have got figures 
from 1984 to 1980. The cases when insti-
tuted do not get disposed of in the same 
year. They are carried over. In 1984 the 
number of prosecution cases pending was 
2069; 1985— 2463; 1986— 3106; 1987— 
3757; 1 9 8 8 -4 2 2 3  and 1989— 4589.

SHRI PRAKASH CHANDRA: What is 
the policy of the Government regarding dis-
posal of the seized gold which has been 
procured from the smugglers in different 
years?

SHRI A.K. PANJA: The policy of the 
Government is that it is not disposed of in 
public but it is deposited with the Reserve 
Bank of India.

SHRI K.S. RAO: By any stretch of
calculation a smuggler will resort to smug-
gling only if there is margin of 25 per cent 
profit. By one catch he losses 3 times the 
property apart from the punishment that the 
Government levies. From this we can under-
stand that if the catch were put at Rs. 176 
crores per annum the quantum of gold
smuggled should have been ten times, 
namely, about Rs. 2000 crores. Every time,

when we ask on various platforms, the an-
swer that we get from the Departm ent is that 
there is no correct assessment of gold 
smuggling because it is a clandestine affair. 
I am not satisfied with this answer. How can 
the officials continue fo r ever to say that it is 
a clandestine affair and they do not have any 
calculation. I wish to know whether the hon. 
Minister will make some scientific assess-
ment of the quantity of gold in terms of rate 
and weight and also bring out some stern 
measures to check this?

SHRI A.K. PANJA: We have taken 
stern measures to check this, but the c lan-
destine activity is there. We cannot say that 
all gold which is coming in we can lay hand 
on it. Sir, our coastline is 5689 km and we 
find that gold smugglers are adopting the 
sea, the land and also the air for the purpose 
of smuggling. The land border is 9,712 kilo-
metres. That's why to stop this activity, as far 
as possible, we are taking the help of Central 
Economic Intelligence Bureau....

SHRI RAM PYARE PANIKA: He has 
not asked about this. Be specific to the 
question.

SHRI A.K. PANJA: May I complete it? 
....Narcotics Control Bureau, the D irector-
ate of Revenue Intelligence, Preventive 
Collectorate and alsothe helpof Coast Guard, 
the BSF and other border security forces. 
We must get some information input for the 
purpose of coming to know what is the total 
gold smuggled. The hon. Member said that 
because the amount is increasing, that is 
why more gold must be coming. It is not so. 
We have adopted a new procedure. That’s 
why we could catch hold of gold of which I 
have given the figures in the answer itself. In 
the whole of last year, we could get worth Rs.
200.53.00.000. In 1987, it was worth Rs.
65.78.00.000. Because of the new strategy 
adopted, because of intelligence and giving 
information in various places, we have been 
able to lay hands on. Even up to 24th July 
1989, it has crossed Rs. 176.38 crores. 
Therefore, there is no possibility of having 
any scientific assessment because the in for-
mation input is not possible.
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Demands of Northern Railway Employ-
ees

*274. SHRI P.M. SAYEED: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether Government have received 
a notice from the All India Federation of 
Railways regarding the Northern Railway 
workers decision to go on strike:

(b) if so, their main demands; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir.

(b) and (c). Do not arise.

SHRI P.M. SAYEED: Sir, I have asked 
whether All India Federation of Railway 
Workers have given any notice to the Gov-
ernment to conduct a strike from September 
onwards. He has said: no. But there was a 
newsitem in The Indian Express. It says that 
they have given a notice and also a memo-
randum to the Government regarding their 
demands. They have said that the strike will 
start in the month of September.

Their main demands appear to be to set 
up a permanent wage review body as rec-
ommended by the fourth Pay Commission. 
Will the hon. Minister enlighten the House, 
as stated in the memorandum, whether it is 
a fact that there was such a recommendation 
for setting up a permanent wage review body 
according to the report of the Fourth Pay 
Commission?

SHRI MADHAVRAO SCINDIA: I would 
like to repeat that no strike notice has been 
received by the Northern Railway.

However, as far as the demands which 
have been mentioned by the hon. Member 
are concerned, they do fall into two catego-
ries. One of the two categories are those 
which concern the Central Government 
employees as a whole, on these the Rail-

ways are not competent to take a decision on 
these demands by themselves.

The second category is of those de-
mands which concern Railway employees 
alone on which negotiations, discussions, 
meetings take place between the Railway 
management on the one side and the Rail-
way staff on the other.

As far as the permanent wage review 
body is concerned, I believe that there is a 
committee, chaired by the Finance Secre-
tary, which is engaged in looking into these 
demands. As I said, they concern the Gov-
ernment employees as a whole and not 
Railways’ alone. Therefore, we are not 
competent to really give our opinion on this 
particular demand by ourselves.

SHRI P.M. SAYEED: We are always 
seeing that on accout of these strikes, a lot of 
mandays are lost and a large amount of 
money is lost to be Government. The main 
question is with regard to the expoitation by 
private agencies and contractors by paying 
small amounts—even below the minimum 
wage payable—to the workers. I am not here 
to authenticate the news item that appeared 
in the Indian Express. But they have already 
given the details of the demands. One of the 
demands happened to be stoppage of hand-
ing over the railway works to the contactors 
and private agencies. I do not know how far 
it would be practical. Will the hon. Minister 
enlighten the House as to whether the in-
volvement of such large scale contractors 
and private agencies will be stopped or not? 
If it is not possible to do so totally, at least the 
Minister can reduce the number of contrac-
tors and private agencies and take up the 
work departmentally.

SHRI MADHAVRAO SCINDIA: In such 
a massive undertaking, it is natural that 
some work does go to the contractors. Fur-
ther, all the matters mentioned by the hon. 
Member are matters of discussion, as I said, 
between the Railway Management on the 
one hand and the two Federations, namely, 
the All-India Railwaymen’s Federation and 
the National Federation of Indian Railway-
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men I think, some decision can only be 
arrived at in these meetings.

MR. SPEAKER: Dr. Rajhans.

PROF. N.G. RANGA: No supplemen- 
taries in addition to the main question of the 
hon. Member? Can we have an assurance....

MR. SPEAKER: No deviation, Sir.

PROF. N.G. RANGA: Can we have an 
assurance that these cont ractors will be paid 
at least the minimum wages?

MR. SPEAKER: You are taking advan-
tage, Sir.

Railways Link between Santhal Parga- 
nas and Hazaribagh

*276. DR. G.S. RAJHANS: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether.there is any proposal to 
connect Santhal Parganas and Hazaribagh 
districts with railways in the Eighth Five Year 
Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
M IN ISTR Y OF R AILW AYS (SHRI 
MADHAVRAO SCINDIA): (a) There is no 
such proposal at present.

(b) Does not arise.

DR. G.S. RAJHANS: There is hardly 
anything to ask in addition to what has been 
told by the hon. Minister. But may I ask him 
to be a little literal and give a second thought 
to it?

SHRI MADHAVRAO SCINDIA: Man- 
dar Hill-Dumka-Baidyanath Dham new 
broad-gauge railway line comes in this area. 
We have decided to update the survey and 
then it will be considered as to whether it 
should be referred to the Planning Commis-
sion or not.

Foreign Assistance to Nationalised 
Banks

*277. SHRI N. DENNIS: W ill the M inis-
ter of FINANCE be pleased to  state:

(a) whether any of the nationalised 
banks are in receipt of financial assistance 
from overseas organisations; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMCI AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A state-
ment given below.

STATEMENT

Under Loan Agreement signed by 
Government of India with the International 
Bank for Reconstrction and Development 
(IBRD) for Industrial Export (Engineering 
Products) Project and Export Development 
Project in January 1986 and May, 1989 
respectively, Government India is able to 
obtain fiancial assistance to pass on to cer-
tain nationalised banks and to State Bankof 
India for providing credits to enterprises in 
India for promotion and upgradation of tech-
nology to increase competitiveness and 
exports of manufactured products.

These loans are to be repaid by Govern-
ment of India to IBRD over a period of 20 
years inclusive of a grace period of f> years. 
The rate of interest is variable every six 
months depending on the cost of borrwoings 
of the IBRD.

SHRI N. DENNIS: May I know the 
number of enterprises to which this assis-
tance is extended, the names of the enter-
prises and the basis on which the selection 
is made? May I know the nationalised banks 
to which this asssitance is passed on? We 
havo negotiated two projects. The first proj-
ect is the Industrial Export (Engineering 
Products) Project which was negotiated on 
the 21 st January 1986 and the loan amount 
is 70 million US dollars. The benefits will go,
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in this as well as inthe next agreement which 
I will mention in a moment, to Bank of Bar- 
oda, the Punjab National Bank and the 
Canara Bank in terms of equity and to the 
State Bank in terms of quasi-equity. The 
second project is the Export Development 
Project which had been negotiated on the 
26th May recently and the value is 66 million 
US dollars.

SHRI N. DENNIS: I would like to know 
whether the amount would be extended for 
the promotion of small scale industries in 
rural and backward areas. May I know the 
rate of interest of loans to the banks and the 
rate of interest that is levied from the enter-
prises?

SHRI EDUARDO FALE.RO: The par-
ticipating banks which I have mentioned will 
provide credits to enterprises in India for 
promotion and upgradation of technology to 
increase competitiveness and exports of 
manufactured products. (Interruptions)

Writing Off the Agricultural Loans

*278. SHRI H.B. PATIL: Willthe Minis-
ter of FINANCE be pleased to state.

(a) whether some State Governments 
have approached Union Government to write 
off agricultural loans;

(b) whether Union Government have 
pointed out that if the practice continued it 
would lead to total collapse of agriculture 
credit system;

(c) whether any State Government has 
written off the agricultural loans during the 
last three years;

(d) if so, the names of the State Govern-
ments which have written off the loans; and

(e) the total number of farmers benefit-
ted so far and the total amount involved 
therein?

T H E  M I N I S T E R  O F  S T A T E  IN T H E
D E P A R T M E N T  O F  E C O N O M I C  A F F A I R S

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEfRO): (a) to (e). A state-
ment is given below.

STATEMENT

Government and Reserve Bank of India 
are in principle not in favour of any general-
ised write off of agricultural (and other) loans 
as it tends to vitiate the dim nte of recovery as 
also the viability of the credit structure as e 
whole. According to available information, 
only the Government of Haryana is reported 
to have written off short/medium and long 
term cooperative loans in 1987 amounting to 
Rs. 33.52 crores. Nationaf Bank for Agricul-
ture and Rural Development (NABARD) has 
further reported that as per their information 
ihe State Government do nto appear to have 
entirely reimbursed this amount to the con-
cerned cooperative institutions.

SHRI H.B. PATIL: Sir, it has been 
mentioned in the Statement that the Govern-
ment and Reserve Bank are in principle not 
in favour of any generalised writing off of 
agricultural loans, whereas a lot of conces-
sions are given to the industries. Why is the 
Government not thinking on those lines? 
When certain units become sick, you take a 
decision to write off their loans, but when the 
farmers do not get yield due to drought or 
other natural calamities, why should the 
Government not think to give them conces-
sions and writing off of their loans etc.?

SHRI EDUARDO FALEIRO: There is 
no divergence as far as industry and agricul-
ture are concerned in regard to the wriung off 
of loans. Writing off of loans is done in terms 
of the general principles which govern the 
law of insolvency. When tho money cannot 
be recovered, it is totallyrecoverable, then 
the only way is to write off the money. There 
is no discrepancy between the industry and 
agriculture on thic- fundamental principle.

[ Translation]

SHRI BALKAVI BAIRAGI: Mr. Speaker, 
Sir, a separate half-an-hour discussion may 
kindly be allowed on this subject.
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MR. SpFAKER: First of all, 15 minutes 
time may, be utilised, ‘haif-an-hour’ can be 
admitted later on only.

[English]

SHRI H.B. PATIL: I am not satisfied 
with the answer of the hon. Minister. When 
the industries become sick, they take all 
possible measures to assit them as also 
write off their loans. I would like to krow 
whether the Government has any proposal 
to write off the loans given to the farmers in 
case of drought and other natural calamities 
for two or three consecutive years Why 
should the Government not think on those 
lines to write off those loans7

SHRI EDUARDO FALEIRO. I have 
already mentioned the principle which gov-
erns the writing off of loans. In case of 
drought etc., a lot of assistance and facilities 
are given, which have alieady been men-
tioned in this House.

SHRI SHANTARAM NAIK. The hon 
M.oister said that when a particular loan 
cannol bo recovered, that is the only criterion 
for writing off of the 'nan But at times, there 
are several circumstances under wu:ch tHe 
writting off of loans can be considered and 
should be considered. Will the Government 
consider framing a policy on writing off of 
loans to farmers in such circumstances7

SHRI EDUARDO FALEIRO: These 
matters, as the hon. Member knows, are not 
dealt with by the Government, they are dealt 
with by the Central Bank, the Reserve Bank 
of India. It is so in India; it is so in other 
countries, and their guidelines will be fol-
lowed.

THE MINISTER OF FINANCE (SHRI
S B. CHAVAN): So far as the policy of the 
f-»u*ornment in ths matter is concerned, it is 
depositor ’̂ ^oney which ultimately is being 
advanced for differc*’'* kinds of purposes. 
Sometimes, a comparison «; made as to 
what are the facilities available to ihe indus-
try and what are the facilities which are bemg 
provided for agriculturists. There is a pro-

posal under consideration whether we can 
treat both of them at par. That is one of the 
issues which is engaging the attention of the 
Government. But if the loans have to be 
written off, then Government should be in a 
position to totally compensate the banks, if 
the*; amount is to be waived off. I do not think 
mat the Finance Ministry and for that matter, 
even the Government can take the respon-
sibility of totally compensating the banks 
concerned. There is another proposal which, 
in fact, is engaging the attention of the 
Government and that is about setting up of a 
fund, where calamities are involved, whether 
the banks can possibly be compensated if 
any concessions are to be extended to the 
agriculturists.

[ Translation]

SHRI RAM SINGH YADAV. Mr. 
Speaker, Sir, different recommendations and 
demands have been made by the various 
political parties and sections in various States 
with regard to the policy to be adopted about 
waiving of loans some people have also 
made political capita' out of it and they are 
still trying to do so. The country can no longer 
afford such misconceptions created in the 
minds of the farmers who are being misled 
by them Therefore, it is necessary that the 
Government should decide some definite 
policy in this regard so that such a miscon-
ception does not arise in minds of farmers. 
Besides, it is also necessaiy that at places 
where drought, flood or such natural calami-
ties strike, the policy of the Government 
regarding the farmers who have suffered 
losses and are not in a position to repay the 
loans, should be made clear. Therefore, I 
would like to know whether the Government 
is aware of the fact that the Chief Minister of 
Haryana secured votes of the farmers through 
such a facade and whether any such an-
nouncement was made by him with the 
consent of the Central Government and what 
is the attitude of the Government in this 
regard. Will you kindly give information tothe 
House in this regard?

SHRI S.B. CHAVAN: Mr. Speaker, Sir, 
in this regaro the Chiet Minister of Haryana
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had stated a number ol things before elec-
tions as well as after coming to power. But 
according to our inforamtion received from 
NABARD, he has written off neither loans 
nor interest on loans of any one. If at all 
anything has been done, efforts have been 
made to provide interest-free loans from the 
banks and nothing beyond this.

[English]

SHRI K.S. RAO: Sir, this requires a 
Half-an-hour discussion.

MR. SPEAKER: I will allow a discus-
sion.

PROF. P.J. KURIEN: Sir, it is most 
unfortunate that some of the political leaders 
in our country resort to the kind of populist 
gimmicks which are detrimental to the na-
tional interest. If loans given by the banks are 
to be written off, how are the banks going to 
function? What will be the future economy of 
the country? So, this is detrimental to the 
basic interest of the country. Some of the 
political leaders and even the Chief Minis-
ters have announced about it. Another man 
who has now resigned and went away, Shri 
V.P. Singh, had also announced that once 
he will come to power he will also do it. I think 
he knews that the will not come to power and 
that is why he made such a statement. When 
he was the Finance Minister, he never pro-
posed it. The Finance Minister, Shri V.P. 
Singh, is different from the real V.P. Singh. 
There are two incarnations, as has already 
been said. So, the point is, how do you allow 
such statements to be made by these lead-
ers and then go scot free, when you are 
absolutely sure that these statements are 
detrimental to the national interest? What 
action are you going to take in this regard?

SHRI S.B. CHAVAN: Government
cannot stop anyone from making any state-
ment. Whether it is a responsible or an 
irresponsible statement, it is ultimately for

the public to judge. I have just now stated 
that Government is seriously considering as 
to how we can go to the rescue of those who 
are affected by the natural calamity, by set-
ting up some kind of a fund so that on the one 
hand we are able to help the bank and on the 
other hand help the agricultural sector also.

SHRI MURLIDHAR MANE: I want to 
know from the hon. Finance Minister whether 
the Government of Maharashtra has ap-
proached the Union Government or the 
NABARD for reducing the rate of interest on 
agricultural loans.

SHRI S.B. CHAVAN: As far as my 
information goes, an effort was made with 
the Reserve Bank of India and the NABARD 
for reducing the rate of interest. The NA-
BARD and the RBI have said, “Those who 
follow the discipline laid down by them will be 
financed. If you don’t want to follow that, then 
ultimately, it is for you to decide whatever 
you feel liek.” But ultimately, the Apex Co-
operative Banks gave an undertaking to the 
NABARD saying that they are prepared to 
accept this position and they will be able to 
follow the discipline which was laid down by 
the RBI and the NABARD. That is why that 
problem no more survives.

SHRIMATI BASAVARAJESWARI: Mr. 
Speaker, Sir, I want to know from the hon. 
Minister whether the RBI had issued any 
guidlines towards the writing off of interest 
and penal interest for the loans borrowed by 
the small and marginal farmers, in case the 
interest and the penal interest become over-
due. That is called Damdu Pattu. It is not 
advisable to discriminate small and marginal 
farmers because after the land legislation, 
most of the farmers have become sm :«il and 
marginal farmers. I want to know whether 
you will treat all the farmers equally.

SHRI S.B. CHAVAN: So far as the 
definition of small and marginal farmers is
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concerned, the hon. Member must be aware 
of the fact that there is a particular limit of 
acreage. If the farmers were to hold acreage 
below a particular level, then they are being 
treated as small and marginal farmers. The 
principlaof Damdu PattuwiU be applicable in 
those cases only and not in the case of 
others.

SHRI P.M. SAYEED: Mr. Speaker, Sir, 
every year, the nationalised banks write off a 
minimum of Rs. 200 crores as bad debts. 
They are not even brought here for discus-
sion. They are also orotected underthe Act.

As per the hon. Finance Minister’s state-
ment, now both industry as well as agricul-
ture are going to be considered at par. We 
welcome this. Pending that, I would like the 
Government to come forward and make a 
declaration that the penal interest which is 
being collected from the agriculturists or the 
farmers would be stopped. At least before 
we come to the conclusion, this penal inter-
est should be stopped.

SHRI S.B. CHAVAN: So far as the 
treatment of the agricultural community is 
concerned, they are being treated on par 
with the industry. The first implication which 
the hon. Member seems to have drawn is 
that as in the case of the money which in fact 
was waived by some of the banks, similar 
kind of treatment should be given to all. The 
only implication, according to me, will be the 
concessions which are available to the in-
dustrial sector, and to the extent possible, 
we are examining it as to how far we will be 
able to extend the same concessions to the 
agricultural community so that agriculture 
also may be undertaken on commercial lines. 
That is the idea that the Government has in 
view.

So far as penalty part of the interest is 
concerned, it is with a view to see that the 
money does not get blocked with any partcu- 
lar section because, ultimately, the money

has to get circulated. Unless the people pay 
back, I do not think that the banks will be ip 
a position to advance the money required by 
other sections, among the cultivators them-
selves.

SHRI GEORGE JOSEPH MUN- 
DACKAL: Is it a fact taht the industry people 
are getting loans actually without large secu-
rity? The poor farmer has to give all this land 
for security and he is getting only 30 per cent 
or 40 per cent of the value of the money. That 
is why you are not writing off.

At the same time, you are not writing off 
the industrial advances and direct advance. 
They can escape. In the meantime, the farm-
ers are not getting any concessions in the 
matter of interest. The rate of interest charged 
by the NABARD and the Reserve Bank is 
very high compared to that of in the case of 
industrial and other sectors. Can you be able 
to reduce the rate of interest? You have to 
consider the security point. You have to see 
that the industry should be brought at par 
with agricultural also.

SHRI S.B. CHAVAN: There seems to 
be some kind of a misunderstanding about 
the security demanded from the industrial 
sector and also from the agricultural sector. 
Actually, we do not make any distinction of 
this nature. If at all any distinction is made, it 
is in favour of the cultivator and not the 
industrial sector. I don’t think that it will be a 
correct proposition to say that we should 
write off money. If we have to write off some 
money, we can do it. But, thereafter no 
money will be available for being advanced 
to the cultivators. That is why, it is not in the 
interest of any community, any section of the 
community, to write off the money.

MR .  S P E A K E R :  T h e  question Hour is
over.
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WRITTEN ANSWERS TO QUESTIONS

[English]

C&AG*s observations on Performance 

of Railways

*265. SHRI NARSING SURYAVAN- 

SHI: Will the Minister of RAILWAYS be 

pleased to state:

(a) whether Government have taken 

any action on the observations of the C&AG 

contained in his Report on Union Govern-

ment (Railways) (No. 10 of 1989) laid on the 

Table of the House on 10 May 1989; and

(b) if so, the details thereof.

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) A statement is given below.

STATEMENT

Out of the total 69 paragraphs con-

tained in the Comptroller & Auditor General 

of India’s Report for the year ended 31.3.1988 

(No. 10 of 1989), four paragraphs have been 

selected for detailed examination by the 

Public Accounts Committee. Questionnaires 

have been received from the Secretariat of 

the Public Accounts Committee in respect of 

three of these paras and the required infor-

mation has been furnished in one case. 

Other two are under finalisation

2.  Action of the remaining 65 para-

graphs of the Report is being processed in 

accordance with the procedure prescribed in 

this respect.

Changes In FERA

*267.  SHRI S.B. SIDNAL:  Will the

Minister of FINANCE be pleased to state:

(a) whether proposals for changes in 

the guidelines on the Foreign Exchange 

Regulations Act are being considered by 

Government; and

(b) if so, the main features of the pro-

posals?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a)and(b). Govern-

ment of India have received suggestions for 

amending Foreign Exchange Regulations 

Act, 1973. These are being examined.

Under Bridge at Dahod

*268. SHRI SOMJIBHAIDAMOR: Will 

the Minister of RAILWAYS be pleased to

state:

(a) whether Government propose to 

provide an under bridge at the railway cross-

ing on Chakaliya Road in Dahod (Gujarat) in 

view of thegeneral demand for such a bridge;

(b) if so, the time by which the bridge is 

likely to be provided; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise

(c) No proposal for construction of & 

road underbridge at the location has been 

received from the State Government.

Non-payment of customs duty by M/s 

Indian Express

*275. SHRI NATVARSINH SOLANKI:

Will the Minister of FINANCE be pleased to

state:
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(a) whether Government have since 

completed examination of the Report of the 

Company Law Board submitted in 1987 

regarding financial irregularities and non-

payment of Customs duty on newsprint and 

other items by the Indian Express Pvt. Ltd.;

(b) if so, the details thereof; and

(c) what action is being taken in the 

matter?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) to (c). An extract of the inspec-

tion carried out under Section 209-A of the 

Companies Act, 1956 which was received in 

the Central Board of Excise & Customs on 

26.2.87, was examined. This extract of the 

inspection report refers to the Writ Petition 

filed by M/s. Indian Express Newspapers 

(Bombay) Pvt. Ltd. on the question of rate of 

customs duty on newsprint. M/s. Indian 

Express (Bombay) Pvt. Ltd. were earlier 

paying duty on the imported newsprint in 

terms of an interim order dated 2.6.1981 of 

the Supreme Court. In terms of the final 

orders passed by the Supreme Court on 

6.12.84, duty was fixed at Rs. 550/- per M.T 

with effect from 1.3.81. A total amount of Rs. 

87.64 lakhs on this basis has been recov-

ered from the company.

Recently, the Directorate of Revenue 

Intelligence received information to the ef-

fect that the Indian Express Group of Com-

panies did not give a correct and truthful 

account of the total quantity of newsprint 

which was purchased on ‘High Sea Sale 

basis’ from the S.T.C as well as against REP 

import licences. The relevant documents in 

this connection, were taken over from the 

Headquarters office of the State Trading 

Corporation, New Delhi and its Regional 

Office at Bombay and also from the Regis-

trar of Newspapers, New Delhi. As a result of 

the scrutiny of the above documents, if came 

to light that the Indian Express Group of

Newspapers imported/purcnased 27,947MT 

of newsprint on which they paid Customs 

duty at a reduced rate as against a quantity 

of 21,495 MT indicated by them as imported/ 

purchased by them during the period 

1.3.1981 to 6.12.1984. The short payment of 

Customs duty works out to approximately 

Rs. 20 lakhs. A show-cause Notice is under 

issue for the short recovery.

Nagpur Railway Station

‘279. SHRI BANWARI LAL PUROHIT: 

Willthe Ministerof RAILWAYS be pleased to 

state:

(a) whether the expansion work at the 

Nagpur Railway Station has since been 

completed;

(b) if so, the amount spent so far on the 

expansion of the Nagpur Railway Station;

(c) whether anv work still remains to be 

done; and

(d) if so, the time by which the entire 

work is likely to be completed.

THE MINISTER OF STATE OF THfc 

MINISTRY  OF  RAILWAYS  (sHRI 

MADHAVRAO SCINDIA): (A) No, Sir.

(b) Rs. 73.00 lakhs have been spent so

far.

(c) Yes, Sir.

(d) The entire work for development of 

Nagpur Station as a model station will be 

completed by March 1992, subject to availa-

bility of funds.

Master Plan for River Basin of Karna-

taka

*280.  SHRI SRIKANTHA DATTA 

NARASIMHARAJA WADIYAR:  Will the 

Minister of WATER RESOURCES be 

pleased to state:
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(a) whether the Government of Kama* 

taka has prepared Master Plans for the vari-

ous river basins in the State and subm itted to 

Union Government for approval;

(b) whether Government has examined 

these plan*; and

(c) if so, the steps taken to sanction the 

Master Plans?

THE MINISTER OF STATE OF THE 

MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

M.M. JACOB): (a)and(b). Master Plans for 

river basins in Karnataka prepared by an 

expert committee are under consideration of 

the State Government. These have not been 

received at the Centre.

(c) Does not arise.

Violation of COFEPOSA and FERA by 

Industrial Houses

*281. SHRI RAM BHAGAT PASWAN: 

Will the Minister of FINANCE be pleased to

state:

(a) the names of Birla Group of Compa-

nies and other ten top industrial houses to 

whom show cause notices have been issued 

for violation of COFEPOSA and FERA dur-

ing the last three years;

(b) the amount involved in each case;

and

(c) the action taken by Government 

against the companies their Presidents, 

Managing Directors and Directors?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a)to(c). Informa-

tion is being collected emu shall be laid on the

table ot tiit* Hu list..

[Translation]

Over-bridge in Sagar

*282. SHRI NAND LAL CHOUDHARY: 

Will the Mirvs**' of RAILWAYS be pleased tc 

state:

(a) the time by which it is proposed to 

accord final sanction to the construction of 

an over-bridge at railway crossing opposite 

Kalpna Bhawan near Sagar railway station 

in Central Railway;

(b) whether the Government of Madhya 

Pradesh has agreed to provide the amount 

of its share in the said project;

(c) the time by which the said over-

bridge is likely to be constructed; and

(d) the amount estimated to be spent on 

the construction of the bridge?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) On receipt of 

the technical details and estimated cost for 

the road approaches for the proposed over-

bridge from the State Government, the work 

will be sanctioned in the Railways’ Works 

Programme.

(b) Yes, Sir.

(c) Construction of will be taken up 

jointly by the Railway and the State Govern-

ment after the scheme is finalised and sanc-

tioned. A time schedule will be drawn up 

jointly with the State Government for expedi-

tious completion of the work.

(d)  The estimate for the work has not yet 

been worked out.
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[English]

Smuggling Racket

2543. SHRI K.S. RAO: Willthe Minister 

of FINANCE be pleased to state:

(a) whether Government are aware that 

a racket has been unearthed where smug-

glers in connivance with the Customs offi-

cials are blackmailing genuine importers to 

provide them with a cover for their clandes-

tine activities as reported in the Times of 

India dated 9 July, 1989;

(b) if so, the details thereof;

(c) the number of customs officials and 

others arrested and action taken against 

them; and

(d) the steps contemplated by Govern-

ment to safeguard the interest of genuine 

importers?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) Government are aware of the 

news-item.

(b)  to (d). One Inspector of Customs 

Collectorate, Delhi named Satvir Singh was 

arrested in a trap case registered on 7th July, 

1989 by the Central Bureau of Investigation 

while accepting a sum'of Rs. 60,000 at his 

residence No. 234, Gagan Vihar, New Delhi 

on 8th July, 1989. He has also been placed 

under suspension.

This case and its related aspects are 

being investigated. Disciplinary action is 

taken against the officers found involved in 

such cases. They are also, prosecuted in 

Courts of law in suitable cases.

World Bank Assistance for Modernisa-

tion of Industrial Training Institutes

2544. SHRI MURLIDHAR MANE: Will 

the Minister of FINANCE be pleased to state:

(a) whether any negotiations have bean

concluded with the World Bank for moderni-

sation of industrial Training Institutes in the 

country; and

(b) if so, the details thereof including the 

amount expected to be received and the 

terms and conditions thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) and (b). An 

agreement with the World Bank was signed 

on 16th June, 1989, for an IBRD loan of $ 30 

million, and an IDA credit of $ 250 million, for 

the Vocational Training (ITIs) Project. Proj-

ect components include modernisation of 

about 400 ITIs, setting up of about 100 new 

women’s ITIs, and introduction of new trades. 

The IBRD loan carries a variable interest 

charge, revised semi-annually, and currently 

7.74% ft is repayable in 20 years, inclusiveof 

a 5 year grace period. The IDA credit is 

repayable over 35 years, inclusive of a grace 

of 10 years. A provision for payment of 

commitment changes on undisbursed bal-

ances exists for both the IBRD loan and the 

IDA credit. The commitment fee for the cur-

rent year is 0.25% for the IBRD loan, and 

zero for the IDA credit.

Regional Committees to Advise Nation-

alised Banks

2545. PROF. NARAIN CHAND PAR-

ASHAR: Will the Minister of FINANCE be 

pleased to state:

(a)  whether any Regional Committees 

for various States for advising nationalised 

banks for their programmes have been set
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up by Government by including some 

Members of Parliament and State Legisla-

tures;

(b) H so, the dates on which these 

Committees have been set up alongwith 

their composition as on date for the States of 

Himachal Pradesh, Punjab, Haryana and 

Jammu and Kashmir; and

(c) if not, whether such Committees 

would be set up?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) to (c). In pursu-

ance of the Nationalised Banks (Manage-

ment & Miscellaneous Provisions) Scheme, 

1970 notified on 16th November, 1970 

Regional Consultative Committees (RCCs) 

in respect of each of the six Regions speci-

fied in the Second Schedule of the Banking 

Companies (Acquisitions Transfer of Under-

takings) Act, 1970 were set up. Each RCC 

shall consist of the following Members:

(a) not more than three persons to 

be nominated by the Central 

Government.

(b) two representatives from each 

of the States and one from 

each of the Union Territories 

included in the respective 

regions to be nominated by 

the Government of the State 

or the Union Territory, as the 

case may be; and

(c) one representative each to be 

nominated by each of the na-

tionalised banks having office 

in the region as may be desig-

nated by the Reserve Bank.

Meetings of the Regional Consultative 

Committees shall be presided over by the 

Minister of Finance or by such Minister or 

Deputy Minister in the Union Ministry of 

Finance. Members of Parliament/Members 

of Legislative Assemblies are not included in 

the RCCs.

The States of Himachal Pradesh, 

Punjab, Haryana, Jammu & Kashmir, Ra-

jasthan and the Union Territories of Chandi-

garh and Delhi form part of the Northern 

Region.

Furthermore, Members of Parliament 

will now be invited to the meetings of the 

district Level Review Committees.

Purchase of Minerals in Orissa by 

MMTC

2546.  SHRI JAGANNATH PATTNAIK: 

Will the Minister of COMMERCE be pleased 

to state:

(a) the total quantity of iron ore pig iron, 

manganese, bauxite and other minerals 

purchased by MMTC from various private 

companies and State Government mines in 

Orissa during the last three years as against 

the targets fixed for that period; and

(b) the reasons for not achieving the 

targets and the steps taken to purchase 

minerals in Orissa according to the target 

fixed every year?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) The total quantity of iron 

ore purchased by MMTC from various pri-

vate companies and State Government 

Mines in Orissa during the last three years is 

given as under:-



(Qty. in lakh tonnes)

1986-87 21.12

1987-88 20.25

1988-89 10.36
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No separate target for procurement of 

iron ore from Orissa State is fixed by MMTC. 

Composite procurement target is fixed for 

both Orissa and Bihar States.

The target fixed and the actual quantity 

purchase by MMTC of Chrome Ore from 

Orissa during the last three years is given as 

under:-
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(Qty. in lakh tonnes)

Item 1986-87 1987-88 1988-89

Target  Procurement Target  Procurement  Target Procurement

Chrome Ore 2.03  0.57  1.75  1.39  1.50  4.85

In respect of Manganese Ore, no pro-

curement target was fixed by MMTC. How-

ever, during 1988-89, a quantity of 0.11 lakh 

tonnes Manganese Ore was procured by 

MMTC from Orissa. There is no purchase of 

Bauxite from Orissa nor is it exported, M MTC 

has not purchased any Pig Iron for export 

and so there is no procurement of Pig Iron 

from Orissa.

(b)  While targets fixed for procurement 

of iron ore in Orissa/Bihar States were al-

most achieved every year, the procurement 

targets for Chrome Ore could not be achieved 

during 1986-87 and 1988-89 due to de-

pressed market conditions. MMTC has al-

ready made efforts to enter into new markets 

and to revive old markets for Chrome Ore as 

a result of which the procurement targets for 

Chrome Ore during 1988-89 were far ex-

ceeded.

Replacement of Steam Engines In 

Baroda

2547. SHRI AMARSINH RATHAWA:

Willthe Minister of RAILWAYS be pleased to

state:

(a) whether Government are aware of 

the inadequate transport facilities in th£ 

Baroda Division, particularly in Adivasi 

dominated areas;

(b) whether Government propose to 

replace steam engines by diesel engines on 

the narrow gauge lines of Baroda Division to 

provide quick and efficient sen/ice in this 

backward area; and

(c) if so, when the steam engines are 

likely to be replaced by diesel engines?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) The facilities 

are adequate for the present level of traffic.

(b) Yes, Sir.

(c) The first Narrow Gauge diesel loco-

motive on Vadodara Division will be intro-

duced during the current financial year. 

Complete elimination of Narrow Gauge steam 

in V adodara Division will follow indue course.
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insurance of Coal

2548. DR. DIGVUAY SINH: Willthe 

Ministerof RAILWAYS be pleased to state:

(a) whether coal is insured in railway 

wagons;

(b) if so, what percentage of the coal 

transported by railway wagons is insured; 

and

(c) whether insurance companies de-

cline to insure coal booked by small consum-

ers?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAOSCINDIA): (a) There is no 

system of insurance by Railways of coal 

booked for carriage by them. Railway’s lia-

bility as carrier is governed by provisions of 

the Indian Railways Act.

(b) Does not arise.

(c) Railway Ministry have no informa-

tion on the subject.

Export of Sugar

2549. SHRI MOHANBHAI PATEL: Will 

the Minister of COMMERCE be pleased to 

state:

(a) the quantity of Indian sugar ex-

ported during the period January to June int 

he current year;

(b) whether government propose to 

review its policy regarding export of sugar; 

and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.R.

DASMUNSI): (a) 10,000 M.T.

(b)  and (c). Policy regarding export of 

sugar is under constant review taking into 

account domestic availability, internal de-

mand and other relevant factors.

Institutional Finance for Ground Water 

Development

2550.  SHRI PARASRAM BHARDWAJ: 

Will the Minister of WATER RESOURCES 

be pleased to state:

(a) whether efforts have been made to 

streamline procedure for the flow of institu-

tional finance to the water resources sector 

since a large part of Ground Water Develop-

ment depended upon the private enterprise 

of the farmers;

(b) if so, the details thereof;

(c) whether the question of develop-

ment of ground water resources within the 

social and econological perspective as well 

as coordination at the State level was also 

discussed at the conference of State Secre-

taries incharge of Ground Water Develop-

ment which took place recently in New Delhi; 

and

(d) if so, the details theffcpf?

THE MINISTER OF STATE OF THE 

MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

M.M. JACOB): (a) and (b). Steps taken to 

streamline procedure for the flow of institu-

tional finance for priority sector lending, in-

cluding term bans for minor irrigation devel-

opments, include expansion of bank 

branches, adoption of the Service Area 

approach to Rural lending, time-bound clear-

ance of applications for loans upto Rs. 25000 

and rationalisation of forms and procedures. 

There is also a High Level Committee on 

Credit under the Chairmanship of Union 

Secretary,  Department  of  Rural
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Devebpment to review the flow of institu-

tional credit for the Integrated Rural Devel-

opment Programme. Instruciiurnrb̂vabeer. 

issued for the Integrated Rural Development 

Programme to ensure an even flow of appli-

cations from Block Offices to banks, to final-

ise all cases upto the stage of sanction of 

loan applications at camps, and to observe a 

non-banking working day to enable bank 

officials to go to the field and attend to the 

problems of benef'daries. There are also 

Coordination Committees at the State, Dis-

trict and Block levels to review the flow of 

institutional credit.

(c) Yes, Sir.

(d) The State Secretaries in-charge of 

Ground Water Development in a Confer-

ence held at New Delhi, viewed Ground 

Water as a natural and economic resource 

for development planning and funding. Im-

portant issues discussed included the need 

to develop an information system, basin- 

wise resource planning, periodic assess-

ment measures, conjunctive use, ground 

water monitoring, ground water augmenta-

tion, research and development needs, 

people’s participation and organisational 

strengthening.

Non-Development Expenditure

2551.  SHRI ANANTA PRASAD SETHI: 

Will the Minister of FINANCE be pleased to 

state:

(a) whether the non-development ex-

penditure of Government is showing an in-

creasing trend during the current financial 

year in comparison to the corresponding 

period last-year;

(b) whether the amount earmarked for 

development has also decreased in com-

parison to the last year; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENTOF EXPENDITURE INTHE 

MINISTRY OF FINANCE (SHRI B.K. 

GADHVi; (a) The rate of growth of non-

development expenditure in 1989-90 B.E. is 

less than the growth of  expenditure in

1988-89 R.E. over 1987-88.

(b) Amount earmarked for develop-

mental expenditure in 1989-90 B.E. is more 

than that in 1988-89 R.E.

(c) Does not arise.

Bank Deposits

2552.  SHRI BANWARI LAL BAIRWA: 

Will the Minister of FINANCE be pleased to 

state:

(a) the details of deposits from public 

held by the nationalised banks, the State 

Bank of India and its subsidiaries as on 31 

December, 1988, 31 March, 1989, 28 April, 

1989, 26 May, 1989 and 30 June, 1989;

(b) whether there has been any nega-

tive growth in deposits as on 28 April, 1989 

as compared with deposits as on 31 March, 

1989; and

(c) the steps taken by Government to 

arrest fluctuations in deposits of banks?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) to (c). The 

information is being collected and will be laid 

on the Table of the House to the extent 

available.

Relief under Revised Income Tax Act

2553.  SHRI LAKSHMAN MALLICK:

Will the Minister of FINANCE be pleased to

state:
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(a) whether the assessees who hold 

letters of intent for industrial licences for 

setting up industries in the listed backward 

areas are denied reiief under the provisions 

of the revised Income-Tax Act, 1986;

(b) if so, the reasons therefor; and

(c) the steps taken by Government in 

this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) and (b). Certain blocks and 

taluks, which were previously included in the 

list of backward areas contained in the Eighth 

Schedule to the Income-tax Act, were ex-

cluded from the list of backward areas as 

notified by the Central Government with ef-

fect from 1 st April, 1983. In the result, certain 

assessees who were previously eligible for 

the tax concession under section 80HH 

became ineligible for the said concession.

(c)  The hardship arising from the said 

notification was sought to be removed, to the 

extent considered necessary, by a public 

circular dated 1st May, 1987 issued by the 

Central Board of Direct Taxes to the effect 

that all such areas, which has been specified 

in the list in the said Eighth Schedule but had 

been excluded from the list in the said noti-

fication, will continue to enjoy the tax con-

cession under section 80HH in cases where 

the industrial undertaking began to manu-

facture or produce articles before 10th Sep-

tember, 1986 or where the business of the 

hotel started functioning before the said date.

Joint Ventures with China In Third 

World Countries

2554. SHRI GURUDAS KAMAT: Will

the Minister of COMMERCE be pleased to

state:

(a) whether India and China have agreed 

for the setting up of joint ventures in the third 

world countries; and

(b) if so, the details of agreements and 

the names of the countries where such joint 

ventures are proposed to be set up?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DAS MUNSI): (a) No, Sir.

(b) Does not arise.

Export of Spices

2555.  SHRI  MULLAPPALLY 

RAMCHANDRAN:  Will the Minister of

COMMERCE be pleased to state:

(a) the targets fixed for the current year 

for the export of spices like pepper, carda-

mom, cinnamon and cloves for the State of 

Kerala;

(b) the percentage of the target achieved 

during the first quarter of the financial year

1989-90;

(c) whether the rate of export of spices 

has increased as compared to the previous 

year;

(d) if so, the comparative figures thereof;

and

(e)  the quantity of arecanuts being 

exported annually from Kerala?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P. R. 

DASMUNSI): (a)and(b). State-wise export 

targets are not fixed. However, overall tar-



gets for 1989-90 are in the process of finaii- (d) A statement is given below,

sation.

(c) In some cases the exports have  (e) Figures of export of arecanuts from

increased and the some cases declined.  different States are not prepared.
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Yardsticks for Review of work of Class 

III Employees

2556. SHRI CHINTAMANI JENA: Will 

the Minister of RAILWAYS be pleased to 

state:

(a) whether there is provision for review 

of the yardsticks of work performed by Class 

III employees in Railways;

(b) if so, whether such review is being 

done regularly on South Eastern Railway:

(c) if so, the name of divisions of South 

Eastern Railway where such review has 

been done during last five years alongwith' 

dates of review and the action taken to 

implement the decision taken as a result 

thereof; and

(d) if not, the reasons therefor9

THE MINISTER CF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAOSCINDIA): (a) No specific 

time frame has been prescribed for under-

taking review of yardsticks of work performed 

by Class III employees in Railways.

(b) Reviews ate undertaken as and 

when required.

(c) No review of yardsticks was under-

taken on South and

(d) Eastern Railway during last 5 years 

as the same was not considered necessary.

Setting up of a Separate subsidiary of 

GIC for Housing Development

2557. SHRI SYED SHAHABUDDIN: 

Will the Minister of FINANCE be pleased to 

refer to the reply given on 24th February, 

1989, to Unstarred Question No. 464 re-

garding study group to review working of LIC 

and GIC and state:

(a) whether the GIC has established a 

separate subsidiary for housing develop-

ment’

(b) whether the LIC and G!C have taken 

steps to publicise their schemes for the benefit 

of low income groups in rural areas; and

\c) if so, whetherthe numberof benefi-

ciaries/claimants underthese schemes have 

shows a rise, since the schemes came into 

operation, with the total number of claims 

made in the country as a whole, quarter- 

wise, since the inception?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) GIC and its 

subsidiaries have decided to set up a Hous-

ing Finance Company in association with 

Indian Overseas Bank etc.

(b) Yes, Sir.

(c) The number of beneficiaries/claim-

ants under the schemes operated by LIC 

and GIC forthe benefit of low income groups 

in rural areas has steadily increased since 

these schemes came into operation. For 

example, under the Personal Accident So-

cial Security Scheme operated by GIC, in the 

first quarter of 1989, the number of benefici-

aries was 3693, as opposed to the figure of 

2800 in the last quarter of 1988 and 2621 in 

the third quarter of 1988. Likewise, underthe 

Hut Insurance Scheme for poor families in 

rural areas, operated by GIC, the number of 

beneficiaries in the first quarter of 1989 was 

13597, as opposed to the figure of 3865 in 

the last quarter of 1988. Similarly, underthe 

Groups Insurance Scheme covering landless 

agricultural labourers, operated by LIC, the 

number of claims settled was 12159 in the 

first quarter of 1989. (For the earlier period, 

quarterly statistics of claims settled by LIC 

are to readily available. However, 17186 

claims were settled in all, by LIC, under this
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Scheme, up to the end of December, 1988).

Special Financial Assistance to Goa

2558. SHRI SHANTARAM NAIK: Will 

the Min ister of FINANCE be pleased to state:

(a) Whether Union Government are 

rendering special financial assistance to 

Government of Goa to fill their budgetary 

gap in view of the fact that Goa is newly born 

State; and

(b) if so, the details of assistance given 

in that regard since the last two years?

THE MINISTER OF STATE IN THE 

DEPARTMENTOF EXPENDITURE INTHE 

MINISTRY OF FINANCE (SHRI B.K. 

GADHVI): (a) and (b). With a view to 

ensuring that the planned development of 

Goa does not suffer on its attaining State-

hood, a term loan of Rs. 50 crores was 

provided to fund its approved Plan Outlay for

1987-88. No special loan assistance was, 

however, provided to the State Government 

during 1988-89, as there was no gap in 

resources for the State Plan 1988-89.

import Policy for Units In EPZ

2559. DR. V. VENKATESH: Will the 

Ministerof COMMERCE be pleased to state:

(a) whether Government have amended 

the import policy for the units established/to 

be established within the perimeterof Export 

Processing Zones (EPZ);

(b) if so, the details thereof;

(c) the criteria followed for setting up 

such units within these zones; and

(d) the steps taken to support units 

whose performance is not satisfactory?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) and (b). The following 

principal amendments, inter-alia, have been 

carried out in the Import & Export Policy 

1988-91 relating to units established in the 

Export Processing Zones :-

(i) In the case of re-export of 

imported goods, the require-

ment of furnishing a “No Ob-

jection Certificate” from the 

Reserve Bank of India, has 

been dispensed with.

(ii) The facility o1 imports through 

agents, as contained in paras 

120& 121 of the Hand-Book of 

Procedures, 1988-91 has been 

discontinued for the units situ-

ated in Free Trade Zones/ 

Export Processing Zones.

(iii) In case of imports in respect of 

controlled items from USA, 

units located in Export Proc-

essing Zones and Free Trade 

Zones will have to obtain Im-

port Certificate to be issued by 

Chief Controller of Imports & 

Exports/Department of Elec- 

tionics through the Develop-

ment Commissioner of the 

concerned Zones.

(c) Applications for establishing proj-

ects are examined with reference to factors 

which include economic viability, value added 

content, volume of export earning, employ-

ment generation involved, nature of opera-

tions, experience and financial background 

of the promoter etc.

(d) The scheme of Export Processing 

Zones provides for due input support for 

organising production on a competitive basis. 

The performance of the unit is the responsi-

bility of the entrepreneur. The Development 

Commissioners in the zones monitor the
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performance of the units and extends guid-

ance wherever possible.

Export of Sea food

2560.  SHRI SRIKANTHA DATTA 

NARASIMHARAJA WADIYAR:  Will the

Ministerof COMMERCE be pleased to state:

(a) whether Government are making 

efforts to increase the export of sea food;

(b) if so, the quantity of seafood ex-

ported during the last three years:

(c) the names of the countries to which 

sea food is being exported; and

(d) the projection made for the export of 

seafood during the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DAS MUNSI). (a) Yes, Sir.

(b)  The quantity of seafood exported 

during the last three years are:-

Year Quantity (Tonnes),

1986-87 85843

1987-88 97179

1988-89 99777

(c)  The countries to which seafood is 

being exported by India are Japan, USA, 

U.K. Spain, Singapore, France, Greece, 

Netherlands, Italy, UAE, Kuwait, Sri Lanka & 

Belgium.

(d)  Exports of Marine Products during 

1988-89 as per DGCIS figures were an all- 

time high of Rs. 632.26 crores. The terminal 

year of Seventh Five Year Plan is likely to 

surpass this figure.

Assistance given by SCICI to fishing 

Companies

2561.  SHRI DAULATS1NHJIJADEJA: 

Will the Minister of FINANCE be pleased to

state:

The details of bans and interest thereof! 

over due to the Shipping Credit & Invest-

ment Company of India (SCICI) from fishing 

companies as on 30th June, 1989, com-

pany-wise?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF EGONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): The Shipping Credit

& Investment Company of India Limited 

(SCICI) has reported that as on 30th June, 

1989 the loan outstanding from deep sea 

fishing trawler companies assisted by it stood 

at Rs. 9.02 crores, and none of these compa-

nies were in default in respect of payment of 

principal. The interest amount overdue stood 

at Rs. 1.08 crores as on 30th June, 1989. 

The list of fishing companies sanctioned 

assistance by SCICI is given in the state-

ment below.

STATEMENT

S. No. Name of the Company

1. Indus Food Limited

2. Sumura maritime Trades Limited

3. Seal Fisheries Limited

4. Chendur Sea Food Limited

5. Meenam Fisheries Limited

6. Surya Sea Food Limited

7. Navabharat Ferro Alloys Limited

8. Gautham Construction Limited
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S.No. Name of the Company

9. Motherland Ocean Products Lim-

ited

10. Indamar Fisheries Limited

11. Young Fisheries Limited

12. Oceanic Enterprises Limited

13. Atlanta Shipping Pvt. Limited

14. Pallava Sea Foods Pvt. Limited

15. Royce Marine Limited

16. Bangalore Marines Limited

17. Maharaha Fisheries Limited

18. Nekkanti Sea Foods Limited

19. Sindhu Shivathi fisheries (P) Lim-

ited

Opening of a Branch of Punjab National 

Bank at Jaunpur (Uttar Pradesh)

2562.  SHRI KAMLA PRASAD SINGH: 

Will the Minister of FINANCE be pleased to 

state:

(a) whether it was proposed to open a 

branch of the Punjab National Bank at Jaun-

pur (Uttar Pradesh);

(b) if so, the progress made in this 

regard; and

(c) the time by which the branch is likely 

to be opened?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) No, Sir.

(b) and (c). Do not arise.

All India Banking Service

2563. SHRI R. JEEVARATHINAM: Will 

the Minister of FINANCE be pleased to state:

(a) whether Government are actively 

considering to introduce a new All-India 

Banking Service for various categories of 

posts in all the nationalised banks instead of 

the existing regional banking service sys-

tem; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) No, Sir.

(b) Does not arise.

Renewal of Aligarh-Chandausi Railway 

Track

2564. SHRI PURAN CHANDRA: Will 

the Minister of RAILWAYS be pleased to

state:

(a) whether there is proposal to renew 

Aligarh-Chandausi railway track for the pur-

pose of making it fit for running high speed 

trains; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise.

Vidisha and Sanchi Railway Stations

2565.  SHRI PRATAP BHANU 

SHARMA: Will the Minister of RAILWAYS 

be pleased to state:
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(a) whether there is any proposal to 

construct new platform shed sat Vidisha and 

Sanchi railway stations during current finan-

cial year;

(b) if so, the details thereof;

(c) whether Sanchi is also proposed to 

be developed as a model station; and

(d) if so, by what time?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Procedure for Appointment of Judges 

in High Court and Supreme Court

2567.  SHRI I. RAMA RAI: Will the 

Minister of LAW AND JUSTICE be pleased 

to state:

(a) whether Government propose to 

change the norms for appointment of High 

Court and Supreme Court Judges so that 

vacancies are filled up within specified time 

limit;

(b) if so, when a decision is likely to be 

taken in the matter; and

(c) if not, the reasons therefor?

THE MINISTER OF LAW AND JUS-

TICE (SHRI B. SHANKARANAND): (a) No,

Sir.

(b) Does not arise.

(c) The present norms are considered 

satisfactory.

New Station Buildings In Kerala

2568. SHRI P.A. ANTONY: Will the 

Minister of RAILWAYS be pleased to state:

(a) whether any new buildings are 

proposed to be constructed for railway sta-

tions in Kerala during the current financial 

year; and

(b) if so, the details thereof includ ing the 

schedule for completion of these works?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) Construction of new station build-

ings at Payyanur and Trivandrum Central 

railway stations is being taken up in phases, 

commensurate with the availability of funds. 

The works are likely to be completed in

1990-91 and 1992 93 respectively.

Earnings of Railways

2569. SHRi K. MOHANDAS: Will the 

Minister of RAILWAYS be pleased to state:

(a) the State-wise/division-wise income 

of the Railways;

(b) whether the investment in railway 

development in a particular State has any 

relation to the income generated therein; 

and

(c) if so, the figure in respect of Kerala?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) There is no 

system of State-wise/Division-wise appor-

tionment of railway earnings.

(b) No, Sir.

(c) Does not arise.
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Fast Passenger Trains between Delhi- 

Amritsar and Delhi-Jammu

2570. SHRi KAMAL CHAUDHRY: Will 

iiiC Minister of RAILWAYS bt phased to 

state:

(a) whether Government have received 

any representations for the introduction of 

fast passenger trains between Delhi and 

Amritsar, and between Delni ar.d Jammu 

Tawi;

(b) if so, the action taken thereon;

(c) if not, whether Government propose 

to introduce such fast passenger trains for 

the benefit of the poor and weaker sections 

of the society; and

(d) if so, the time by which such trains 

will be introduced =»nd if not, the reasons 

therefor?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAOSCINDIA): (a) Yes, Sir.

(b)  and (d). New Superfast services 

between New Delhi and Amritsar and New 

Delhi and Jammu Tawi have been provided 

from May, 1039.

Excise Duty Evasion cases in Delhi

2571. SHRI RAM SAMUJHAWAN: Will 

the Minister of FINANCE be pleased to refer 

to the reply given on 21 July, 1989 to Unstar-

red Question No, 609 regarding Excise duty 

evasion cases in Delhi and state:

(a) the number of surprise visits made 

during the last three months to units in Delhi 

and with what results;

(b) the steps taken to adjudicate the 

cases without delay; and

(c)  the number of cases adjudicated 

finally during the last six months and how 

does this compare with the cases adjudi-

cated during the last three years?

THE MINISTER OF STATE IN THE 

DEPARTMFNT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) 58 visits were made by the 

Central Excise Officers to the units located in 

Delhi during the period 1.4.1989to30.6.1989. 

As a result of these visits 49 cases of evasion 

werta d*iec*ed involving Central Excise duty 

of Rs. 32.66 lakhb.

(b) Efforts are underway to invcctioate 

the cases and issue the show cause notices 

without any delay. The cases are adjudi-

cated expeditiously on receipt of reply to 

Show Cause Notice and after giving per-

sonal hearing to the parties.

(c) Numberof cases adjudicated during 

the last six months as compared with the 

cased adjudicated during the same period of 

last three years, are as under:

1.1.1989 to 20.6.1989 444

1.1.1988 to 30.6.1988 315

1.1.1987 to 30.6.1987 223

1.1.1986 to 30.6.1986 150

Total 1132

Assistance by financial Institutions to 

Development of Industries in Backward 

Areas

2572.  SHRI KRISHNA SINGH: Willthe 

Minister of FINANCE be pleased to state;

(a)  whether the Comptroller and Audi-

tor General of India in its latest report on the 

working of state financial institutions has 

commented on them for diverting most of the
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assistance from developing of industries in 

backward areas to city and urban areas; and

(b)  if so, the modifications which have 

been and are being made in the functioning 

of financial institutions, both at Central and 

State Government level in the light of the 

said report of the C&AG?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a)and(b). No such 

mention on diversion of assistance meant 

for devebpment of industries in backward 

areas to those in cities and urban areas has 

come to notice. According to IDBI assis-

tance sanctioned to backward areas by SFCs 

and ISDCs during 1985-86, 1986-87 and

1987-88 indicated an increase as shown 

bebw:

Year Assistance sanctioned to backward areas

(Rs. crores)

SFCs SIDCs

1985-86 564.9 357.2

1986-87

1987-88

682.1

718.4

362.0

422.5

Cumulatively upto March, 1988, assis-

tance sanctioned by all SFCs to backward 

areas constituted 51.2% of the total assis-

tance sanctioned by them. Similarly, cumu-

lative assistance to backward areas by all 

SIDCs accounted for 64.3% of the total 

assistance sanctioned by them.

Harassment of Minorities in Assam

2573.  SHRI G.M. BANATWALLA: Will 

the Minister of LAW AND JUSTICE be 

pleased to state:

(a) whether Government are aware of 

the widespread apprehensions of harass-

ment among the minorities in Assam conse-

quent to the controversial directive of the 

Election Commission to adopt the voters list 

of 1966 as the basis for revision of electoral 

rolls;

(b) if so, the stops taken by Government

to ensure that no such harassment takes 

place;

(c) the steps, if any taken by Govern-

ment to prevail upon the Election Commis-

sion to adopt the voters List of 1985 as th*e 

basis of revision of rolls is conformity with 

law and practical consideration; and

(d) the steps, if any, taken by Govern-

ment for strict vigilance on the process of 

.evisbn of electoral rolls in Assam particu-

larly through deployment of central staff?

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND JUSTICE (SHRI

H.R. BHARDWAJ): (a) to (d). The Election 

Commission has not issued any directive 

that in the revision of electoral rolls in Assam 

the voters list of 1966 should be adopted as 

the basis. What the Election Commission 

has ordered in Assam is an intensive revi-

sion. In such a revision there is no question



67 Written Answers AUGUST 4,1989 Written Answers  68

of using any earlier roll as the basis. Such 

rolls can only be used as evidence.

In Assam enumeration has been com-

pleted in respect of 121 out of 126 Assembly 

constituencies and it is expected that the 

work in respect of the remaining constituen-

cies will be completed shortly. The matter 

being sensitive the Election Commission 

has been adopting a very cautious approach 

and monitoring the work on day today basis 

and will continue to do so until the work is 

completed. The Election Commission has 

also decided to depute Centre observers 

and officers from the Commission at the 

appropriate stage to super vise the work.

Computerised of Banks

2574.  SHRIMATI KISHORI SINHA: Will 

the Minister of FINANCE be pleased to state:

(a) whether any decision has been 

taken on the type of computers to be used in 

banks;

(b) if so, the details thereof,

(c) whether Indian Computer firms will 

have opportunity to participate in banks 

computerisation; and

(d) whether specific instructions have 

been issued to ensure participation by in-

digenous firms?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) and (b). As 

recommended by Dr. Rangarajan Commit-

tee on Computerisation/mechanisation in 

banks, Mainframe Computers, Mini Com-

puters and Advanced Ledger Posting Ma-

chines (ALPMs) are being installed by the 

public sector banks at their Head Offices, 

Regional/zonal Offices and Branches re-

spectively.

(c)  and (d). Reserve Bank of India has 

reported that indigenous manufacturers/ 

vendors have been empanelled by it tor 

supply of ALPMs, Mini Computers and Main-

frame Computers to the public sector banks. 

The names of the empanelled vendors and 

details of the equipment are advised to the 

public sector banks by Reserve Bank of 

India from time to time.

Revision of electoral rolls

2575.  SHRIMATI JAYANTI PATNAIK: 

Will the Minister of LAW AND JUSTICE be 

pleased to state:

(a) whether Union Government are 

taking steps to revise the electoral roll;

(b) if so, the progress made in that 

regard; and

(c) the date by which the revision of 

electoral roll will be completed?

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND JUSTICE (SHRI

H.R. BHARDWAJ): (a) to (c). The superin-

tendence, direction and control of the prepa-

ration or revision in the electoral rolls and 

vested in the Election Commission. The 

Election Commission has initiated steps for 

special revision of the electoral rolls for en-

rolling the voters int he age group of 18 to 21 

with 1.4.1989 as the qualifying date and this 

task has been completed and the final rolls 

also published in ali the States and Union 

territories except in Assam and in the snow 

bound segment of a Parliamentary constitu-

ency in J&K. In the case of Assam, the 

Election Commission had ordered an inten-

sive revision and enumeration work has been 

completed in as many as 121 out of 126 

constituencies. The Election Commission is 

closely monitoring the work for completing 

the task speedily.
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Proposals for Joint Ventures Abroad

2576.  SHRI G.S. BASAVARAJU: Will 

the Minister of COMMERCE be pleased to 

state:

(a) whether there are a number of 

proposals for joint ventures abroad;

(b) if so, any what time the final decision 

will be taken;

(c) the names of countries where these 

joint ventures will be set up;

(d) the total number of Joint ventures 

operating at present; and

(e) what was the position in the regard 

during 1988?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI)' (a)to(c). There are 22 joint 

venture proposals under consideration. 

These involve projects in Cayman Island, 

Malaysia, Hungary, USSR, USA, Somalia, 

Nepal, Australia, Singapore, Jorden & Thai* 

land. At wiil not be possible to indicate the 

time schedule for arriving at a final decision 

as proposals are considered by the Commit-

tee on Joint Ventures Abroad as soon as 

these are ripe for consideration.

(d) There are 150 joint ventures operat-

ing as on 30.6.89.

(e) There were 152 joint ventures oper-

ating as on 31.12.88.

Sick Units Registered with BIFR

2577.  SHRI DEBI GHOSAL: Willthe 

Minister of FINANCE be pleased to state:

(a) the number of sick units registered

with the Board for Industrial and Financial 

Reconstruction (B.I.F.R) till date, State-wise;

(b) the number of units out of them 

which could be revived through B.I.F.R. State- 

wise;

(c) the number of units wound up, 

State-wise; and

(d) the number of such cases still pend-

ing for disposal, State-wise?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) BIFR has re-

ported that 716 references received under 

Section 15 of the Sick Industrial Companies 

(Special Provisions) Act, 1985 in respect of 

sick industrial companies have been regis-

tered with them as on 30.6.89. State-wise 

break up of the number of units registered is 

given in statement below.

(b) The Board has sanctbned schemes 

for revivalof 30 sick companies as on 30.6.89. 

The revival schemes are under implementa-

tion.

(c) As on 30.6.89 in respect of 25 

companies that Board has formed the opin-

ion under Section 20 of the Act that it is just 

and equitable that the company should be 

wound up and has record this opinion for 

transmission to the concerned High Court.

(d) As on 30.6.89, in 73 cases the Board 

dismissed the references as not maintain-

able. In respect of 79 other cases, the Board 

has accorded approval under Sectbn 17 (2) 

of the Act on being satisfied that the com-

pany concerned can make its net worth 

positive on its own within a reasonable time. 

The remaining cases are under various 

stages of inquiry under the Act and the BIFR 

Regulations.
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[Translation]

Manufacturing of Narcotics and Drug 

Trafficking

2578.  DR. CHANDRA SHEKHAR 

TRIPATHI: Willthe Minister of FINANCE be 

pleased to state:

(a) whether manufacturing of narcotics 

and drug trafficking has been increasing 

tremendously;

(b) if so, whether Government have 

taken any steps to check this trade; and

(c) if so, the details thereof and the 

results achieved7

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI AK 

PANJA). (a) to (c) While there have been 

few attempts at illicit manufacture of ciude 

heroin/morphine, it is not a fact that the illicit 

manufacturing of narcotics has been increas-

ing tremendously

In view of its geographical location be-

tween the two major sources for illicit supply 

of drugs, namely, the Golden Crescent and 

the Golden Triangle, India is increasingly

facing the problem of transit traffic in drugs.

Government have launched various 

aggressive counter measures which, inter 

alia, include provision of deterrent punish-

ments to drug traffickers, strengthening of 

preventive and intelligence machinery (es-

pecially) around borders and vulnerable 

areas), adoption of a liberalised reward 

scheme for officers and informers, strength-

ening of bilateral co-operation between neigh-

bouring countries (including regional co-

operation under the aegis of SSARC). The 

Prevention of Illicit traffic in Narcotic Drugs 

and Psychotropic Substances Act, 1988 

provides for preventive detention upto a 

maximum period of 2 years for drug crimes. 

343 persons have so far been detained 

under the said Act.

The Narcotic Drugs and Psychotropic 

Substances (Amendment) Act, 1988, inter 

alia, provides for death penalty on second 

conviction in respect of specified offences 

involving specified quantities of certain drugs 

and also forfeiture of property of drug offend-

ers, Besides, all drug-related offences have 

been made cognizable and non-bailable.

As a result of concerted drive against 

drug trafficking, huge-quantities of drugs had 

been seized, as shown below:
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Smuggling of Drugs

2579.  SHRI KALI PRASAD PANDEY: 

Will the Minister of FINANCE be pleased to 

state:

(a) whether there is a continuous in-

crease in the smuggling of drugs from the 

neighbouring countries into India:

(b) if so, the action to stop the smug-

gling of opium and other drugs through these 

border areas since January, 1988; and

(c) the quantity of various drugs seized 

during this period, the number of persons

died, arrested and put in jails, the number of 

smugglers’ gangs still at large and the details 

of money, etc. recovered from them and 

other actions taken in this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT Ol- REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a)to(c). Due to its geographical 

location between the two sources for illicit 

supply fo drugs, namely, the Golden Cres-

cent and the Golden Triangle, India is in-

creasingly facing the problem of transit traf-

fic in drugs.

The quantities of various drugs seizetl 

in 1988 and upto June, 1989 are as below:

1988 1989 (upto June) 

(Provisional)

(in kilograms)

1. Opium 3,304 576

2. Heroin 3,029 1,262

3. Hashish 17,523 2,531

4. Ganja 45,994 23,727

Details, as reported to Narcotics Control Bureau, of the number of persons prosecuted, 

convicted and arrested and given below:

1988 1989

1. No. of persons prosecuted 3,074 730

2. No. of persons convicted 339 98

3. No. of persons arrested 2,350 614

No precise details relating to the num-

ber of gangs still at large, number of persons 

died and the money, etc. recovered from the 
could be furnished as no separate statistics 

are maintained for the purpose.

Government have launched various 

aggressive counter-measures which, inter 

alia, includes provision of deterrent punish-

ments to drug traffickers, strengthening of 

preventive and  intelligence
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machinery(especially around borders and 

vulnerable areas), adoption of a liberalised 

reward scheme for officers and informers, 

strengthening of bilateral co-operation be-

tween neighbouring countries (including 

regional co-operation under the acigis of 

SAARC). The Prevention of Illicit Traffic in 

Narcotic Drugs and Psychotropic Substances 

Act, 1988 provides for preventive detention 

upto a maximum period of 2 years or drug 

crimes. 343 persons have so far been de-

tained under the said Act.

The Narcotic Drugs and Psychotropic 

Substances (Amendment) Act, 1988, inter 

alia, provides for death penalty on second 

conviction in respect of specified offences 

involving specified quantities of certain drugs 

and also forfeiture of property of drug offend-

ers Besides, all drug-related offences have 

been made cognizable and non-bailable

Over-bridge at Khurai, Bina and Mak- 

ronia

2580 SHRI NANDLAL CHOUDHARY 

Will the Ministerof RAILWAYS be pleased to 

state

(a) whether a demand has been made 

to construct overbridges at railway crossings 

opposite Gurukul School near Khurai Sta-

tion (Central Railway), Jhansiphatak cross-

ing near Bina Junction and crossing near 

Makronia Station, Central Railway; and

(b) if so, the aetails of the bridges 

sanctioned so far, names of places where 

survey has been conducted and names of 

remaining places?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): ,'a) Yes, Sir A 

few representations in this regard have been 

received by the Railways.

(b) None of these overbridges has been

sanctioned so far, as firm proposals theretor 

have not been received from the State 

Government.

Appointment of women Judges in 

Courts

2581. SHRI BALWANT SINGH RA-

MOOWALIA: Will the Minister of LAW AND 

JUSTICE be pleased to state:

(a) whether it is a fact that a women 

delegation has demanded for thirty per cent 

reservation for the appointment of women 

judges in the court recently;

(b) if so, whether Government have 

accepted this demand;

(c) if so, the time by which Government 

propose to implement this; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW AND JUS-

TICE (SHRI B. SHANKARANAND): (et No 

such demand has been received.

(b) to (d) Do not arise.

[English]

Trains between Dombivall-V.T

2582. SHRI S.G. GHOLAP: Willthe 

Minister of RAILWAYS be pleased to state:

(a) whether Government have received 

proposals to start Dombtvali local from 

Dombivali to V.T. on Bombay Suburban 

Railway; and

(b) if sot the action taken thereon?

THE MINISTER OF STATE OF THE

MINISTRY  OF  RAILWAYS  (SHRI

MADHAVRAO SCINDIA): (a) Yes, Sir.
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lb) Not fcjud operationally feasible.

Inter-State water Deputes

2583. PROF. K.V. THOMAS: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) which are the inter-State water 

disputes pending for settlement in South 

India; and

(b) what action has been taken for the 

speedy settlement of the disputes?

THE MINISTER OF STATE OF THE 

MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

M.M. JACOB): (a) Only one, namely,

Cauvery water dispute.

(b)  Inter-State meetings to discuss the 

issue were convened by the Centre.

[ Translation]

Ken Multipurpose Irrigation Project, 

M.P.

2584.  SHRIMATI VIDYAVATI 

CHATURVEDI: Will the Minister of WATER 

RESOURCES be pleased to state:

(a) whether Ken-Multi-purpose Irriga-

tion project of Madhya Pradesh is pending 

with the Central Water Commission for 

approval; and

(b) if so, what action has been taken in 

the matter?

THE MINISTER OF STATE OF THE 

MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMtNTARY AFFAIRS (SHRI 

M.M. JACOB): (a) and (b). The project has 

been returned to the State Government for

appropriate modifications in February, 1987.

iCr.g!*h)

Defaulting Multinuilcr:?! «.;d ct̂ r 

Companies

2585. SHRI VIJAY N. PATIL: Will the 

Minister of FINANCE be pleased to state:

(a) the number of cases pending before 

Central Board of Direct Taxes regarding 

defaulting multi-national and other compa-

nies for non-payment and evasion of direct 

taxes; and

(b) the steps being taken to recover the 

dues and imposition of penalties?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVCNUE IN THE 

MINISTRY  OF  FINANCE  (SHRI 

A.K.PANJA) (=0 and (b). The Officers of the 

Investigation Wing ar well as the Assessing 

Officersofthe Income-tax Departmentunder- 

take investigation for detecting tax evasion 

in the cases of companies and other as-

sesses. In the absence of specific names of 

multinationals and other companies, refer-

ence would have to be made to the assess-

ment records of all companies located all 

over the country for ascertaining the infor-

mation required. This will involve stupen-

dous labour and time. The results sought to 

be achieved may not be commensurate with 

the efforts involved. Any specific information 

about a particular company if asked for can 

be furnished.

[ Translation]

Loans Advanced Under 20-Polnt 

Programme in Uttar Pradesh

2586. SHRI HARISH RAWAT: Will the 

Minister of FINANCE be pleased to state:

(a) the total numberof loan applications
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received by the banks under 20- Point Pro-

gramme during 1989-90 (so far) in Uttar 

Pradesh;

(b) the number of persons, out of them 

, granted loans and the total amount ad-

vanced;

(c) whether any annual target was fixed 

for banks in this regard; and

(d) if so, the names of banks which have 

not achieved the target and the action pro-

posed to be taken against the defaulting 

banks?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO)- (a) to (d). The Re-

serve Bank of India (RBI) has reported that, 

in view of the diverse nature of activities 

covered under* New 20 Point Programme’ 

(TPP) and in the absence of concerete 

schemes in respect of each point, there are 

no fixed targets earmarked for the banks for 

the TPP as a whole or for each point there-

under Further, the present data reporting 

system does not also provide information in 

the manner asked for. However, as per infor-

mation received from Reserve Bank of India 

(RBI), the outstanding advances of all sched-

uled commercial banks in Uttar Pradesh 

under Twenty Point Programme (TPP), as at 

the end of June 1988 (latest available) were 

Rs. 1097.91 crores in 25 85 lakh borrowal 

accounts.

[English]

Coffee Export

2587.  SHRIMATI BASAVARAJES-

WARI: Will the Minister of COMMERCE be 

pleased to state:

(a)  whether India will benefit from the 

two year extension of the International Cof-

fee Agreement as no quota have been fixod

for exporting countries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) and (b). With sufficient 

exportable surplus of coffees available and 

the quality of Indian Coffee being of a very 

high order, India is likely to benefit with the 

waiver of quota restrictions by the ICO.

[ Translation]

Varanasi-Aunrihar Chhapra Rail Line

2588. SHRI KESHORAO PARDHI: Will 

the Minister of RAILWAYS be pleased to 

state:

(a) whether the necessary funds for 

conversion of Varanasi Aunrihar-Chhapra 

metre gauge line into broad gauge have 

been provided; and

(b) if so, the details thereof and the time 

by which this conversion work is likely to be 

completed?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) and (b). For 

the conversion of Aunrihar-Chhapra MG to 

BG, an allocation of Rs.1.51 crores has 

been made in the Budget 1989-90. Its com-

pletion will depend on availability of resources 

in coming years. Varanasi-Aunrihar, which 

is a part of Varanasi-Bhatni gauge conver-

sion project is likely to be completed by 

March 1991, subject to availability of re-

sources in 1990-91.

Assistance given by Rural Banks in 

Barabanki and Sftapur Districts of Uttar 

Pradesh

2589. SHRI KAMLA PRASAD RAWAT 

: Will the Minister of FINANCE be pleased to 

state:
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(a) whether any irregularities have been 

noticed in the regional rural banks function 

for the upliftment of the poor in Barabanki 

and Sitapur district of Uttar Pradesh;

(b) if so, whether Government propose 

to conduct an inquiry in this regard;

(c) if so, the time by which the enquiry is 

likely to be conducted; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) to (d). Bank of 

India, sponsor bank for Barabanki Gramin 

Bank and Allahabad Bank, sponsor bank for 

.Bhagirath Gramin Bank functioning in Bara-

banki and Sitapur districts of Uttar Pradesh 

respectively have reported thatthese Gramin 

Banks are providing all necessary assis-

tance in the development of rural economy 

of these districts by providing credit facilities 

to the weaker sections of society. Both the 

banks have further reported that they have 

not received any complaint regarding seri-

ous irregularities in the functioning of con-

cerned Regional Rural Banks. However, 

complaints regarding non-sanction of loans 

by these Gramin Banks are received from 

different quarters and remedial action taken 

after proper investigation.

[English]

Berhampur-Phulbani Road

2591.  SHRI RADHAKANTA DIGAL Will 

the Minister of FINANCE be pleased to 

state;

(a)  whether Government of Orissa ha 

submitted proposal for the improvement of 

Berhampur-Phulbani Road at an estimated 

cost of rupees forty crores;

(b) whether the State Government has 

requested to included the road under the 

World Bank assistance;

(c) if so, the steps taken in this regard;

and

(d) the assistance, if any, made avail* 

able from the World Bank for the Road?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTER OF FINANCE (SHRI 

EDUARDO FALEIRO); (a) to (d). World 

Banks is providing assistance of $250 mil-

lion for a State Roads Project to improve the 

construction and maintenance of State Roads 

in Bihar, Maharashtra, Rajasthan and U.P. 

The proposal of the Government of Orissa 

for improvement of the Berhampur-Phula- 

bani Road was received afterthe above loan 

was approved. At present there is no pro-

posal under consideration for seeking World 

Bank assistance for another State Roads 

Project.

Irrigation Projects of Bihar Pending for 

Approval

2592.  SHRIMATI PRABHAWATI 

GUPTA; Will the Minister of WATER RE-

SOURCES be pleased to state;

(a) the number of irrigation projects 

approved for execution during the Seventh 

Five Year Plan in Bihar; and

(b) the number of projects completed 

and the details of projects yet to be com-

pleted?

THE MINISTER OF STATE OF THE 

MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

M.M. JACOB): (a) and (b). 39 on-going and 

20 new irrigation projects were included in 

the Seventh Five Year Plan for execution. Of
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these, 15 projects are scheduled to be 

completed during the Seventh Plan. The 

remaining ‘to spill over the Eighth Plan, in-

clude Subemrekha Multipurpose, Bagmati, 

Western Kosi Canal and North Koyai Reser-

voir Projects.

External Debt

2593. SHRI UTTAM RATHOD Will the 

Minister of FINANCE be pleased to stat*

(a) the amount of external debt of the 

country towards the end of the financial ypar

1988-89;

(b) whether this included the invest-

ments made by the Non-resident Indians 

(NRIs) during the year;

(c) if not, the amount invested in the 

country by the N.R.I.s during 1988-89: and

(d) the amount spent by the country for 

servicing the debt mentioned in (a) above 

(i e payment of interest) during 1989-90 f so 

far)7

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) The total external 

debt outstanding of the country is estimated 

to be Rs. 08831 crores as on 31.3 1989 at 

the exchange rate prevailing on that date

(b) No, Sir,

(c) Information is being collected and 

will be laid on the Table of the House

(d) The amount of interest to be paid o« > 

the outstanding external debt is estimated to 

be Rs. 3342 crores during 1989-90.

Advertisements in Railway Compart-

ments

2594. SHRI BALASAHEB VIKHE

PATIL: Will the Minister of RAILWAYS be 
pleased to state:

(a) the total earning by the F ai * jys on 

account of advertisements in the compart-

ments of the loc? I trains in Bombay and oiĥr 

metropolitan cities during the last one year; 

and

(c)  steps Government propose to take 

to attract more advertisements7

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Rs31,131,95/ 

- in 1988-89.

(b) Personal contacts with trade and 

Advertising Agencies are made to attract 

more business.

[ Translation]

Ban on Publicity of Narcotic Drugs

25<jo SHRI VIRDHI CHANDER JAIN' 

Will ;he Minister of FINANCE be pleased to 

state-

(a) the steps taken or proposed to be 

taken by Government to impose a statutory 

ban on the publicity of narcotic drugs;

(b) whether Government have banned 

the publicity of narcoticdrugs on Radio, T.V. 

and the press, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY  OF  FINANCE  (SHRI 

A.K.PANJA): (a) to (c). Reports do not indi-

cate any publicity efforts for encouraging 

illicit traffic and abuse of narcotic drugs. 

Such publicity could be construed as abet-

ment and liable to be punished under the 

provisions of the Narcotic Drugs and Psy-

chotropic Substances Act, 1985. There is,



91 Written Answers AUGUST 4,1989 Written Answers  92

therefore, no separate proposal to impose a 

statutory ban on the publicity of narcotic 

drugs at this stage, through media like Radio, 

T.V. etc.

Fake Currency Notes

2596.  SHRI MADAN PANDEY: Will the 

Minister of FINANCE be pleased to state.

(a) whether a gang circulating fake 
currency notes has been unearthed during 
the last two months;

(b) if so, since when thing gang is 
engaged in this work;

(c) the number of persons arrested in 
this regard and the value of currency notes 
recovered from them;

(d) whether Government have taken 
any action against them so far;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI EDUARDO 
FALEIRO): (a) to (f). The information is being 
callected and will be laid on the Table of the 
Mouse.

[English]

Seizure of Goods at Trivandrum Alrpod

2597.  SHRI T. BASHEER: Will the 

Minister of FINANCE be pleased to state:

(a) the details of goods seized by the 

Customs authorities from the passengers at 

Trivandrum Airports during 1988 and during 

the currency year;

(b) the amount realised by sale of con-

fiscated items during the above period; and

(c) the value of goods lying undisposed?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTER OF FINANCE (SHRI A.K. 

PANJA): (a) and (b). The value of contra-

band goods seized by the Customs authori-

ties from the passengers at Trivandrum air-

port dui ing 1988 and during the current year 

upto 30 to June, 1989, as well as the amount 

realised by sale of confiscated goods during 

this period are given in the table beiow:-

Hems Value of goods seized 

1988

(Rs. in (.akhs)

1989 (upto 30th June, 1989)

Gold 627,12 358.54

Indian currency 1.76 0.06

Foreign currency 2.44 0.58

Other goods 126.42 76.27

goods disposed of 80.79 31.75

(c)  The value of goods lying undisposed  at Trivandrum airport is given below:- 

ason 30.6.1989 in the Custom’s Warehouse
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Gold Rs. 508.86 Lakhs

Other

goods Rs. 27. 96 lakhs

Mobile Library-cum-Book Stall In 

Vaishali Express

2598. SHRI HAFIZ MOHD. SIDDIQ: 

Mil the Minister of RAILWAYS be pleased to 

itate:

(a) whether a Mobile Library -cum-Book 

Stall has been provided in 153 Up/154 Dn 

Vaishali Express running between New Delhi 

and Barauni;

(b) if so, the particulars of the contrac- 

ors, the numberof berths ear-marked forthe 

purpose in these trains and rail passes is-

sued to persons manning these libraries;

(c) whethei any checks are being exer- 

' ised to see that there is no un-authorised

se of berths for the library; and

(d) if so, the details thereof'?

THE MINISTER OF STATE OF THE 

INISTRY OF RAILWAYS  (SHRI 

ADHAVRAO SCINDIA): (a) Yes, Sir.

(b) The contract is held by Smt. Malka 

. ravin. One berth is allotted in each rake. 

Heven II Class passes are issued.

(c) and (d) Yes, Sir. None checks have 

aen conducted during the last three years

and no case of un-authorised us* of berths 

was found.

Export Pepper

2599. SHRI VAKKOM PURUSHOTHA- 

. AN : Will the Minister of COMMERCE be 

p 3ased to state;

(a)  the quantity and value of pepper 

ported during the last three years;

(b) whether the export of pepper has 

decreased considerably recently;

(c) if so, the reasons therefor;

(d) whether the price of pepper has 

fallen considerably whithin the country on 

this account; and

(e) whether Government propose to fix 

a support price for pepper to project the 

farmers ?

THE MINISTER OF STATE IN THE 

MINISTER OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) The quantity and value of 

paper exported during the last three years 

was as follows

Year Qty. (MT) Value 

(Rs. lakhs)

1986-87 37083 20033

1987-88 41011 24058

1988-89 41065 18778

(b) No, Sir.

(c) Does not arise.

(d) With the improvement in the world 

supply position in ’88, the prices of pepper in 

international market declined as compared 

to those in 1987. This had impact on India’s 

domestic prices a’so. However, since the 

beginning of the current year the prices 

started firming of and at present prices are 

ruling at reasonable levels.

(e) No, Sir.

Excise Duty Pending Realisation 

Against M/s Indian Tobacco Company

2600. SHRI P. KOLANDAIVELU: Will

the Ministerof FINANCE be pleased to state:



95 Written Answers AUGUST 4,1989 Written Answers  96

(a) whether the M/s Indian Tobacco 

Company (ITC) is in arrears of excise duty of 

Rs. 20,000 crores from 1982-87 to Govern-

ment;

(b) if so, whether any steps have boon 

taken to collect all the arrears; and

(c) whether the ITC is charged with 

excise duty evasion of Rs. 2,3000 crores?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTER OF FINANCE (SHRI A.K. 

PANJA): (a) It is premature to say anything 

in this regard as the matter is under adjudi-

cation under the provisions of the Central 

Excises & Salt Act, 1944.

(b) The question of taking steps to 

collect such arrears would arise only af:er 

adjudication of the matter.

(c) The amount of duty alleged to hnve 

been evaded is being reassessed.

Unauthorised Sellers at Delhi and New 

Delhi Railway Stations

2601.  SHRI A.C. SHANMUGAM: Will 

the Minister of RAILWAYS be pleased to 

state:

(a) whether Government are aware that 

hundreds of unauthorised persons are work-

ing at Delhi and New Delhi Stations, selling 

all sort of items.

(b) if so, whether any agency like CBI, 

Vigilance have checked up this practice 

during the last three years;

(c) if so, details thereof; and

(d) the steps being taken to clear the 

stations of unauthorised persons?

THE MINISTER OF STATE OF THE

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Such cases 

have come to notice.

(b) No, Sir.

(c) Does not arise.

(d) A special task force consisting of 

railway commercial staff, RPF and GRP 

personnel has been formed which conducts 

regular surprise checks to apprehend un-

authorised vendors/hawkers. The persons 

so apprehended are dealt with in accor-

dance with law.

[ Translation]

Electrification of Jammu Tawi-Sealdah 

Railway Line

2602.  CHOUDHARY AKHTAR HASAN 

: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government propose to 

electrify Jammu Tawi-Sealdah (Via Mu- 

radabad-Lucknow) railway line; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) and (b). No, 

Sir.Sealdah/Howrah-MughalsaraiviaGrand 

Chord is already electrified. Electrification of 

Mughalsari-Lucknow-Mutadabad-Sahar- 

anpur-Ludhiana alone is under considera-

tion. At present, there is no proposal to 

electrify Ludhiana-Jammu Tawi section.

Construction of Barrage on Ganga 

River at Kanpur

2603. SHRI JAGDISH AWASTHI: Will

the Minister of WATER RESOURCES be

pleased to state:
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(a) the progress made so for in the 

implementation of the expert Committee’s 

recommendations for constructing a bar-

rage on river Ganga at Kanpur;

(b) whether Union Government have 

held talks with tne Government of Uttar 

Pradesh in this regard;

(c) if so, the details thereof;

(d) whether the State Government has 

contributed any amount for this purpose; 

and

(e) the time by which Government pro* 

pose to start the construction work7

THE MINISTER OF STATE OF THE 

MINISTRY OF WATER RESOURCES AND 

MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

M.M JACOB): (a) It is for the State Govern-

ment to implement the recommendations

(b) No, Sir.

(c) Does not arise.

(d) Detailed project report has not beon 

received at the Centre.

(e) Does not arise.

[English]

Calcutta Metro Rail Service

2604 SHRI ATISH CHANDRA SINHA: 

Will the Minister of RAILWAYS be pleased to 

state:

(a) whether Metro Rail, Calcutta has 

increased its sales of tickets due to rise in 

number of daily commuters in relation to past 

years of operation;

(b) whether the Railways unable to

provide more coaches and to reduce the 

frequency of time between the train’s arrival 

and departure;

(c) if so, the facts and details thereof;

and

(d) what further action is proposed to be 

taken to improve* the functioning of Metro 

Rail, calcutta?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAY  (SHRI 

MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise

(d) To improve the functioning of Metro 

Railway, measures like installation of latest 

signalling/telecommunication equipment and 

provision of Automatic Fare Collection and 

Passenger Control System have been pro-

grammed.

Export of Rice

2605.  SHRI SRIBALLAV PANIGRAHI: 

Will the Minister of COMMERCE be pleased 

to state-

(a) the quantity ana value of rice ex-

ported in the last two years;

(b) whether Government propose to 

further increase the export of rice during the 

current financial year; and

(c) if so, the countries importing rice 

from India?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) The quantity and value of 

export of rice during the last two years were

as follows:-
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Year Quantity Value

(Tonnes) (Rs. crores)

Year Quantity Value

(Tonnes) (Rs. crores)

1987-88 3,88,919 352.35

1988-89 3,85,440 353.76

(Provisional APEDA Estimate)

(b) Export of Basmati rice is allowed 

under Open General Licence. Export of non- 

basmati rice is allowed within limited ceiling. 

Export of rice during the current financial 

year will depend on the exportable surplur.es 

available and international trading environ-

ment.

(c) The major countries importing rice 

from India are Kuwait, Oman, Saudi Arabia, 

United Arab Emirates, United Kingdom, USA, 

USSR and Senegal.

Survey Regarding Fitness of Under-

ground Water for Human Consumption

2606.  SHRI ABDUL HAMID: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) whether any survey has been con-

ducted by the Central Ground Water BOrird 

regarding the fitness of underground water 

for human consumption during the curront 

year; and

(b) if so, what is the outcome of the 

survey?

THE MINISTER OF STATE OF THE 

MINISTER OF WATER RESOURCES AMD 

MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI 

M.M. JACOB ): (a) and (b). Studies carried 

out by the Central Ground Water Board have 

shown that ground water is potable in the

entire country except in localised pockets
where problems due to salinity, fluoride,

iron, riitates or contamination from industrial 

effluents have been noticed.

Licensed Vendors and Stall Holders

2607.  DR. PHULRENU GUHA : Will the 

Minister of RAILWAYS be pleased to state:

(a) the number of licensed vendor and 

stall holders including book-stall at railway 

stations in 1988-89 zone wise: and

(b) the total earnings of Railways on 

account of licence fee during that year?

THE MINISTER OF STATE OF THE 

MINISTRY  OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a)

Railway No. of licensed vendors 

and Stall Holders

Central 400

Eastern 1145

Northern 2139

North Eastern 781

N.E. Frontier 744

Southern 451

South Central 301

South Eastern 363

Western 1583

(b) Total earnings on account of licence 

fee during 1988-89 was Rs. 1.25 Crores.

Proposal From Government of Gujarat 

Regarding Relief to Farmers

2608.  SHRI RANJITSINGH GAEKWAD 

: Will the Ministerof FINANCE be pleased to
state:
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(a) whether Union Government have 

received any proposal from Government of 

Gujarat regarding relief to the farmers in the 

clearance of their debt of commercial and 

cooperative banks which has been increas-

ing due to accumulated cumulative interest 

on the original amount of loan for the last 

several years;

(b) if so, the details thereof; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTER OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) The State Gov-

ernment of Gujarat have submitted a pro-

posal to the National Bank for Agriculture 

and Rural Development (NABARD) for ex-

tending certain relief measures to defaulters 

in the State. They have also written to the 

Union Government in this regard.

(b)  The main elements of the proposal 

are given below:-

Amount Rs. in crores

(i) Writing off all overdue interest of all farmers, 60.00

small or large

(ii) Reschedulements of overdue principal of small 12.60

and marginal farmers—Govt, to bear entire

interest at 10% on rescheduled instalments

(ni) Reschedulement of overdue principal instalments  28.00

of other farmers and 6% subsidy on interest

(c)  The proposal of the State Govern-

ment is under examination.

[ Translation]

New Income Tax Forms

2609.  SHRI DAL CHANDER JAIN: Will 

the Minister of FINANCE be pleased to state:

(a) whether new forms of income-tax , 

wealth tax and T.D.S. books had reached in 

all the income tax offices before 30 June, 

1989; and

(b) if not, whether Government propose 

to waive the interest on the tax payer for late 

filing of returns due to non-availability of 

return forms?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) The Directorate of Income-tax 

(Research, Statistics, Publications and Public 

Relations), New Delhi has reported that 

income-tax return forms (ITS-2 and ITS-3); 

wealth-tax return forms (WTS-1 and WTS-

1 A); and the prescribed forms for certificate 

of tax deducted at source were ready in the 

Government of India Presses for lifting by 

the Commissioners of Income-tax before 

30th June, 1989. Information regarding the 

exact dates on which these forms were lifted 

by the Commissioners of Income-tax and

supplied to the various income-tax offices is 

not available with the said Directorate and 

can be obtained only by making reference in 

this regard to the various Commissioners of 

Income-tax and  the income-tax offices 

throughout the country.
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(b). The question of waiver of interest 

need he considered only if it is found that 

rtt'jrns of income or wealth could not be 

submitted  ‘̂xpayers by 30th June, 1989 

due to non-availability cf *he relevant return 

forms.

[English]

Cancellation of Train on Dadar-Virar

Section

2610.  SHRI ANOOPCHAND SHAH: Will 

the Minister of RAILWAYS be pleased to 

state:

(a) whether the 12 boggied train runn i ng 

between Dadar and Virar was cancelled for 

eight days during July, 1989:

(b) if so, the reasons therefor; and

(c) whether rt ha~ been restored now?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) and (b) Due to 

derailment in Virar. Yard ar»d cyclonic weather

on, the 12 car rake services have been 

suspended.

(c) No, Sir.

Approval to Cases of Equity Issues

2612.  SHRIMATI D.K. BHANDARI: WiH 

the Ministerof FINANCE be pleased to state:

(a) whether approval to certain caseo of 

equity issues has been given during 1989;

(b) if so, the details thereof with specific 

names of companies covered under this 

approval;

(c) whether  rnment propose to take 

sarie concrete steps to ŝ'equard the intor-

smaiimAcctors tr these oouity issues;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS

i,\* the MINISTRY OF FINANCE (SHRI 

EDUARDO HALE IRQ): (a) and (b). During 

the period January-June, 1989,160 compa-

nies were allowed to raise equity shares 

(including Bonus Shares). The names of the 

companies and amounts of share issues 

approved by the Controller of Capital Issues 

are regularly published in the form of press 

release which appeu’ in the newspapers.

(c)  to (e). Various steps for the protec-

tion of the interests of the investors, includ-

ing small investors, are take from time to 

time. This is a an ongoing process and would 

continue.

Trade with Pakistan

2613.  SHRI  PRATAPRAO  B. 

BHOSALE: Will the Minister of COMMERCE 

be pleased to state:

(a) whether Pakistan has agreed to give 

boost to the private sector trade with India*;

(b) if so, the details thereof;

(c) whether Pakistan has expanded its 

existing import list to achieve this purpose;

(d) if so, the details thereof; and

(e) the names of items included in the 

expanded list of imports?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) to (e). The Government of 

Pakistan have expanded the list of items 

permitted for imports from India by the 

Private Sector. A list of the additional items
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is given in the Statement laid on the Table of 

the House [Placed in Library. See No. LT 

8264/89]

[Translation]

Manufacture of Locomotives

2614. SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: Will the Minister of 

RAILWAYS be pleased to state:

(a) whether Government have singed 

any foreign collaboration agreement for 

manufacturing locomotives in the country 

and if so,the details thereof;

(b) the number of locomotive manufac-

tured in the country during the current year 

and the demand therefor; and

(c) whether Government propose to start 

more fuel efficient locomotives in order to 

extend rail services and if so, by what time?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) No, Sir.

(b) 67 Nos. upto June 1989 Railway 

Sector and the demand exists for 290 loco-

motives.

(c) Yes. Sir. Government have already 

embarked upon a programme of improving 

efficiency of locomotives. The programme 

will be implemented as soon as the requisite 

components become available.

[English]

Members of Jaipur Stock Exchange

2615. SHRI RAJ KARAN SINGH: Will 

the Ministerof FINANCE be pleased to state:

(a)  the date on which Jaipur Stock 

Exchange was recognised by Government;

(b) the number of members of selected 

by the Said Exchange before recognition by 

Government and the guidelines/criteria 

adopted for their selection;

(c) the number of those applicants who 

applied for its membership after recognition;

(d) the criteria/guidelines being adopted 

for their selection; and

(e) the tota! number of members to be/ 

being selected any by when the selection 

process is likely to be completed?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTER OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) Jaipur Stock 

Exchange was granted recognition by the 

Government on 9th January, 1989.

(b)  According to the information fur-

nished by the Stock Exchange, the number 

of members selected by it before the grant of 

recognition was 200. These members were 

selected by the Exchange taking into ac-

count the requirements of eligibility qualifica-

tions for membership as continued in its 

Articles of Association.

(c). The Stock Exchange received 1843 

application for membership.

(d) and (e) The selection of new mem-

bers of the Exchange was made by a Screen- 

mg Committee constituted by the Govern-

ment taking into account the requirements of 

eligibility qualifications as contained in its 

Articles of Association and other relevant 

factors such as educational qualifications, 

experience of business in securities, the 

financial position, etc. The Exchange has 

already completed the process of selection 

of new members and the number of such 

members selected is 300.
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Evasion of Excise Duty and Income Tax

2616.  SHRI V.S. VUAYARAGHAVAN: 

Will the Minister of FINANCE be pleased to 

state:

(a) the total amount involved in excise 

duty and Income-tax evasion by various tax 

payers, up-to-date;

(b) the amount involved in litigation both 

in respect of excise duty as well as Income 

tax;

(c) the percentage of amount of arrears 

which is not involved in litigation collected 

during the last two years; and

(d)  the action taken to expedite the 

process of litigation?

THE MiNISTER F STATE iN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) During the years 1987, 1988 

and 1989 (upto June. 1989) the Excise duty 

evasion is Rs. 1198.72, Rs. 355.43 and Rs. 

179.15 crores (provisional) respectively.

The value of assets seized and the 

amount of concealed income surrendeed 

during search search operations by Income 

Tax authorities is given as under:-

Year  Value of assets seized (Rs. in crores)  Amount of concealed income

surrendered. (Rs. in crores)

1987-88 145.02 147.49

1988-89 152.07 249.35

1989-90 24.22 24.21

(b)  and (c). Information is being col-

lected and will be laid on the Table of the 

House.

(d)  The recovery of arrears of taxes 

including arrears involved in litigation is on-

going process and administrative, legal and 

other steps continue to be taken from time to 

time. These steps include moving the vari-

ous Courts and appellate authorities from 

avation of stays and early decisions and 

engaging eminent lawyers to defend Gov-

ernment interests effectively in important 

Cases.

Conversion of Quilon-Madras Railways 

Line

2617. SHRI K. KUNJAMBU: Will the

Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to 

convert the Quilon-Madras line via Shenkot- 

tai into a broad gauge line in phases; and

(b) if so, the details therefor?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) and (b). No, 

Sir. However, only Dindigul-Madurai- 

Virudhungar section on Madras-Quilon MG 

route is being converted into BG as part of 

Karur-Dindigul-Madurai-Maniyachchi Tuti-

corin sanctioned BG new line project as 

under:-

i.  Dindigul-Madurai; Parallel BG

line.

ii.  Madurai-Virudhunagar; Straight
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conversion.

Uniform Sales Tax

2618.  PROF. P.J. KURIEN : Will the 

Minister of FINANCE be pleased to state:

(a) whether there are requests from 

some of the State Governments to bring 

uniformity in sales tax in all over the country;

(b) if so, the names of the States which 

have made this request; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF  FINANCE (SHRI A.K. 

PANJA): (a) to (c) Some State Governments 

had brought to the notice of Central Govern-

ment the rate cuts on certain high value 

added items and consequent diversion of 

trade and loss of sales tax revenue. This 

problem was discussed at various form us 

with State Governments and a Committee of 

Sales Tax Commissionrs was set up which 

identified 29 items on which it recommended 

minimum floor level rates. The report of the 

Committee was circulated to the States and 

Union Territories.

2. The issue was also discussed at the 

Chief Ministers’ Conference held in Febru-

ary 1989 wherein it was resolved to end the 

differentials in rates of sales tax in respect of 

29 identified items. The Finance Minister 

has also written to all Chief Ministers of 

States and Administrators of Union Territo-

ries for taking necessary follow-up action.

3. As levy of sales tax is a State subject

of taxation under the Constitution, the Cen-

tral Government can only persuade the States 

in the matter and uniformity in sales tax rates 

can be achieved only with the consent and 

cooperation of all States and Union Territo-

ries.

Passenger amenities at Katni Railway 

Station

2619. SHRI AJAY MUSHRAN : Will the 

Minister of RAILWAYS be pleased to state:

(a) the quantum of funds provided for 

improving the passenger amenities at Katni 

railway station during 1989-90;

(b) the projects proposed to be under-

taken for extension of passenger amenities 

at Katni railway station; and

(c) the progress of the work in hand?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) to (c). The 

works proposed to be undertaken during

1989-90 for improving the passenger ameni-

ties at Katni railway station and the funds 

required thereof are under finalisation.

Floatation of Joint Sector Mutual Funds

2620. DR. B.L. SHAILESH : Will the 

Minister of FINANCE be pleased to state:

(a) whether his Ministry has decided in 

principle to allow the floatation of Joint Sec- 

tor mutual funds as a Prelude to eventual 

privatiation of mutural funds;

(b) if so, the broad fetaures of this 

scheme;

(c) whether some measure of security 

has been provide to an investor’s funds and 

prevent a quick erosion of the fund amount; 

and

(d) if so, the details thereof and if not, 

reasons therefor?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC AFFAIRS

IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO): (a) No, Sir.

(b)  to (d). Do not arise in vie w of the reply 

to (a) above.

Licences Given to Punjab National 

Bank for Opening of Branches in 

Himachal Pradesh

2621.  PROF. NARAIN CHAND PAR-

ASHAR : Will the Minister of FINANCE be 

pleased to state:

(a) whether the Punjab National Bank 

authorities have approached the Reserve 

Bank of India with the request that the li-

cences given to it for opening satellite 

branches at Dabat Majari and Rani Kotla in 

Biiaspur district and Gaalian in Hamirpur 

district of Himachal Pradesh in 1989 may be 

converted into licences for full-fledged 

branches as they find it difficult to operate 

the satellite branches at these centres and 

are ready to open regular branches;

(b) if so, whether the Reserve Bank of 

India has since issued licences for full branchs 

at these places;

(c) if so, the dates on which they have 

been issued; and

(d) if not, the reasons for dealy and the 

likely date by which the licences would be 

issued?

THE MiNISTER OF STATE iN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) to (d). Reserve 

bank of India (RBI) has reported that request 

from Punjab Nationa/ Bank <PNB) for open-

ing its full fledged branches at Dehat majari 

in Biiaspur District and Gahli in Hamirpur 

District was received and RBI’s approval in 

this regard was communicated to the bank 

on 30.6.1989. RBI has not received a re-

quest from PNB for opening its full fleged 

branches at Rani Kotla in Biiaspur District.

Tobacco Production

2622.  SHRI H.B. PATIL: Will the Minis-

ter of COMMERCE be pleased to state:

(a) the names of the States growing 

tobacco;

(b) the production in each of the States 

during last three years, year-wise;

(c) whether Government have received 

any representations that tobacco growers in 

Karnataka and Maharashtra are not getting 

remunerative pi ices of their produce; and

(d) if so, the details thereof and the 

steps taken in their regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DAS MUNSI): (a) A state ment is given 

below:-
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(c)  and (d). Some representations have 

been received from the tobacco growers 

regarding remunerative prices of thier pro-

duce. The tobacco Board could purchase 

VFC tobacco at Minimum Support Prices, if 

the prices at the auction platforms fall below 

the MSP. The STC is also at times requested 

to make purchases of tabacco as a part of 

their commercial operations.

At the auction for sale of VFC tobacco 

conduceted by Tobacco Board during 1988- 

89, the farmers realised highest ever aver-

age price since the introduction of auction 

system. At present Tobacco board is not 

controlling the sale of non-virginia tobacco.

Production and Export of Tea in Sev-

enth Five Year Plan

2623.  SHRI H.B. PATIL: Will the Minis-

ter of COMMERCE be pleased to state:

(a) the targets fixed for production end 

export of tea during the Seventh Five Year 

Plan;

(b) to what extent the targets in produc-

tion and export have been achieved and 

reasons for shortfall, if any;

(c) whether the Tea Board in its draft 

approach paper, has envisaged still higher 

targets of production and export during the 

Eight Five Year Plan Period; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI P.R. 

DASMUNSI): (a) and (b). The targets fixed 

for production and export of tea in Seventh 

Five Year Plan period and achievements 

are as follows:-

Year Targets Fig: M. Kgs.

Achievements

Prod. Export Prod. Export

1 2 3 4 5

1985-86 651 235 652 214.2

1986-87 677 244 618* 196.23

1987-88 702 252 686* 201.83

1988-89 734 267 683* 208.82*

1989-90 760 281 106@ 16.10@

* Estimated.

@ April, 89 - May’89 (Estimated) 

Source: Tea Board’s statistics
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Unfavourable weather condition in most 

parts of the tea growing regions in the coun-

try attributed to the shortfall in the achieve-

ment of the targets of the production during 

the Seventh Five Year Plan period, which is 

in its terminal year.

Stiff competition from other exporting 

countries and sharp rise in the domestic 

consumption of tea in the country over the 

relevant period remained the hindreances 

on the export front.

(c)  and (d). Tea Board in its draft ap-

proach paper for the Eigth Five Year Plan 

period has envisaged higher targets of pro-

duction and export. The approach paper has 

been sent to the Planning Commission for 

consideration and finalisation.

New Food Packet Scheme

2624.  SHRI AMARSINH RATHAWA: 

Will the ministerof RAILWAYS be pleased to 

state:

(a) whether Railways have introduced a 

new food packet scheme.

(b) if so, the number of trains which have 

been covered under this scheme;

(c) the reaction of the passengers 

thereto;

(d) whethr this scheme has proved 

successful; and

(e) if so, what steps are being taken to 

introduce this scheme in other trains also?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Yes, Sir. Meals 

are now being served in Aluminium Casse-

roles in selected trains.

(b) 242

(c) Opinion Polis conducted reveal that 

an overwhelming majority of passengers 

appreciated this service.

(d) Yes, Sir.

(e) This scheme is being gradually intro-

duced on other trains.

Electrification of Ahmedabad-Jamnagar 

Okha Lins in Gujarat

2625. SHRI MOHANBHAI PATEL: Will 

the Minister of RAILWAYS be pleased to 

state:

(a) whether there is any proposal to 

electrify the track between Ahmedabad to 

Jamnagar on Okha;

(b) if so, the steps being taken in this 

regard; and

(c) the length of railway lines lelectrified 

so far in railway zones covering Gujarat 

State?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) No, Sir.

(b) Does not arise.

(c) 623 route Kilometres.

Seizure of Fake RBI Bearer Bonds

2626. SHRI K.S. RAO: Willthe Minister 

of FINANCE be pleased to state:

(a) whether Government’s attention has 

been drawn to the news items captioned, "9 

held with fake RBi honds* appearing in the 

‘Times of India’ dated 18 June, 1989; and

(b) if so, the details thereof, the number 

of persons arrested of this gang during the 

last two years, the amount seized and action



121 Written Answers  SRAVANA 13,1911 (SAKA)  Written Answers 122

taken against them?

THE MINISTER OF STATE iN THE 

DEPARTMENTOF EXPENDITURE INTHE 

MINISTRY OF FINANCE (SHRI B. K. 

GADHVI): (a) Yes, Sir.

(b)  The case is reported to be under 

investigation by the police. Prior to it, during 

the last two years two gangs alleged to be 

operating in fake bearer bonds were caught 

by the policy authorities in Delhi( on 

12.2.1988) and in Deonar (on 21.5.1988) in 

which forged beaer bonds for a total value of 

Rs 37.40 (lakhs were recovered. It is for the 

law enforcement agencies to take further 

necessary action in these cases.

Vacancies of Checking Staff on South 

Eastern Railway

2627.  SHRI CHINTAMANI JANE : Will 

the Minister of RAILWAYS be pleased to 

state:

(a) whether a large number of sanc-

tioned posts of checking staff under South 

Eastern Railway have falledn vacant during 

the last three years, if so, the number of 

vacant posts year-wise and division-wise:

(b) whether due to the large number of 

vacancies of checking staff the number of 

ticketless passengers are increasing day by 

day and thereby causing huge loss to Rail-

ways; and

(c) if so, what concrete measures are 

being taken to fill up these vacanices and the 

specific time by when suchf vacancies are 

likely to be filled up?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) to (c). Infor-

mation in regard to the Sought Eastern Rail-

way as on 31.3.1987 31.3.1988 and 

31.3.1989 is being collected and will be laid

on the Table of the Sabha.

Transportation of Sal Leaves and 

Dhoonas

2628. SHRI CHINTAMANI JENA : Will 

the Minister of RAILWAYS be pleased to

state:

(a) whether the booking of Sal Leaves 

and Dhoonas on various railway stations of 

Kharagpur and Khurda Road division on 

South Eastern Railway have been drasti-

cally reduced forthe last 6 months; if so, the 

reasons therefor; and

(b) the steps taken/proposed to be taken 

to provide additional wagons and for the 

transporation of these items?

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS  (SHRI 

MADHAVRA SCINDIA): (a) Yes, Sir. the 

main reason being insufficient demands.

(b) Does not arise.

Acts about personal laws off Communi-

ties

2629. SHRI SYED SHAHABUDDIN : 

Will the Minister of LAW AND JUSTICE be 

pleased to state:

(a) the title of acU relating to personal 

matters such as marriage, divorce, succes-

sion, maintenance, charitable endowments 

etc. which  apply to particular religious 

communities, community-wise;

(b) the titles of such legislations which 

apply to all citizens without distinction of

religion; and

(c) the constitutional provisions and titles 

of legislation which recognise the customary 

law of the tribals or any speficied tribal group?
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THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND JUSTICE (SHRI

H.R. BHARDWAJ): (a) to (c). The mure 

important of the provisions in this regard are 

mentioned in the Statement below:-

STATEMENT

LIST-I

More important Central Acts releting 

to personal matters such as marriage, 

divorce, successbn, maintenance, 

charitable endowments etc. which epply to 

particular religions communities, commu-

nity-wise

Christians

1.  The Indian Divorce Act, 1869 (4 or 

1869)

2. The Indian Christian Marriage 

Act, 1872 (15 of 1872)

3.  The Indian Succession act, 1925 

(39 of 1925)

Hindus

1.  The Hindu Marriage Act, 1955 (25 of 

1955)

2.  The Hindu Succession Act, 1956 

(30 of 1956)

3.  The Hindu Minority and Guardian-

ship Ac, 1956 (32 of 1956)

4.  The Hindu Adoptions and Mam- 

tenace Act, 1956 (78 of 1956)

Muslims

1.  The Kazis Act, 1880. (12 of 1880)

iat) Application Ad, 1937 (26of 1937)

T  The Cutchi Memons Act, 1938 (10 of

1938)

4.  The Dissolution of Muslim Marriages 

Act. 1939 (8 of 1939)

5. .  The Wakf Act, 1954 (29 f 1954)

6.  The Muslim Women (Portection of 

Rights on Divorce) Act, 1986 (25 of 

1986)

Parsis

1.  The Parsi Marriage and divorce Act,

1936 (3 of 1936)

LIST-lf

More important Central Acts relating to 

Personal matters such as mar-.

riage, divorce, succession, 

maintenance, charitable endow-

ments etc. which apply to all 

citibvsens without distinction of 

religion

1.  The Religious Endowments Act, 

1863 (20 of 1863)

2.  The Married Women’s Property Act, 

1874 (3 of 1874)

3.  The Indian Trusts Act, 1882 (2 of 

1882)

4.  The Charitable Endowments Act, 

1890 (6 of 1890)

5.  The Guardians and Wards Act, 1890 

(8 of 1890)

6.  The Official Trustees Act, 1913 (2 gf 

1913)

2. The Muslims Personal Law (Shar- 7. The Charitable and Religious Trusts
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4 Act, 1920 (14 of 1920)

8.   The Indian Succession Act, 1925 

(39 of 1925)

9.   The Child Marriage Restraint Act, 

1929 (19 of 1929)

10.   Tha Special Marriage Act, 1954 (43 

of 1954)

11.   The Dowry Prohibition Act, 1961 (28 

of 1961)

12.   The Foreign Marriage Act, 1969 (33 

of 1969)

13.   The Family Courts Act, 1984 (66 of 

1984)

LIST-II

Constitutional Provisions Which Recog

nise the Customary Law of Tribals

Constitutional Provisions Which Recog

nise the Customary Law of Tribals

Articles 244, 244 (A), 371 A, 371 G and 

Schedules V and VI of the Consti-

tution of India.

LIST IVLIST IV

More important Central Acts which 

recognise the customery law of the 

Tribals.

1.   The Code of Civl Procedure, 1908(5 

of 1908)

2.   The Hindu Marriage Act, 1955 (25 of 

1955)

3.   The Hindu Succession Act, 1956 

(30 of 1956)

4.   The Hindu Minority and Guardian-

ship Act, 1956 (32 of 1956)

5.   The Hindu Adoptions and Mainte-

nance Act, 1956 (78 of 1956)

6.   The Coade of Criminal Procedure, 

1973 (2 of 1974)

Translation

Drugs Smuggling

2630.  SHRIMATI MANORAMA 

SINGH:

SHRI VILAS MUTTEMWAR:

Will the Minister of FINANCE be pleased 

to state:

(a) the number of cases of drug smug-

gling traced by CBI since 1 May, 1989, the 

value of drugs seied from them and particu-

lars of persons arrested;

(b) since when these persons were en-

gaged in this trade; and

(c) the action taken so far by Government 

lagamst these persons?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.. 

PANA): (a) to (c). As per the information 

made available by the Central Bureau of 

Investigation, 2 cases of drug smuggling 

have been detected by them since 1 st May, 

1989. Three persons in all, belonging to 

Moradabad in U.P. who were reportedly 

engaged in this trade for the last 4 to 5 years 

arrested in thes connection, for taking ap-

propriate action underthe law. Two criminal 

cases have been registered by the C.B.I.

No precise value of the drug seied can 

be furnished as this is dependent upon vari-

ous factors like purity, place of origin, de-

mand and supply; etc.
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Revision of electoral rolls in Assam

2631.  SHRI SYED SHAHABUDDIN: Will 

the Minister of LAW AND JUSTICE be 

pleased to state:

(a) whetherthe Election Commission has 

revised the existing guidelines for the revi-

sion of the electoral roll in Assam on 17 May, 

1989.

(b) if so, the text of the revised guidelines;

(c) whether the revised guidelines have 

led to objection and protest by the religious 

and linguistic minorities of Assam:

(d) if so, whether several minority organi-

sations had submitted momorandato Union 

Government in this regard; and

(e) whetherthe Election Commission has 

been advised by Union Government to re-

consider the matter7

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND JUSTICE (SHRI

H.R. BHARDWAJ): (a) No, Sir. It is not a fact 

that the Election Commission has revised 

the existing guidelines for the revision of the 

electoral rolls in Assam.

(b) to (e). Do not arise.

Border Allowance to Central Govern-

ment Employees

2632.  SHRI LAKSHMAN MALLICK: Will 

the Minister of FINANCE be pleased to state:

(a) whether Government propose to al-

low special border allowance to the Central 

Government staff posted in border areas of 

Punjab and Rajasthan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

DEP ARTMENT OF EXPENDITURE JN THE 

MIN4STRY OF FINANCE (SHRI B.K. 

GADHVI): (a) Border allowance Has already 

been granted to the Central Government 

employees posted in border areas of Punjab 

and Rajastharrf with effect from 1.8.1988.

(b)  The allowance is paid at rates varying 

from Rs. 20/- to Rs.100/- depending upon 

the pay range, at such places within 30 miles 

of the international border in Rajasthan and 

within 16 kms of the international border in 

Punjab, excluding District, Sub-district and 

Tehsil Headquarters.

This allowance is not admissible to the 

members of Security fForces and other 

Central Government servants whose condi-

tions of recruitment primary cover service in 

border areas.

Drug Offences

2633.  SHRI PARASRAM BHARDWAJ: 

Will the Minister of FINANCE be pleased to 

state:

(a) whether any assessment has been 

made regarding the cases of drug offences 

which resulted in convictions during the last 

three years and the number of caces which 

were filed by police in the courts;

(b) whether a workship on the role of 

judicial and police officers in the prevention 

of drug uses was organised recently; and

(c) if so, the details thereof and the reac-

tion of Government?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF LREVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) As per report of Narcotics Control 

Bureau, no such assessment has been made 

regarding the cases of drug offences which 

resulted in convictions during the last three 

years and the number of cases which were
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filled by police in the courts. different enforcement agencies in the-coun-

try, action taken against persons involved in 

However, according to the reports re-  drug trafficking druing the period from

cetved by the Narcotics Control Burea from  14.11.1985 to 30.6.1989 is as under:-
_  —  —

(14.11.85 to (Upto 30.6.1989)

31.12.86)

Number of persons:-

0 Prosecuted 5,525 4,863 3,074 730

ii) Convicted 586 297 339 98

i) Acquitted 170 559 481 116

(b)  and (c). No workshop on the role of 

Judicial and police officers in the prevention 

of drug used was organised recently by the 

Ministry of Finance.

[Translation]

U.S. Aid to India

2634.  SHRIKRISHAN PRATAP SINGH: 

Will the Minister of FINANCE be pleased to 

state:

(a) whether the United States has re> 

cently proposed to extend financial assis-

tance to India for devebpment with certain 

conditbns;

(b) if so, the reaction of Government 

thereto?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) and (b). The 

Foreign Aid Authorisation Bill proposed by 

U.S. Administration » yet to be taken by the 

Senate. After passage through the Senate 

there  be be a conference between the

two U.S. House before the legitsation If &

nally cleared by the Congress. Therefore, it 

is too early to say what will be the final 

quantum of devebpment assistance to India 

for the fiscal year 1990.

[English]

Contract for Railway Projects in Iraq

2635.  SHRI G. S. BASAVARAJU: 

SHRI S. B SIDNAL:

Will the Minister of RAILWAYS be 

pleased to state:

(a)  whether Iraq has sent two offers to 

India for award of contracts for railway proj-

ects;

(h)  if so, whether any agreements has 

been reached;

(c) if so, the details thereof and esti-

mated cost of these projects;

(d) whether offers have been received 

from any other country also lor railway proj-

ects; end

to) if so, thedttafe thereof?
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THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) to (c). No, Sir. 

However, Indian Railway Construction 

Company Ltd. (IRCON) has been awarded a 

contract for a Branch Line to Baiji Fertiliser 

Factory costing Rs. 10 crores but the agree-

ment has not been signed.

(d). No, Sir.

(e) Does not arise

Deposit Scheme for Retised Employees

2636.  SHRI G.S. BASAVARAJU: Will 

the Ministerof FINANCE be pleased to state:

(a) whether Union Government have 

started a deposit scheme for the retired and 

retiring Central and State Government 

employees;

(b) if so, the main features thereof;

(c) the rate of interest payable under the 

scheme;

(d) whether the rate of interest will be 

more than the interest offered by the private 

sector; and

(e) if so, the extent to which the employ-

ees (retired and retiring) will be benefited by 

this scheme?

THE MINISTER OF STATE IN THE 

MINISTER OF ECONOMIC AFFAIRS IN 

THE MINISTRY OF FINANCE (SHRI ED- 

ULRDO FALEIRO): (a) to (e). Deposit 

Scheme for Retiring Government Employ-

ees 1989 has been introduced from 1 st July, 

1989. The secheme is operated through 

selected branches of the public sector banks. 

The salient features of the scheme are as 

follows:-

(i) The scheme is open for inves- 

timent by retired/retiring Central/ 

State Government employees.

(ii) Investment may be made upto 

the maximum of total of the re-

tirement benefits received by 

such empbyees.

(iii) A depositor may open only one 

account under this scheme, 

minimun depost being Rs.1000/

(iv) A depositor may at his option, 

withdraw the entire balance or 

part thereof after the expiry of 3 

years from the date of deposit.

(v) Deposits carry interest (5) 9% 

per annum. The interest earned 

on the deposit is exempt from 

income-tax.

(vi) Premature withdrawal is allowed 

after dexpiry of one year from the 

date of deposit, subject to condi-

tions indicated in the scheme.

(viii) The whole of amount ot deposits 

underthis scheme isexemptfrom 

wealth tax.

Stoppage of Super Fast Trains and

Reservation Facilities at Dahod

2637.  SHRI SOMJIBHAI DAMOR : Will 

the Minister of RAILWAYS be pleased to

state:

(a) whether in view of commercial im-

portance and largepassengertrafficof Dahod 

(Gujarat) and also need to develop this tribal 

area, Government propose to provide there 

stoppage for super fast trains as well as 

quota for berth reservations;

(b) if so, the details thereof; and
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(c) If not, the reasons therefor? MADHAVRAO SCINDIA): (a) to (c). Two *

pairs Superfast trains viz. 3/4 Frontier Mail 

*nd 25/26 Paschim Express are already 

THE MINISTER OF STATE OF THE  stopping £! Dahod anf following reservation

MINISTRY OF RAILWAYS  (SHRI  quotas have been provk&din theft© trains;

4  Frontier Mail 2  II Class berths.

25.  Paschim 4  II Class berths.

The journey by 3 Frontier Mail towards 

Delhi and 26 Paschim towards Bombay from 

Dahod is a day journey. As such, no quota 

has been provided by these trains.

Foot overbridge at Dahod

2638.  SHRI SOMJIBHAIDAMOR : Will 

the Mimstr of RAILWAYS be pleased to 

state:

(a) whether Government are aware of 

the difficulties being experienced by the 

people of Dahod town (Gujarat) in crossing 

the railway lines from northern to southern 

side of the Dahod Railway Station;

(b) whether Government propose to 

provide a foot overbridge at Dahod Railway 

Station and if so, the details thereof, and

(c) if not, reasons therefor7

THE MINISTER OF STATE OF THE 

MINISTRY  OF  RAIWLAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) Yes, Sir. Construction of afoot over- 

bridge connecting both sides of the station 

at Dahod as a staff amenity woik, has been 

sanctioned and is in progress. The esti-

mated cost of the work is Rs.11.03 lakhs.

(c) Does not arise, in view of the reply to 

part (b) above.

Ban of Trade in Ivory

2639.  SHRI LAKSHMAN MALLICK : 

Will the Minister of COMMERCE be pleased

to state:

(a) whether Government have benned 

the trade in ivory products.

(b) if so, when was the ban imposed and 

the reasons that led to the imposition of ban;

(c) whether the ivory trade is still going 

on despite the ban imposed by Government 

; and

(d) if so, the steps taken by Government 

m this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRIU P.R. 

DAS MUNSI): (a) and (b). Domestic trade in 

Indian Ivory was banned in November, 1986 

through an amendment of Wild Life (Protec-

tion) Act to provide protection to wild ele-

phants in India. Export of articles made out of 

Indian Ivory is also banned.

(c)  and (d). Trade in Indian Ivory is 

totally banned in India. However, trade in 

articles made out of lAfrican Ivory is permit-

ted on the basis of reexport certificate is-

sued by the Management Authority (Director 

of Wild Life Preservation) Deptt. of Forest 

and Wild life.

Wildlife wigns of States and Central
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Government officials exercise frequent 

checks of the stocks of traders to ensure that 

no trade illegally procured ivory takes place. 

Special Assistance to State Government is 

provided for control of poaching and illegal 

trade in wildlife. System of rewards to per-

sons provising information regarding poach-

ers and ilicit traders has been introduced.

Closer coordination is being kept among 

Wiki Life Department, Customs Officials and 

Directorate of Revenue Intelligence to check 

the illegal trade in ivory.

Smuggling of Meroin

2641.  SHRI PRAKASH CHANDRA : 

Will the Minister of FINANCE be pleased to 

state:

HEROIN 2,621 2,747

(State-wise figures are not available)

No precise value of the drugs seized 

can be determined as this is dependent upon 

various factors like purity of the drug, place 

of origin, local demand and supply position, 

etc.

Government have launched various 

aggressive counter-measures which, inter 

alia, includes provision of deterrent punish-

ment to drug traffickers, strengthening of 

preventive machinery- (especially around 

borders and vulnerable areas), adoption of a 

liberalised reward scheme for officers and 

informers, strengthening of bilateral co-

operation between neighbouring countries 

(including regional co-operation under the 

umbrella of SAARC). The Prevention of Illicit 
Tragic in Narcotic Drugs and Psychotropic 

Substance > Act 1988 provides for preven-

ts detenffor* upto a maximum period of 2

(a) the estimated quantity of Heroin and 

its value which is smuggled into India;

(b) the quantity of Herion and its value 

seized during the last three years, year-wise 

and State-wise; and

(c) the steps taken recently to stop this

evil?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (a) to (c). As smuggling is a clan-

destine activity, no precise estimated of the 

quantity of heroin smuggled into India could 

be made. However, the quantities of the drug 

seized by various durig law enforcement 

agencies in the country from 1986 to 1989 

(upto 30.6.1989) are as under:

1988  1989

(Provisional)

3,029  1,262

years for drug crimes. 343 persons have so 

far been detained under the said Act.

The narcotic Drugs and Psychotropic 

Substances (Amendment) Act, 1988 , inter 

alia, provides for death penalty on second 

convection in respect of specified offences 

involving specified quantities of certain drugs 

and also forfeiture of property of drug offend-

ers. Besides, all drug crimes have been 

made cognizable and non-bailable.

North Zone Railway users Consultative 

Committee

2642.  SHRI PRAKASH V. PATIL: WiH 

the Minister of RAILWAYS be pleased to

state:

(a) the presentoompositkHVof the Rail-

1986  1987

(in Kilograms)



137 W ritten Answers SRAVANA 13 ,191 1  (SAKA) W ritten Answ ers  138

way Users Consultative Committee, North 
Zone;

(b) the number of meetings of the 
Committee held during the last year;

(c) important decisions taken or recom-
mendations made at these meetings; and

(d) which of these have been imple-
mented/accepted by the Railways?

THE MINISTER OF STATE OF THE 
M INISTRY OF RAILWAYS (SHRI

MADHAVRAO SCINDIA): (a) A statement is 
given below.

(b) One meeting was held in 1988.

(c) and (d). The important suggestions 
made in the meeting include provision of 
more passenger amenities, stoppage/exten-
sion/speeding up of trains, reservation facili-
ties, construction of new railway lines, etc. 
Each suggestion has been examined on its 
merits and implemented wherever feasible 
subject to availability of funds and other 
constraints.

STATEMENT

1. Members of Parliament representing Lok Sabha.

2. Members of Parliament representing Rajya Sabha.

3. M.L.As, M.L.Cs and M.M.C., representing State Legislatures 
and Metropolitan Council, Delhi

4. Nominees from State Governments.

5. Chambers of Commerce and Industries.

6. Semi-Government, Undertakings

7. Agricultural Interests.

8. Passenger Associations.

9. Elected Members from DRUCCs.

10. Special Interests.

Railway Bridge at Patna

2643. DR. G.S. RAJHANS: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to 
construct a railway bridge at Patna in the 
Eighth Five Year Plan; and

34

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Specific pro-
posals to be taken up during the 8th Plan 
have not been identified.

(b) Does not arise.

M a y  in AdmfetlaifmtJoft of Juetfoe

(b) If so, the details thereof? 2644. SHRI N. DENNIS; WiUtheitin-
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ister of LAW AND JUSTICE be pleased to

state:

(a) whether Government have under-

taken any study into the question of delay in 

the administration of justice by the judicial 

besides, non-judicial bodies and quasi-judi- 

cial bodies; and

(b) if so, the outcome thereof?

THE MINISTER OF LAW AND JUS-

TICE (SHRI B. SHANKARANAND): (a) and

(b). Government entrusted the study of 

delay in administration of justice to the Law 

Commission and its Report on The High 

Court Arrears—A Fresh Look’ is being ex-

amined in consultation with State Govern-

ments and High Courts. Recommendations 

of the Committee of 3 Chief Justices set up 

in 1984 to reduce arrears have been for-

warded to the High Courts and the State 

Governments for appropriate action. Gov-

ernment have also recently set up an infor-

mal committee of three Chief Justice to study 

the problem afresh.

Appointment oi Counsels

2645.  SHRI N. DENNIS: Will the Min-

ister of LAW AND JUSTICE be pleased to 

state:

(a) whether Union Government are 

appointing counsels for the various Minis-

tries in each State;

(b) ir so, the details thereof; and

(c) the mode of selection of these 

officers and their tenure?

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND JUSTICE (SHRI 

H.R. BHARDWAJ): (a) No, Sir.

Rupee-Sterling Exchange Rate

2646. SHRI N. DENNIS: Will the Min-

ister of FINANCE be pleased to state:

(a) whether the rupee has been deval-

ued in terms of Sterling in 1989 by the 

Reserve Bank of India.

(b) if so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO): (a) to (c). No, Sir. 

The exchange rate of the rupee is fixed with 

reference to the exchange rate movement of 

a suitably weighted basket of currencies. In 

a regime of floating exchange rates, upward 

or downward movements of the value of 

rupee, which depends upon the fluctuations 

in the value of these currencies, is a normal 

phenomenon.

Insurance of Private Buildings under 

occupation of Central Government

2647. SHRI N. DENNIS: Will the Min-

ister of FINANCE be pleased to state:

(a) whether Government have issued 

any directive that the buildings belonging to 

private parties under the occupation/to be 

occupied by Central Government offices 

should be insured;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF EXPENDITURE INTHE 

MINISTRY OF FINANCE (SHRI R.K.

GADHVI): (a) No, Sir.

(b) and (c). Do not arise. (b) Does not arise.
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(c) There is no statutory Act/Rule etc. 

empowering/compelling the Government to 

issue any directive on insurance of private 

buildings under occupation of it.

Reservation Quota at Nagpur

2648.  SHRI BANWARI LAL PUROHIT: 

Willthe Ministerof RAILWAYS be pleased to 

state:

(a) whether the reservation quota of 

various important express trains from Nagpur 

railway station is too meagre to meet the 

demand of the Nagpur passengers boarding 

from that station;

(b) if so, the details of reservation quota 

of express trains from Nagpur railway station 

in each category;

(c) since when this reservation quota 

has not been increased; and

(d)  whether Government propose to 

increase the reservation quota of various 

express trains from Nagpur railway station, 

and if so, by when and if not, the reasons 

therefor?

THE MINISTER OF STATE OF THE 

MINISTRY OF  RAILWAYS  (SHRI 

MADHAVRAO SCINDIA): (a) Some pas-

sengers do remain on waitinglist.

(b) A Statement is given below.

(c) The reservation quotas were las* 

increased on 1.5.1989.

(d)  Due to limited availability of accom-

modation and heavy pressure on quotas at 

other intermediate stations, at present there 

is no proposal to enhance these quotas at

Nagpur.
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Violation of Foreign Exchange Regula-
tion Act

2 6 4 9 . S H R I B A N W A R I LAL P U R O H IT :  

W ill the M inister of F IN A N C E  be p leased to 

state:

(a) w hether the officials of the  Enforce* 

m ent D irectorate at Bom bay arrested som e  

persons for violating the Foreign Exchange  

Regulation Act (FE R A ), 1973  during the past 

six months;

(b) if so, the details thereof; and

(c) the  action contem plated by G o vern -
m ent against these persons?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 

E D U A R D O  F A L E IR O ): (a) to (c). During the  

last six m onths ending 30th June, 1989, 
officers of the D irectorate of Enforcem ent at 
Bom bay had arrested 60  persons. Out of 

these, 4 6  persons have since been released  

on bail. Tw o  persons are continuing under 

judicial custody as they could not furnished  

bail bond as per orders of the court. R em ain -
ing 12 persons are  in judicial custody as per 

orders of the  courts.

Appropriate action is taken against the  

offender as w arranted un d er the  law.

Circuiation of Freak Currency 
Notes

2 6 5 0 . S H R I B A N W A R I LAL P U R O H IT :  

W ill the M inister of F IN A N C E  be p leased to 

state:

(a) w hether the  circulation of freak  

currency notes is increasing day by day;

(b) if so, the  details of freak currency  

seized  by the R eserve  Bank of India during  

the  last one year; and

(c) the  steps taken  by G overnm ent to 

investigate the channel by which such freak  

currency is in circulation?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 

E D U A R D O  F A LE IR O ): (a) to (c). F reak  

currency notes, also called defectively printed  

notes, are  very rare in com parison to the  

total printed notes in the  country. T h e  2  

currency/bank note printing presses at Nashik  

and D ew as printed a  total of 6 7 5 4  million 

pieces of notes during 1988  and 3 4 5 5  million 

pieces of notes in 1989  (upto June). O ut of 

this, only 1229  notes w ere  found to be defec -
tively printed in 1988  and only 180  defective  

notes w ere  noticed in 1989  (upto Jun e). T he  

currency/bank note printing presses exer-
cise m inute control so that defectively printed  

notes are  not despatched to R B I. W h en ever  

instances of defectively printed notes are  

brought to the notice of the concerned  

presses disciplinary action against those  

workm en who have handled these  notes at 
the tim e of printing/despatch is initiated.

Drug Smuggling from Burma

2 6 6 5 . S H R I B A N W A R I LAL P U R O H IT :  

W ill the M inister of F IN A N C E  be p leased to 

state:

(a) w hether there  has b een  an unprece-
dented spurt in drug sm uggling from  Burm a  

during the last few  m onths;

(b) if so, the  num ber of tim es, the  

Custom s authorities conducted raids at Indo- 

Burm a border to unearth the drug traffickers  

during the past few  months; and

(c) the steps G overnm ent propose to 

further strengthen its m achinery at Indo- 

B urm a border?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE



155 Written Answers AUGUST 4,1989 Witten Answers 156

M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . opium  and heroin se ized  in 1 9 8 9  (upto June)

PANJA): (a) T h e  Indo-Burm a border sector indicate a  noticeable increase over those

rem ains vulnerable to drug trafficking in view seized in 1988, as follows:

of its proximity to Burm a and the quantities of

D r u g  1 9 8 8  1 9 8 9

( P r o v i s i o n a l )

( i n  k i l o g r a m s )

1. Opium  21 70

2. Heroin 6 7
(Figures rounded off to the nearest kg.)

(b) As per the report of Collector of 
Central Excise, Shillong, 90 raids have been  

conducted at M oreh, Cham pai, Imphal and 

Chorachandpurw hich include 33  raids jointly 

conducted with the officers of Narcotics  

Control Bureau, during the last one year, 

since July, 1989.

(c) G overnm ent have launched various  

aggressive counter-m easures which, inter 

alia, include provision of deterrent punish-

m ent to drug traffickers, strengthening of 
preventive and intelligence m achinery (es -
pecially around borders and vulnerable a r-
eas), adoption of a liberalised reward schem e  

for officers and informers, strengthening of 
bilateral co-operation betw een neighbour-
ing countries (including regional co -opera-

tion under the aegis of SA A R C ). T he  Pre-
vention of Illicit Traffic in Narcotic Drugs and  

Psychotropic Substances Act, 1988 provides 

for preventive detention upto a m axim um  

period of two years for drug-related crimes. 

343  persons have so far been detailed under 

the said Act.

For the purpose of preventive detention  
for the m axim um period provided under the  

Act, the inland area  100 kms. in which from  

the Indo-Burm a border in the States of Arun-

achal Pradesh, Manipur, M izoram  and 

Nagaland have been defined as areas 'highly 

vulnerable to illicit traffic’. Further the Police

Officers of the North-Eastern States have  

been entrusted the functions of Custom s  

Officers under the Custom s Act, 1962 for the  

purpose of provisions of C hapter IV -B  of that 
Act to check illicit m ovem ent and outward  

smuggling of acetic anhydride (a  chem ical 
precursor used in the illicit m anufacture of 
heroin) which has been notified as a  “speci-
fied item ” under Section 11 -I of the Custom s  

Act, 1962.

T h e  Narcotic Drugs and Psychotropic  

Substances (Am endm ent) Act, 1988, inter 

alia, provides for death penalty in second  

conviction in respect of specified offences  

involving specified quantities of certain drugs 

and also forfeiture of property of drug offend-

ers. Besides, all drug-related offences have  

been m ade cognizable and non-bailabie.

[ T r a n s l a t i o n ]

Income Tax/Excise Duty Pending 
Realisation

2652. S H R I R A M  B H A G A T  P A S W A N : 
Will the M inister of F IN A N C E  be p leased to
state:

(a) the  ten big industrial houses w hose  

incom e tax and excise duty cases  are  p end-

ing upto April, 1989  and total am ount in-
volved therein;
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(b) the  am ount involved in each case;

(c) th e  nam e of each industrial house, 
and th e  num ber of industrial houses against 

w hom  suits have b een  filed in the Courts to 

recover the am ount and nam es of persons/ 

com panies against whom  a decision has 

been announced; and

(d) the num ber of oourt cases gone in

favour of G overnm ent and those in favour of 

industrialists from 1 98 2  to April, 1989?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

D E P A R T M E N T  O F  R E V E N U E  IN T H E  

M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . 

PA N JA ): (a) and (b). As on 3 1 .3 .8 9 , the  

Excise duty & Incom e T ax  pending against 

10 Big Industrial houses is as under:

N a m e  o f  I n d u s t r i a l  H o u s e N e t  I n c o m e  T a x  o u t -

s t a n d i n g  ( R s .  i n  l a k h s )

C e n t r a l  E x c i s e  o u t -

s t a n d i n g  ( R s .  i n  l a k h s )

1 2 3

1. Tata 4 3 1 .0 9 1297.31

2. Birla 3 81 .73 1 27 9 .0 5

3. R eliance 180 .20 2 .9 7

4. J.K . Stngham a 172 .89 2 0 9 4 .9 8

5. Tharpar — 1 7 8 .1 4

6. M afatlal 159 .72 1 4 1 7 .3 8

7. Modi 1 249 .42 1 8 2 2 .4 7

8. M .A  C hidam baram 19.93 1 4 .13

9. Bajaj — 4 1 5 .2 0

10. Larsen & Toubro --- 7 4 .3 6

(c) U nder the  Incom e T ax  Act there is 

no need to file any suit in any Court to 

recover taxes.

T h e  C entral Excise authorities have not 
filed any suits to recover the am ounts.

(d) D oes not arise in view  of (c) above.

Shortage of Coaches In Samastipur 
Division

2 6 5 3 . S H R I R A M  B H A G A T  PA S W A N :

W illthe  M inisterof R A IL W A Y S  be p leased  to 

state:

(a) w hether the  passengers are  facing  

difficulties due to acute shortage of coaches  

in all the trains in Sam astipur division, if so, 
the reasons therefor;

(b) w hether all the trains in this Division  

have been provided First C lass  coaches, if 
not, the reasons therefor; and
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(c) the steps being taken by G overn- 

ment to provide sufficient num ber of First 

Qlass and Second C lass coaches to the  

trains running on North Eastern Railway?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ): (a) There  is a 

countrywide shortage of M .G . choaches due  

to production limitations.

(b) No, Sir, due to poor occupation.

(c) Allotment of new coaches is an 

ongoing process depending upon the pro-

duction of new stock and requirem ent on the  

entire Railw ay system.

[ E n g l i s h ]

A d o p tio n  o f N e w  S y ste m  b y  F IC C I and  

F IE O

2654. S H R I P .M . S A Y E E D : Will the 

M inisterof C O M M E R C E  be pleased to state:

(a) w hether the F ed era tb n  of Indian 

C ham bers of C om m erce and Industry and 

the Federation of Indian Exports O rganisa-

tion have adopted som e system to give a  

new thrust and direction to the export efforts 

of India;

(b) if so, the details thereof and G overn-
m ent’s reaction thereto; and

(c) the estimated annual benefits likely 

to accrue by the new efforts being m ade by 

w ay of exports?

T H E  M IN IS T E R  O F  S TA TE  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A S M U N S I): (a) to (c). Federation of Indian 

Cham bers of Com m erce and Industry (F IC C I) 
and F ed eratb n  of Indian Export O rganisa- 
tb n s  (F IE O ) have joined each other’s or- 
ganisation with the objective of giving a new  

thrust and direction to the export efforts of

the country. T h ese  tw o Apex organisations  

would endeavour to jointly sponsor d e leg a-

tions to foreign countries, organise interna- 

tb n a l meetings, sem inars, buyer-seller m eets  

etc. both in India and abroad. In addition, 
they would evolve a  d a ta  bank for providing  

timely information to exporters about spe-

cific business opportunities for export too ther 

countries. T h e  tie-up betw een F IC C I and  

F IE O  is likely to give boost to the  working of 
joint business oounciis. T h e  joint efforts of 
both the o rgan isatbns  will certainly help in 

boosting exports.

[ T r a n s l a t i o n ]

R a ilw a y  P ro je c ts  In  S a g a r

2655. S H R I N A N D LA L C H O U D H A R Y :  

Will the M inisterof R A ILW A Y S  be p leased  to
state:

(a) the different types of works under-

taken by his Ministry in S ag ar (M ad hya  

Pradesh) during the last five years indbating  

their cost separately; and

(b) the works proposed to undertaken  

during the years 1 98 9 -90  and 1990-91 indi-

cating estim ated cost of each work?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y  (S H R I  
M A D H A V R A O  S C IN D IA ): (a ) and (b). Infor- 
m a tb n  is being collected and will be  laid on 

the Table of the Sabha.

[English]

C o m p e n s a tio n  to  v ic t im s  o f  P e ru m o n  

a c c id e n t

2656 . S H R I M U L L A P P A L L Y  R A M A -

C H A N D R A N :
S H R I A. C H A R L E S :

Will the Minister of RAILWAYS be
pleased to state:
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(a ) w hether any d a im s  for com pensa-
tion with regard to th e  Perum on Rail tragedy  

are  still pending;

(b) the num bero f claim s which have so 

far been  settled;

(c) the total value  of claim s lodged;

(d) w hether any controversy has arisen  

with regard to the  claim s for com pensation; 
and

(e) if so, the details thereof and the  

steps taken to resolve it?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ): (a) No, Sir.

(b) 274 .

(c) The  value of claims lodged was Rs. 
4 ,4 7 ,4 8 ,5 1 3 /-

(d) No, Sir.

(e) Does not arise.

Balipattanam Bridge (Kerala)

2 657 . S H R I M U LLA P P A LLY  R A M A - 

C H A N D R A N : Will the M inister of R A IL -

W A Y S  be p leased to state:

(a) w hether any study has been m ade  

to ascertain the safety/durability of the Bali-

pattanam  Railw ay Bridge;

(b) if so, the  findings thereof;

(c) w hether G overnm ent propose to 

revive the footpath along the Railw ay bridge; 
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE

M IN IS T R Y  O F  R A IL W A Y S  ( S H R I  
M A D H A V R A O  S C IN D IA ): (a ) Y e s , Sir.

(b) R eplacem ent of bridge girders, which  

have corroded due to m arine environm ents  

and earlier existence of road deck, w as  

found necessary.

(c) No, Sir.

(d) Subsequent to construction of a  

separate road bridge, the road d eck  along  

with footpaths on Railw ay Bridge w as  dis-
m antled with the consent of th e  S ta te  G o v -

ernm ent, which m et the cost of providing and  

maintaining the sam e. No proposal for pro-

viding footpaths has been received from  the  

State G overnm ent thereafter.

Trade Fair Authority of India

2658 . S H R I S Y E D  S H A H A B U D D IN :  

Will the M inister of C O M M E R C E  be p leased
to state:

(a) the num ber of days during the last 
three financial years, year-w ise, w hen the  

Trade Far Authority of India (T F A I) C om plex  

at Pragati M aidan, N ew  Delhi, w as  in full use;

(b) the num ber of days during the last 

three  years, year-w ise, w hen the C om plex  

was in partial use;

(c) the  am ount spent by the  T F A I in 

construction, repair and m aintenance, and  

interior decoration of the C om plex s ep a -

rately, during the last three years, year-w ise; 
and

(d) incom e from the renting of facilities  

and grant-in-aid by G overnm ent, separately, 
during the last three years, with the purpose  

of grant?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P .a
DAS MUNSI): (a) and (b). Since the launch-
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ing of the Activ«saiiop Program m e’ in Pragati tions like N ehru Pavilion, Indira's Vision,

M aidan in October, 19bo, «./>'bition village com plex, D efence Paviiion, A p pu G har

grounds have rem ained active througnoui 

the year with trade fairs, shopping facilities,
theatres, restaurants and perm anent attrac- (c) and (d). A  S te tc ire n t is qiven below .

S T A T E M E N T

D e t a i l s  o f  e x p e n d i t u r e  i n c u r r e d  b y  T F A I  o n  P r a g a t i  M a i d a n  C o m p l e x ,  i n c o m e  d e r i v e d  b y  i t  

f r o m  t h e  C o m p l e x  a n d  g r a n t - i n - a i d  g i v e n  b y  G o v t . f o r  t h e  C o m p l e x .

1 9 8 6 - 8 7  1 9 8 7 - 8 8

( R s .  i n  l a k h s )

E x p e n d i t u r e  i n c u r r e d  b y  T F A I  o n  a c t i v i t i e s  i n  P r a g a t i  M a i d a n

i) Construction 3 2 .4 6 14 .00

u )  Repairs & M aintenance 169 .12 151.51

iii) Interior Decoration 35 .0 0 19 .92

I n c o m e  o f  T F A I  f r o m  a l l  a c t i v i t i e s  i n  P r a g a t i  M a i d a n

686.51 7 8 1 .2 2

G r a n t - i n - a i d  b y  G o v t ,  f o r  P r a g a t i  M a i d a n  C o m p l e x .

i) M aintenance of Pragati Maidan 5 0 .0 0 5 0 .0 0

ii) M aintenance of Nehru Pavilion 15 .50 15 .90

The accounts for the year 1988-89  have not 
been finalised.

E xp o rts  and  Im p o rts  d u rin g  1988-89

2659. SH R I S Y E D  S H A H A B U D D IN : 
W illthe  M inisterof C O M M E R C E  be pleased  
to state:

(a) the total value of exports and im-
ports (excluding invisibles) by the country 
during 1988-89;

(b) ihe percentage of increase in terms

of rupees and S D R s  over the previous year;

(c) w hether G overnm ent have noticed  

a deceleration of import dem and since Jan u -
ary, 1989; and

(d) if so, the reasons therefor?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 

DAS M U N G I): (a) According to the provi-
sional figures, India’s exports and imports 

during 198 8 -89  am ounted to Rs. 2 0 2 8 0 .9 2
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crores and Rs. 2 7 6 9 2 .8 7  crores respec-

tively.

(b) India ’s exports during 1 9 8 8 -8 9  reg -

istered an increase of 2 9 .0 %  in R u pee  Term s, 

and 1 4 .7 %  in S D R  Term s, as com pared to 

the corresponding provisional figures of the  

previous year. Ind ia ’s imports during 1988-

8 9  registered an increase of 2 3 .9 %  in R upee  

T erm s and 1 0 .2 %  in S D R  term s, as com -

pared to the corresponding provisional fig-

ures of the previous year.

(c) Yes, Sir. T h e  import growth rate has  

decelerated  from 4 8 %  in the month of D e -

cem ber, 1988  to 3 8%  in January, 1 9 8 9 ,3 0 %  

in February, 1989  and to 11%  in M arch, 

1989.

(d) T he  growth in imports during the first 

nine m onths of the financial year 198 8 -89  

w as particularly high due to increase in 

imports of food-grains, to replenish the stock 

depleted on account of adverse w eather 

conditions prevailing in the preceding two 

years, strong revival of the econom y which 

necessitated additional imports of m achin-
ery, raw m aterials and com ponents to sus-

tain high level of industrial growth and un-

usually high prices in international m arkets  

for m etals, fertilizers, etc. The upsurge in the  

dem and for import abated in the later months  

of 1 98 8 -89  as the econom y approached its 

normal trend growth rate.

[ T r a n s l a t i o n ]
Gold Control Act

2660 . S H R I B A LW A N T  S IN G H  RA- 
M O O W A L IA : Will the M inister of F IN A N C E  

be pleased to state:

(a) w hether in view of rising prices of 

gold and increasing incidents of smuggling  
in the country; he had indicated in his Inst 

Budget speech that som e relief would be 

provided in the existing Gold Control Act; 
and

(b) if so, the steps taken  in this regard  

and the tim e by which G o vern m en t propose  

to take  a  decision in the m atter?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  R E V E N U E  IN T H E  

M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . 
PA N JA ): (a) and (b). T h e  G o vern m en t set-

up two W orking G roups to study the working  

of the G old  Control M achinery and the G o ld  

policy of the G overnm ent. R eports of these  

two W orking G roups have been received  

and are being exam ined . Decision of the  

G overnm ent m ay be announced shortly.

[ E n g l i s h ]

B o o s tin g  E x p o rts  d u rin g  th e  E ig h th  

F ive  Y e a r P lan

26 6 1 . S H R I M O H A N B H A I PA TE L: W ill 
the M inister of C O M M E R C E  be p leased to 

state:

(a) w hether new  areas have b een  in- 

dentified by G overnm ent for boosting ex -
ports during the Eighth Five Y e ar Plan;

(b) if so, the  details thereof;

(c) the num ber of offices/establish-
ments set up abroad to boost the export of 

India/products and their location; and

(d) the results achieved in this regard?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A S M U N S I): (a) and (D). Identification of 

Thrust Sectors for export prom otion is con -

tinuous process. T he  broad sectors identi-
fied for special thrusts in m arkets abroad are  

as under:

1 . Tea, especially in package and value- 

added forms; 2. C ereals, in particular w heat;
3. Processed foods, including fruits and  

juices, m eat and m eat products, and fresh
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fruits & vegetables; 4. M arine products, 
especially in value added forms; 5. Iron ore;

5. A m m an

6. Leather and Leather m anufactures, with 

an em phasis on the latter; 7. Handicrafts and

6. Baghdad

Jewellery; 8. Capital G oods and consum er 

durables; 9. Electronics goods and com -

7. Bangkkok

puter software; 10. Basic chem icals; 11. 

Fabrics piece-goods and m ade-ups; 12.

8. Belgrade

R eadym ade garm ents; 13. W oollen fabrics 

and Knitwear; 14. Projects and services and

9. Bucharest

15. Granite. 10. Budapest

(c) A statem ent indicating the offices 

functioning abroad to boost the export of
11. Berne

Indian products is given below. 12. Brussels

(d) There has been an acceleration in 

India’s export growth rate from 14.3 percent
13. Zem alek

in 1986-87 , to 26 .4  per cent in 1987-88  and 

to 29 .0  per cent in 1988-89 . According to
14. Colom bo

provisional figures, India’s exports registered 

an increase of 39 .8  per cent during the first
15. D Jakarta

quarter (April - June) of the current financial 
year 1989-90 .

16. D akar

I

S T A T E M E N T
17. Dem ascus

i

T h e r e  a r e  6 6  T r a d e  O f f i c e s  f u n c t i o n i n g  a t

18. Dares Sallam

p r e s e n t  i n  I n d i a n  M i s s i o n s  a b r o a d ,  i n c l u d i n g  

t h e  O f f i c e  o f  t h e  A m b a s s a d o r  t o  t h e  G A  T T  i n

19. D acca

t h e  P e r m a n e n t  M i s s i o n  o f  I n d i a ,  G e n e v a .  I n  

a d d i t i o n ,  t h e r e  a r e  a  n u m b e r  o f  f o r e i g n  o f -

20. Frankfurt

f i c e s  o f  t h e  e x p o r t  p r o m o t i o n  a n d  t r a d e  o r -

g a n i s a t i o n s  u n d e r t h e  M i n i s t r y  o f  C o m m e r c e /

21. Ham burg

f u n c t i o n i n g  a b r o a d .  T h e  l o c a t i o n  o f  t h e s e  

O f f i c e s  a r e  g i v e n  b e l o w :

22. Hong Kong

23. Jeddah

1. T r a d e  O f f i c e s  i n  I n d i a n  M i s s i o n  

a b r o a d

24. K am pala

1. Accra
25. Khartoum

2. Addis Ababa
26. Kathm andu

3. Aden 27. Lagos

4. Algiers 28. London
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29 . Lusaka 53. Sofia (Bulgaria)

30 . M anila 54. Kuwait

31 . M oscow 55. M uscat

32 . Nairobi 56 . Singapore

33 . N ew  York 57 . Is lam abad

34. Toronto 58. S an n a  (Y em an  A rab  Republic)

35. Paris 59. Bonn

36. Prague 60. C openhagen

37. Rangoon 61. Athens

38. Rom e 62. Port Louis

39. R abat 63. Seoul

40 . San Francisco 64. Bahrain

41. Sydney 65. Riyadh

42. Stockholm 66. T he  H ague

43. Tunis 2. M a r i n e  P r o d u c t s  E x p o r t  D e v e l -

o p m e n t  A u t h o r i t y

44 Tokyo

i) N ew  York

45. Tehran

•i) Tokyo
46. Tripoli

3. E n g i n e e r i n g  E x p o r t  P r o m o t i o n

47. Vancouver C o u n c i l

48. W ashinton-D .C . i) Chicago

49. W arsaw ii) Los Angelas

50. Abu Dhabi iii) London

51. Loneva iv) Ducessendorf

52 . Berlin v) Abidjan (Ivory C oast)
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vi) Nairobi

vii) Dubai

viii) Singapore

ix) Sydney

4. T e a  B o a r d

i) London

ii) N ew  York

iii) Brussels

iv) Sydney

v) Cairo

vi) Kuwait

5. T r a d e  D e v e l o p m e n t  A u t h o r i t y

0 Frankfurt

ii) N ew  York

iii) Tokyo

iv) Harare

’ v) Dubai

vi) Kuala Lumpur

6. (a) S t a t e  T r a d i n g  C o r p o r a t i o n  

a n d  P r o j e c t s  a n d  E q u i p m e n t  

C o r p o r a t i o n  o f  I n d i a  L i m i t e d

i) N ew  York

v) Berlin

vi) Nairobi

vii) Z im babw e

viii) Kuwaiti;

ix) Jeddah

x) Colom bo

xi) D haka

xii) Hong Kong

xiii) Singapore

xiv) Tokyo

XV) Sydney

(b) P r o j e c t s  &  E q u i p m e n t  C o r p o r a -

t i o n  o f  I n d i a  L i m i t e d

0 Paris

Al-Beida

iii) Hanoi

Rail Link between Rajkot-Porbander 
and Rajkot-Veraval

2662. S H R I M O H A N B H A I P A TE: Will 
the Minister of R A IL W A Y S  be p leased to 

state:

(a) w hether Rajkot and Porbander are  

proposed to be connected to broad gauge

line;

ii) London
(b) whether Government also propose

iii) Frankfurt to extend the broad gauge line from Rajkot to
Veraval Via Junagarh because of the histori-

iv) Moscow cal im portance of the place; and
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(c) if so, when this project is proposed 
to be taken up?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Rajkot is a l-

ready connected by B G  with Porbander via  

H ap a .

(b) and (c). T h e  proposal for conversion  

of R ajko t-Junagadh-V eraval M G  line (185) 
into B G  w as sent to the  Planning C om m is-
sion for c learance . T h e  Com m ission have  

advised its consideration in V III Plan.

O v e r-b r id g e  a t D h a k u ria  B e lg h o ria  an d  

S o d e p u r

2 6 6 3 . S H R I D E B I G H O S A L : W illth e  

M inister of R A IL W A Y S  be p leased to state:

(a) w hether people using the road cross-
ing at D hakuria, Belghoria and Sodepur rail-

w ay  stations under Sealdah  division of 

Eastern  R ailw ay are  facing difficulties b e -
cause of non-com pletion of over-bridges/ 
flyovers in these stations; and

(b) if so, the details thereof and the  

action being taken in this regard?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ): (a) and (b). No, 
Sir. A lternative arrangem ents have been  

m ade for the diversion of the road traffic/ 

pedestrain  traffic through the nearby level 

crossings/foot overbridges at Belghoria and  

Sodepur w here  the works are in progress. 

R oad overbridge at D hakuria  has already  

b een  com m issioned to traffic.

R u le s  G o v e rn in g  P a y m e n t o f C o m p e n -
s a tio n  to  A c c id e n t V ic tim s

266 4 . P R O F . N A R A IN  C H A N D  P A R -

A S H A R : Will the M inister of R A IL W A Y S  be 
pleased to stdte.

(a) w hether the  attention of G overn -

m ent has been  draw n to the  new s item  

published in the T im es of India (N ew  D elh i) 

d ated  8 July, 1 98 9  under th e  caption 'ab-

sence of rotes handicaps R ailw ays’;

(b) if so, G overnm ent*s response to t *n  

news item especially to the  mention that the  

R ailw ays are  handicapped in the absen ce of 

rules regarding paym ent of com pensation to 

minors, unm arried w om en and unem ployed  

persons, if they are  victims of any train  

accident resulting in the inability of the R ail-

w ays to pay com pensation to th e  d ep en -
dants of 13 persons w ho w ere  am ong 106  

persons killed in the  accident involving Is-

land Express at Quilon last year;

(c) if so, the exact position in this regard;
and

(d) the steps taken/proposed to be  

taken to overcom e these lacunae?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Y es , Sir.

(b) to  (d). U nder the  provisions of 

C lause'd* of Sub-section 1 of Section 8 2 C o f  

the Indian Railw ays Act, 1890, com pensa-

tion for claim s arising out of death  of passen-
gers in train accidents, as defined in Section  

82A  of the Act, are to be paid to the dep en -
dants of the deceased  as defined in C lause  

‘d ’ of Section 2 of the W orkm en C om pensa-

tion Act, 1923. C laim s cases in respect of 17  

deceased  passengers w ere  dism issed, as 

under the provision of the extant Act the  

claim ants w ere  not considered 'dependants’ 

of the deceased . H ow ever, the Railw ays  

Act, 1989, which is yet to be notified, has  

defined the dependants ’ of the deceased  

vide C lause ‘b ’ of Section 123 of the Act. This  

includes som e near relatives of deceased  
passenger, such as wife, husband, son, 

daughter, parent in case  of the d eceased  
passenger being unm arried or a  m inor, a
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minor child of a  pre-deceased daughter if 
wholly dependant on the deceased  passen-

ger, grant parent whofly dependant on the 

deceased passenger, etc.

Opening of Bank Branches in Rural 
Areas

2665. P R O F . N A RA IN  C H A N D  P A R -

A SHAR: Will the Minister of F IN A N C E  be 

pleased to state:

(a) whether the Reserve Bank of India 

has taken note of the fact that som e centres  

identified by the State Governm ents and 

surveyed by certain nationalised banks for 

opening new branches in the rural areas  

since the beginning of the new Current Branch 

Licensing Policy, have still not been given 

these licences;

(b) if so, the nam es of such centres  

which were either surveyed by the national-
ised banks and/or were later identified by the 

Governm ents in the States of Him achal 
Pradesh, Punjab, Haryana and Jam m u and  

Kashmir, district-wise for each year of the 

Seventh Five Y ear Plan and which still have  

not been given the necessary licences;

(b) whether all these centres would be  

given licences in view of the Service Area  

Schem e; and

(c) if so, the likely date by which it would 
be done?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I  
E D U A R D O  F A L E IR O ): (a ) and (b). R eserve  

Bank of India (R B I) has reported that under 

the current Branch Licensing Policy for 1 98 5 -  

90, allotm ent of eligible cen tres  in the  rural 
and sem i-urban areas has been m ad e  to  

banks on the basis of lists of identified centres  

received from Lead B ank G roups as final-

ised by the S ta te  G overnm ents  and not on  

the basis is applications received from  bank. 
Therefore, the question of individual banks  

surveying the rural and sem i-urban areas  for 

opening branches in the S ta tes  of H im achal 

Pradesh, Punjab, H aryana  and Jam m u & 

Kashm ir under the current Policy does not 
arise.

(c) and (d). RB I has reported that allot-
ment under Service A rea A pproach (S A A ) 

m ay not be linked directly with the survey of 
centres by banks and individual applications  

m ade by them  to RB I for opening of their 

branches. In the context of Service A rea  

Approach to rural lending,RBI advised thja 

Lead B anks/S tate  G overnm ents  to  identify  

additional centres which m ay be necessary  

for im plem entation of the schem e. A ccord-

ingly, on the basis of lists of identif ied centres  

received from the following S tate  G o vern -
ments, RBI has recently allotted the  centres  

indicated against them  to banks in the  S tates  

of H im achal Pradesh, Punjab, H aryan a  and  

Jam m u & Kashmir:

N a m e  o f  S t a t e N o .  o f  c e n t r e s  i d e n t i f i e d  b y N o .  o f  c e n t r e s  a l l o t t e d  b y  R B I

S t a t e  G o v e r n m e n t

U n d e r U n d e r T o t a l Under Under Total
t h e S A A t h e S A A

p o l i c y p o l i c y

1 2 3 4 5 a 7

Him achal Pradesh 2 33  45  278  162

Punjab 339 37 376 117 6 123
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1 2 3 4 5 6 7

H aryan a 2 5 2 129 381 128 10 138

Jam m u & Kashm ir 66 7 73 51 4 5 5

T h e  rem aining centres w ere  not allotted 

to banks as they did not oonform to the norm  

laid dow n in the  policy. S ince the allotm ent of 

centres under the current Branch Licensing 

Policy and under Service A rea Approach for 

the S tates of H im achal Pradesh, Punjab, 
H aryana  and Jam m u & Kashm ir has been  

com pleted, the question of allowing any more  

centres does not anse for the  present.

Over-Bridge over Railway Crossings on 
National Highway Nos. 1,1A and 21

2 6 6 6 . P R O F . N A R A IN  C H A N D  P A R -

A S H A R : Will the M inister of R A IL W A Y S  be 

pleased to state:

proposal for construction of road overbridge  

near level crossing No. 2 -B  at Km . 1 /8 -9  at 
Phagw ara  on National H ighw ay No. 1 on  

‘deposit term s'. T h e  work is in an advanced  

stage of planning. T h e  cost of the work has  

not yet worked out.

(c) Y es , Sir. if firm proposals for the  

works are sponsored by th e  S ta te  G overn -

m ent/N ational H ighw ay Authorities, duly  

agreeing to b ear the  cost, as per rules.

[ Translation]

Liberalisation of Foreign Capital 
Investment Policy

(a ) w hether the Northern Railw ay  

Adm inistration has sanctioned the  construc-
tion of over-bridges on the railway crossings  

on the  N ational H ighw ay Nos. 1 ,1 A and 21;

(b) if so, the  nam es of the railway  

crossings alongw ith their locations w here  

such qver-bridges have been sanctioned  

including the estim ated cost of each such 

project sanctioned during the  Seventh Plan; 

and

266 7 . D R . C H A N D R A  S H E K H A R  

T R IP A T H I: W ill the M inister of F IN A N C E  be  

pleased to state:

(a) w hether G overnm ent have liberal-

ised the foreign capital investm ent policy to  

a  great extent;

(b) if so, w hether this liberalisation  

would encourage foreign investors to a  great 

extent;

(c) if not, w hether any such over-bridges  

would be sanctioned on the request for their 
construction each  of these  N ational H igh-

w ays?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ): (a) and (b). T h e  

S ta te  G overnm ent has recently sponsored

(c) w hether Union G overnm ent have  

recently discussed the  issue o f capital in-
vestm ent with the  Jap an ese  delegation; and

(d) if so, th e  details  in regard thereto  
and the results thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FA LE IR O ): (a) to (d). The  basic  

fram e-work of our investm ent policy is laid 

down in various docum ents including the  

Industrial Policy Resolution. Although it is 

not an open door policy, it has a substantial 

degree of flexibility. It permits technical as 

well as financial collaborations over a  wide  

range of industrial activities. It is the intention 

of the G overnm ent to promote more direct 
foreign investment within the broad fram e-

work of this policy.

Insurance Scheme to Cover 
Acts of Terrorism

2668. DR. C H A N D R A  S H E K H A R  

TR IP A T H I: Will the Minister of F IN A N C E  be 

pleased to state:

(a) whether the G eneral Insurance 

Corporation of India had started an insur-
ance schem e to cover dam ages caused by 

acts of terrorism;

(b) if so, whether any suggestions to 

review the above schem e have been re-
ceived;

(c) w hether G overnm ent propose to 

consider those suggestions; and

(d) if so, when and if not, the reasons 

therefor?

T H E  M IN IS T E R  O F  S TA TE  IN TH E  

D E P A R T M E N T  O F  E C O N O M IC  A FFA IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  FA LE IR O ): (a) Yes, Sir. The  

G enera l Insurance Corporation of India (G IC ) 
has been insuring terrorist risk effective from  

1 st January, 1 987  as an extension of Riot, 

Strike & Malicious D am ages in various 

classes of insurance business.

(b )to (d ). R equests have been  received  

by the G IC  from som e clients for increasing  

the existing limit of indem nity which is Rs. 

2 .5 0  Crores at one location in case  the  

prem ises are under sole occupation or Rs. 

10 lakhs per insured in c ase  of m ultiple  

occupancy prem ises.

In view of the limited retention capacity  

of the Indian M arket, the  G IC  has not been  in 

a position to accede to above requests. Any  

revision is possible only if adequate  reinsur-

ance support from O verseas  R einsurance  

M arket becom es available  on reasonable  

terms acceptable to the Indian M arket.

[ E n g l i s h )

Private Commercial Banks

2669 . S H R I K A M LA  P R A S A D  S IN G H : 
Will the M inister of F IN A N C E  be p leased to 

state:

(a) the credits standing of the first ten  

private com m ercial banks as on date; and

(b) the  details of their branches, bank- 
wise and place wise?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 

E D U A R D O  F A LE IR O ): (a) Presum ably, the  

Hon’ble M em ber is referring to the  credit 

outstandings of the com m ercial banks in tha  

private sector. T h e  information relating to  

outstanding advances as reported by the  

R eserve Bank of India at the  end of M arch, 
1 9 8 9 of the firstten private com m ercial banks, 

in term s of am ounts outstanding, is given  
below:
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S . N o . N a m e  o f  t h e  B a n k

( R s .  i n  c r o r e s )  

B a n k  C r e d i t s

1 2 3

1. Jam m u & Kashm ir Bank Ltd. 4 4 0 .5 7

2. Vysya Bank Ltd. 3 8 5 .0 9

3. Fedoral Bank Ltd. 3 0 8 .0 5

4. Bank of Rajasthan Ltd. 3 0 0 .0 8

5. K arnataka Bank Ltd 2 5 0 .5 4

6. South Indian Bank Ltd. 2 3 4 .7 0

7. United W estern  Bank Ltd. 2 1 0 .6 4

8. Catholic Syrian Bank Ltd. 1 87 .15

9. Sangali Bank Ltd. 1 79 .43

10. Bank of M adura Ltd. 1 74 .05

(b) Information relating to the num ber of as on 3 1 .1 2 .1 9 8 8  is given in the S ta tem ent

these branches bank<wise and place-w ise beiow.
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Railway Station at New Dombfvall

2 6 7 0 . S H R I S .G . G H O L A P : W illth e  

M inister of R A IL W A Y S  be p leased  to state:

(a) w hether the re  is any proposal for 

construction of new  railway station at N ew  

Dom bivali on V a s a i'D iw a  railway line; and

(b) if so, the  details thereof ;

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ): (a) Y es, Sir.

(b) A  proposal is under consideration  

for setting up a station betw een Km. 4 8 /9  

and Km . 4 8 /1 2  on D iva-V asa i R oad B .G . 
Single Line Section in connection with intro-
duction of E .M .U . Services.

Subarnarekha Multi Purpose Project

2 6 7 1 . S H R IM A T I JA Y A N T I PA TN A IK : 

S H R I H A R IH A R  S O R E N :

W ill the M inister of W A T E R  R E -

S O U R C E S  be pleased to state:

(a) the progress m ade in the m ulti-

purpose S ubarnarekha Project as on 30th  

June, 1989;

(b) the total hectares of land in O rissa, 

Bihar and W est Bengal to be brought under 

irrigation on com pletion of the  project;

(c) the num ber of villages in O rissa to be  

subm erged by the construction of dam ; and

(d) the steps proposed to be taken  to 

rehabilitate the affected people?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  W A T E R  R E S O U R C E  A N D  

M IN IS T E R  O F  S T A T E  IN  T H E  M IN IS T R Y  

O F  P A R L IA M E N T A R Y  A F F A IR S  (S H R I 
M .M . JA C O B ): (a) T h e  progress reported

upto F eb ru ary , 1989  on vac k / j *  • o p p o n e n ts  

of the project Is, 6 4 %  on C hanan D am , 2 ^ %  

on Icha D am , 8 6 %  on K itanala  D am  and  

ranging from  2 4 %  to 7 5 %  on other com po -

n en ts  of the project.

(b) T h e  project envisages irrigation to  

C C A  of about 9 4  thousand hectares in O nssa, 

158  thousand hectares in B ihar and 5  thou-

sand hectares in W est B engal.

(c) Six villages.

(d) T h e  S ta te  G o vernm ent of O rissa  

have constituted a  Rehabilitation Advisory  

C om m ittee  underthe C hairm anship  of R e v e -

nue Divisional C om m issioner to advise  in 

the  m atter of effective rehab ilita tbn  of the  

oustees.

Export of Oil Seeds to South Asian and 
Eastern Countries

2 6 7 6 . S H R IM A T I J A Y A N T I P A T N A IK : 
Will the M inister of C O M M E R C E  be p leased  

to state:

(a) w hether there is a good scope for 

exporting O il seeds and solvent ex trac tb n s  

to South Asian and Eastern  countries;

(b) w hether G overnm ent have explored  

the possibility in this regard; and

(c) if so, the steps taken to increase the  

export of these item s to those countries?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 

D A S  M U N S I) : (a ) to (c). T h e  export potential 

in respect of H P S  groundnut, sesam e seed; 
and solvent extracted oilm eals in South East 
Asian and F ar East countries w as explored  

through delegations sponsored by the In-
dian O il & Produce Exporters Association in 

January, 1989  and Solvent Extractors’ A s-

sociation of India in M arch, 1989  to these  

countries. T h e  visit has helped in establish-
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ing contacts with the importers and in pro-
jecting our capability to supply these items. 
Contacts with the importers in these coun-

tries is being maintained.

Lok Adalats in Orissa

2673. S H R IM A T I JA Y A N T I PA TN A IK : 
Will the Minister of LAW  A N D  J U S T IC E  be 

pleased to state:

(a) the num ber of Lok Adalats held in 

Orissa during the last three years;

(b) the num ber of cases settled in those  

Lok Adalats; and

(c) the details of the assistance pro-

posed to be given to the down-trodden and 

women approaching Lok Adalats in the re-

dressal of their grievances?

TH E  M IN IS T E R  O F  S TA TE IN T H E  

M IN IS T R Y  O F  LAW  A ND J U S T IC E  (S H R I 
H.R. BHARDW AJ): (a) and (b). As per 

information made available by the Orissa  

Legal Aid & Advice Board, 411 Lok Adalats  

have been organised during the period from  

June, 1986 to June, 1989, where 1 ,6 ,159  

cases have been settled.

(c) No expenses are to be incurred by 

the litigants for bringing their disputes for 

settlement before Lok Adalats. As regards 

the people belonging to Scheduled Castes, 

Scheduled Tribes and other w eaker sec-
tions of the society, efforts are being m ade to 

organise more and more Lok Adalats in the 

rural and tribal areas. Similarly, special 

benches are organised at Lok Adalats to 

settle matrimonial and family disputes to 

help the women and children.

C entral A ss is tan ce  for D eve lo p m en t o f 
G round  W ater in K era la

2674. PROF. K.V. THOMAS: Will the
Minister of WATER RESOURCES be

pleased to state:

(a ) w hether K era la  G o vern m en t has  

sent any proposal for the  central assistance  

for the study and econom ic use of ground  

w ater resources in K erala; and

(b) if so, the  decision taken  in the  

m atter?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  W A T E R  R E S O U R C E S  A N D  

M IN IS T E R  O F  S T A T E  IN  T H E  M IN IS T R Y  

O F  P A R L IA M E N T A R Y  A F F A IR S  (S H R I 

M .M . JA C O B ): (a) No, Sir.

(b) Does not arise.

Foreign Branches of Indian Banks

2 675 . S H R I V IJA Y  N. PA TIL: W ill the  

M inister of F IN A N C E  be p leased to state:

(a) w hether the num ber of branches of 

Indian banks in foreign countries has been  

decreasing every year;

(b) if so, the reasons therefor;

(c) w hether Indian banks branches  

abroad have failed to tap  local potential for 

bank business; and

(d) the rem edial m easures being  

planned to im prove the situation?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 

E D U A R D O  F A LE IR O ): (a ) and (b). The  

operations of the foreign branches of the  

Indian banks are continually review ed by the  

G overnm ent and the R eserve  Bank of Indfa 

(RB I). The Banks are also advised to review  

the perform ance of their foreign branches  

and close down the  non-viable branches. 

RBI had carried out an exercise to rationalise  

and strengthen the  operations of foreign
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branches of Indian public sector banks  

operating in the  United Kingdom . As a  result 

of this exercise, the foreign branches of four 

Indian B anks w ere  closed down and their 

assets and liabilities w ere transferred to the  

branches of som e other public sector banks  

operating in the United Kingdom . S om e other 

Indian public sector banks have also closed  

down som e of their foreign branches after 

reviewing their business vis-a-vis their cost 

of operations and profitability.

(c) and (d). According to R B I, Indian 

banks operating abroad are m aking continu-

ous efforts to im prove their busm ess pros-

pects by tapping the available  potential and 

diversifying their loan/assets portfolios. They  

are also com puterising their operations to 

ensure faster service to custom ers. This has  

resulted in the overall increase of business  

of the Indian banks operating in foreign 

countries.

[ T r a n s l a t i o n ]

Opening of Zonal and Regional Offices 
of Nationalised Banks In Uttar Pradesh

2676 . S H R I H A R IS H  R A W A T: W illth e  

Minister of F IN A N C E  be pleased to state'

(a) w hether certain nationalised banks

have opened their zonal and regional offices  

in U ttar Pradesh during the  last th ree  years;

(b) if so, the nam es of such banks with  

details of the offices opened by them ;

(c) w hether there  is proposal to open  

regional offices in A lm ora and Pithoragarh  

by the C entral Bank of India and the Punjab  

N ational Bank; and

(d) if so, the tim e by which these offices  

are likely to be opened there?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A L E IR O ): (a) and (b ). T he  

particulars of the  public sector banks which  

had opened their Zonal/R eg ional O ffices in 

the State of Uttar Pradesh during the  years  

1986, 1987  and 1988, as reported by the  

R eserve Bank of India, a re  given in the  

Statem ent below.

(c) and (d). R eserve Bank of India has
•

reported that it has not received any pro -

posal from Central Bank of India and Punjab  

National Bank for opening of their Z o n a l/ 

Regional Offices in A lm ora and Pithoragarh  

districts of U ttar Pradesh respectively.
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Hill Allowance

2 6 7 7 . S H R I H A R IS H  R A W A T: W illth e  

M inister of F IN A N C E  p leased  to state:

(a) w hether em ployees of certain finan-

cial institutions and departm ents, posted in 

hilly areas  of Uttar Pradesh are  given hill 

allow ance and special a llowance;

(b) if so, w hether em ployees of m any  

C entral D epartm ents and Public U ndertak-

ings including nationalised banks posted in 

the sam e areas are not getting hill allow -

ance; and

(c) if so, the reasons therefor and the  

steps proposed to be taken to rem ove this 

anom aly?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T O F  E X P E N D IT U R E  IN T H E  

M IN IS T R Y  O F  F IN A N C E  (S H R I B.K. 
G A D H V I): (a) and (b). C entral G overnm ent 

em ployees working at hill stations in Uttar 

Pradesh are granted Com posite Hill C o m -

pensatory A llowance subject to specific 

conditions. Sim ilarly, a Special C o m p en sa-
tory (R em ote  Locality) A llowance is also  

adm issible to them  in specified areas.

Public Sector Banks and Life Insurance  

Corporation of India have separate  schem es  

for paym ent of Hill A llowance. They are, 
how ever, not governed by the Central G o v -
ernm ent’s orders in this regard.

The  information in respect of em ploy-

ees of Public Sector Enterprises posted in 

Hilly areas of Uttar Pradesh is being col-
lected.

(c) Does not arise.

Opening of Branches of Stpte Bank of 
India In Garhwal and Kumaon Divisions 

of Uttar Pradesh

2678 . S H R I H A R IS H  R A W A T : W illth e  

M inister of F IN A N C E  be p leased  to state:

(a) w hether the R eserve  B ank of India  

has granted licences under the C urrent 

Branches Licensing Policy to S ta te  B ank of 

India to open new  branches of the Bank In 

G arhw al and K um aon divisions of U ttar 

Pradesh;

(b) if so, the num ber of licences granted  

to the Bank for these areas;

(c) the nam es of districts in the above  

divisions w here the S ta te  Bank of India has  

so far opened its branches with locations 

thereof;

(d) w hether the R eserve  Bank of India  

has not issued licences to open branches of 

the Bank at all the places requested for; and

(e) if so, the tim e by which licences for 

these p laces are likely to be  issued?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A LE IR O ): (a ) and (b). R eserve  

Bank of India (R B I) has reported that under 

the current Branch Licensing Policy for 1985 -

90  and Service A rea  Approach to rural lend-
ing, 57  licences have been issued to S tate  

Bank of India (S B I) for opening its branches  

in the rural and sem i-urban areas of G arhw al 

and Kum aon Divisions of U ttar Pradesh.

(c) As per the information available  with 

RBI, SB I has opened its branches at th e - 

following centres:—
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N a m e  o f  c e n t r e
N a m e  o f  D i s t r i c t

Dhauladevi Alm ora

Chalnichhina - do -

Gagrigoal - d o -

Paisia - do -

Chiliyanola - do -

Gaurikund (Seasonal Office) Cham oli

Patranpur Nainital

Sisaiya - do -

Dudbarkhal Pauri Garhw al

Jakhpuran Pithoragarh

Paurikhal Tehri Garhwal

Silkakhal Tehri Garhwal

(d) and (e). RBI has reported that allot- [ E n g l i s h ]

ment of centres undercurrent Plan has been
m ade on the basis of lists of identified centres L o an s  to  S ick  S m a ll S c a le  In d u s tr ia l

received from State Governm ent. Out of the U n its

2 57  centres identified by the State G overn-
ment in these districts, RBI has allotted 185 2679. D R . V. V E N K A T E S H : W illth e

eligible centres to commercial banks includ- Minister of F IN A N C E  be pleased to state:

ing Regional Rural Banks equitably on the
basis of their representation in the District/ (a) the am ount of loans given to sick

Block/Area. The remaining centre were not small scale industrial units by the S tate  Bank
considered for allotment as they did not of Indore during 1 9 8 6 ,1 9 8 7  and 1988; and
conform to the norm laid down in the Policy.

The allotment of centres for opening of bank (b) the num ber of such units, S ta te -
branches in G arhw al and Kumaon Divisions wise?

has been com pleted both under current Plan

and under Service Area Approach. Hence, T H E  M IN IS T E R  O F  S T A T E  IN T H E
the question of issuing of more licences to D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S
SB I during the current Plan does not arise. IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I



209 Written Answers SRAVANA t 3 ,1911 (SAKA) Written Answers 210

E D U A R D O  F A L E IR O ): (a ) and (b). R B I h as  outstanding against them  as p er the  half

reported that the  num ber of sick sm all scale yearly  return subm itted by S ta te  B ank of
industrial units S ta te -w ise  and th e  am ount Indore a re  indicated below:

( R s .  i n  c r o r e s )

P e r i o d U t t a r  P r a d e s h M a h a r a s h t r a M a d h y a  P r a d e s h  T o t a l

U n i t s  O / s U n i t s  O / s U n i t s  O / s  U n i t s  O / s

1 2  3 4  5 6  7  8  9

D ecem ber, 1986 1 0 .06 2 0 .44 149 5 .4 9 152 5.9S

June, 1987 1 0 .05 2 0 .45 157 7 .7 7 160 8 .2 7

D ecem ber, 1987 2 0.11 2 0 45 153 8.11 157 8 .6 7

4 0 .22 6 1.34 4 59 2 1 .3 7 4 6 9 2 2 .9 3

C h a n g e  in n a m e  o f P u n e -A h m e d a b a d  

E x p re s s

2 680 . D R . V. V E N K A T E S H - Will the  

M inister of R A IL W A Y S  be p leased to state:

(a) w hether G overnm ent have recently  

started a Pune-A hm edabad  Express:

(b) w hether there is any proposal to 

change the nam e of this train;

(c) w hether G overnm ent have received  

any m em orandum  from the D eccan P assen-

gers Association (Solapur) in this regard; 
and

(d) if so, the action taken thereon?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Yes, Sir. with 

effect from  M ay, 1989.

(b )to  (d). Representations for changing  

the nam e of the train have been received but 
there  is a  proposal at present.

C h a n n e lis a tio n  o f  F in a n c ia l A c tiv it ie s

by N R Is  th ro u g h  In d ia n  B a n k s

2 681 . S H R IM A T I B A S A V A R A J E S H -  

W A R I: W ill the M inister of F IN A N C E  be  

pleased to state:

(a) w hether Union G o vernm ent have  

urged ail foreign and non-resident Indians  

interested in India to channelise their finan -
cial activities through Indian banks;

(b) if so, w hether the N R Is  have agreed  

in this regard;

(c) the num ber of N R  Is w ho have agreed  

to the suggestion of Union G overnm ent; and

(d) the steps being taken  to encourage  

N R Is  in this regard?

T H E  M IN IS T E R  O F  S T A T E  O F  IN  T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A LE IR O ): (a) to (d). G overn -

m ent has form ulated various schem es such  
as F C N R , N R E , acoounts and Portfolio in-
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vestm ent by NRIs for attracting foreign NR I 

investments which are operated through 

banks. The banks made an effort, as part of 
their marketing strategy, to chanelise NRI 

deposits into Indian banks. There is no 

specific directive in this regard.

F in an c ia l Position  of K arnataka

2668. SH R IM A TI BASAVARAJFS- 
W ARI: Will the Minister of F IN A N C E be 

pleased to state:

(a) whether the finance position of the 

Karnataka has improved recently;

(b) if so, the extent thereof;

(c) the steps taken to introduce econ-

omy drive in the State; and

(d) to what extent they have succeeded'?

TH E M IN IS TE R  O F STATE IN THE  

D E P A R T M E N T O F  EX PE N D ITU R E IN TH E  
M IN IS T R Y  O F  F IN A N C E (S H R I B.K. 

G A D H VI): (a) to (d). These have been d*alt 
with in the statement made by the Minister of 
State in Ministry of Finance on 31st July, 

1989 while presenting to the House the 

Budget of the State of Karnataka for the ynar 

1989-90.

R ailw ay Pro jects  in K arnataka

2683. SH R IM A TI BASAVARAJES-
W ARI: Will the Minister of RAILW AYS be 
pleased to state:

(a) whether Union Government pro-
pose to undertake the pending railway proj-
ects in Karnataka;

(b) if so, the total number of such 

projectsthat will be undertaken during 1989- 
90; and

(c) the funds allocated for the purpose?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R !  

M A D H A V R A O  S C IN D IA ): (a) to (c). W est 
Coach Line between M an g ab re  and R oha  

is one of the pending projects, which is partly 

in Karnataka. During 1989-90 , M angalore- 

Udupi (69km ) section of the above line has 

been approved at a cost of Rs. 5 2 .6  crores  

with an outlay of Rs. 0 .50  crore. None of the  

other pending proposals is being under-
taken during 1989-90.

D eve lop m en t o f G round  W ater R e -
s ou rces

2684. SH R I R A D H A K A N TA  DIGAL: 

Will the Minister of W A T E R  R E S O U R C E S  

be pleased to state:

(a) whether great stress had been laid 

on the developm ent of ground w ater in 

Seventh Plan;

(b) if so, the target set for that purpose  

for the Seventh Plan;

(c) the steps taken to achieve that 
target: and

(d) the various steps taken in 7th Plan  

period for the developm ent of ground water 

resources?

THE M IN IS T E R  O F  S TA TE O F  T H E  

M IN IS TR Y  O F  W A TER  R E S O U R C E S  A N D  

M IN IS TE R  O F  STA TE (N TH E M IN IS T R Y  

O F  PA R LIA M E N TA R Y A FFA IR S  (S H R I 
M.M. JACOB): (a) to (d). Considerable  

emphasis has been given to Ground W ater  

Development during the Seventh Plan p e -
riod. A target for creating an additional irriga-
tion potential of 7.1 million hectares was set 

against which the likely achievem ent would  

be 6.98  m ha. Som e of stepstaken include (i) 

Regular Monitoring of the program m e at the  
national level (ii) Ground W ater Service, 

investigations, assessm ent and exploratory  
drillings carried out by State and Central
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Ground W a te r Boards (iii) C entral assis-

tance  on m atching basis given to States lor 

providing drilling rigs and other equipm ents, 

(iv) Subsidy to sm all and m arginal farm ers  

for minor irrigation works, (v) Providing irri-

gation wells free of cost to poor, small and  

m arginal farm ers belonging to Scheduled  

C astes/Tribes and free bonded labour; and  

(vi) Construction of wells etc. under Jaw ahar  

R ojgar Yo jana, and (vii) Adequate financial 
assistance both from G overnm ent and insti-

tutional agencies.

M o d e rn is a tio n  o f R a ilw a y  S ta tio n s  on  

A d ila b a d -M u k h e d  S e c tio n

2685 . S H R I U T T A M R A T H O D : W illthe  

Minister of R A IL W A Y S  be p leased to state:

(a) w hether the railway stations on 

A dilabad-M ukhed section are all located in 

sheds m ade of corrugated sheets;

(b) if so, w hether G overnm ent propose 

to construct pucca buildings for these s ta-

tions under the schem e of modernisation of 

Railway Stations; and

(c) if so, the details thereof7

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ); (a) No, Sir.

(b) and (c). Im provem ents to stations, 

including rem odelling of station buildings is a 

continuous process and the sam e is done on 

a need-based  program m e, in phases, com -
m ensurate with the availability of funds.

O n A dilabad-M ukhed section, works 

relating to provision of pucca station build-
ings at H adgaon R oad and Boath Road  

stations have been  sanctioned and the sam e  
will be taken up this year.

R a ilw a y  t im e  ta b le  In a ll R e g io n a l 
L a n g u a g e s

268 7 . S H R I B A LA S A H E B  V IK H E  

PA TIL: Will the M inister of R A IL W A Y S  be  

pleased to state:

(a) w hether G overnm ent propose to  

publish railway tim e tables in all the Indian  

languages;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) to (c). Apart 

from Hindi and English, Zonal R ailw ays tim e-

tables are also published in regional lan-

guages viz. A ssam ese, Bengali, K annada, 

M alayalam , M arathi, O riya, Gurum ukhi, 

Tam il, Telugu and Urdu depending upon the  

regions they serve.

C u s to m s  d u ty  o n  lu x u r io u s  Ite m s

2688 . S H R I B A LA S A H EB  V IK H E  

PATIL: Will the M inister of F IN A N C E  be  

pleased to state:

(a) the rate of Custom s duty on luxuri-
ous items like TV , V C R , tec.

(b) w hether G overnm ent propose to 

increase Custom s duty on such item s so as  

to encourage the dom estic production?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  R E V E N U E  IN T H E  

M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . 
PANJA): (a ) Custom s duty on item s like T V  

and V C R  is generally  1 45 %  ad valorem  plus 

countervailing duty, equal to the  excise duty  

leviable on such items. The countervailing  

duty in the case of T V  varies from nil to Rs. 
4 0 0 0  per set depending upon the size and  

functional features and in the case of VC R ,
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itjis Rs. 2 1 0 0  per set.

(b) At present, G overnm ent has no 

proposal to increase the customs duty on 

such items.

[ T r a n s l a t i o n ]

Lo k  A d a ia ts

2689. S H R I V IR D H I C H A N D E R  JAIN: 

Will the Minister of LA W  A N D  J U S T IC E  be  

pleased to state:

(a) whether it is a  fact that the function-

ing of Lok Adaiats had com e to a standstill;

(b) if so, the reasons therefor;
(c) whether Union Governm ent pro-

pose to revitalise Lok Adaiats and provide 

cheap and speedy justice to the people; and
(d) if so, the details in this regard?

TH E  M IN IS T E R  O F  S TA TE IN TH E  

M IN IS TR Y  O F  LAW AND JU S T IC E  (SH R I 
H.R. BHARDW AJ): (a) and (b). No, Sir. 
During the last one year, about 720 Lok 

Adaiats have been organised in differont 
parts of the country. However, in some States, 

due to local reasons, such as prevailing 

semi-famine conditions, strike by the staff or 

the advocates, there has been som e set 
back in this regard. Nevertheless, the Ex-
ecutive Chairm an of the Committee for 

Implementing Legal Aid Schem es, is consis-
tently motivating the public; the judiciary; 

and the bar in settling disputes through Lok 

Adaiats. W herever necessary, the Commit-
tee for Implementing Legal Aid Schem es is 

also extending financial assistance to the 

State Legal Aid Boards for organising more 

and more Lok Adaiats. The All-India figure is 
on the Increase.
[ E n g l i s h ]

C o m p uterisatio n  o f R ailw ay  R eserva -
tion

2690. SHRI CHINTAMANI JENA: Will

the M inister of R A IL W A Y S  b e  p leased  to

state:

(a) the nam es of the cities w h ere  c o m -

puterised railway reservation has been  

started and the num ber of booking offices in 

each city;

(b) w hether there is any proposal to set 

up m ore com puterised railway booking o f-

fices in the country during the Eighth F ive  

Y e ar Plan; and

(c) if so, the nam es of cities and the  

criteria being adopted for opening such 

booking offices?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) C om puter-
ised passenger reservation facility has been  

provided at Delhi, Calcutta, Bom bay, M a -

dras and Secunderabad. Presently, there  

are nine reservation offices in Delhi, three in 

Bombay, seven in Calcutta, one in M adras  

and three in Secunderabad. Further, five 

more reservation offices at C alcutta  and  

three each at Bom bay and M adras are under 

installation.

(b) and (c). Four other cities, viz. Ah- 
m adabad, Bangalore, Bhopal and Lucknow  
are proposed to be provided with com puter-
ised reservation service by D ecem ber, 1989. 
Forthe present, projects for nine m ore cities, 
viz. Pune, Guw ahati, Jaipur, Patna, G o ra -
khpur, Trivandrum, Jam m u Taw i, B hubanes-
war and Cuttack have been sanctioned to be 
provided during the Eighth Plan. T h e  cities 

are selected mainly on the basis of reserva-
tion workload.

C o n v e rs io n  P ro je c ts

2691. SHRI CHINTAMANI JENA: Will
the Minister of RAILWAYS be pleased to
state:
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(a ) the  zone-w ise  details  of m etre gauge  

to  broad gau g e  conversion projects of rail-

w ays  which a re  in progress;

(b) by w hen these  projects are  likely to  

be com pleted; and

(c) w hether there  is any project for 

conversion of railw ay lines going on in S .E . 
R ailw ay, O rissa, S ta te , if so, the  progress

m ade in each  project and  by w hen  th e  w ork  

is likely to  b e  oom pleted?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  ( S H R I  

M A D H A V R A O  S C IN D IA ): (a ) and  (b ). A  

statem ent giving zo n e-w ise  deta ils  of M etre  

G a u g e  to Broad G a u g e  conversion projects  

is given below.

(c) No, Sir.



219 Written Answers AUGUST ,1989 Written Answers 220

CC

I-

UI
2
III

0)

O

U

5

e

52

c

3

5

c
3

5
a
e
o
o
***.
o

3
0

co

o

o
o

a

to
cn

1
*0

a
a
Ol
co

o
Ot

Oi
00

V
*5

O

O)
O
Cj

o
Cb
co

1
CO

U)
UJ

CO
*
C CJ

o'

CO

o
o

co
T

CO 

c 
 
CO
:
00

0

to
r-

CO

CO
CNJ

O
O
o
o'

to

2
CC
E
a
to

Uj
-c
tr

I

C
s
C

O
CD

0
D
JC
(0

1 J)
CO
c
(0

CO

3
.

)
CO

*

E
JC

CO

CO
O)
c
CO
JC
)u.
C
D

3
.
CO
(0

E
co
w

E
J.

03

CO
.
(0
.c
s
O

r
cvj CNJ

to

o cvj CO tv. O
oo o o *- T O
d o cd in CO o
CO cvi CVJ 00 CO

I
5

CD

O

E
JC
oo
CO

a?
2
(0
o
c
(0
C

o
CA

5

1

15

c * 

0)  JL
o

S

o
(

V.
CO

l.
1

c
CO
ss

E

CO

tn
00

o
CO

-C

E

c

a

ca 5

5   

-r-   CVJ CO CVJ IO CO (O



221 Written Answers SRAVANA 13,1911 (SAKA) Written Answers 222

$

o
£

OC

c.9
3
1
8
o
& <o
<5
TO

Q)

-J

OiSO
CO
o
a
3
C/i
C/i
Q)L.
8> io
a
<D
Oi
(TJ

O
Oi
dioo
t rj-

o

(7i0O
'O0)
03
.§ co
V)
Uj

co■£ft CM

o

V)

8CO
CO

■'t

coOJ

00
CO
CD
CO

E
O
co

<D
r .
o
CTJ

c
3

0

o
oo

OJ
Tf-

o

COc
3  
CL 
X>c  
(0
c  
o
inv_
Q)
>  c  
8
S  I
■S 5  
-2 -o

CO ^  ^
0- <  2

TJ
Q )

JZ
J *

- QD
2

CO
ck-
3

CL
1c
CTJ

JZ
■e

E
oo
n-
OJ,

Q)
C

O
CD

"TOV.
CB
a

a>

COk—
CTJ
©
>>
O)
c
E
o
o
<D

cn
a>
ok*
3
o(ft
(D

o
> n

_D
_ro
<5
>
(TJ
<D

JZ

c
0

T>
C .

£
a>

T>

1  
in
t3
Q)
o 'I*.
a
k.
CDJZ
o
o
c
o

J5
aE
o
o
CD

JZ
1“

O
Z



223 Written Answers AUGUST 4,1989 Written Answers 224

Funds from MRTS Madras

2692. S H R I P . K O LA N D A IV E LU : W ill 

the Minister of R A IL W A Y S  be p leased to 

stale:

(a) the funds provided by the Tam il 
N adu G overnm ent and the  Railways for the  

im plem entation of M ass Rapid Transport 

System  at M adras for 198 9 -90  separately;

(b) the am ount actually utilised for the  

im plem entation of the  schem e so far; and

(c) w hether any tim e-schedule has been  

fixed for the com pletion of the schem e, if so, 

details thereof together with cost involved?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A L W A Y S  (S H R I  

M A D H A V R A O  S C IN D IA ):

(a) Tam il Nadu G overnm ent Railways  
- Nil - Rs. 9 .85  crores

(b) Rs. 3 4 .9 2  crores, upto 3 0 .6 .1 9 8 9

(c) No, Sir.

Trade Turnover of State Trading 
Corporation

2 6 9 3 . S H R IV . V E N K A T E S H : W illth e  

M inisterof C O M M E R C E  be p leased  to state:

(a ) w hether the trade  turnover of the  

S ta te  Trading Corporation has declined  

d"nnq the past few  months;

(b) if so, the targets fixeo toi \  CCC 2V. n  

any, and the  achievem ents m ade; and

(c) the  reasons for shortfall and rem e-
dial m easures being taken *n the m atter?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 

D A S M U N S I): (a) Yes, Sir. The  total turn-
over of the S tate Trading Corporation has 

declined from Rs. 6 53  crores during April- 

June, 1988  to Rs. 371 crores during the  

corresponding period this year. H ow ever, 
exports have m ore than doubled from Rs. 72  

crores during the period April-June, 1988  to 

Rs. 150  crores during the corresponding  

period this year.

(b) the targets for 1 98 8 -89  and the  

achievem ents against them  are as under:-

T a r g e t

( R s .  c r o r e s )  

A c t u a l s

Exports 700 5 30

Imports 3 50 6 2 045

Dom estic 21 19

Total turnover 4227 2 5 9 4

(c) The shortfall in exports in 1988-89 

w as mainly due to decanalisation of Sem i-
processed leather, footwear and Lem on- 

grass oil and non-avc*Ability of food grams 

for exports. The decline in import was on 

account of sharp cut-back in import of edible

oils due to greater indigenous availability of 

oil-seeds and also on account of suspension  

of sugar imports by the  G overnm ent.

T h e  S tate  Trading Corporation has 

drawn up Business Action P lan  for 1 989 -90
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which envisages an increase of 3 2 %  o ver  

previous y ea r in S T C ’s exports.

Collection of Wealth/Gift Tax

2 6 9 4 . S H R I K A M A L C H A U D H R Y : W ill 

the M inister of F IN A N C E  be p leased  to state:

(a) the total am ount of W ea lth  tax  and

G ift tax  collected during the  last financial 

y ear and the  num ber of assesses; and

(b) the steps taken  by G o vern m en t to 

increase the collection of such taxes?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  R E V E N U E  IN T H E  

M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . 
PA N JA ):

(1988-89)

W.T. G.T.

(a) N et Collection Rs. 115 .06 * crores Rs. 5 .5 9  crores

No. of A ssessees 6 ,2 5 ,0 0 0  9 3 ,0 0 0

‘ Provisional

(b) Severa l instructions have been is-

sued for early com pletion of assessm ents  

for increasing the collection of these taxes. 

The progress is being w atched  through  

monthly monitoring reports pertaining to 

pendency and disposal of assessm ents as  

well as collections of taxes.

External Assistance for Development 
Programmes in Punjab

2695. S H R I K A M A L C H A U D H A R Y :  

Will the M inister of F IN A N C E  be p leased to
state:

(a) w hether Punjab G overnm ent had  

sought any external assistance for im ple-

menting developm ental p rogram m es in 

Punjab during the last three  years  ending  

31st M arch, 1989;

(b) if so, the num ber of projects under 

im plem entation in Punjab with external a s -
sistance;

(c) w hether any project has b een  started  

in Punjab with the W orld  B ank assistance; 
and

(d) if so, the details thereof?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 

E D U A R D O  F A L E IR O ): (a ) to (d). T h e  

National Agricultural Extension Pro ject-Ill, 

providing for investm ents in 4  S tates, includ-

ing Punjab, is currently under im p lem enta-

tion with W orld Bank assistance. T h e  W orld  

Bank has com m itted an ID A  credit of $ 85  

million. The agreem ent for this project w as  

signed on 2 9 .6 .1 9 8 7 .

Sheds at railway stations in Punjab

2 696 . S H R I K A M A L C H A U D H R Y : Will 

the M inister of R A IL W A Y S  be p leased to 

state:

(a) the num ber of R ailw ay Stations in 

P unjab  having no covered platform s and  the  

num ber of stations having sm all sheds at 

platform s;

(b) the  criteria fixed by G o vern m en t for 

covering the  uncovered platform s or sms|)l
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sheds at Railway Station; and

(c) the number of stations where plat-
forms are likely to be covered in Punjab 
during 1989-90?

THE MINISTER OF STATE OF THE 
M IN ISTRY OF RALWAYS (SHRI 
MADHAVRAOSCINDIA): (a) 96 Railway 
Stations are not having cover over platforms 
and 35 Railway Stations are having small 
sheds.

(b) Cover over platforms at a station is 
provided normally to enable half the maxi-
mum number of passengers dealt with at any 
time at the station to be accommodated at 
the rate of 6 Sq. ft. for each passenger.

(c) 5 Stations.

T ra d e  w ith  A u stria

2697. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether Government are taking 
steps to expand trade with Austria;

(b) if so, the various steps taken in that 
regard; and

(c) the various fields in which Indo- 
Austria trade was established earlier7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P R. 
DAS MUNSI): (a) to (c). It has been the 
Government’s constant endeavour to ex-
pand bilateral trade keeping in view the 
country’s interest to increase its exports. As 
per provisional figures available from 
DGCI&S, India’s bilateral trade turnover with 
Austria has increased from Rs. 134.55crores 
in 1987-88 to Rs. 162.75 crores in 1988-89.

Major items exported to Austria include 
leather and leather goods, shoes and shoe

uppers, textile  and  read ym ad e  garm ents, 

carpets, coffee, tea , spices, tools, chem icals  

and som e agricultural products. Austria's  

exports to India'include item lim e m achinery, 
iron and steel, precision and testing instru-

m ents, organic chem icals, etc.

Steps taken  to prom ote Indian exports  

to Austria to include exchange of d e leg a -
tions, m arket studies, buyer-se ller m eets, 

etc.

Guidelines for Join Ventures

2698. SHRI SRIBALLAV P A N I-
GRAHI:

SHRI H.G. RAMULU:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government propose to 
further revise the guidelines for joint ven-
tures abroad;

(b) whether any proposals are pending 
for the consideration of Government in this 
regard;

(c) if so, the details of revision proposed 
to be made; and

(d) the steps taken by Government in 
the matter7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (d). Suggestions for 
revision of the existing guidelines for joint 
ventures abroad have been received from 
an Inter-Ministerial Group. Government has
not taken a decision on these suggestions.

Grants by Tea Board for Medical 
facilities for Tea Plantation workers

2701. SHRI ABDUL HAMID: Willthe
Ministerof COMMERCE be pleased to s t a t e :
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(a ) w hether T e a  B oard has sanctioned  

any capital grant to  any institution looking 

after the health of th e  tea  plantation w orkers  

and their dependents  in A ssam ;

(b) if so, w hether specific m easures  

have b een  taken  for setting up new  health  

centres, extension of existing hospitals/ 

m edical clinic buildings and purchasing of 

m edical equipm ents;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A S  M U N S I): (a) and (b). Y es, Sir.

(c) T e a  Board has sanctioned a capital 

grant of Rs. 1 lakh to Tejpur Children Hospi-

tal in Assam . A sum of Rs. 1 .14  lakhs was  

granted and re leased in favour of Surm a  

Valley Branch of India T e a  Association, 
Silchar, Assam  during 198 6 -87  for purchase  

of one A m bulance to cater to the needs for 

transportation of sick tea  plantation workers.

The Board also sanctioned a  capital 
grant of Rs. 6 lakhs in 1 9 8 8 -8 9  to the Red  

Cross Society, Silcher (Assam ) for addi-

tional construction of the hospital at Silchar 

for extending referal m edical facilities to the  

patients of the T e a  Estates in the area.

(d) Does not arise.

E x p o rt to  S o v ie t U n io n

2702 . S H R I A B D U L H A M ID : Will the  

M inisterof C O M M E R C E  be p leased to state:

(a) the names of goods exported to the 
Soviet Union in 1 986 -87  and 1987-88;

(b) the foreign exchange earned there -
from; and

(c) the  efforts m ad e  by G o vern m en t to  

increase exports to Soviet Union?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 

D A S  M U N S I): (a ) and (b). T h e  item s exports  

from India to U S S R  during 1 9 8 6 -8 7  and  

1 9 8 7 -8 8  com prised of agricultural item s  

including plantation item s, m inerals and  ores  

including m ica and m ica products, chem i-
cals and allied products, leather/lea ther  

m anufacturers including finished leather and  

shoe uppers, textile including cotton textiles, 

readym ade garm ents and ju te  goods, a  w ide  

range of engineering goods and m iscellane-

ous item s like handicrafts, books and peri-
odicals, etc. T h e  value of exports to the  

U S S R  in 1 9 8 6 -8 7 and 1 98 7 -88  w as as under;

1 9 8 6 -8 7  - Rs. 1 85 9 .5 0  crores

1 98 7 -88  - Rs. 1 97 1 .4 9  crores

(Source: D G C I& S )

As per the Indo-Soviet T rade  A g ree -

m ent which provides for rupee paym ent, th e  

exports w ere  paid for in non-convertible  

Indian R upees.

(c) Efforts are continuously being m ade  

to expand the basket of goods exported by 

enhancing the provisions for existing item s  

and by adding new  items. Visits of business  

delegations, participation in exhibitions, etc. 

are being encouraged. As imports g en erate  

funds for exports given the balanced  rupee  

trading system , imports are also being e n -
couraged.

Income Tax Defaulters

2 703 . S H R I A B D U L H A M ID : Will the  

Minister of F IN A N C E  be pleased to state:

(a) the num ber of incom e-tax defaulters  
identified by the  incom e-tax departm ent 

during the years  1 9 8 7 -8 8  and 1988-89 ; and
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(b) the am ount recovered from them , 

year-w ise?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  R E V E N U E  IN T H E  

M IN IS T R Y  O F  F IN A N C E  (S H R I A .K . 
PANJA): (a ) T he  num ber of Incom e-tax  

defaulters are in thousands and the num ber 

varies from day to day. Therefore it is not 
possible to furnish the  num ber of defaulters  

during 1 987-88  and 1988-89 . How ever if 

information is required as on a  particular 

date , the  sam e can be furnished.

(b) During 1987-88 , out of the total ar- 
rear dem and of Rs. 3 69 5 .0 3  crores, a sum of 
Rs. 1846.81 crores w ere reduced/recovered. 
During 1988-89 , out of the total arrear de-
m and of Rs. 4211.91  crores, a  sum of Rs. 

1 76 8 .6 9  crores w ere recovered/reduced

H e m  o f  E x p o r t  1 9 8 6 - 8 7

Engineering goods 1043.73

Electronic items 160 00
including software

Automobile parts 46  93

Sugar 18.48

There  has been no significant decline in 

the  above exports except in the case of 
sugar w here a slight decline has been no-

ticed. Exports of sugar in 8 6 -87  and 87 -88  

consisted mainly of exports against prefer-

ential quotas to the U SA  and to the E E C  and 

sm all am ounts to Nepal against bilateral 
treaty. The  amount of sugar exported was  

therefore determ ined by the above quotas 

and obligations under the bilateral treaty.

(c) Does not arise.

Export of Engineering Goods

2 7 0 4 . S H R I A B D U L  H A M ID : WiH the  

M inisterof C O M M E R C E  b e  p leased  to state:

(a) w hether the re  w as  any decline in the  

exports of engineering goods, electronic  

item s autom obile parts and sugar in 1 9 8 6 -8 7  

and 1987-88 ;

(b) if so, w hat a re  the  reasons therefor;

and

(c) the  steps taken  to revise the  trend?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
D A S M U N S I): (a) and (b). T h e  following are  

the figures of export during 1 9 8 6 -8 7  and

1987-88

V a l u e  i n  R s .  c r o r e s

1 9 8 7 - 8 8

1 10 5 .0 0

2 5 0 .0 0

4 5 .0 0

13.93

[ T r a n s l a t i o n ]

Loans advanced by Nationalised Banks 
In Rural Kanpur

2705. S H R I J A G D IS H  A W A S T H I: W ill 
the Minister of F IN A N C E  be p leased to state:

(a) the  num bero f the  nationalised bank  

branches functioning in rural Kanpur;

(b) the am ount of loan disbursed by
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th ese  b ranch es  lo  th e  entrepreneurs  and  

fa rm ers  o f rural K anpur till the  end of 3 0  

Jun e , 1989;

(c) w h e th er G overnm ent propose to 

open m ore b ank branches in the  rural Kanpur 

in th e  n ear future; and

(d) if so, th e  details  thereof;

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN  T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A L E IR O ): (a ) R eserve  Bank of 

India  (R B I) has reported that as at the end of 
M arch  1 9 8 9 , 1 30  branches of scheduled  

com m ercia l banks w ere  functioning in Rural 
Kanpur.

(b) U n d e rth e  Annual Action Plan forthe  

y ea r end ed  1988 , against Priority Sector 

scheduled com m ercial banks have disbursed  

Rs. 2 0 1 7  lakhs for Rural Kanpur.

(c) and (d). U n d er the  current Branch  

Licensing Policy for 1 9 8 5 -9 0 , RB I has allot-

ted 9  centres  to banks for opening branches  

in R ural Kanpur As p er th e  inform ation  

available  with R B I, banks h ave  opened  

branches at all the  centres except tw o centres  

nam ely B ansathi and Sisahi.

[English]

O p e n in g  o f B a n k  B ra n c h e s  In W e s t  

B e n g a l

2 7 0 8 . D R . P H U L R E N U  G U H A : W illth e  

M in istero f F IN A N C E  b e  p leased  to s tate  the  

num ber of branches of different com m ercia l 
banks opened in W est B engal during 1988  

with their location, district-w ise?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A L E IR O ): R eserve  B ank of 

India (R B I) has reported that during 1 988  

co m m erc ia l ban ks  h ave  o p e n e d  2 1 9  

branches in W est Bengal. D istrict-w ise loca-

tions of these  branches are  set out in the  

Statem ent given below .
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Workshop for Specialisation in Gar-
ment Designing for Women

2709. DR . PH U LR E N U  G U H A : W illthe  

Ministerof C O M M E R C E  be pleased to state:

(a) the number of workshops conducted 

by S tate Trading Corporation to give special-

ised training to wom en entrepreneurs in 

garm ent designing during 1988; and

(b) the number of women trained in 

these workshops?

T H E  M IN IS T E R  O F  STA TE IN TH E  

M IN IS T R Y  O F  C O M M E R C E  (SH R I P R. 

DA S M U N S H I): (a) Nil.

(b) Does not arise.

S to p p ag e  o f G u ja ra t Q ueen  at Ito la and  

p ro v is io n  o f o th er p assen g er am en ities

2 7 1 0 . S H R I R A N J IT S IN G H  

G A EK W A D : W illthe Ministerof RAILW AYS  

be pleased to state:

(a) w hetherthe industrial developmont 
and increased passenger traffic at Itola jus-

tify more railway facilities forthe commuters;

(b) whether Government have received 

representations to give stoppage of 9 D n ., 10 

Up. Gujarat Oueen at Itola, which was a v ili-
able to them when the train started but 
subsequently withdrawn; and

(c) the steps taken to meet these long 
standing public demands?

TH E  M IN IS TE R  O F STA TE O F  TH E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A VR A O  SC IN ID IA ): (a) and (b). The  

existing passenger facilities provided at Itola 

Station are considered adequate.

(b) Yes, Sir.

On-going Major and Medium Irrigation 
Projects

2 7 1 1 . S H R I R A N J IT S IN G H  

G A EK W A D : Will the M inister of W A T E R  

R E S O U R C E S  be p leased to state:

(a) the details o f the m ajor and m edium  

irrigation schem es that have been under-
taken for execution during the Seventh Five  

Year Plan;

(b) the amount involved and target fixed  

for completion of each project;

(c) whether due to high cost escalation  

and inadequate allocation of funds the  

completion of various projects is likely to be 

delayed;

(d) if so, the details thereof; and

(e) the steps proposed to be taken for 

timely completion of these projects?

TH E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  W A T E R *R E S O U R C E S  A N D  

M IN IS T E R  O F  STA TE IN T H E  M IN IS T R Y  

O F P A R LIA M E N TA R Y A F FA IR S  (S H R I 

M .M . JACOB): (a) Besides 181 on-going  

major and 433  on-going medium irrigation 

projects, 18 new major and 2 9  new medium  

irrigation projects have been taken up during 

the Seventh Five Y ear Plan.

(b) to (d). An outlay of Rs. 11505 .56  

crores has been provided during the S ev -

enth Plan period. 58 major and 303  medium  

projects were provided with full spillover cost 

with a view to achieve their completion dur-

ing the plan period. A review indicates that 
out of these 26  major and 162 m edium  

projects will be completed. In addition, 11 

major and 25 medium projects are also likely 

to be completed during the Seventh Plan  
period.

(e) Prioritisation of the schemes for
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adeq u ate  provision of funds during annual 
plans is one of the  m ajor step taken . Be-

sides, C entral W a te r Com m ission is m oni-

toring certain  selected projects with a  v iew  to  

identifying o ther bottlenecks and suggesting  

rem edial m easures.

[ T r a n s l a t i o n ]

Change in Timings of Utkal Express

27 1 2 . S H R I D A L C H A N D E R  JA IN : Will 

the M inister of R A IL W A Y S  be p leased to 

state:

(c) and (d). R equests  w e re rec e ive d  but 
not found feasib le.

Passenger Coaches

2 7 1 3 . S H R I DA L C H A N D E R  JA IN : W ill 
the  M inister of R A IL W A Y S  b e  p leased  to
state:

(a ) the num ber of p assen g er coaches  

available  with th e  R ailw ay (class-w ise);

(b) the  nu m b ero f coaches having been  

w ithdrawn and the reasons therefor; and

(a) w hether the tim ings of superfast 
trains coming from South have been changed  

from 1st M ay, 1989, if so, the reasons there -
for:

(b) w hether the tim ing of Q utub Express  

has also been  changed;

(c) w h e th erth e  dem and for a change in 

timings of Utkal Express is being m ade for 

long; and

(d) if so, the reasons for not changing  

the timings?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O S C IN D IA ):  (a) Yes, Sir, to 

m ake the schedules m ore feasible.

(c) the  num ber of coaches being built 
and put into operation annually?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  ( S H R I  

M A D H A V R A O S C IN D IA ): (a) T h e  num ber  

of passenger carrying vehicles is g iven in th e  

statem ent below .

(b) T h e  num ber of p assenger carrying  

coaches withdrawn during 198 7 -88 , o n -a g e -  

cum-condrtion basis, is as under:

BG.
M .G .

8 0 7

3 7 4

(b) It w as changed from  M ay, 1989  but 
subsequently restored to old pattern.

STATEMENT

(c) During 1 9 8 8 -8 9 ,1 0 4 4  B G  and 3 7 4  

M G  Passenger Carrying C o ach es  w ere  

added in the fleet, 1092  B G  and 4 3 9  MG 
Passenger Carrying C oaches are  pro- 

gram m ed to be m anufacturered during the  

1989-90 .

T y p o  o i  C o a c h e s B G . M G .

A .C . First 98 —

A .C . C hair C ar 86 —

A .C . 2»tier S leeper 4 1 7 31

First C lass 9 95 5 3 6
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T y p e  o f  C o a c h e s  B G .

Second class 8065 4 2 9 6

Second Sleeper 4 544 1173

Composite coaches 3 782 2 2 1 0

Total 17987 8 246

[ E n g l i s h ]

A cad em y fo r Ju d ic ia l O fficers

2714. S H R I S H A N TA R A M  NAIK: Will 

the Minister of LAW  A N D  JU S T IC E  be 

pleased to state;

(a) whether Union Governm ent pro-
pose to establish an academ y for the training 

of judicial officers; and

(b) if so, the details thereof7

TH E  M IN IS T E R  O F  LAW  AND J U S -
T IC E  (S H R I B. SH A N K A R A N A N D ): (a) and
(b). The matter is under consideration of the 

Government.

S lum  d w e lle rs  on ra ilw ay  land on

C h u rch g ate — D ah isar section

2715. SHRI ANOOPCHAND SHAH: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) the num ber of hutments along the 

railway line between Churchgate and Dahisar 
on W estern Railway;

(b) the total area of Railway land occu-
pied by the slum dwellers; and

(c) ths cteps proposed to be taken to

clear these slums from Railw ay land and to 

put up a protective wall there?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  

M A D H A V R A O S C IN D IA ): (a) About 10,580.

(b) 7.41 hectares (Approx.).

(c) The State G overnm ent of M ah a r-

ashtra has been asked to shift the hutm ents  

situated on railway land close to the track 

and on land required for R ailw ay’s own  

developm ental works, to alternative sites 

and to construct the boundary wall at their 

cost, where warranted.

[ T r a n s l a t i o n ]

Special Drive for Recruitment

2719. C H O W D H R Y  A K H TA R  H A SA N : 
Will the Minister of R A ILW A Y S  be pleased
state:

(a) the num ber of persons recruited in 

each division/zone of Indian Railways so far 

by the Governm ent this year under Special 

Recruitment Drive for Scheduled C astes  and  
Scheduled Tribes;

(b) w hether in addition to the above  

recruitment drive. Railways propose to start 

a similar Special Recruitm ent Drive for back-
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w ard classes and other w eaker sections  

also;

(c) if so, the nam es of th e  castes/tribes  

proposed to be included under this drive; 

and

(d) if not, the reasons therefor?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E

of persons recruited in each Zonal R ailw ays  

under Special Recruitm ent Drive for S ched-
uled C astes and Scheduled Tribes is shown  

in the statem ent given below .

(b) No, Sir.

(c) D oes not arise.

(d) No reservation has b een  prescribed
M IN IS T R Y  O F  R A IL W A Y S  (S H R I for backw ard classes ad o ther w eaker sec-

M A D H A V R A O  S C IN D IA ): (a) T h e  num ber tions.

S T A T E M E N T

R e c r u i t m e n t  m a d e  b y  Z o n a l  R a i l w a y s  u n d e r  S p e c i a l  R e c r u i t m e n t  D r i v e  f o r  S c h e d u l e d  

C a s t e s  a n d  S c h e d u l e d  T r i b e s  f r o m  1 . 5 . 8 9  t o  1 5 . 7 . 8 9

R a i l w a y R e c r u i t m e n t  M a d e

G r o u p  C G r o u p  D

S C S T S C S T

Central 52 60 61 65

Eastern 131 44 64 41

Northern 77 23 16 4

North Eastern NIL NIL NIL N IL

Northeast Frontier 119 51 156 185

Southern 147 133 N IL N IL

South C entral 31 12 3 5 6

South Eastern 17 21 3 0 107

W estern 3 6 17 NIL NIL

C .L .W . N IL 5 4 5 12

D .L .W . 4 NIL N IL N IL

I.C .F . 11 N IL 2 N IL

R .D .S .O . 3 NIL NIL N IL

W  & A .P . 1 1 3 9

629 367 412 429
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[Eng/isb]

Workshop in Export on Mangoes

2 7 2 0 .  S H R I P R A T A P R A O  B. 

B H O SA LE: W illthe Minister of C O M M E R C E  

be pleased to state:

(a) whether a  workshop to evolve strate-
gies to boost the export of M angoes was  

held in N ew  Delhi;

(b) if so, the details of the suggestions 

m ade at the workshop;

(c) w hether Governm ent have exam -
ined the suggestions; and

(d) if so, the reaction of Governm ent 
there to?

T H E  M IN IS T E R  O F  STA TE IN TH E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P R. 
DAS M U N S I): (a) to (d). The Agricultural 
and Processed Food Products Exports 

Developm ent Authority (A PED A ) had or-
ganised a Technical W orkshop on mangoes  

on 2nd July, 1989. The workshop discussed 

various aspects for pooling information on 

pre- and post-harvest m anagem ent of m an-
goes and to build up a sound technology for 

the purpose of export. The recom m enda-
tions of the workshop will be processed for 

implementation by appropriate agencies

Guwahati Stock Exchange

2721. SH R I RAJ KARAN S IN G H : Will 
the M inisterof F IN A N C E be pleased to state:

(a) whether secondary market in 
Guwahati Stock Exchange Limited has been  

gradually showing an upward trend, if so, the 

percentage of increase during the last three  
years;

(b) the am ount of trading volume of the  

said Exchange during the last year ending

June, 1989  and th e  p ercen tage  o f in c rease /

decrease;

(c) w hether in v iew  of gradual increase  

in secondary m arket and  trading vo lum e, th e  

said Exchange has appointed any qualified  

Secretary and/or Executive D irector so as to  

ensure its smooth functioning;

(d) if not, w hether G overnm ent propose  

to direct the  said E xchange to  appoint th e  

said officers in the  overall interest o f th e  

Exchange as well as the investors; and

(e) if so, by w hen and if not, th e  reasons
therefor?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A LE IR O ): (a ) and (b ). T h e  

information is being collected and  will b e  laid 

on the Tab le  of the H ouse.

(c) to (e). T he  Exchange had appointed  

a qualified Secretary in Jan u ary , 1 98 6  and  

when this post fell vacant subsequently, it 
again appointed a  qualified S ecretary  in 

January, 1988. H ow ever, th e  post is pres-
ently vacant. The Stock Exchange h as  b een  

asked to fill up the  post of S ecretary  and it 
has initiated steps for doing so.

[ T r a n s l a t i o n ]

Frequency and Timings of Shatabdi 
Express 

(Delhl-Kanpur)

2722 . S H R I J A G D IS H  A W A S T H I: W ill 

the Minister of R A IL W A Y S  b e  p leased  to
state:

(a) w hether G overnm ent p ropose to  
run 'Super Fast S hatabd i Express* from  

Kanpur to Delhi daily.

(b) w hether th e re  is any  proposal to
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start this tram  from  Kanpur in the morning 

and back to K anpur from Delhi in the e ve -

ning, if so, w hen; and

(c) the average number of tickets «o!d 
at Delhi and Kanpur railway stations for this 
tram and the total capacity thereof7

THE MINISTER OF STATE OF THE 
M IN ISTR Y OF RAILWAYS (SHRI 
MADHAVRAOSCINDIA). (a)and(b) Thpre 
is no proposal at present

(c) Capacity of tms train is 536 seats 
During the period 1 6 1989 o 15 7 1989, the 
average numberof tickets sold daily was 305 
at New Delhi and 412 at Kanpur Central

[English]

E x ten s io n  o f t im e  to  E x erc is e  o p tio n  for 

F ix a tio n  o f Pay

2723 SHRI KAMLA PRASAD SINCH 
Will the Minister of FINANCE be pleased to 
state

(a) whether consequent on the revision 
of pay scales as per Fourth Pay Commission 
recommendations, orders regarding exton- 
sion of time upto 31 August, 1988 for expr 
cising option for pay fixation were issued by 
his Ministry

(b) whether these orde rs were not wid ̂  ly 
circulated m various Government Depart-
ments which has resulted in financial losr to 
a large numberof employees, and

(c) if so, whether Government propose 
to further extend the date and if not, the 
reasons therefor7

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E X P E N D IT U R E  IN TH E  

M IN IS T R Y  O F  F IN A N C E  (S H R I B K. 

G A D H V I): (a) Y es, Sir. The extension was  

allowed to only those G overnm ent Servants

who intended to adopt revised scale from the 
date of increment falling after 1.1.86 but not 
later than 31-12-87

(b) These orders were circulated to all 
the Ministries/Departments of the Govern-
ment of India

(c) No, Sir The orders to exercise 
option were issued on 27.5.88 and last date 
for exercising option has been 31-8-88. Thus, 
ample time to exercise option has already 
been allowed

S tre n g th e n in g  o f G ro u n d  W a te r  O rg a n i-
s a tio n  in K a rn a ta k a

, 2724 SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR. Will the 
Minister of WATER RESOURCES be 
pleac ed to state

(a) the amount earmarked for imple-
menting the schemes pertaining to ground 
water resources during the current years.

(b) the allocation m ade for im plem ent 
ing thpse schem es, S tate-w ise,

(c) whether the Government of Karna-
taka has requested Union Government to 
enhance the allocation for implementing 
centrally sponsored schemes for strength-
ening ground water organsation in the State; 
and

(d) if so, reaction of Government thereto7

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) and (b). During the year 
1989-90 Central Assistance amounting to 
Rs. 8937 lakhs for normal programme and 
Rs. 5077 lakhs under Special Food grain 
production programme (SFPP) under the 
Centrally Sponsored Scheme of Assistance
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to Sm all and Marginal Farm ers for Increas-
ing Agricultural Production has been allo-

cated to various States as per details given  

in the statem ents I & II below. In addition, 
under the Centrally Sponsored Schem e of 

Strengthening State Ground &  Surface W ater  

Organisations an amount of Rs. 765  lakhs 

has been provided to be given tc States  

against the specific proposais received from  

them. There are other Centrally Sponsored  

Schem es like Integrated Rural D evelopm ent 
program m e, Jaw ahar Rozgar Yojana, S p e-

cial Assistance for Tribal Araa Developm ent

under which assistance provided to States 
can also be used for ground water schemes 
but no earmarking is done. Under the Cen- 
tral Sector for carrying out Countrywide 
ground water surveys and investigations, 
Central Ground Water Board has been allo-
cated a sum of Rs. 2940 lakhs during the 
year 1989-90.

(c) No, Sir.

(d) Does not arise.
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CAG Report on Commerce Ministry

2 7 2 5 . S H R I N A R S IN G  S U R Y A V A N S I:  

W ill the  M inister of C O M M E R C E  be pleased  

to state:

(a) w hether the Com ptroller and Audi-

tor G e n era l (C A G ) has pointed out v a r i o u s  

irregularities in the paym ents m ade under 

Export Credit and C ash  Com pensatory  

Support S ch em e (C C S ), which resulted in 

the excess paym ents of nearly Rs. 5 24  

crores; and

(b) if so, G overnm ents reaction thereto7

T H E  M IN IS T E R  O F  S T A T E  IN TH E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P R. 
D A S M U N S I): (a) and (b). Yes, Sir A copy of 

the report has been obtained from the CAG*s  

office on 2 8 .89 . Such observations are fur-
ther scrutinised by P A C  It is therefore, 
prem ature to m ake any cm m ent at this stage.

D e v e lo p m e n t o f ra ilw a y  s ta tio n s  on  

Q u ilo n -P u n a lu r  s ec tio n

2726 . S H R I K. K U N JA M B U : Will the 

M inister of R A IL W A Y S  pleased to s tate1

(a) w hether the developm ent work has 

been carried out in any of the stations b e -
tw een Quilon and Punalur in Kerala during 

the last three years;

(b) if so, the details thereof; and

(c) the details of the work proposed to 

be carried out in railway stations on this 

section in the near fu ture7

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M A D H A V R A O  S C IN D IA ): (a) Yes, Sir

(b) W orks relating to improvement 

station buildings at Punalur and Kottarakara  
stations have been com pleted.

(c) Im provem ents to stations is a  con-

tinuous process and the sam e a re  done, on 

a  need based program m e, com m ensurate  

with the availability of funds. During 1 9 8 9 -  

90, works of construction of new  booking- 
cum -reservation office, raising of m edium  

level platform to high level, w idening of M G  

platforms 1 & 2, provision o f  c o v e r i n g  o v e r  

the passenger and goods platform , and  

construction of new  parcel office at Quilon, 

are in progress.

NRI Deposits

2727 . P R O F . P.J. K U R IE N : W ill the  

Minister of F IN A N C E  be pleased to state:*

(a) the total deposits under the  non-
resident Indians account at present;

(b) w hether it is a  fact that th e  non-

resident Indians (N R Is ) are m aking their 

deposits m ore and m ore in hard currencies  

and repaym ent is also m ade in the sam e  

currencies;

(c) if so, the am ount that has to be paid  

every year by w ay of interest and as capital; 

and

(d) the areas w here  the N R I funds are  

normally used7

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

D E P A R T M E N T  O F  E C O N O M IC  A F F A IR S  

IN T H E  M IN IS T R Y  O F  F IN A N C E  (S H R I 
E D U A R D O  F A LE R IO ): (a ) to (d). The  

information is being collected from the R e -

sen/e Bank of India and will be  furnished as 

soon as available.

Export Earnings

2728. P R O F . P. J. K U R IE N : W illth e  

M inisterof C O M M E R C E  be p leased to state:

(a) the total value of export earnings (in 
dollars) during the last three years; year-
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wise;

(b) the percentage of export increase  

during each of the last three years;

(c) the commodities in respect of which 

value has declined during this period; and

(d) the efforts m ade to arrest decline

Y e a r  E x p o r t s

( i n  U S  D o l l a r s )  

M i l l i o n

and the result thereof?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 

DA S M U N S I): (a ) and (b). T h e  details of 

India's exports and the percentage increase  

during the financial years  1 9 8 6 -8 7  to 198 8 -  

89  in term s of U S  Dollars, are as under:-

P e r c e n t a g e

I n c r e a s e

1986-87  9 745  + 9 .4

1987-88  (PR ) 12140 + 2 4 .6

1988-89  (P) 14005 + 1 5 .5  (+ )

(+) As com pared to the corresponding provisional figures of U S  Dollar 12123  

Million during 1987-88.

P —  Provisional

PR  — Partially Revised

(c) and (d). The items in respect of 
which India’s exports registered a continu-
ous decline during the period 1986-87  to
1988-89  include agricultural products such 

as W heat, Tobacco, Cashew , incl. C N SL  

and Cotton Raw, primarily due to the drought 
conditions prevailing in the last two years. 
With a better monsoon this year, the exports 

of agricultural products in general are e x -
pected to pick up.

D em an d  for Ind ian  C offee  in W old  

M arket

2729. R. JE E V A R A TH IN A M ; W illth e  

Ministerof C O M M E R C E  be pleased to state:

(a) whether dem and for Indian coffee is 

detriorating in the world market; and

(b) if so, the action Governm ent pro-

pose to take in order to help the  coffee  

growers in the country as also to dispose of 

the surplus production of coffee?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  C O M M E R C E  (S H R I P .R . 
DAS M U N S I): (a) No. Sir.

(b) Does not arise.

P u b lica tio n  o f R u les  fram e d  u n d e r  

C e n tra l A c ts

2730. S H R I S H A N T A R A M  NAIK: Will 

the Minister of LA W  A N D  J U S T IC E  be
pleased to state:

(a) w hethertheG overnm ent propose to 

publish rules, as am ended up-to-date, fram ed  
under Central A d , in codified form; and
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(b) if so, the details thereof?

TH E M IN IS TE R  O F  STATE IN THE  
M IN IS TR Y  O F  LAW  AND JU S TIC E  (SHRI
H.R. BHARDW AJ): (a) Yes, Sir. Pursuant to 
the recommendations of the Parliamentary 
Committee on Subordinate Legislation, a 

scheme for maintaining subordinate legisla* 
tion up-to-date and making the sam e avail-
able expeditiously to the public has been 
formulated. Accordingly, the subordinate 
legislation under an Act is being published 

by the Ministry which is administratively 
concerned with the Act.

(b) Compilation of subordinate legisla-
tion under 22 Acts has been published so far 
by the Ministries. Manuscripts of compilation 
of subordinate legislation under 47 more 

Acts have been finalised and will soon be 
published.

Im plem entation  of legal service A uthor-
ity Act, 1987

2731. SHRI SHANTARAM  NAIK: Will 
the Minister of LAW AND JUSTICE be 
pleased to state:

(a) whether the Legal Service Authority 

Act, 1987 has been enforced;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE M IN ISTER  O F STATE IN THE  
M IN ISTR Y OF LAW AND JU STIC E (SHRI
H.R. BHARDW AJ): (a) No, Sir.

(b) Question does not arise.

(c) Government has received certain 

proposals from the Chief Justice of India 

based on the recommendations made at 
conference of the Chief Justices of the vari-
ous High Courts as also the conference of 
the State Law Ministers and Executive

Chairmen of the State Legal Aid & Advice 
Boards, with regard to modification of certain 

provisions of the Act. Since the entire legal- 
aid movement is judicially monitored, G ov-
ernment is keen that the view point of the  
judiciary should be examined in depth be-
fore the Act is enforced.

Listing of Companies In Stock Ex* 
changes

2732. DR. B.L. SHAILESH: Will the 
Minister of F INAN CE be pleased to state:

(a) whether according to Section 73 of 
the Companies Act, any Company issuing 

shares to the public must mandatorily be 
listed in any one of the country’s stock ex-
change;

(b) whether under a recently issuefj 
notification under the Securities Contracts 
(Regulations) Act, no Company with a  total 
share capital of less than rupees three crores 
can apply for listing; and

(c) if so, the reasons therefor and the 
precise position in this regard?

THE M IN IS TE R  O F STATE IN THE  
D EPA R TM EN T O F E C O N O M IC  AFFAIRS  
IN THE M IN IS TR Y  O F  F IN A N C E (SH R I 
EUDARDO  FALEIRO): (a) Section 7 3 (1 ) of 
the Companies Act states that every Com -
pany intending to offer shares or debentures 
to the public for subscription by the issue of 
a prospectus, shad before such issue, make 
an application to one or more recognised 

Stock Exchanges for permission for the 
shares or debentures intending to be so 

offered to be dealt with in the Stock Ex-
change or each such Stock Exchange.

(b) and (c). With a view to increasing the 

size of the issues eligible for listing and 
improving their liquidity prospectus after list-
ing on Stock Exchanges, the Ministry had 
through a guideline issued in February, 1989
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raised the eligibility criteria for listing of secu-
rities on Stock Exchanges. According to the 
revised criteria, the minimum issued equity 
capital of a company shall be Rs. 3 crores 
and the minimum public offer to equity capi-
tal shall not be less than Rs. 1.80 crores.

Incentives to Financial Institu tions and  
M utual Funds

2733. DR. B .L  SHAILESH: Will the 
Minister of FINANCE be pleased to state:

(a) Whether Government have taken 

notice of the failure of the financial institu-
tions and mutual funds in taking advantage 
of the incentives provided by Government to 
deal directly in stocks; and

(b) if so, the manner in which Govern-
ment propose to regulate the capital market 
operations of financial institutions and mu-
tual funds and check their indirect share 
dealing?

THE M IN ISTER OF STATE IN THE  
DEPARTM ENT OF ECO NO M IC  AFFAIRS  
IN THE M IN ISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
Stock market operations of Financial Institu-
tions and Mutual funds are guided by their 
respective charters and commercial judge-
ment.

Com puter technology in the field of 
Legislation

2735. SHRI SHANTARAM NAIK: Will 
the Minister of LAW AND JUSTICE be 
pleased to state:

(a) whether Government propose to 
introduce computer technology in the field of 
legislation;

(b) whether Government have chalked 
out any programme for the purpose; and

(c) if so, the details thereof?

THE M IN IS TE R  O F STATE IN TH E  
M IN ISTR Y O F LAW  AND JU S TIC E  (SHRI
H.R. BHARDW AJ): (a) and (b). Yes, Sir.

(c) The National Informatics Centre 

(NIC) underthe Planning Commission has a 
programme for giving computerisation sup-
port in the field of Legislation to the Ministry 
of Law and Justice, Supreme Court, Central 
Administrative Tribunal and Delhi High Court. 
Towards this end a beginning has been 
made as follows

(i) A computer aided query serv-
icing on matters related to the 
Constitution of India has been 
developed for the Legislative 
Department, Ministry of Law  
and Justice.

(ii) A Computer based case law 
information retrieval system  
has been developed for the 
Supreme Court which will 
enable the judges and lawyers 
to have access to information 
on settled cases of the Su-
preme Court.

(iii) A case law system similar to 
that of the Supreme Court has 
been developed for Delhi High 
Court which in addition to 
Supreme Court cases also 

include the cases of Delhi High 
Court.

(i v) A computer based law retrieval 
system has been developed 
for the Central Administrative 

Tribunal for service matters of 
the Central Government S er-
vants.
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Pay S ca les  o f G rade ‘B ’ O fficers

2736. SHRI S ITARAM  J. G AVAU: Will 
the Minister of RAILW AYS be pleased to 

state:

(a) whether rule of fixation of pay of 
Group 'B’ officers on promotion from Assis-
tant scale to Senior scale, which used to be 
first notional fixation in Jr. scale and then 
through 'Concordance table’ on Indian Rail-
ways, has been withdrawn;

(b) whether this system of fixation of 
pay was discussed by 4th Pay Commission;

(c) whether 3rd Pay Commission had 
recommended to continue the system and 
extend it to such all India services too,

(d) if so, the reasons for changing this 
rule in force since 1960,

( t )  whether it is only Group 'B' officers 
whose pay benefit on promotion has been 
reduced after IV Pay Commission as com-
pared to pay benefil they were getting before 
it

(f) whether Government have received 
representations against it.

(g) if so, whether Government propose 
to restore the old rule of pay fixation, and

(h) if not, the reasons therefor?

THE M IN ISTER  O F STATE IN THE  

M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
M ADHAVRAO  SCINDIA): (a) Yes, Sir

(b) The Report of the Fourth Central 
Pay Commission does not contain any dis-
cussion on the Concordance Table. How-
ever, in paragraph 23.15 of its Report the 
Commission has recommended that FR 22 
(C) should apply to all cases of promotion 
from one post of another.

(c) The Concordance Table was al-
ready applicable to the three All India Serv-
ices and some of the Class I Central Serv-
ices including certain Engineering Services. 
The 3rd Pay Commission had, however, 
recommended that this benefit should be 
made available in other Organised Class I 
services which had the characteristics of an 

established service.

(d) Fixation of pay under the Concor-
dance Table has been done away with con-
sequent to the Governm ent’s acceptance of 
the recommendations of the IV Central Pay 

Commission, for fixation of pay under FR  
22(C) in all promotions from cne post to 
another.

(e) Yes, Sir. However, there is no actual 
drop in emoluments on fixation of pay of 
Group 'B’ Officers in Senior Scale under FR  
22 (C)

(f) Yes, Sir

19) No, Sir.

(h) In view of the Government’s deci-
sion to accept the recommendation of the 

Fourth Pay Commission to apply FR 22 (C) 
for p a y . ixation in all casQS of promotion from 
one post *o another and since under FR  22  

(C) pay has to be fixed straightaway in the 

scale of the post to which a person is pro-
moted with reference tc the pay drawn in the 

post from which nc is promoted, the question 
of fixation of pay in any other manner does 

not arise.

In troduction o f T rains betw een  
M athura-K asganj and Hathras-A ligarh-

2737. SHRI PURAN CHANDRA: Will 
the Minister of RAILW AYS be pleasod to 
state:

(a) whether Government propose to (i) 
introduce a diesel-car service between
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Mathura and Kasganj; (ii) provide additional 
train services between Hathras and Aligarh 

in view of heavy passenger traffic on this 
route and (iii) start LMP train from Hathras 
junction; and

(b) if so, when a decision on these 
proposals is likely to be taken?

TH E M IN ISTER OF STATE OF THE  
M IN IS T R Y  O F R A IL W A Y S  (S H R I 
M ADHAVRAO SCINDIA): (a) No, Sir.

(b) Doas not arise.

W aiting room /sitting arrangem ent at 
Hathras junction, Hathras road and 

Hathras City

?738. SHRI PURAN CHANDRA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whetherthe Hathras railway station 
lack many of the essential facilities;

(b) if so, whetner Government propose 
to provide additional covered platfoims, 
waiting rooms etc; and

(c) if so, when7

THE MINISTER OF STATE O F THE 
M IN IS T R Y  O F R A ILW A Y S  (S H R I 
MADHAVRAOSCINDIA): (a) No, Sir.

(b) Hathras Junction, Hathras Road 
and Hathras City railway stations have been 
provided with cover over platforms, waiting 
accommodation, drinking water facilities etc., 
as per norms. The facilities provided are 
considered adequate for the level of traffic 
dealt with at these stations.

(c ) D o e s  not a rise .

Overbridges at Vidisha, Salamatpur,
ObedullaganJ and Budnl Railway 

Stations

2 7 3 9 . S H R I P R A T A P  B H A N U  
SHARMA: Will the Minister of RAILW AYS  
be pleased to state:

(a) whether the construction of foot 
overbridges at Vidisha, Salamatpur, Obed- 
ullaganj and Budni railway stations have 

been approved for constructions during the 
current financial year;

(b) if so, the details thereof; and

(c) the time by which work is likely to be 

started on these projects?

THE M INISTER OF STATE O F  THE  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I 
M A D H A VRAO SCINDIA): (a )to  (c). Con-
struction of foot over bridges at Salamatpur 
and Budni and extension of the foot overbr-
idge at Vidisha have been sanctioned. Work 
for providing a foot over bridge at Obedulla-
ganj is under the process of sanction. The 
works at Vidisha, Salamatpur, Budni and 
Obedullaganj will bo undertaken during the 
current financial year.

Loans advanced by Bank in V id isha, 
Raisen and Sihore district o f M adhya  

Pradesh

2740 . S H R I P R A T A P  B H A N U  

SHARMA: Will the Minister of FINANCE be 

pleased to state:

(a) the amount of loans sanctioned and 
disbursed by the nationalised banks in 
Vidisha, Raisen and Sihore districts of 
Madhya Pradesh during the first six months 
of 1989; and

(b) the number of persons to whom 
loans have been advanced?
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TH E M IN IS TE R  O F  STATE IN THE  
D E P A R TM E N T O F  E C O N O M IC  AFFAIRS  
IN TH E  M IN IS T R Y  O F  FIN A N C E (SHRI 
E D U A R D O  FALEIRO ): (a) and (b). The 

present data reporting system from banks 
does not generate information in the manner 

asked for. However, information which is

available only in respect of b an s  advanced  

by commercial banks in the priority sector for 
the year ended December, 1988 as fur-
nished by Reserve Bank of India for the 
districts of Vidisha, Raisen and Sehore of 
Madhya Pradesh is as under:-

Districts Amount of ioans advanced by commercial
banks upto December, 1988 (Rs. in crores)

Vidisha 12.48

Raisen 6.58

Sehore 8.40

Reserve Bank of India has reported that 
the data regarding the number of persons to 
whom the above ban s  have been advanced 
is not available.

O pening  o f Bank B ranches in V idisha, 
Raisen and  S ihore D istricts  o f M adhya  

Pradesh

2 7 4 1 . S H R I P R A T A P  B H A N U  
SHARMA: Will the Minister of F INANCE be 
pleased .o state the numberof new branches 
of the nationalised banks and regior al rural 
banks proposed to be opened in Vidisha, 
Raisen and Sihore districts of Madhya 
Pradesh during the current financial year, 
district-wise7

THE M IN IS TE R  O F STATE IN THE  

D EP A R TM E N T O F E C O N O M IC  AFFAIRS  
IN TH E M IN IS TR Y  O F  FIN A N C E (SHRI 
ED U A R D O  FALEIRO): Under the current 
Branch Licensing Policy for 1985-90, R e-
serve Bank of India (RBI) has allotted 12.3 
and 8 centres to commercial banks including 
R egbnal Ryral Banks for opening branches 
in Vidisha. Raisen and Sehore Districts of 
Madhya Pradesh. Out of these, banks have 
opened branches at 5, 3 and 7 centres

respectively. Thus, 7 licences in Vidisha 

District and 1 licence in Sehore District are 
pending with banks. In addition, RBI has 
albtted to banks 10 centres in Vidisha Dis-
trict and 7 centres in Raisen District under 
Service Area Approach to rural lending. RBI 
has advised the banks to open branches at 
the allotted centres expeditiously except in 

rare cases where minimum basb  infrastruc-
tural facilities are not available

L icences for opening  o f B ank B ran ch es  
in Kerala

2742. SH R I P.A. A N TO NY: W illth e  
Minister of F INAN CE be pleased to state:

(a) the number of licences issued for 
opening of new bank branches in Kerala 

during the Ia s i: vo years;

(b) the number of branches, out of the 
above, which have been opened; and

(c) the average utilisation of these li-
cences in the State as compared to the 
national average7

THE MINISTER OF STATE IN THE
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DEPARTM ENT O F ECO NO M IC  AFFAIRS  

IN THE M IN ISTRY O F FINANCE (SHRI 
EDUARDO*FALEIRO): (a)and(b). Reserve 
Bank of India (RBI) has reported that during 

the years 1987 ,1988  and 1989, 96 licences 
for rural and semi-urban centres and 21 
licences for urban and metropolitan centres 
were issued to banks for opening branches

Kerala

No. of licences issued 117

No. of branches opened 83

No. of licences pending on date 34

Issue o f fixed Deposits C ertificates by 
National Confederation of Bank Em-

ployees (Urban) Staff Co-op. Thrift and
Credit Society Ltd. New  Delhi

2743. SHRIMATI MANORAMA SINGH: 
Will the Ministerof FINANCE be pleased to 
state:

(a) whether the National Confederation 
of Bank Employees (Urban) Staff Co-opera-
tive Thrift and Credit Society Limited, New  
Delhi had issued Fixed Deposit Certificates 
(Bonds) of the value of Rs. 1000/-, 10,000/- 
etc. during the last four years for the period 
of twelve months and thirteen months,

(b) if so, the total amount collected 
through these bonds during the above pe-
riod1

(c) the amount paid to the bond-holders 
on maturity of the bonds so far and the 
amount still not paid despite the fact that the 
bonds (certificates) maturity date has al-
ready lapsed;

(d) the reasons for not refunding public 
money; and

(e) the steps Government propose to 
take to ensure that the people (bond holders)

in the State of Kerala. Out of these, banks 

have opened branches at 83 centres so far.

(c) The position of utilisation of licences 

issued under the current Branch Licensing 
Policy for 1985-90 and Service Area Ap-
proach in the State of Kerala and all India are 
indicated below;-

All India

7206

3650

3556

get their due amount without further delay?

THE M IN ISTER  O F STATE IN THE  
DEPARTM ENT O F EC O N O M IC  AFFAIRS  
IN THE M IN ISTR Y O F F INANCE (SHR I 
EDUARDO FALEIRO): (a) to (e). Informa-
tion is being collected and to the extent 
available will be laid on the Table of the 
House.

M anning of Level C rossing on C uttack- 
Paradeep S ection

2744. SHRI LAKSHMAN MALLICK: 
Will the Minister of RAILW AYS be pleased to 
state:

(a) how many level crossings are there 
in Cuttack-Paradeep branch line in Orissa;

(b) whether a large number of accidents 
take place as most of the level crossings in 
that branch line are not manned; and

(c) if so, the steps taken to man those 
level crossings?

THE M IN ISTER  O F STATE O F  TH E  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I  
MADHAVRAO SCINDIA): (a) There are 56  
level crossings, out of which 10 are manned.
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(b) No, Sir.

(c) Does not arise.

Supp ly  o f W agons to  Paradeep Port

2745. SH R I LAKSHMAN MALLICK: 
Will the Minister of RAILW AYS be pleased to 
state:

(a) whether adequate number of wag-
ons are not being provided to Paradeep Port 
to transport coal;

(b) if so, the reasons therefor; and

(c) the steps taken to increase the 
supply of wagons to Paradeep Port so that 
the uncertainty in the coal import through 
Paradeep Port is over?

TH E M IN ISTER  O F STATE O F  THE  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I 
M A D H A VR A O SC IN D IA ): (a) No, Sir.

(b) and (c). Do not arise.

C om panies w ith  Am erican Share  
H oldings

2746. SHRI RAM BHAGAT PASWAN: 
Will the Minister of F INANCE be pleased to
state:

(a) whether Government are aware that 
certain companies in which American share 
holders are taking very less profit to their 
countries are spending money in India and 
their products are sold in black market in 
India; and

(b) if so, the details of such companies 
and the action taken by Government against 
them?

THE M IN ISTER  O F  STATE IN THE  
D EPA RTM ENT O F EC O N O M IC  AFFAIRS  
IN TH E M IN ISTR Y O F  FINANCE (SHRI 
EDUARDO  FALEIRO): (a) No, Sir.

(b) It does not arise.

FERA cases against M ackinon M acken-
zie & C o. Ltd.

2747. DR. VENKATESH: Will the

Minister of F IN A N C E be pleased to  state:

(a) the cases filed against Mackinon 
Mackenzie & Company Ltd., under Foreign 
Exchange Regulation Act, 1973 which were  
adjudicated during the last three years;

(b) the result of the findings; and

(c) the follow up action taken or contem-
plated by Government?

TH E M IN IS TE R  O F  STA TE IN TH E  
D EPA R TM EN T O F  E C O N O M IC  A FFA IR S  
IN TH E M IN ISTR Y O F  FINA N C E (S H R I 
EDUARDO  FALEIRO): (a) to (c). The  
Directorate of Enforcement initiated adjudi-
cation proceedings against M/s. Mackinon 
Mackenzie and Co. Ltd. and other connected  
with that company by issue of 6 show cause  
notices in 1986 and 1987 for violation of the  
provisions of FERA, 1973. Appropriate ac-
tion as warranted under the law is taken  
against the offenders on completion of the 
proceeding.

In troduction  o f D eparture Tax

2748. SHRI SO M NATH RATH: W illthe  
Minister of FINANCE be pleased to state:

(a) whether Government have recently 
introduced a departure tax of rupees three 
hundred per person going abroad; and

(b) if so, its effect on workers and middle 
class people?

THE M IN ISTER  O F STATE IN T H E  
DEPA R TM EN T O F  R E V E N U E  IN TH E  
M IN IS T R Y  O F  F IN A N C E  (S H R I A .K. 
PANJA): (a) The rates of foreign travel tax 
viz. rupees one hundred per passenger 
embarking on international journey to any 
place other than a neighbounng country and  
rupees fifty for journey to any place in a  
neighbouring country, levied under the Fi-
nance Act, 1979 (21 of 1979), were en-
hanced to rupees three hundred and rupees 
one hundrecf and fifty respectively under the 
Finance Act, 1989 (13 of 1989) . The new  
rates of foreign travel tax took effect from the  
1st day of June. 1989.

(b) As the increase in tax will represent 
only a small amount when compared to the 
cost of international travel, it is not likely to 
have any significant effect on workers and  
middle class people.
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12.00 hrs.

[English)

PROF. SAIFUDDIN SO Z (Baramulla): 
In our country, there is a very big private 
sector in education. They call it private 
schools and public schools; and up on that 
ladder, there are Medical Colleges and 
Engineering Colleges. Where such trusts 
run these institutions on secular lines, I have 
no objection. But there are Engineering 
Colleges and Medical Colleges run in the 
name of religious denominations. My one 
objection is that if it is in the name of one 
community, they must reserve 50 percent 
seats for that community. They do not do it. 
They want to earn money by way of capita-
tion fees for admission into the Engineering 
and Medical Colleges. I know many colleges 
where public men, politicians and legislators 
are involved not only in the trusts, but they 
are Chairmen or the Managers of these 
institutions; and it goes unchecked. They 
charge Rs. 3-5 lakhs for a medical seat. So, 
capitation fees should go. Somebody should 
look into it.

MR. SPEAKER; W e have had discus-
sions on this many times.

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): Government is not doing anything 
about it.

PROF. SAIFUDDIN SOZ: Government 
must look into it. Where an institution runs on 
secular lines and there are trusts, I have no 
objection. There are good colleges.

[Translation]

MR. SPEAKER: You give in writing, I 
will be looked into.

[English]

PROF. SAIFUDDIN SOZ: But there are 
many institutions which are running the name 
of religious denominations without reserving 
seats for them. They are only earning money. 
I have so many legislators in view. People

are making big money. ( Interruptions)

S H R I G .M . BANATW ALLA (Ponnanij: 
Apart from the capitation fees, there are 
other matters on which we can differ. But it is 
a very controversial matter. ( Interruptions)

MR. SPEAKER: You can have a dis-
cussion.

( Interruptions)

PROF. SA IFUDDIN  SOZ: My objection 
is that they earn a b t of money.

[Translation]

MR. SPEAKER: You give in writing. I 
have followed your idea. It is all right.

(Interruptions)

[English]

PROF. SA IFUDDIN  SOZ: The Govern-
ment should look into it.

SHRI G.M . BANATWALLA: W e are all 
very anxious to know the present situation 
with respect to Sri Lanka. Protracted nego-
tiations are going on and we have not a word 
here. Today, we will rise in the evening and 
we will meet again only on Monday morning. 
At least some idea we must get as to what 
the situation is. Of course, I know that you 
have been kind enough to admit a discus-
sion on the subject. But that will come later. 
Right now we are very anxious to know what 
the ground realities are?

MR. SPEAKER: W e will find out.

SHRI G.M . BANATWALLA: During the 
course of the day, Government must come 
forward with a statement on the subject in 
the House. (Interruptions)

SHRI SHANTARAM  NAIK (Panaji): A  
tremendous fraud is being committed in 
Haryana. Twenty-one lakh cubic feet of earth 
work to be done In one day— how is It pos-
sible? Public money is being misused by the
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Haryana Government. In one day, can you 
imagine 21 lakh cubic feet of earth work is 
being done? W here does this money go7 
Does it go into the coffers of..... **........

MR. SPEAKER: I cannot allow that.

( Interruptions)**

[Translation]

MR. SPEAKER: Look, this matter comes 
within the preview of state Assembly.

(Interruptbns)

[English]

SHRI SHANTARAM  NAIK: This is
Accountant-General's Report. (Interruptions)

MR SPEAKER: That can also be dis-
cussed in the State Assembly.

SHRI RAM  PYARE PANIKA: Please 
allow us to discuss this serious matter

MR SPEAKER: W e cannot do it. How  
can I do it7 Under what rules can I do it7

(Interruptbns)

MR. SPEAKER: This is a State Ac-
countant general's  Report. How can I do it 
here7

SHRI SHANTARAM  NAIK: He was 
threatening you last time. He is giving lec-
tures to everybody.

[ Translation]

MR. SPEAKER: Weilding threats and 
being cowed down is a  sign of weakness. 
Leave that aside. ( interruptbns)

MR. SPEAKER: I shall face it. Do not 
bother about me.

[English]

SHRI RAM  PYARE PANIKA: This is an 
unprecedented even in the history of 
corruption. (Interruptbns)

S H R IR A M S IN G H  YADAV (Alwar): This 
is about Haryana Government’s Irrigation 
Department. He has given it in writing. Here 
is the letter.

SH R I RAM PYARE PANIKA: This is 
about a financial matter. Kindly ask the Fi-
nance Minister to look into it.

MR. SPEAKER: I am bound by rules. I 
will not break them.

(interruptbns)

M R .SPEAKER: No discussion here on
that.

(Interruptbns)

SHRI PM . SAYEED (Lakshadweep): 
Sir, Mr. Ashok Singhal, Secretary-General 
of the Ram Janarr Bhoomi Movement has 
given a Press Conference in which he has 
made a statement which has appeared in 
almost every paper, that they are going to 
construct a Mandir at Ayodhya in November. 
It has already been referred to the court.

MR. SPEAKER: That is what Mr.
Chavan was saying —  both responsible and 
irresponsible statements are being made 
and it is for the public to judge. I do not take 
notice of them.

SH R I P.M . SAYEED: Let the Home 
Minister make a statement.

MR. SPEAKER: They must bear the 
responsibility.

[ Translation]

It will continue to be theirs.

"Not recorded.
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12.06 hrs.

PAPERS LAID ON THE TABLE

[English]

Notification under Indian R ailw ays Act, 
1890

THE M IN ISTER O F STATE O F  THE  
M IN IS T R Y  O F  R A IL W A Y S  (S H R I 
M ADHAVRAO SCINDIA): I beg to lay on the 
Table a copy of the Railway Passengers 
(Cancellation of Tickets and Refund of Fares) 
Amendment Rules, 1989 (Hindi and English 
versions) published in Notification No. S.O. 
574 (E) in Gazette of India dated the 26th 
July, 1989, issued under sub-section (1) of 
section 47 of the Indian Railways Act, 1890. 
[Placed in Library. See No. LT- 8110/89]

Notification under Central Excise and
Salt Act, 1944 and C ustom s Act, 1962

THE M IN ISTER  OF STATE IN THE  
D EPA RTM ENT O F REVEN U E IN THE  
M IN IS TR Y  OF F IN A N C E (SH R I A.K. 
PANJA): I beg to lay on the Table:—

(1) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (2) of section 38 
of the Central Excise and Salt Act, 
1944:—

(i) The Central Excise (Fifth Amend-
ment) Rules, 1989 published in 
Notification No. G .S .R . 514 (E) in 
Gazette of India dated the 10th 
May, 1989.

(ii) G.S.R. 551 (E) published in 
Gazette of India dated the 16th 
May, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notification 
No. 87/89-CE dated the 1 st March,
1988 prescribing 35 percent excise 
duty on reproducing apparatus and 
also defining the scope of picture- 
in-picture type television receivers.

(iii) G .S .R . 557  (E) published in 
Gazette of India dated the 19th 
May, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notification 
No. 205 /88-C E  dated the 25th May,
1988 so as to exempt uncondition-
ally solar photovoltaic cells from 
excise duty.

(iv) G .S .R . 558 (E) published in 
Gazette of India dated the 19th 
May, 1989 together with an ex-
planatory memorandum seeking to 
fully exempt from excise duty 
switches, plugs and sockets made 
by using fully hand operated  
presses for moulding operations.

(v) G .S.R . 561 (E) published in 
Gazette of India dated the 19th 
May, 1989 together with an ex-
planatory memorandum seeking to 
exempt specific goods from excise 
duty when removed for sale in for-
eign currency to duty free shops in 
the arrival halls of the customs air- 
poits.

(vi) G .S.R . 623 (E) published in 
Gazette of India dated the 15th 
June, 1989 together with an ex-
planatory memorandum seeking to 
amend Notification Nos. 447/86—  
CE and 448/86 -C E  dated the 13th 
November, 1986.

(vii) The Central Excise (Sixth 
Amendment) Rules, 1989 pub-
lished in Notification No. G .S.R . 
635 (E) in Gazette of India dated 
the 22nd June, 1989.

(viii) G .S .R . 675 (E) published in 
G azette of India dated the 4th July,
1989 together with an explanatory 
m em orandum  m aking certain  
amendments to Notification No. 
257/88-C E  dated the 30th Septem -
ber, 1988.

(ix) G .S .R . 706  (E) published in
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Gazette of India dated the 18th 
July, 1989 together with an ex-
planatory memorandum providing 
that the duty of excise and special 
duty of excise oil Ammonium Chlo-
ride shall not be required to be paid 
during the period from 10th Febru-
ary, 1987 to 21st June, 1988. 
[Placed in Library. See No. LT- 
8111/89]

A copy each of the following Notifi-
cations (Hindi and English versions) 
under section 159 of the Customs 
Act, 1962:—

(i) G .S.R . 468 (E) and G .S.R . 469  
(E) published in Gazette of India 
dated the 25th April, 1989 together 
with an explanatory memorandum  
prescribing concessional import 
duty on copper cathods/wire bars/ 
wire rods and nickel produced out 
of copper reverts, copper spent 
anodes or copper anode slime sent 
out of India for toll smelting or toll 
processing at the rate of 95 percent 
(Basic and auxiliary) of the value 
representing cost of conversion 
abroad and freight and insurance 
charges both ways.

(it) G .S .R . 470 (E) published in 
Gazette of India dated the 25th 
April, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notification 
No. 311/88-Cus. dated the 9th 
December, 1988.

(m) G .S .R . 471 (E) published in 
Gazette of India dated the 25th 
April, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notification 
No. 115/89-Cus. dated the 1st 
March, 1989.

(iv) G .S .R . 582 (E) published in 
Gazette of India dated the 31st 
May, 1989 together with an ex-
planatory memorandum seeking to

amend the Notification No. 136/86: 
Cus. dated the 17th February, 1986  
so as to increase customs duty on 
Methanol from the existing 60  
percent ad valorem to 80 percent 
ad vabrem.

(v) G .S .R . 615 (E) published in 
Gazette of India dated the 12th 
June, 1989 together with an ex-
planatory memorandum making 
certain amendments to Notification 
No. 355/85-Cus. dated the 6th

, December, 1985.

(vi) G .S .R . 627 (E) published in 
Gazette of India dated the 15th 
June, 1989 together with an ex-
planatory memorandum seeking to 
increase the basic customs duty on 
computer software from the pres-
ent rate of 60 percent ad vabremto 
62 percent ad vabrem.

(vii) G .S .R . 628( E) published in 
Gazette of India dated the 15th 
June, 1989 together with an ex-
planatory memorandum seeking to 
withdraw concessional rate of 
auxiliary duty of 5 percent appli-
cable on computer software.

(viii) G .S .R . 630 (E) published in 
Gazette of India dated the 16th 
June, 1989 together with an ex-
planatory memorandum seeking to 
replace the entry against S. No. 51 
appearing in the table annexed to 
the Notification.

(ix) G .S .R . 632 (E) published in 
Gazette of India dat$d the 19th 
June, 1989 toge+her with an ex-
planatory memorandum seeking to 
extend the validity of Notification 
No. 215/88-Cus., dated the 1 st July,
1988 upto 30th June, 1990.

(x) G .S .R . 633 (E) published in 
Gazette of India dated the 19th 
June, 1989 together with an ex-
planatory memorandum withdraw-
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ing the existing exemption from 
additional (countervailing) duty on 
the pesticide intermediate namely, 
chloro acetyl chloride.

(xi) G .S.R . 645 (E) published in 
Gazette of India dated the 27th 
June, 1989 together with an ex-
planatory memorandum extending 
the validity of Notification No. 203 / 
88-Cus., dated the 23rd June, 1988 
upto 30th June, 1989.

(xii) G .S.R . 650 (E) published in 
Gazette of India dated the 28th 
June, 1989 together with an ex-
planatory memorandum extending 
the validity of Notification No. 216/ 
88-Cus., dated the 7th July, 1988 
upto 30th June, 1990.

(xiii) G .S.R . 652 (E) published in 
Gazette of India dated the 29th 
June, 1989 together with an ex-
planatory memorandum seeking to 
exempt additional (countervailing) 
customs duty on pesticide interme-
diate B-Cisthemic Acid.

(xiv) G .S.R . 664 (E) and 665 (E) 
published in Gazette of Indiadated  
the 30th June, 1989 exempting 
basic customs duty in excess of 40 
percent ad valorem and whole of 
the additional duty on butadiene 
when imported for manufacture of 
synthetic rubber for a period upto 
31 st December, 1989 and prescrib-
ing auxiliary duty of 5 percent ad 
valorem on butadiene.

(xv) G .S.R . 670 (E) and G .S.R . 671 
(E) published in Gazette of India 
dated the 3rd July, 1989 seeking to 
exempt basic customs duty in ex-
cess of 20 percent ad valorem and 
whole of the additional duty on 
ethylen and prescribing auxiliary 
duty of 5 percent ad valorem on 
ethylene.

(xvi) G .S.R. 687 (E) published in

Gazette of India dated the 7th July, 
1989 together with an explanatory 
memorandum governing Import 
Export Pass Book Schem e, to ex-
tend the facility of duty free clear-
ance to goods imported under 
'Open General Licence’ if at the 
time of clearance out of customs 
control from a warehouse or other-
wise, a valid Import Export Pass 
Book is produced.

(xvii) G .S .R . 693 (E) published in 
Gazette of India dated the 11th 
July, 1989 together with an ex-
planatory m emorandum laying 
down the revised rate of exchange 
for conversion of Russian Rouble 
into Indian Currency or vice-versa. 
[Placed in Library. See No. LT- 
8112/89]

R eports  etc. o f the Pratapgarh  Kshet-. 
riya G ram in Bank for the year ended

31.3 .89 , o f the Faridkot-B ath inda  
Kshetriya G ram in Bank fo r the year 

ended 31.3 .89 etc.

THE M IN ISTER  O F STATE IN THE  
D EPA R TM EN T O F EC O N O M IC  AFFAIRS  
IN TH E M IN ISTR Y O F FINAN CE (SHRI 
EDUARDO  FALEIRO): I beg to lay on the 
Table:—

(1) A copy each of the following R e-
ports (Hindi and English ver-
sions):—

(i) Report of the Pratapgarh Kshet-
riya Gramin Bankforthe year ended 
the 31 st March, 1989 together with 
the Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. L T -8113/89]

(ii) Report of the Faridkot-Bathinda 
Kshetriya Gramin Bank for the year 
ended the 31st March, 1989 to-
gether with the Accounts and Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT- 8114/89]
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(iii) Report of the Etawah Kshetriya 
Gramin Bank for the year ended 
the 31 st March, 1989 together with 
the Accounts and Auditor's Report 
thereon. [Placed in Library. See 
No. L T -8115/89)

(iv) Report of the Yavatmal Gramin 
Bank for the year ended the 31st 
March, 1989 together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. L T -8116/89]

(v) Report of the Jamuna Gramin 
Bank, Agra, for the year ended the 
31 st March, 1989 together with the 
Accounts and Auditors Report 
thereon. [Placed in Library. See 
No. L T -8117/89]

(vi) Report of the Hadoti Kshetriya 
Gramin Bank for the year ended 
the 31 st March, 1989 together with 
the Accounts and Auditor’s Report 
thereon [Placed in Library. See 
No L T -8118/89]

(vn) Report of the Sahyadri Gramin 
Bank for the year ended the 31st 
March, 1989 together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. L T -8119/89]

( v i i i )  Report of the Dungarpur 
Banswara Kshetriya Gramin Bank 
for the year ended the 31 st March,
1989 together with the Accounts 
and Auditor’s Report thereon. 
[Placed in Library. See No. LT- 
8120/89]

(ix) Report of the Sravasthi Gramin 
Bank for the year ended the 31st 
March, 1989 together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. L T -8121/89]

(x) Report of the Muzaffamagar 
Kshetriya Gramin Bank for the year

ended the 31st March, 1989 to-
gether with Accounts and Auditor's 
Report thereon. [Placed in Library. 
See No. LT- 8 t2 2 /8 9 ]

(xi) Report of the Vidur Gramin 
Bank for the year ended the 31st 
March, 1989 together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. LT- 8123/89]

(xii) Report of the Chhindwara- 
Seoni Kshetriya Gramin Bank for 
the year ended the 31st March,
1989 together with the Accounts 
and Auditor’s Report thereon. 
[Placed in Library. See No. LT- 
8124/89]

(xin) Report of the Valsad-Dangs 
Gramin Bank for the year ended 
the 31 st March, 1989 together with 
the Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. LT- 8125/89]

(xiv) Report of the Bundi-Chittor- 
garh Kshetriya Gramin Bank for the 
year ended the 31st March, 1989  
together with the Accounts and 
Auditor’s Report thereon. [Placed 
in Library. See No. LT- 8126/89]

(xv) Report of the Pinakini G ra- 
meena Bank forthe year ended the 
31 st March, 1989 together with the 
Accounts and Auditor’s Report 
thereon. [Placed in Library. See 
No. L T -8127/89]

(xvi) Report of the Sangam esh- 
wara Gram eena Bank for the year 
ended the 31st March, 1989 to-
gether with the Accounts and Audi-
tor's Report thereon. [Placed in 
Library. See No. LT- 8128/89]

(xvii) Report of the Sri Saraswathi 
Gram eena Bank forthe year ended 
the 31 st March, 1989 together with 
the Accounts and Auditor’s Report
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thereon. [Placed in Library. See 
No. LT- 8129/89)

(xviii) Report of the Gwalior-Datia 
Kshetriya Gramin Bank for the year 
ended the 31st March, 1989 to-
gether with the Accounts and Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT- 8130/89]

Notification under Imports and Exports
(Central) Act, 1947 and Export (Quality 

Control and Inspection) Act, 1947

THE M IN ISTER O F COMMERCE (SHRI
D INESH SINGH): On behalf of Shri P.R.
Das Munsi, I beg to lay on the Table:—

(1) A copy of the Notif ba tbn  No. S .O  
565 (E) (Hindi and English ver-
sions) published in Gazette of India 
dated the 21st July, 1989 making 
certain amendments in the Open 
General Licence. No. 1/88 dated 
the 30th March, 1988, issued un-
der section 3 of the Imports and 
Exports (Control) Act, 1947. [Placed 
in Library. See No. LT- 8131/89]

(2) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (3) of section 17 
of the Export (Quality Control and 
Inspection) Act, 1963:—

(i) The Export of Linoleum (Quality

1. Smt. Premalabai Chavan

2. Shri Jagan Nath Kaushal

3. Smt. Kishori Sinha

4. Shri K.V. Shankara Gowda
5. Dr. Sankata Prasad
6. Shri Sunil Dutt

7. S i'4! Ranjit Singh Gaekwad

Control and Inspection) Rules, 1989  
published in Not if icatbn No. S .O . 
856 in G azette of India dated the 
29th April, 1989.

(ii) The Export of Vinyl Films and 
Sheetings (Quality Control and 
Inspectbns) Rules, 1989 published 
in Notif icatbn No. S .O . 1133 in 
G azette of India dated the 13th 
May, 1989.

(iii) The Export of Basmati Rice 
(Inspection) Amendment Rules,
1989 published in Notification No.
S.O . 1470 in G azette of India dated  
the 10th June, 1989. [Placed in 
Library. S ee No. LT- 8132/89]

12.07 hrs.

LEAVE O F ABSENCE FR O M  TH E  
SITTIN G S O F  THE HO USE

[English]

MR. SPEAKER: The Committee on 
Absence of Members from the Sittings of the 
House in their sixteenth Report presented to 
the House on 3rd August, 1989, have recom-
mended that leave of absence be granted to 
the following Members for the period men-
tioned against each.

— 21.2.89 to 17.3.89 and
27.3 .89 to 12.4.89  

— 17.3.89, 27 .3 .89  to
3 1 .3 .8 9 .1 .4 .8 9  to
12.4.89, 19.4.89 to
30.4.89 8 .1 .5 .89  to 

10.5.89
— 19.4.89 to 30.4 .89 &

1.5.89 to 10.5.89  
— 18.7.89 to 11.8.89  
— 18.7.89 to 11.8.89  
— 13.3.89 to 17.3:89,

27.3.89 to 12.4.89,
19.4.89 to 15.5.89 &
18.7.89 to 27.7.89  

— 18.7.89 to 1.8.89
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ts it the pleasure of the House that leave 
as recommended by the Committee be 
granted?

SEVER A L H O N . M EM B ER S: Yes.

M R. SPEAKER: The leave is granted. 
The Mem bers will be informed accordingly.

12.08 hrs.

C O M M ITTE E  O N  A BSENCE O F M E M -
BERS FR O M  THE S ITT IN G S  O F THE  

HO U SE

Minutes

[English]

SHRI A N O O PC H A N D  SHAH (Bombay 
North): I beg to lay on the Table Minutes 
(Hindi and English versions) of the sitting of 
the Committee on Absence of Members 
from the Sittings of the House held on the 
2nd August, 1989.

12.08/1/2 hrs.

C O M M ITTE E  O N  G O V E R N M E N T  
ASSURAN CES

Twentieth Report

[English]

PRO F. NARAIN CHAND PARASHAR  
(Hamirpur): I beg to present the Twentieth 
Report (Hindi and English versions) of the 
Committee on Government Assurances

12.09 hrs.

B U SIN ESS O F  TH E HOUSE  

[English]

THE MINISTER OF STATE IN THE

MIN ISTR Y O F  PAR LIAM ENTARY AFFAIRS  
AND M IN IS TE R  O F  STA TE IN TH E  D E -
PA R TM E N TO F C H EM IC A LS A N D  P E T R O -
CHEM ICA LS IN TH E  M IN IS T R Y  O F  IN -
D U STR Y (SH RI P. NAM G YAL): On behalf 
of Shri H.K. L. Bhagat, Sir, with your permis-
sion, I rise to announce that Governm ent 
Business in this House during the week  
commencing 7th August, 1989 will consist 
of:—

1. Consideration of any item of Gov­
ernment Business carried over from 
Today’s Order Paper.

2. Consideration and passing of:

(a) The Constitution (Sixty-fourth 
Amendment) Bill, 1989.

(b) The Constitution (Sixty-fifth 
Amendment) Bill, 1989.

(c) The Constitution (Sixty-third 
Amendment) Bill, 1989.

(d) The Employee’s State Insur-
ance (Amendment) Bill, 1989, as 
passed by Rajya Sabha.

(e) The High Court and Supreme 
Court Judges (Conditions of Serv-
ice) Amendment Bill, 1989.

(f) The Salary and Allowances of 
Officers of Parliament (Am end-
ment) Bill, 1989.

(g) The salary, Allounces and 
pension of Members of Parliament 
(Amendment) Bill 1989.

3. Discussion on the 5th to 8th R e-
ports of the Commission for Sched-
uled Castes and Scheduled Tribes 
and the 28th Report of the Com -
missioner for Scheduled Castes 
and Scheduled Tribes.

4. Discussion on Motion regarding 
situation arising out of the imple-
mentation of Indo-Sir Lanka Agree-

,1911 (SAKA) Business of the House 298
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ment signed on 29th July, 1987.

5. Consideration and passing of the 
Indian Contract (Amendment) Bill, 
1988, as passed by Rajya Sabha.

SHRI G.M . BANATWALLA (Ponnani): 
Mr. Speaker, Sir, is it possible to complete all 
the business during those five working days 
that we have? What is the thinking of the 
Government? One thing I want to say. Sir, 
you protect us.We have to organise and 
arrange our own work. All of a sudden at the 
last moment. If we are told to sit for longer 
hours and to sit extra days, all our pro-
grammes get upset. During this election 
year, do not upset our programmes. It is also 
a great protection Sir. Let us be taken into 
confidence. W e will cooperate and do all the 
work. We would like to know as to what is the 
thinking of the Government so that we can 
organise and go happily with you, Sir, on 
completion of the programme in an organ-
ised manner. Let there be no exploitation of 
the labour here.

SHRI P. NAMGYAL: Sir, we will take 
care of everything.

12 .1 1  hrs.

ELECTION TO  C O M M ITTEE  

Estim ates Com m ittee

[English]

SHRI K.S. RAO (Machilipatnam): I beg 
to move:

"That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (3) of Rule 254 read 
with sub-rule (1) of Rule 311 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, one member 
from among themselves to serve as a 
member of the Committee on Esti-
mates for the unexpired portion of the

term of the Committee wceProf. Saifud-
din Soz resigned from the membership 
of the Committee.*

MR. SPEAKER: The <fDestion is:

'That the members of this House to 
proceed to elect in the manner re-
quired by sub-rule (3) of Rule 254  read 
with sub-rule (1) of Rule 311 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, one member 
from among themselves to serve as a  
member of the Committee on Esti-
mates for the unexpired portion of the 
term of the Committee vice?rof. Saifud-
din Soz resigned from the membership  
of the Committee.'’

The motion was adopted

12.12 hrs.

CALLING ATTENTIO N TO  M ATTER  O F  
URG EN T PUBLIC IM PO R TA N C E

[English]

U.S. G overnm ent nam ing Ind ia  an  
Unfair T rad er’ under the ‘Super 3 0 1 ’ 

provision o f the U.S. O m nibus Trade  
and C om petitiveness Act o f 1988

DR. G .S. RAJHANS (Jhanjharpur): I 
can the attention of the Minister of Com -
merce tothe following matter or urgent public 
importance and request that he may make a 
statement thereon:—

“Situation arising out of naming India 
as 'Unfair Trader’ by the Government 
of the United States of America under 
the Super 301 provision of United 
States Trade Act and reaction of the 
Government with regard thereto.”

12.13 hrs.

(MR. DEPUTY-SPEAKER in the Chair]
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TH E M IN ISTER  O F  C O M M ERC E (SHRI 
D IN ESH  S ING H): I share the serious con-
cern of the Members at the unilateral deci-
sion of the U.S. Government listing India as 
a priority country under the so called ‘Super 
3 0 1‘ provision of the U.S. Omnibus Trade 
and Competitiveness Act of 1988. The U.S. 
has listed certain aspects of our policies on 
investment and insurance as priority prac-
tices whose elimination it must seek within a 
time bound period. The U.S. is seeking to 
assume jurisdiction to determine whether 
certain aspects of our domestic economic 
policies are fair or equitable. The step is an 
unwarranted encroachment on India’s sov-
ereignty. W e are under no international treaty 
obligations in these areas and we are free to 
pursue policies in pursuance of our develop-
ment objectives.

By initiating investigations under its laws 
the U.S. has brought about some uncer-
tainty in our export trade. Given the provision 
of US law and the past precedent there is a 
real threat to our exports to United States. 
Both India and U.S. are contracting parties of 
GATT, which requires prior authorisation 
before any retaliatory step is taken against 
trade in goods. By ignoring this provision we 
belive that U.S. is endangering the multilat-
eral trading system.

As Members are aware India is partici-
pating in the current Uruguay Round of 
Multilateral Trade Negotiations whose 
agenda includes trade related investment 
measures and services. By seeking to ob-
tain concessions from India under coercion 
in these areas U.S. has put these negotia-
tions in jeopardy. It has clearly violated the 
political commitment on 'stand-stiir, which it 
had undertaken at the time of launching of 
the Uruguay Round.

The U.S. Government has not yet ap-
proached us for negotiations in the context of 
Super 301 decision. W e have, however, 
made it clear that Government of India will 
not participate in any negotiations under 
threat of retaliation. W e have used every 
opportunity in G A TT as well as in the various 
negotiating groups of the Uruguay Round to

voice our concerns. India's stand has re* 
ceived wide support and the U.S. action has 
been criticised by both developed and devel-
oping countries. W e hope that the pressure 
of international opinion will deter U .S. from  
pursuing its path of unilateralism.

DR. G .S . RAJHANS: At the outset, I 
must congratulate the hon. Commerce Min-
ister for his forthright statement. Particularly 
I congratulate him for the following part of his 
statement:

“The step is an unwarranted encroach-
ment on India’s sovereignty. W e are  
under no international treaty obliga-
tions in these areas and we are free to 
pursue policies in pursuance of our 
development objectives.”

There is no denying the fact that it is a 
challenge to India’s economic independence. 
India just cannot open its doors to multina-
tionals. In this connection I want to draw the 
attention of the House to a speech made by 
Prime Minister, Rajiv Gandhi, recently at a 
public meeting at Hubli, Karnataka where he 
said.

"India will not be cowed down by threats 
like Super 301 and is not prepared to 
hold any talks with the US on the 
latter’s unwarranted action.”

What the US is doing is really a  very serious 
matter. On May 25, the US Trade Represen-
tative, Mrs. Carla Hills, unveiled the Bush 
Administration’s plans for seeking tough 
measures against countries whose trade 
practices are seen as harmful to the United 
States. Under Section 301 of the US Trade 
Act, 1988, popularly known as Super 301, 
countries held guilty of trade practices con-
sidered ‘unfair’ by the United States will be 
asked to change their errant ways and fall in 
line with American demands or else face  
retaliation from the super power i.e. Amer-
ica.

India, Brazil and Japan are the three 
countries named under Super 301.
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[Dr. G .S . Rajhans]

The United States’ main grievances 
against India are: (1) trade related invest-
ment measures and (2) insurance market 
practices. Government approval is required 
for ail new and expanded foreign investment 
and the approval is dependent on a number 
of factors. Foreign equity participation is 
generally limited to 40 percent. Investors are 
also required to use locally produced com-
ponents rather than import these compo-
nents. They are also required to meet export 
targets. America feels that these are unnec-
essary trade barriers. What can be more 
ironical than that!

America also feels that both genoral 
insurance and life insurance fall under State 
monopoly. Foreign companies should be 
allowed to compete with them. Well, we have 
a very limited foreign exchange reserve and 
if we allow others to compete in our insur-
ance business, that reserve will be swal-
lowed away immediately.

America’s charge is that India is not 
protecting U.S. intellectual property rights, 
such as copyrights, trade marks and pat-
ents. This is a sort of 'School Marmish' 
attempt to discipline India. Just as a school 
teacher asks her students to behave prop-
erly otherwise they will be punished, Amer-
ica says: "You must obey our instructions, 
otherwise you will face retaliation.” It is totally 
unjustified, irrational and unfair. U.S. action 
is particularly surprising, as th3 hon. Minister 
has himself said, because U.S. itself has 
built and retained a variety of barriers against 
access to its own markets and is, therefore, 
hardly in a position to ask others to lift barri-
ers, without doing so itself.

India certainly needs access to USA 
which, in 1988, bought 3.2 billion dollars 
worth of goods. India’s trade surplus is merely 
5,700 million dollars, which is only 0.4 per-
cent of its trade imbalance. This is very 
insignificant. Hence, it is hoped that the 
United States may simply not consider it 
worthwhile to pursue the matter too far. Well,

that is our hope; we do not know what the 
United States will do.

Super 301 is apparently a threat to our 
economy. India is a developing oountry with 
a per capita income of only $ 350 per year, as 
compared to the Utwled States’ $ 20,000 per 
year. Opening up the economy could also 
see our small foreign exchange reserves of 
$ 54 billion being swallowed up, as I said 
earlier. Well, we congratulate the hon. 
Commerce Minister for taking a firm stand in 
this regard. It is surprising that the U.S. is 
demanding concession from India in the 
fields of trade related investment measures 
and insurance when these are being dis-
cussed in the Uruguay round of Multilateral 
Trade Negotiations. How can we give con-
cessions in these areas bilaterally and, at the 
same time, meaningfully engage ourselves 
in multilateral negotiations? This is just 
impossible because we are discussing these 
in the Muruguay Round of Negotiations and, 
at the same time, USA wants that we should 
discuss these bilaterally. It is almost impos-
sible.

The question is how should we react to 
the unilateral action. Just now the hon. 
Commerce Minister said that he has re-
ceived global support in this regard. W e will 
like to know which are the countries, both 
developing and developed, that have sup-
ported us on this move. I would also like to 
know how will the Government meet the 
situation— this is very important— if the worse 
comes to the worst and the United States 
carries out its threat, because our exports to 
the United States are quite substantial. Has 
any thought been given to this problem? 
Also, I want to know whether any contact has 
been made with Japan and Brazil, whose 
names also figure under Super 301.

As everybody knows, textile and engi-
neering goods are the main items of our 
exports to the United States.

Which other items would be affected if 
this threat of 301 Super301 is carried? I want 
to know whether any effort has been made to 
shift our exports from the United States to
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other countries.

Lastly, I want to know whether any dele-
gation of Indian business has been sent to 
the U.S.A. to mobilise the public opinion 
there.

[Translation]

S H R I V IR D H I C H A N D E R  JA IN  
(Barmer): Mr Deputy Speaker, Sir, the 
situation arising out of naming India as ‘’unfair 
trader” under the super 301 provision of 
United States Trade Act is a matter of great 
concern for us. India is fully empowered to 
take a decision on its economic policy. We 
can never tolerate if a country tries to inter-
fere m our economic policies. India is an 
independent and non-aligned country and it 
has great influence on the international 
market. America wants to put pressure on 
India through the provision of super 301 and 
create a situation with a view to str»ngthftn- 
ing its trade and cover up its serious deficits 
No country will appreciate this stand, rather 
they will condemn it The stand taken by us 
in Canada, Australia and other countries of 
the world has been widely welcomed every-
where The steps taken by the hon Prime 
Minister are in conformity with our policies 
The statements made by the hon. Minister of 
Commerce and Shri Chavan tn the House 
are also commendable. I want to say that we 
must remain firm on our stand. Irrespective 
of the situation that may develop ano the loss 
that we may have to suffer in our exports and 
technology, w© cannot compiomise our 
sovereignty. If we allow an attack on our 
sovereignty or be cowed down by U.S. A , we 
will confront a very grave situation. I am 
confident that we will remain firm in all circum-
stances and we shall do nothing which is 
detrimental to the country’s honour. W e are 
prep?red to have a dialogue on the policy 
formulated by GATT. I want that the U.S A. 
should be pursuadet to follow the rules laid 
down by G A TT and the prepared for a dia-
logue. W e should create an atmosphere in 
which the U.S.A. will give up the idea of doing 
injustice to ms and putting pressure on us. 
W e have a voice in the international forum. It 
has given a p it to the U.S.A. That is why they

want to put pressure on our export and are 
reluctant to give technology know how to us. 
It is, therefore, necessary that we should 
adopt a firm policy. Without saying much in 
this regard I want the hon. Minister to assure 
the House that we will adopt a firm policy on 
this issue and will not be cowed down by 
U.S.A. They are advising us to desist from 
unfair trade practices whereas they them -
selves are practising unfair trade policies. 
How can they accuse us of practising unfair 
trade7 W e can not accept this humiliation. I 
request you to take positive steps in this 
regard.

[English]

SHRI UTTAM  RATHO D (Hingoli): Sir, 
the unfortunate decision of the United States 
under Super 301 not only affects our trade 
but also our relations with that country, lt is 
not only India but Brazil and Japan have also 
been included in that category. On the one 
hand, America does not want Japan to floopl 
their markets with Japanese goods and on 
the other, they do not want developing coun-
tries like Mexico, Brazil and India to come up 
very fast Our trade relations with America 
are there for the last 40 years They are our 
greatest partners in our trade. 1 do not know  
why at this particular stage they should have 
taken recourse to such Super 301 and put 
impediment or pressure on us to accept 
certain things which they want us to give to 
them. It can be anything. It can be the devel-
opment that we have been achieving inde-
pendently, it can be the development in other 
areas also that must have threatened. I only 
feel our country should find out other allies 
who can cooperate with us and give the 
same facilities so that we can go ahead. 
There are so many options available. This is 
not 1947. The only thing is that w e have to go 
and discuss with them to get whatever we  
want from another country. They may be  
able to give us at concessional rates. W e  
have seen that it was America which sup-
ported China. It helped them to build eco-
nomically and today the same country, th*e 
same big brother is not prepared to import 
from Japan. This shows the method thinking 
of United States. I only wish though our
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relations are good, though so many coun-
tries— developed and developing— are sup-
porting us, we should try and get help from 
other countries. W e should not mind going to 
other countries for trade. After all, America is 
not everything. A small country like Cuba is 
not bothered about America. They do not 
bother about U.S.A. Why should be bother 
so much about it? No doubt, they are out 
biggest partner. But we can find out other 
partners in the international market and I 
only wish, you could get over it.

MR. DEPUTY-SPEAKER: Shri G.S. 
Basavaraju.

[ Translation]

*G.S. BASAVARAJU (Tumkur): Mr.
Deputy Speaker Sir, the decision of U.S.A. to 
name India as unfair trader is most unfortu-
nate U.SA. may think that India is still in the 
year 1947. We have achieved good prog-
ress in the field of technology and science. 
The developed countries have a eye on the 
progress of developing countries. Hence we 
have to be cautious.

We know how America is assisting China 
and Pakistan. At the same time we need not 
be afraid of any country. We want to be 
friendly with all the countries and at the same 
time we need not bow our head before other 
countries. I welcome the statement made by 
the Hon'ble Minister in this regard. I request 
him to be firm in this regard and take neces-
sary steps in such situations. Sir, with these 
words I conclude my speech.

[English]

SHRI S.B. SIDNAL (Belgaum): Sir, I 
congratulate the hon. Ministerof Commerce 
on having taken the bold step.

American politics is always very, dan-
gerous because money power is with them. 
When they finalise their budget, they look

sell their goods and get those countries 
indebted. It is evident in the Latin American 
countries which are suffering now with hyp$r 
inflation. Every month there is 50%  of the 
inflation because of this. They want to keep  
everybody at their disposal.

Many times, it was said whether politics 
is mistress of money or money is the mis-
tress of politics. Americans play with the 
money and trade is also one of the political 
instruments. Right from the history, we see 
it. Even the British people came to our coun-
try under the garb of trade and settled here. 
Now, we have to examine whether it is a 
political game or commercial game and if it is 
political and they want to corner us, we have 
to be very serious about it. After the dialogue 
of Brazil and Japan with them, we should see 
what stand they have taken and whether that 
is conducive to the health of our economy or 
our policy. That should be examined.

Secondly, if we do not accept the prin-
ciple or proposal made in the coming agree-
ment, what is the alternative we have got? 
Even in Japan when Yen has become very 
strong in the international field, they want to 
purchase the products and put their brand 
and sell those products in the market. There 
is a lot of market for us. However, imposition 
of purchases on our country definitely de-
moralises us in the international field. There-
fore, what is the thinking of the Government 
in this regard? Do we go in for a political 
compromise or a commercial compromise? 
In commerce, there will be no compromise 
and profit is the only motive. This is a very 
peculiar case. All these days, we imported 
more than 60-65%  and their exports were 
hardly 18-20%. So, there was never any loss 
to them. Or, are they going to have slow 
growth in the coming 90s and getting reces-
sive in their economy and is it in anticipation, 
having this fear in mind, that they have done 
this? These are all the important factors to be 
examined and America is not to be ignored, 
however they have behaved. We have to
examine and compose our mind and go 
ahead. Political circumstances are a clear 

into throughout the world as to what coun- indication that they are not happy with our
tries can be mortgaged and how they should growth and, for that matter, many of the

‘Translation of the speech originally delivered in Kannada.
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countries may not feel happy because we 
are growing. They might not have been 
happy even with Agni blasting. Trade is also 
the main instrument of politics. What is our 
answer? How should we behave in future 
and how can w e get compensated in other 
countries?

Lastly, what steps Brazil and Japan 
have taken and how are they behaving 
subsequent to this? W hen these two coun-
tries, and specially Japan, are very well in 
economy and their hands are very stronger 
than any other country. As the highest pur-
chasing powers, they have also been branded 
like that. India may not consider it only on 
political lines. It can be considered on com-
mercial lines. It may be that, if they do not 
conduct their trade on these lines, their inter-
nal economies may be hampered.

The hon. Minister has already taken 
steps in this regard and I would like to know 
if these three proposals are workable and 
viable and acceptable and conducive to our 
country.

Our country is competent to fact any 
challenge, as my hon. friend has said. We 
are noting 1947. W e are in 80s. W e do not 
have that bad economy now. Today we are 
ahead of all other countries and we can 
continue to be ahead of all other countries 
because Shri Rajiv Gandhi has been work-
ing very hard on the concept of 20th century. 
It is not a casual statement. It is a statement 
which motivates the people to work hard and 
to make progress.

In 30 years w e have made lot of prog-
ress. W hat progress we have made during 
the last 30  years, we can make within the 
coming 10 or 15 years. W e can accelerate 
our growth. Under these circumstances, I do 
notthink we should be afraid of these people. 
If we are afraid, anybody can hit us. If they 
are actually not withdrawing or coming to 
terms, let us accept the challenge and go 
ahead. Our country will not lag behind any 
other country.

THE MINISTEROF COMMERCE (SHRI

D INESH SING H): Mr. Deputy-Speaker, Sir, 
I am most grateful to the hon. Mem bers for 
the kind support they have extended to the 
policies of the Government and the kind 
words they have said about the Prime Minis-
ter and me in relation to the 301 Action that 
the United States has taken against India. 
May I say that the suggestions that they have 
made have been very carefully noted down 
by me? W e shall bear these in mind in 
dealing with the situation as it arises. But in 
specific matters as such, may I say that a 
question had been asked as to the countries 
which have supported us. I have a rather 
long list of the countries that have supported 
us in G eneva, in G A TT and in the public 
statements— there are a large number of. 
countries. With your permission, I will give 
that names of a few of them: the European 
Economic Community, Switzerland, Austra-
lia, Japan, Brazil, Thailand, Mexico, Argen-
tina, Tanzania, Korea, Yogoslavia, Pakistan, 
Turkey, Egypt, Cuba, Peru, Czechoslova-
kia, Canada, Nordic Countries, Hong Kong 
and a large number of other countries. In 
fact, if the question had been asked the other 
way round, it would have been easier for me 
to say that no country in the world hate 
supported the stand of the United States.

I can assure the hon. M em ber Shri Jain: 

[Translation]

That we shall not let anyone harm our 
sovereignty and national honour. In this 
regard we have a firm policy and this country 
will never bow before anyone.

[English]

One of the important points that we 
have to bear in mind is that during these 40  
years of Independence, following the poli-
cies laid by Pandit Jawaharlai Nehru, India 
ffas attempted to build a self-reliant econ-
omy. This has given tremendous impetus to 
our development that from a country which 
produced hardly any industrial goods 40  
years ago, we are now a major industrialised 
country. Therefore we should not be too 
concerned about this kind of an attempt or
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interference in our policies and also a desire 
to move us away from our policy of self- 
reliance. The United States, as was very 
rightly pointed out by Dr. Rajhans, itself has 
so many barriers against access to its mar-
kets. Therefore, it is hardly in a position to 
request the developing country like India to 
open up its market to the goods of the United 
States or to investment or to Services. W e 
have a liberal policy of investment. W e do 
not discriminate against any country. They 
all enjoy equal facilities for investment. W e 
welcome foreign investment. But we wel-
come them in areas which we have desig-
nated to be of priority to us. Equally, we have 
welcomed them provided that they do not 
upset or attempt to take over our economy. 
Indian economy, we feel, must always be in 
Indian hands.

S ir, w h a t h a s  s u rp r is e d  us m o s t is th a t 

w h ile  in th e  p re v io u s  y e a r, th e  U n ite d  S ta te s ’ 

in v e s tm e n t h a s  d o u b le d  a s  c o m p a re d  to  th e  
e a r lie r  in v e s tm e n t, th e y  h a v e  c h o s e n  to  

d e c la re  In d ia  as a p r io r ity  c o u n try  in th a t a re a  

in w h ic h  th e y  e n jo y  th e  la rg e s t fa c ility . T h e  

U n ite d  S ta te s  is th e  la rg e s t in v e s to r  in In d ia  

ta k in g  in to  a c c o u n t s o m e  e a r lie r  h is to r ic a l 

in v e s tm e n t th a t th e  U n ite d  K in g d o m  h a ve  

b u t le a v in g  th a t a p a rt, th e  U n ite d  S ta te s  is 
th e  h ig h e s t in v e s to r  a n d  w e  h a v e  n o t had  

a n y  c o m p la in t fro m  th e ir  b a n k s  o r fro m  th e ir  

in v e s tm e n t a g e n c ie s  a b o u t a n y  d is c r im in a -

tio n  o r  d is a d v a n ta g e  th a t th e  U n ite d  S ta te s  

in v e s to rs  m a y  h a v e  h a d  in In d ia . In fa c t, w e  

u n d e rs ta n d  th a t s o m e  o f th e  b a n k s  and  o th e r 
c o m p a n ie s  h a v e  re p re s e n te d  to  th e  U n ite d  

S ta te s ' S ta te  R e p re s e n ta t iv e  th a t th e  a c tio n  

th e y  a re  p la n n in g  o r  th a t th e y  h a ve  th o u g h t 

o f a g a in s t In d ia  is u n re a s o n a b le , th a t In d ia  is 

a fa ir  c o u n try  fo r  th e ir  o p e ra t io n  in In d ia  a n d  

fo r  in v e s tm e n t. T h e re fo re , w e  a re  ra th e r 

s u rp r is e d , if n o t a m u s e d , th a t th e  U n ite d  

S ta te s  s h o u ld  h a v e  c h o s e n  In d ia  to  b e  d e -
c la re d  a  p r io r ity  c o u n try  in te rm s  o f in v e s t-

m e n t.

Regarding services also it is amusing 
that they have chosen an area in which India 
has a particular service, such as, insurance

which they have named, nationalised in this 
country, and it is surprising that United States 
expect us to give facilities to its citizens more 
than we give to our own citizens, H w e have  
nationalised insurance, how can w e give an 
access in insurance to the United States or 
to any other country? Therefore, it really 
baffles us and it baffles anybody else w e talk 
to, why the United States has chosen these  
two areas to declare India as a priority coun-
try. And, therefore, it is very difficult for us to 
prepare a strategy over a totally absurd 
matter. If there was any point in it, if there 
was any relation to reality in a matter like this, 
I could have understood that we needed to 
discuss, to negotiate, to prepare a strategy. 
What is there to discuss in a totally transpar-
ent issue as we have? That is why, apart 
from the unreasonableness and total unac- 
ceptability of their interference in our internal 
affairs, even on merits we have not found 
any reason to negotiate with them. And, 
therefore, we have made it quite clear that 
India will not negotiate under Super 301. But 
I might also say that as a country, we have 
never declined any request for negotiations. 
But it cannot be negotiation under threat, 
Super 301. If the United States wishes to 
negotiate to discuss, to talk with us on any 
matter in the world, we are quite open to do 
so provided it is done in an appropriate 
manner without any threat or retaliation, and 
that is why, we have said publicly also that 
there are many fora in which such negotia-
tions could have taken place, as in fact, had 
taken place earlier, for instance, in the Joint 
Indo-US Commission that we have. W e have 
discussed some of these issues even earlier 
and explained to them our national priority. 
As I said, it is difficult for us to draw up a 
strategy for a totally absurd situation. Never-
theless, we have, a question was asked, 
consulted with Japan and Brazil and with 
other countries in this matter. Both Japan  
and Brazil have themselves declared that 
they will not negotiate under Super 301. 
Their position is not very different from ours. 
So far as Japan is concerned, they are 
already having a total review of their eco-
nomic relations between Japan and the 
United States. I suppose, there will be an 
opportunity to discuss this matter. Brazil has
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said that these matters are already under 
discussion in the multilateral forum and, 
therefore, they will not discuss it unilaterally 
but will be discussed in the multilateral fo- 
rum. O f course, these matters will be dis-
cussed in the multilateral forum in which we  
shall also be participants.

On the question of economic power that 
the United States has, there is no doubt that 
they have economic power. But that does 
not mean that we should bow down to them. 
They had military power and we did not bow 
down to them. Therefore there is no question 
of bowing down to them on this issue.

One hon. Mem ber had asked us as to 
what could be the reason for this. I said, it 
baffles us because our trade is increasing, 
their investment is increasing and there is no 
reason for them to take any action against 
us.

W e are hoping that wisdom will prevail 
and that United States would not decide to 
take any action. But if it does, then the 
multilateral forum is open to us. They have 
commitments, we have commitments and 
we shall take these issues before the dis-
putes settlement machinery of the G A TT at 
an appropriate time.

A mention was also made that we should 
try to diversify our trade so that there is no 
treat from any single country. I should like to 
inform the hon. Members that our trade is 
diversifying, that we are not dependent on 
any one country or a group of countries. 
United States is our largest trading partner; 
but so is the European Community, Soviet 
Union and various other countries. W e shall 
continue to diversify our trade so that we are 
not under pressure from any one country.

12 57 hrs.

M ATTERS UND ER  RULE 377  

[Translation]

(i) Demand for review of the ‘Catch-
ment Programme’ for land re-
forms in the Chambal Command 
Area of Kota and Boondi dis-
tricts of Rajasthan

SH R I SHANTI DHARIW AL (Kota): 
Since 1975 a catchment programme for land 
reforms is being implemented in the Cham -

bal Command Area of Kota and boongi 
districts of Rajasthan with the financial as-
sistance of Central Government and the  
Government of Rajasthan. There serious 
resentment among farmers against 4his 
programme from the very beginning, be-
cause the programme is not being imple-
mented as a land reform programme. Ear-
lier, the agriculturists used to have land with 
approach roads and easy irrigation facilities 
whereas now the situation has reversed. It 
has increased their problems instead of 
mitigating them. Even after strong protests, 
this programme is being implemented forci-
bly for last many years. Government engi-
neers are taking the signatures of the agri-
culturists by tempting them.

The said catchment programme was 
implemented in 52 ,900  hectares of land af-
fecting 30 ,000  agriculturists and putting on 
them a burden of Rs. 15 crores, which they 
had.tc take as loan.

I request the Central Government to 
provide immediate relief to the agriculturists 
of Chambal Command Area and take up 
land reform work in their land. At the same 
time demand for repayment of loans of Rs. 
15 crores including interest thereon by the 
nationalised banks may please be sus-
pended. Besides, steps to make reforms in 
the entire programme and write off the loan 
arrears may also be considered in consulta-
tion with the representatives of the State 
Government and the agriculturists.

j(ii) Demand for construction of wall 
along the sea coast to prevent 
water from entering Into the 
houses of fishermen living on 
the river bank in Bulsar district 
of Gujarat

SHRI U.H. PATEL (Bulsar): Mr. Deputy 
Speaker, Sir, some time ago, sea water 
entered into Bhotidanti and Chhotidanti vil-
lages situated on the river bank in Bulsar 
district in. Gujarat, as a result of which 35  
Houses collapsed and 300 acres of land 
becam e uncultivable. The fishermen living 
on the river bank have been ren 'ta ftg  she!-
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terless and they have been deprived of theif 
means of livelihood.

The Central Government has to formu-
late a scheme to construct a wall along the 
sea-coast to prevent water from entering 
into the houses and fields of fishermen living 
onthe river bank. Fishermen are eithertribals 
and or belong to backward communities. 
Their lives should be protected. The sea 
water has cut deep into the land creating a 
deep pit, which, if not filled immediately, 
would pose a grave danger to the lives and 
properties of thousands of fishermen. A wall 
should immediately be constructed in the 
Bulsar district on the pattern of the wall built 
in Orba-Porbander district. As this is a Cen-
tral Scheme, it should be undertaken imme-
diately otherwise there may be heavy loss of 
life and property of fishermen.

(Ui) Dem and for g iving clearance to 
the schem e for helping the  
people affected by gas leak in 
Bhopal

SHRI K.N. PRADHAN (Bhopal): Jus-
tice to the people affected by gas leak Bho-
pal is being delayed. The work is being 
undertaken to rehabilitate them but the situ-
ation still remains uncertain.

in May, 1988, Rs. 371 crores action plan 
was submitted by Madhya Pradesh Govern-
ment to the Central Government but no 
decision has been taken so far on it. The 
Central Government provides liberal assis-
tance worth crores of rupees to State Gov-
ernments to face various calamities, but no 
magnaimity is being shown towards these 
victims of the worst kind of tragedy in the 
world.

The Department of Chemicals and 
Petro-chemicals has refused to provide fi-
nancial assistance for a special industrial 
area project to be set up for the benefit of gas 
victims, though this project was formulated 
in consuttation with the Government of India 
and a amount has already been spent 
on it. The foundation stone of this project

was laid by Shri J.Vengal Rao, the Union 
Minister of Industry. It seems that lack of oo* 
ordination among various Departments is 
the main cause which led to this decision of 
not providing financial assistance for this 
project.

Therefore, I would like to urge upon the 
Hon. Prime Minister to issue necessary di-
rective to the concerned Department for 
taking early decision on both these projects. 
This will be in line with the sympathy shown 
by him for these hapless victims right from 
the beginning.

(iv) Dem and for provid ing  m ore  
am enities to  the  freedom  fig h t-
ers, especially reservation o f one  
seat for them  in each ra ilw ay  
bogie

SHRI M ANKURAM SO DI (Bastar): India 
became independent only because some 
dedicated, revolutionary and patriotic youths 
of the country took active part in the freedom  
struggle to break free Mother India from the 
shackles of British rule, without caring for 
their lives. W e cannot forget the sacrifices of 
those freedom fighters as they have immor-
talised themselves in the pages of our his-
tory.

Only a few freedom fig hters among them  
are alive now. The Government has taken  
steps to honour the living freedom fighters 
whose sacrifices have gone a long way in the 
development of the country. As compared to 
their sacrifices, whatever is being done to 
honour them is negligible. Therefore, the 
Government should take a decision that the 
freedom fighters, who are alive, should be 
shown due respect befiting the dignity and 
honour of a freedom fighter because most of 
them are very old and more than 60 to 65 of 
age.

Today, the freedom fighters, who want 
to travel on free railway passes, do not get 
reservation in trains whereas one barth can 
be easily reserved in each bogie for the 
freedom fighter. When they are refused berth 
•n trains, they feel very much insulted. There-
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fore, Government should reconsider this 
serious problem.

[English]

(v) Demand for increasing the 
number of ELM.Us. and Shuttle 
Trains between Arakkonam 
Katpadl Tlruthani and Madras 
city on the Madras—Bangalore 
Railway Section

S H R I R. JE E V A R A T H IN A M  (A r-
akkonam): Sir, due to a lot of Governmental, 
commercial and other economic activities in 
and around Madras City, the necessity of 
extending Madras City limit upto 70 to 80  
Kms. in three directions has already arisen. 
The Office goers, small and big business-
men, daily-wage workers, labourers, stu-
dents etc, have to commute to Madras City 
from Arakkonam, Katpadi, Tiruthani and v/ce 
versa on the Madras-Bangalore Railway 
section.

Sir, betw een Arakkonam -K atpadi- 
Tiri/thani and Madras, the railway track is 
already electrified. At present, the E.M .U. 
train service and the shuttle trains running 
between these stations are hardly sufficient 
to meet the growing demands of the com -
muters living in Arakkonam, Katpadi, 
Tiruthani and other suburban areas. The
E.M .U. and other local trains running be-
tween these stations are always jam-packed. 
Due to non-availability of accommodation at 
reasonable rent in Madras, people have 
perforce to go and live in suburban areas.

It is, therefore, requested that the Rail-
way Minister may kindly look into this matter 
and immediately arrange to increase the 
number of E.M .Us and shuttle train services 
between these stations so that the commut-
ers are able to travel comfortably.

(vi) Demand for a railway bridge on 
the railway crossing near Din- 
dlgul railway Junction In Tamil 
Nadu

SHRI K.R. NATARAJAN (Dindigul):

Dindigul is a  grade I Municipal Town in Tamil 
Nadu. Since Madurai District was a very 
large district, the Government bifurcated It 
and formed a new District with Dindigul as 
the capital of the District with effect from  
15.9.1985. Collectorate, District Police O f-
fice and other district Offices have been  
located there. The city has been growing 
very rapidly, now having population of about 
5 lakhs. The floating population coming to 
various offices and shopping centres in 
Dindigul has increased manifold. Dindigul is 
a Railway junction connecting Railway lines 
for Madras, Madurai and Coimbatore. Now  
broad-gauge line has been laid and trains 
are running between Karur and Dinctgul. 
There are number of national highways and 
other roads passing through these railway 
lines. Railway gates are provided at these 
junctions. W hen trains are running through 
these lines, the railway gates have to be 
closed. Traffic movement is curtailed. On the  
main railway line bound for Madurai just 
south of railway junction, there is a gate  
which remains closed most of the time. It is 
centre of the town and also very busy road, 
cutting across the lines. Hence an overbr-
idge needs to be built there immediately. A 
number of times I raised this matter in Lok 
Sabha. The then Railway Minister Shri 
Bansilal had promised an overbridge there. 
But no over bridge has been built up so far. 
As it is a very urgent matter of public impor-
tance, I request the Railway Minister to carry 
out his predecessor’s promise and construct 
an overbridge there.

(vii) Demand for generation of em-
ployment opportunities and 
evolving a National Employment 
Policy

SHRI SYED SHAHABUDDIN  (Kishan- 
ganj): The national level of unemployment, 
even among the educated, has reached 
unprecedented heights, apart from increas-
ing incidence of under-em pbym ent ell over 
the country. W hat is needed is a natbnal 
policy which should link generation of em -
pbym ent opportunity with a natbnal system 
of preferential treatment for the local unerq- 
pbyed. This implies that each category of
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job, groupwise, should be related to a  well 
defined catchment area. Some categories 
must be filled at local levels; some at district 
level, some at the State level and some atthe  
national level. Lack of national policy is giv-
ing rise to situation of conflict between those 
who claim rights of domicile and the others. 
Mischievious forces exploit local grievances 
to rouse anti-national sentiments and organ-
ise agitations against linguistic or ethnic mi-
norities as well as against migrants from 
other parts of the country. Therefore, a na-
tional consensus must be evolved for classi-
fication and categorisation of jobs and for 
definition of catchment areas for different 
categories. This should satisfy local aspira-
tions to maximum possible extent and at the 
sam e time ensure a wider field of selection 
for jobs requiring higher level of skill or 
expertise.

I, therefore, request the Government to 
pay attention not only to generation of em -
ployment opportunities but also to the evolu-
tion of a national employment policy.

(v iii) Dem and for a C om m ittee to  re-
v iew  th e  provis ions o f the new  
M otor V eh ic les  Act and ru les  
m ark thereunder

SH R I SHARAD DIGHE (Bombay North 
Central): Implementation of new Motor 
Vehicles Act has raised controversies and 
protests from different sections of vehicle 
owners and drivers. Taxi owners, truck 
owners, tourist car owners as well as school 
bus owners and private car owners are agi-
tated and protects are lodged in the from of 
strikes and morchas particularly in cities like 
Bombay and Delhi. Several apprehensions 
have been expressed regarding the intended 
implemerHationofcertain sections also. Many 
provisions are considered too harsh. I, there-
fore, urge upon the Ministry of Surface Trans-
port to set up a  Committee to review the 
implementation of new Motor Vehicles Act 
and to consider the grievances of the people 
with a  view to revise the provisions of the Act 
and the Rules.

13.10 hrs.

The Lok Sabha adjourned for Lunch till ten 
minutes past Fourteen of the Clock.

The Lok Sabha reassembled after Lunctj 
at Sixteen minutes past Fourteen of the 

Clock.

[MR. DEPU TY-SPEA K ER  in the Chait\

KARNATAKA B UDG ET, 1989-90 - 
G ENERAL D ISC U SSIO N  A N D  DEM A N D S  

FO R G R ANTS (KARNATAKA), 1989-90

[English]

MR. D EPUTY-SPEAKER: The House 
will not take up further discussion on the 
Budget for the State of Karnataka for 1989- 
90 and further discussion and voting on the  
Demands for Grants in respect of the Budget 
forthe State of Karnataka for 1989-90, items 
12 and 13 together.

Shri Basavaraju to continue his speech.

SHRI G .S . BASAVARAJU (Tumkur): 
Mr. Deputy-Speaker, Sir, I continue my 
speech on the Karnataka Budget. W hat is 
the meaning of the Budget? It is a  symbol of 
the aspirations of the people. Unfortunately, 
in Karnataka the Vote on Account was taken  
for six months. Never in the history of Karna-
taka, Vote on Account was taken for six 
months. Though Assembly was there, As-
sembly members were there, they took Vote 
on Account for six months only. This type of 
system should be dispensed with hereafter. 
When the new Government is likely to take  
over, or when elections are going to be held, 
only then Vote on Account maybe talfen for 
a few months, but unfortunately, the then 
Government with maiafide intentions took 
Vote on Account. This system is very bad  
and should be put to an end the, the deficit on 
record would be around Rs. 180 to Rs. 2 0 0  
crores. My view is that it might go up to 300  
crores of rupees, because there a  re some  
manipulations in the figures. Fora smaH State



like Karnataka it is very unfortunate. Karna-
taka is a  golden State, it has its own re-
sources. Unfortunately, the then Govern-
ment was not in a  position to mobilize re-
sources and, therefore, this deficit of Rs. 200  
crores.

The total revenue in the year 1983 was 
Rs. 1484 crores. Then, the Congress G ov-
ernment was in power. Now, in the year
1988-89, the revenue has gone up to Rs. 
2200  crores and the expected revenue in
1989-90 is Rs. 2600 crores. That is because 
a  lot of taxes have been imposed on Karna-
taka people. They are very honest, sincere 
and pious people. They never agitate and 
paytheirtaxes regularly. From 1983 to 1989, 
Rs. 800 crores of excess taxes have been  
imposed on Karnataka people.

I give you a concrete example. The  
Janata Government had been increasing 
the tax every year. The sales tax alone 
acoounts for more than Rs. 1000 crores 
every year. W hen compared with the reve-
nue State like Maharashtra, their sales tax is 
only 1200 to 1250 crores of rupees. W e are 
400 crores of people. Every year tax struc-
ture is increased. I would like to know where 
does that amount go? I would say that the 
vested interests have swalfowed all the 
money. I urge upon the Government that the 
resources mobilisation should be there. Rs. 
125crores sales tax arrears are there. Nearly 
Rs. 40  crores of forest revenue arrears are 
there. Then excise arrears are also there. 
The total amount of arrears now is more than 
Rs. 250 crores. That amount should be col-
lected in order to balance the deficit budget.

Now, I come to Plan outlay. For any 
responsible Government it is very important 
to achieve the targets set under the Plan 
outlay. In the year 1987-88 the plan outlay 
was Rs. 940  crores and the amount spent 
was Rs. 640 crores. Thus the amount fell by 
Rs. 300 crores. In the year 1988-89, the plan 
outlay was Rs. 900 crores and the amount 
spent was only Rs. 680 crores. So, in the 
year 88-89 it fell by Rs. 220 crores.

321 Karnataka Budget
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This year, i.e. 1988-89, the plan outlay

is Rs. 1040 crores. I urge upon the Central 
Government to balance the amount by giv-
ing some additional sum. Otherwise, it will 
hamper the functioning of the State.

Any ideal Government should give pri-
ority to the plan system. In Karnataka State, 
priority should be given to irrigation and  
electricity. Karnataka State had a  trem en-
dous impact of the Janata regime. Only 22  
percent of the area is under irrigation and the 
rest is dry land. There is abundance of water 
in all the rivers flowing from the State. The  
Chief Minister of our State has always been  
saying that priority will be given to agriculture 
and irrigation but so far he has not given a  
substantial amount for any irrigational activ-
ity. In this regard he has not even laid the  
foundation stone for irrigation project worth 
Rs. 10 crores. 1 will give you the concrete 
evidence.

For the year 1986-87 the amount allot-
ted for irrigation purposes was Rs. 210  crores 
out of which they spent only Rs. 186 crores 
and out of the target of 60 ,000  hectares of 
potential area only 50,000 hectares was  
achieved. In the year 1987-88 the amount 
allotted was Rs. 230 crores and the amount 
spent was Rs. 275 crores. Out of the poten-
tial area of 54,000 hectares, only 36 ,000  
hectares was achieved. In the year 1988-89 , 
the amount given was Rs. 245  crores out of 
which Rs. 124 crore was spent and out of
36 ,000 hectare of potential area only 12 ,000  
hectare was achieved. So, this is the fate of 
the Janta regime.

In the case of lift irrigation, 246 lift irriga-
tion projects are there out of which 100 are  
not functioning. This shows that the irrigation 
potential were not properly achieved by the 
Janata Government. *

No, I come to the Cavery dispute. I also 
come from that basin. Hemavaticomes under 
the State Plan. Unfortunately, due to the  
vested interests of the Ministers, no proper 
fund was provided by the State Government 
during the Janata regime. W ater is there in 
Hemavati project but there are no channels. 
There is no proper irrigation system, Even
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today, we are not able to get water for
irrigating even an acre of land from Hemavati

.Reservoir. Now, the President's Rule isthere.
I would request the Central Government not
to take any action until and unless a popular
Government emerges in Karnataka. Other-
wise, it will hamper the progress of Karna-
taka State.

One thing Iwant to mention about Bagur
Naveii channel in Hernavathi Project. It is
near my constituency. The Mir.isters of the
Janata regime had colluded with the con-
tractors and had swallowed nearly a crore of
rupees. You should make an inquiry into this.
Ido not know what you are doing now. So, I
urge upon the Governor to set up an Inquiry
Commission for looking into this thing imme-
diately. It should be taken up along with the
episode of the son of ex-Chief Minister of
Karnataka.

Now, I want to-say something about
Krishna River. You also know abcut Telugu
Ganga project. I want to say something
about Telugu Ganga project in Kannada.

[ Translation]

"I have brought this Fair Price (Regulation)
Shops Bill with the main objective of plug-
ging the loopholes in the Public Distribution
System and to make the system work effi-
ciently. More than six hours of this august
House has tlel3n taken to.discuss the various
aspects of the Public Distribution System
and more than thirty Hon'ble Members have
expressed their concern regarding the work-
ing of Fair Price Shops.

to improve the service of Public Distribution
System. As stated by him he is taking up
several measures to curb adulteration and
other malpractices of Fair Price Shops .

My Hon'ble colleague has to introduce
her Bill and therefore Ishall confine myself to
some of the very important aspects of the
PDS. Palmolene oil is supplied to the Fair
Price Shops so that the poor people can
make use of it. But what is happening to this
oil? There is a Zila Parishad Chief Secretary
in my Constituency. He hadarnasssd rmJIIt:lY

in the transaction of palmolene oil. This oil is
provided at the rate of RS.11 per K.G. The
same was sold by that officer at the rate of
Rs. 22/- in the cities. This process went on
and that officer got about eighty lakhs of
rupees in a short span of time. Ihad brought
this information to the notice of concerned
authorities but I regret to state that no action
has been taken against that officer till now.
Regarding the other essential commodities
like sugar, rice etc. the same kind of mal-
practice is going on and ultimately it is the
poor man who is being cheated.

I urge upon the Hon'ble Minister to
improve the infrastructure of the Public Dis-
tribution System and its working should be
controlled. There should be good coopera-
tion between the various departments and
officers to make the PDS a success.

Our Government is providing about 4000
crores to the PDS and the poor man is
deprived of this assistance. Major chunk of
this money goes to thp pockets of black
marketeers. This has to be stopped once for
all. I am not exaggerating the malpractices
that are prevalent in the PDS. Infact mem-
bers from various States like Kerala, West
Bengal, Uttar Pradesh, Himachal Pradesh
etc. have dealt this point in greater detail.Ihad suggested to sot up the boards at

different levels, which was referred to by
Smt. Basavarajeswari, 'Shri Krishna Rao and The hon'bleMinistsr has said about the
various members. The Boards would have action taken about some persons who were
checked all the malpractices and the work- indulging in malpractices. TI,e number Of
ing of Public Distribution System would have such persons against whom action has been
tv::en mare effective. However I am happy taken is only 7000. I say more than 80% of
about the reply given by thE! Honbls Minister the persons indulge in malpractice and hence
~~~_Sukh!~.~.~i5~k;ng~isbe.!.ef(orts irnmpdiate measU!"e have to be taken to

< Tra:l::';I!:O:'i 01 the sps"ch originaiiy o.,livered in ksnnada.
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check this menace. Punishment must be 
very severe to blackmarketeers and others 
who indulge in adulteration and other m al-
practices. I suggest that there should be a 
monitoring Ceil to look into these matters. 
The items that are provided to the shops 
should be made to know to the Common 
man through radio,Television, newspapers 
etc. Regarding this point our senior veteran 
Prof. Ranga also spoke. Rate of various 
items must be displayed very clearly. The  
quality of the essential commodities should 
be maintained.

The Hon'ble Minister has suggested 
various steps that he is going to take to check 
the malpractices and to improve and work-
ing of Fair Price Shops. I trust that this step 
would help the poor masses of this country to 
get all the essential commodities at cheaper 
rates. Therefore, I withdraw my Bill. Sir, I 
thank you for giving me this opportunity to 
speak and with these words I conclude my 
speech.

[English]

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): As I listened to this debate on the 
Demands of Karnataka for 1989-90, I am 
reminded of Milton’s Parad ise Lost  and 
Parad ise Regained.

It seems that Karnataka was a paradise 
until 1983 when the Janata Party came to 
power— right through, all the Chief Ministers 
who ruled there from 1947 onwards includ- 
mg some of the honourable speakers in this 
House and finally Shri Gundu Rao— and 
then of course it turned into a hell under the 
Janata regime of Mr Hegde and Mr Bom-
mai, and now with the installation of the 
President’s Rai the paradise has been re-
gained under the Governor Mr Venkatas- 
ubbaiah.

1 am afraid the debate here has been 
conducted on rather irrelevant lines. It is like 
a post-mortem on the performance of the 
past Governments. But there is hardly any 
information about what has happened in 
Karnataka during the last six months, and

absolutely nothing is said about what is to 
done in the future under this Budget with the 
utilisation of the money that we are going to 
vote for Karnataka.

It is said that beautiful Bangalore has 
turned into a concrete jungle. Of course, the  
Janata Party Government has even changed 
the weather of Bangalore and droughts and 
floods have occurred because the divine 
powers are unhappy with the people who 
were ruling Karnataka. Governments do n«?t 
determine the course of droughts and floods; 
and if that be a yard stick then what are we  
to say about the country as a whole?

It has been said that corruption is ram -
pant. I do not know who is going to throw the  
first stone. People living in glass houses 
should know better than throw stones at 
others. If you look at the country and you look 
at the history since 1947, one party alone in 
terms of Government-months has ruled this 
country with at least 90 per cent to 95 per 
cent of the available Government-months. 
And if the sorry state of affairs we see in the 
country today is to be attributed to anyone’s 
door, it is that party and that party alone. But, 
they say, no, here in Karnataka everything 
was absolutely fine, honest before Mr. Hegde  
took over in 1983 and of course now that the 
Janata Party and Janata Dal are out of 
power everything will turn right again.

I come from a State, Bihar and I can say 
something about the level of corruption that 
is rampant throughout the country. It is not 
the story of a State; it is the same story all 
over the country and as one who has entered  
public life not more than a decade ago, I 
would like to place for the consideration of 
the Treasury Benches a humbie suggestion. 
There is something called a code of conduct 
for the Ministers. I would say, let us broaden 
that code of copduct to include anybody, 
who wishes to stand for the Legislature and 
thus enter public life. And let every candidate 
in public life declare not only his im m oV ^le  
but movable property and those stand ingin 
the name of his blood relations on the eve of 
his entry into public life and give a public 
account of such property annually thereaf-
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ter. And let the law provide that any property 
which he cannot account for shall stand 
confiscated in the name of the people of 
India. Do the treasury benches the courage 
to bring such a law before this Parliament? 
And yet they talk of corruption.

Sir, it is said that favours have been 
shown for transfers and promotions. Fa-
vours are shown by the Government. Favour 
is a well known method for making money. 
And of course delays and reconsideration 
are— all the methods that are employed by 
those in power for furthering their objectives. 
And in which State, can it be said that trans-
fers and promotions are not for sale? In 
which State can it be said that excise on 
alcohol is not being used for filling up the 
coffers of the ruling party? Where can it be 
said that education has not been commer-
cialised? Of course, I do realise that Karna-
taka has been turned into a haven for the 
uneducated, just as there are some places in 
the world are tax havens, which Mr. Panja 
and Mr. Poojary know very well. Karnataka 
has achieved a certain distinction no doubt. 
I fully realise. But I would say that every 
political leader, almost every political leader, 
of any eminence in Karnataka is associated 
with one educational racket or the other. 
Every community leader, every caste leader, 
every group leader, every political leader in 
Karnataka is making money and the Gov-
ernment of India do not have the courage to 
fulfil the oft-repeated assurance in this very 
House that capitation fee racket shall be put 
an end to. I challenge the Government, the 
treasury benches to bring in a law tomorrow 
to abolish the capitation fee. 1 assure you 
that entire country shall laud you. But I know 
that you will not... ( Interruptions)

AN HON. MEMBER: Why?

SHRI SYED SHAHABUDDIN: They 
know the answer.

Sir, they are saying that Karnataka is 
suffering from unemployment as if unem-
ployment is yesterday’s phenomenon. Un-
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employment was there. Let us have figures 
about the level of unemployment from year 
to year. The Government has the figures. 
And let us prove that the level of unemploy-
ment in Karnataka during the six years rule 
of the Janata Party or the Janata Dal rose by 
a higher margin than the national level, by a  
higher margin than in all the Congress ruled 
Governments put together. Let us prove 
that. No Sir, you cannot. Sir, unemployment 
again is a national phenomenon and the 
reasons are deep. W e do not have time to go 
into that. The reasons are very deep. The  
reasons are basically the wrong priorities 
and the wrong policies followed in the proc-
ess of development. That is the reason for 
the rising unemployment. And Karnataka is 
no exception.

Somebody was said that everybody 
wanted to become a Minister. Which M.L.A. 
and where does not want to become a M in-
ister? Ten percent rule has been given a go-
by everywhere, even in forming the Central 
Government. There used to be a conven-
tion. That is not a law, not an article of the 
Constitution, but a well known Parliamentary 
convention that the Ministry’s size shall not 
exceed ten per cent of the strength of the 
party which supports it. But everywhere, in 
Madhya Pradesh, in Bihar, in Uttar Pradesh, 
you have armies of Ministers, and those who 
cannot add titles of Ministers of their names 
are given the facilities of Ministers as Chair-
man of various corporations, which have 
nothing much to do, whose entire working 
capital is primarily used for providing a living 
for the Chairman and his retinue. This is the 
state of affairs. So, why do you single out 
Karnataka? For what reason?

Sir, I would like to say that if the Janata 
Party Government in Karnataka— and I am 
no advocate for Mr. Hedge or Mr. Bommai—  
have committed any act of corruption, I stand 
in this House and say very frankly: let them  
be charged to prove their honesty before a 
duly constituted tribunal. I am not here to 
support any corrupt practice. But I must say 
that the Government of the Janata Party in 
Karnataka did introduce some innovations, 
did introduce some new ideas. It cam e with
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a package of ideas. M aybe some of the 
ideas did not fructify, maybe they did not 
have time enough, maybe they did not enjoy 
adequate support from the Central Govern-
ment, maybe the time was not ripe for those 
reforms. And yet there are many innovations 
that are to the credit of the Janata Party 
Government. I do not have the time to go into 
ail that. But there are certain proposals that 
were pending at the time when the Gover-
nor’s raj was introduced. There is an enact-
ment to enforce reservations for SC & ST and 
backward classes— not just an executive 
instruction but a legislative obligation. I would 
like to know why the law is not being enacted. 
There was a proposal to introduce reserva-
tion of jobs for women. The than Govern-
ment decided to reserve 30 percent of the 
jobs in specific categories of Government 
service for women. The Central Government 
say that they are going to do that for Pan-
chayat membership. Why can we not do this 
in Karnataka? Why has the Governor’s 
Administration not taken action in that re-
gard? There was a decision by that Govern-
ment constituting special courts for the Dal-
its and women if they are subjected to the 
violation of civil rights and discrimination. 
That decision is yet to be implemented. 
There was a scheme for group insurance for 
agricultural labour especially for Karnataka—  
a monthly pension of Rs. 60 for an agricul-
tural worker who is disabled while in service 
or work and Rs. 2500/- in the case of death. 
Budget provision was made forthat scheme. 
No action, no progress has taken place 
during the last six months. There was a 
housing scheme named after a great man, 
Nazir, whose name became a by-word for 
water. He was called Nir Sahab and not 
A/az/rSahab. And it is the Nazir Niwas Yojana 
in the name of Nazir Sahab which was to 
benefit more than 53,000 beneficiaries dur-
ing one year forconstruction of 10,000 houses 
by the Karnataka Housing Board. It has not 
commenced although a budget provision 
was made. Sites were to be provided with 
the help of World Bank to the siteless people 
and slum dwellers in Bangalore, Hubli, 
Dharwar and Gulbarga and the scheme was 
to be later extended to Mysore, Mangalore 
and Belgaun and yet nothing has been done
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so far. Under that scheme Rs. 5 3 0  crores 
were set aside but not a penny has been  
spent because the approval has not yet been  
received. There was a 'learn and earn' 
scheme for the youth. Six months have 
elapsed. Budget provision was made, but no 
progress has been reported. 153 Veterinary 
colleges were approved by the then Govern-
ment but not a single one has been opened  
in the last six months. The green card facility 
was to be extended to the urban areas, but 
no progress has been reported. Karnataka- 
Hyderabad area was to have a Special 
Regional Development Board. Everybody 
says that area is the most under-developed 
region of Karnataka, but nothing has been 
done. The Mudnal report has not been im-
plemented yet. These are among the few  
schemes that were approved and nothing is 
known about them.

There are many major projects pending 
in Karnataka. I would like to remind the hon. 
Members here including particularly the 
Members from Karnataka that a meeting of 
Members of Parliament from Karnataka was 
held on 4th of April, 1989. A complete com -
pendium is here about the projects whose 
implementation has been delayed because 
of lack of decision on the part of Central 
Government, because of lack of approval 
from the Central Government, because of 
lack of allocation from the Central Govern-
ment. 4th April, 1989 is the date, not long 
back. I would like to place the entire report 
before the House and before the hon. Minis-
ters and the Treasury benches for their 
consideration. Please let us know which of 
these projects have shown progress during 
the last six months that you have been at the 
helm of administration. This includes: a 
project for the reclamation of the saline and 
alkaline soil, a project for the development of 
watersheds in various parts of Karnataka 
and a project forthe development of coconut 
and mango plantation and for the d eveb p -
ment of horticulture. This includes the fa-
mous natbnally important project for M an-
galore Refinery and Petro-Chembals, whose 
detailed Project Report is with the Govern-
ment, and I would like to know why no 
progress has taken place during the last six
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months. There was a project for the take 
over, by the Steel Authority of India, of the 
Visvesvaraiya Iron & Steel Company. No 
progress has taken place. An Export Proc-
essing Zone was to be established in Banga-
lore. There was to be a project for the Road 
Transport Corporation. A special request 
was made by the Karnataka Government for 
funds in order to finance the upgradation of 
the transports facilities, but there is no re-
sponse. There were projects for the devel-
opment of small and medium towns for more 
roads being taken under National Highways, 
for a higher share of the Railway network for 
Karnataka, for utilisation of the Central Road 
Fund for upgradation of the existing roads, 
for the conversion of Bangalore Airport into 
an international airport, for the declaration of 
Karwad into a proper Customs Port. Nothing 
has been done. So, I would like to tell the 
hon. Minister that when he comes to us for 
funds, he should forget what was done or 
what was omitted to be done by the Hedge 
Government or the Bommai Government. 
Let him tell us what has the Governor done 
in the last six months.

My last point is about these Demands. I 
am very happy that these Demands, Educa-
tion is given Rs. 800 crores— one-third I am 
very happy that this is so. Irrigation and flood 
control receive nearly Rs. 500 crores. I think 
that shows a good sense of priority. Agricul-
ture gets about Rs. 200 crores, but industry 
and transportget very small amounts. I would 
like the hon. Minister to consider upgrading 
the allocation fortransport and industry. The 
welfare of the backward sections gets just 
Rs. 100 crores. I do not know whether a 
single penny has been allotted forthe Corpo-
ration that was established for the welfare 
and development of the minorities, called 
the Minorities Finance Development Corpo-
ration. Wakf Corporation gets just about Rs. 
one crore. 1 still feel that relatively allocations 
and priorities are in the right direction. But 
much remains to be seen in the process of 
implementation. I would, therefore, suggest 
tothe hon. M in is te r  that le t u s  ask the p re s e n t 

State Government to look into the pending
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projects to see that the funds, to the extent 
they are available, are well utilised for the  
welfare of the people. Of course, we all await 
the final verdict of the people. The restora-
tion of a popular Government, a democrati-
cally elected Govtamment is a must under 
the Constitution. 1 beg of the Treasury 
Benches not to toy with the idea of extending 
the President’s rule. I think they will get their 
fingers burnt. I think there is no case for the 
extension of the President's rule in Karna-
taka. Karnataka is and must remain one 9 f 
the model States of the country. W e must 
keep our faith and confidence in the people 
of Karnataka. Therefore, I take this opportu-
nity to urge upon the Government to have 
the elections within the present spell of the 
President’s rule.

MR. D EPU TY SPEAKER: The Minister 
of State in the Department of Rural Develop-
ment will now intervene.

THE M IN ISTER  O F STATE IN THE  
DEPA R TM EN T O F  RURAL D EV E LO P -
M ENT IN THE M IN ISTR Y O F AG RICUL1 
TURE (SHRI JANARDHANA POOJARY): 
Mr. Deputy-Speaker, Sir, I heard with rapt 
attention the contribution that has been made 
on this debate, both from the Treasury 
Benches and from the Opposition. Really I 
was ammused when I heard the opening 
remarks of the hon. Member, an intellectual 
from Bihar. He has stated to the surprise of 
all that we should forget the past, that is, the 
past performance of the Karnataka Govern-
ment under the rule of Janata party and 
Janata Dal, and we should look for the fu-
ture... (Interruptions).

SHRI SYED SHAHABUDDIN: lwouid  
like to clarify here. I said it only in relation to 
the budget debate. I-don ’t mind you are 
making that an issue out when the election 
campaign is on. ( Interruptions).

SHRI JANARDHANA POOJARY: I am  
putting and also posing a question to the 
hon. Member. Is he scared by the perform-
ance of the Karnataka Government? Is it 
because since they have committed, you are 
not proud of mentioning it? It is for the House
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to consider. This is the budget speech, this is 
the budget prevented by the honourable 
second Chief Minister, I can say the first 
Chief Minister of Janata Dal in Karnataka 
Assembly on 17.3.1989. He had mentioned 
what is the resource available and also he 
had mentioned what are the provisions he is 
going to make for all the sectors in the 
developmental activities. It is before you, 
and it is for you to find out. W hat he is going 
to do in the current year, he has mentioned. 
But unfortunately he is not there, his Govern-
ment is also not there. The hon. Member, Mr. 
Shahabuddin Ji, I want to bring to your 
notice, I want you to recall, that when they 
came to power in Karnataka your Janata 
Party gave the assurances, promises, to 
Karnataka saying that ‘we are going to give 
a clean administration, we are going to have 
value-based politics and we are going to 
remove capitation fee and corruption will be 
unknown to us. W e will remove corruption.’ 
And what are you saying now? You are 
making a point here that there is corruption 
everywhere, capitation is there, non-per-
formance is there everywhere. That means, 
you want to defend corruption. You want to 
say that the performance would be bad 
because it is like that everywhere. Is it your 
claim? W as it your claim at that time? You 
ruled the Karnataka people saying that we 
will give heaven to you. Earlier, the Con-
gress Government had given hell to you.’ 
People of Karnataka believed. But what had 
your Chief Minister done during the past six- 
and-a-half years and how was his perform-
ance? He told the people that 'Karnataka will 
be taken forward. So far Karnataka was 
ruled not by the Karnataka people, but by 
Delhi; hereafter it will not happen. W e are 
going to give the administration to you and 
the Chief Minister will be in Karnataka and 
there will not be anybody dictating from 
outside.' I will come to you, I will give you the 
figures to show how long he was there, what 
type of administration he has given. Now let 
us come to the budget. A plan outlay of Rs. 
1040 crores was given to the Karnataka 
people. He has shown the deficit as Rs. 
91.53 crores. Is it a true picture? There also 
he deceived the Karnataka people. Earlier 
plan outlay was Rs. 900 crores. There was a

cut of Rs. 100 crores. It is not stated by me, 
it is stated in paragraph 15 of his budget 
speech.

15.00 hrs.

Rs. 900 crores Plan outlay has been cut 
by Rs. 100 crores. Do you m ean to say that 
Karnataka could be developed in this way?  
Now, I will give the figures. In the Seventh 
Five Year Plan period, in the year 1985-86, 
the Plan outlay was Rs. 651 crores, but the 
annual expenditure was only Rs. 637.67  
crores; in the year 1986-87, the Plan outlay 
was Rs. 765 crores and the expenditure was  
only 696 .17  crores; in the year 1987-88, Rs. 
870 crores was the Plan outlay but it hate 
been reduced to Rs. 769.45 crores; in the 
year 1988-89 Rs. 900 crores was the Plan 
outlay and he has reduced it to Rs. 800  
crores. For the current year, that is, 1989-90, 
he has given the Plan outlay as Rs. 1040  
crores. I do not know how the Central G ov-
ernment can come to the rescue of Karna-
taka. W hat has been the contribution made 
by him? In the Seventh Five Year Plan, the  
Central Government’s assistance according 
to the approved Plan was Rs. 1041.53 crores, 
but the Central Government has given Rs. 
1241.69 crores. So far as the Central taxes 
transferred to the States are concerned, it 
was estimated at 2283.25 crores as against 
the Seventh Plan approved target of 1681 
crores. Again, from the current revenue, the 
Seventh Plan approved target was 1436.57  
crores. The latest estimate including the 
approved target for 1989-90 is 784.67 crores. 
When it was promised Rs. 1436.57 crores, 
what wao the amount provided during this 
period? For the five year Plan period, it was 
Rs. 84.67  crores in spite of the fact that the 
share in Central taxes transferred to the 
States is estimated at 2283.25 crores as 
against the Seventh Plan approved target of 
Rs. 1681 crores. This would mean that the 
BCR has deteriorated by as much as Rs.
1254.15 crores. W here are you going to find 
the resources? W hat have they done during 
this period? Shahabuddinji, it is for you to 
see because you are part and parcel of that 
Governmen&And you belong to that party.
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AN. HO N. MEMBER: Not now.

SHRI JANARDHANA POOJARY: Not 
now, but previously. Now, we are building 
additional resources so far as this purpose is 
concerned. You will be surprised to note that 
the State Government had undertaken to 
raise Rs. 1514.90 crores in the first four 
years. At the time of finalising the Annual 
Plan, it has raised Rs. 1007.18 crores. In the 
final year, if you include that in the approved 
target for 1989-90 also, the State’s perform-
ance in the Seventh Plan will be Rs. 1604 
crores as against the Annual Plan outlay of 
Rs. 2111.94 crores. That means, there is a 
shortfall of Rs. 510.80 crores. Can Karna-
taka develop like this? In the last 5 years, 
there is a gap of Rs. 510.80 crores. You say 
that Janata Party, Janata Dal Government 
has do wonders. This is the wonder Karna-
taka people witnessed! If the actual releases 
for 1988-89 are taken into account, total 
Central assistance from 1985-86 to 1989-90  
works out to Rs. 1253.89 crores and the 
Small savings loans at Rs. 912.29 crores 
during the Seventh Plan.

Somebody was making claim, even 
outside Parliament, that utilisation of Central 
Assistance for externally aided projects was 
very impressive there. How did they use it? 
The Central assistance for externally aided 
projects is released on the basis of progress 
of expenditure incurred by the State Govern-
ment. In 1986-87 and 1987-88, the State 
Government could not utilise the external 
assistance in full, leading to a shortfall of Rs. 
24.30 crores. I do not want to give the details.

What about non-Plan expenditure9 You 
were claiming that non-Plan expenditure 
would be curtailed and curbed and the econ-
omy would be introduced in the administra-
tion. What is your performance? The non- 
Plan expenditure of the State has been on 
the increase. I will show you how. In the year 
1984-85, the percentage of increase was 
69.62% . In the year 1985-86, the percent-
age of increase was 70.75% . In 1986-87, it 
was 65.43% . In 1987-88, it was 65.48%  and 
in 1988-89, it was 70.55% . Where actually 
had this Janata Government gone wrong?

SH R I S Y E D  SH A H A B U D D IN : W hat te 
the percentage increase over the 5  year 
period?

SHRI JANARDHAN A PO O JARY: I will 
give you that. I will write to you, if I am  not in 
a position to give that now.

In the current financial year, Karnataka  
went into overdraft to the extent of Rs. 50  
crores as on 8 .4 .1989 for the third day. The  
State was able to come out of overdraft as 
one advance instalment of share in Central 
taxes amounting to Rs. 48  crores was re-
leased as in the case of all other States and 
small savings loan of Rs. 22 .37  crores or 
about Rs. 70 crores in all, on 10.4.1989.

He has been stating, “I could not fulfil 
the aspirations of the people because the 
Plan outlay could not reach us, as there was 
drought." He claimed that he spent Rs. 800  
crores to Rs. 1,000 crores and it had never 
happened in the country. That was his claim. 
For the information of the hon. Members, I 
would give some figures as to how much he 
spent for the year 1983-84, as stated by his 
own Government. This is the figure of expen-
diture reported by the State Government to 
the Centre for release of the Central assis-
tance. He spent it under the heading 
"Drought".

In the year 1983-84, it was Rs. 14.68  
crores which he spent.

In 1984-85

1985-86

1986-87

Rs. 36 .84  crores

Rs. 82.01 crores

Rs. 49 .30  crores

1987-88 —  Rs. 28 .90  crores

1988-89 Rs. 20.00  crores

The total amount spent so far is Rs. 231 .79  
crores. From where do you get the money? 
Where has he shown that the spent more 
than Rs. 800 crores to 1,000 crores? Does it 
include Plan outlay? There is a dam con-
structed in one district. He is including that



also. There is a  limit for misleading the 
people of Karnataka legislature. Shall I 
compare their performance with that of oth-
ers? There was serious drought in Rajast-
han and Gujarat. The former Karnataka 
Government could not achieve the targeted 
Plan outlays in the Seventh Plan. In 1988- 
89, they reduced the Plan outlay from Rs. 
9 0 0 crores to Rs. 8 0 0 crores as stated by me. 
Natural calamities is sought as an excuse for 
the non-performance of the State Govern-
ment. For the year, 1988-89, Central Gov-
ernment had given a ceiling of Rs. 37.34  
crores. They could have spent that amount if 
he was vigilant, alert and if at all he was 
interested in the welfare of the State. The 
State Government could not utilise even this 
amount fully. In fact, they could utilise only 
just a  little over Rs. 19.70 crores in drought- 
affected areas. You do not want the people 
to hear all these things. You do not want 
these things to be discussed in Parliament. 
Yes, we can shut our eyes. But the people of 
Karnataka know it. They know the perform-
ance of the Janata Party. Let us compare 
this with that of others because you know the 
magnitude of drought in Rajasthan and 
Gujarat. On the other hand, States which are 
more affected by droughts, like Rajasthan 
and Gujarat performed better. Rajasthan 
spent nearly Rs. 100 crores more than the 
ceiling of expenditure sanctioned by the 
Government of India for drought relief. But 
still they reduced their Plan outlay only by 
Rs. 61 crores even though they spent more 
than Rs. 100 crores in addition to the ceiling. 
A small State, Himachal Pradesh, which was 
also severely affected by floods was able to 
fulfil its Plan outlay. They did not cut a single 
crore. Still he says that he was not in a 
position to spend because of this drought. 
W hat was he doing during that period? 
Drought was there. People of Karnataka 
were agitated. Everywhere concern was 
exhibited. The Karnataka Chief Minister, the  
then first Chief Minister, did not go to the 
affected people. He was in power for five 
years and seven months, fo r2 ,005 days. His 
foreign tour out of State included the period 
of hrs illness there. H e fell ill in Delhi also. He 
also went to Bihar. He did not tour drought- 
affected area. H e toured Bihar and other

337 Karnataka Budget
Demands

places. He was out on tour for 1,305 days, he 
was out of Karnataka, and the number of 
days he was available in Karnataka was only 
602. He attended Vidhan Sabha for 266  
days only. Then the second Chief Minister 
took charge. Sir, I do not want to mention the 
name here. The second Chief Minister had 
stayed in office for a period of 251 days. Out 
of the 251 days, his foreign trip and outside 
Karnataka accounted for 176 days. He was 
out for 176 days. During that period, he was 
available in Karnataka only for 75 days. He  
attended the Vidhan Sabha for 33 days.

This is the performance of that exem -
plary Chief Minister of Janata Party and the 
Janata Dal Party. W hat was he doing during 
that period? During that period, the worst 
conditions were prevailing in Karnataka. Ha  
did not goto see the plight of the people. The  
people were worried, as I have stated earlier. 
Our hon. Prime Minister rushed there. He  
went to the nook and corner of Karnataka. 
Our Members of Parliament were attending 
to the relief works. Fodder was offered; cattle* 
sheds were constructed by the hon. M em * 
bers from our party. But the Chief Minister 
did not move. The hon. Prime Minister went 
to Karnataka and he was asking about he 
plight of the people. The fact is that the 
minimum wages were not paid to the people 
under the W age Employment scheme. 
W ages were not paid to them. Nobody was 
willing to go there. No Minister wanted to see  
all these things. The people of Karnataka 
stated this. Our hon. Prime Minister Shri 
Rajiv Gandhi went to Karnataka. H e toured 
more for more than 200 miles. The first Chief 
Minister of Karnataka did not go to Chickbal* 
lapura which is situated at a distance of not 
more than 70 miles, it is a question of one  
hour or one-and-a-half-hour’s travel. I was 
the President of the Congress Party there. I 
moved from place to place. I visited several 
villages. The people in the interior parts of 
Karnataka stated that their Chief Minister did 
not visit them and their Ministers also did not 
visit them. They wanted me to ask the Min-
isters to visit them. Our hon. Prime Minister 
came there. Finally, the Congress Party made 
a declaration. The Congress Party hadthreat* 
ened saying that if the Chief Minister did not
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visit the drought-affected areas within 15 
days, there would be agitations throughout 
the State. The Chief Minister became pan-
icky. He was scared. Then he started mov-
ing. When? It was after the break of mon-
soon. That was the style of functioning of that 
Chief Minister. That was the personality of 
that Chief Minister.

MR. D EPUTY-SPEAKER: Today, we 
have got the Private Members’ Business, 
Mr. Minister. How much time will you take?

SHRI JANARDHANA POOJARY: Sir, I 
will be finishing soon. I now come to my 
point. What had he done during that period? 
I will come to your statement also. Shri 
Shahabuddin appreciated the statement. 
What had he done during that period? Shall 
I tell you? If the Government fails to protect 
the Scheduled Castes, Scheduled Tribes 
and the weakest among the weaker sec-
tions, Harijans, it will not be called the Gov-
ernment. There were atrocities on Sched-
uled Caste people and the Scheduled Tribes 
people. I will give the details. You will be 
shocked to hear. I will give the details from 
1983 to 1989. In 1983, the number of inci-
dents of atrocities on them— in one year—  
was 329. The number of injured Harijans, 
Scheduled Castes and Scheduled Tribes 
was 524. Their property worth Rs. 1,49,300  
was destroyed. How many people died in 
one year? Forty-four Harijans died in one 
year. In 1984, number of incident was 368, 
people injured were 412 and Rs. 13650 
worth of property was destroyed belonging 
to them and 33 people were murdered. In 
1985, there were 553 incidents in which 623 
people injured, Rs. 188,875 worth of prop-
erty was lost and 49 people died. I shall give 
you the total figure from 1983 to 1989 be-
cause time is running out. The total number 
of incidents were 3579, out of which 4908 
persons belonging to Harijans and Sched-
uled Castes and Scheduled Tribes were 
injured, Rs. 10 lakh worth of property was 
destroyed and 266 Harijans and Scheduled 
Castes and Scheduled Tribes were killed.
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If you have got the heart, you should 
think about this. W hat has he done for Sched-
uled Castes and Scheduled Tribes? You 
have stated about his performance. At the 
time of coming to power, he had announced 
that for the Scheduled Castes and Sched-
uled Tribes if there were very good students 
getting high marks, there would be direct 
recruitment for Class-I and Class-ll officers 
post without any interview, and universities 
could furnish the information and immedi-
ately they would be appointed. But not a 
single person was recruited, till today. You 
say that we should not talk about this. W hat 
has he done for Scheduled Castes and 
Scheduled Tribes? 260 people had bean 
killed so far.

Then in Bindigere village in the Belgaum  
District, which is the constituency of Shri 
Sidnal, Harijans were detailed, abused, 
threatened and forced to eat. Do you know 
what? Human excreta. W hat was the allega-
tion? It was for stealing the jowar crop. 
( Interruptions)

It is not like that. What was the promise 
given by them? The promise was that they 
would give security to the people belonging 
to Scheduled Castes and Tribes. In the State, 
the Janata Dal President belongs to a Sched-
uled Caste community. But, at that time, 
nobody raised a finger. All the Ministers 
belonging to Scheduled Castes and Sched-
uled Tribes were keeping quiet. They contin-
ued with him.

Then in Thattur village of Shimoga Dis-
trict, on 29.1.88, Harijans were not allowed 
to offer puja and were threatened assault 
with chappals if they entered.

Then, what is the condition of Sched-
uled Castes and Scheduled Tribes officers? 
In the Yadgir Taluk of Gulbarga District, 
Assistant Commissioner and Sub-division 
Magistrate bebnging to Scheduled Castes 
were slapped by a caste Hindu person in the 
presence of a  Janata Dal Minister. If the 
offbers are not given this protectbn, what 
about the common people? You stilf want
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him. You have seen it. In the REVA JEETU, 
his own kith and kin were involved. There 
was a scandal by name: "Bharat Hedge, 
Medical Seats Scandal**. Who is Shri Bharat 
Hedge? It is for you to consider.

Then coming to the Government, it has 
never happened in the history of India that 
the Hom e Ministerof a State is involved in a 
murder case. He is an accused today. Do 
you still want the nepotism and favouritism?

Now, sometimes, you speak very bluntly 
and openly. I tell you Mr. Shahabuddin that 
in the Bharat Hedge Medical Seats scandal, 
he manipulated things. Even he saw that the 
judge was also removed He manipulated it 
in such a way. For defending his son, 
was given the Rajya Sabha membership

MR D EPU TY SPEAKER: The name 
will not go on record.

SHRI JANARDHANA POOJARY: But I 
tell you *hat this was given for defending the 
accused in the Indiraji murder case That is 
their culture.

SHRI SYED SHAHABUDDIN- Mi 
Minister, you know that I resigned from the 
Janata Party Parliamentary Board on the 
issue of giving a Rajya Sabha seat to .

SHRI JANARDHANA POOJARY: I don't 
say. There are people in the country who 
have got principles.

Coming to the phone tapping issue, he 
tapped whose phones? W here did he mix 
politics? He tapped phones not of anti-na-
tionals, not of criminais. But he tapped the 
phones of Shrimati Nagarathnamma, the 
Opposition Leader; Shri Deve Gowda, his 
cabinet colleague; Shri Gurupadaswamy, 
the Opposition Leader in the Rajya Sabha; 
his cabinet colleague Shri Raghupathy; Shri 
Chandrashekhar and Shri Ajit Singh. And 
the transcript was published in the Indian 
Express. It was recorded and given to his 
very close paper, Indian Express, his men-
tors. W e can say that.
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Has it ever happened in the country 
before? You gave a statement boldly that it 
was a shameful act. It has appeared in the 
Illustrated Weekly. But he did not agree. 
According to you, it is immoral. The people 
have said that it is an immoral thing. With all 
these things, he still strives.

Ultimately what has happened? There 
was internal race of lust for power. There 
was no administration, there was no G ov-
ernment. O ne Minister was fightin j with 
another Minister and the MLAs were har-
bouring for getting power. Money was ex-
changed. It is stated by each and everybody. 
The people of Karnataka know this. Ulti-
mately, their party was broken.

We did not touch it. I was the President. 
I told, we will not go near them. The credit 
goes to Shri Oscar Fernandes and Shri 
Veerendra Patil also. They said, our stan- 
oard is much more than that, we will not 
interfere in their affairs at all. The Congress 
Party’s status was taken high.

I don’t want to speak more because I am 
nearing the time. Their Government failed 
under its own weight. Nobody could help. 
The people were relieved, they were very 
happy. The honourable Prime Minister went 
to Karnataka; he was given a warm w el-
come. They received him; they thought that 
he was the saviour. Honour and dignity of the 
people of Karnataka were at stake. It never 
had happened.

These are the people who want to com© 
to the Centre. They want to dislodge the 
Prime Minister. Mr. Shahabuddin, you are 
here, you are a bold person. You have got 
the guts to face us here because you have 
been sent by the people for five years. You 
did not run away. Those Opposition people 
including the four MPs from Karnataka ran 
away. Even Prof. Madhu Dandavate ran 
away. Even though the Karnataka Budget is 
being discussed today, they are not here. 
This is the interest they have got. You said 
that they have got a lot of interest. Mr. 
Shahabuddin, you change youropinion about
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your people whom you have once supported. 
You were one of their colleagues. These are 
the people who want to dislodge the Prime 
Minister. What will happen to the country? 7 
or 8 leaders are there. They claim, they 
demand the Prime Ministership and if they * 
come to power, they will quarrel, they will 
destroy the economy of the country and the 
country’s progress will be damaged to that 
extent. It will take years to bring it back on the 
rails. That would be the position and that is 
why we are very bold. We are not scared by 
their going out from this Lok Sabha. We 
knowtheirtactics. how Mr. Hedge also played 
the drama, Chief Minister after Chief Minis-
ter, howthe Chief Ministerof Andhra Pradesh 
also played the drama with all the indictment 
from the High Court in 7 cases and the first 
Chief Minister of Karnataka in two cases—  
not one. The indictment was in 1969 when 
he was the Minister. This is the position. That 
is why, I appeal to the Central Government 
that we have to find out the resources. It will 
be very difficult; even then, in the interest of 
the Karnataka people, we have to help them, 
we have to set right the thing. It is our 
responsibility now. Even though they are 
irresponsible. I am appealing to the hon. 
Finance Minister to come forward with cer-
tain measures as soon as possible— they 
will go to the credit of Karnataka Governor 
and his Advisors. W e have to say that we 
have taken action against the liquor barrens; 
that is required today. Ultimately, it will help 
the people of Karnataka and we can get 
resources. With these words, Sir, I conclude.

[English]

MR. DEPUTY-SPEAKER: The House 
will now take up the Private Member’s Leg-
islative Business: Bills for introduction.

Shri Shantaram Naik.

15.321/2 hrs.

LAND A C Q U IS IT IO N  (A M EN D M EN T) 
BILL*

(Amendment of section 6)

[English]

SHRI SHANTARAM  NAIK (Panaji): Sir, 
I beg to move for leave to introduce a Bill 
further to amend the Land Acquisition Act, 
1894.

MR. D EPU TY SPEAKER: The ques-
tion is:

“That leave be granted to introduce a 
Bill further to amend the Land Acquisi-
tion Act, 1894".

The motion was adopted

SHRI SHANTARAM  NAIK: Sir, I intro-
duce the Bill.

15.33 hrs.

R EPRESENTATIO N O F THE PEOPLE  
(AM END M ENT) BILL*

[English]

SHRI SHANTARAM  NAIK (Panaji): Sir, 
I beg to move for leave to introduce a Bill 
further to amend the Representation of the 
People Act, 1950 and the Representation of 
the People Act, 1951.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce a 
Bill further to amend the Representa-
tion of the People Act, 1950 and the 
Representation of the People Act, 
1951".

The motion was adopted
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[English]

SH R I SHANTARAM  NAIK: Sir, I intro-
duce the Bill.

1 5 .3 3 1 /2  hrs.

R EG ISTR A TIO N  O F B IRTHS AND  
DEATHS (A M EN D M EN T) BILL*

[English]

(A m endm ent of section 20)

SHRI SHANTARAM  NAIK (Panaji): Sir, 
I beg to move for leave to introduce a Bill to 
amend the Registration of Births and Deaths 
Act, 1969.

MR. D EPUTY-SPEA KER: The ques-
tion is:

“That leave be granted to introduce a 
Bill to amend the Registration of Births 
and Deaths Act, 1969"

The motion was adopted

SHRI SHANTARAM  NAIK: Sir, I intro-
duce the Bill.

15.34 hrs.

FAIR PRICE SHO PS (REGULATION) 
BILL— CONTD.

[English]

MR. D EPU TY SPEAKER: The House 
will now take up further consideration of Fair 
Price Shops (Regulation) Bill moved by Shri 
G .S. Basavaraju.

Now, Shri Ram Bhagat Paswan may 
continue his speech.

[ Translation]

SH R I RAM BHAGAT PASW AN (Ros- 
era): Mr. Deputy Speaker, Sir, I said that

other day that adequate number of Fair Price 
Shops were there in our country. But as far 
as the question of supply of essential com* 
modifies is concerned, sometimes they are 
in the short supply. Slackened attitude is 
adopted in supply of essential commodities, 
due to which consumers have to face lot of 
difficulties. This is because of the fact that 
most of the essential commodities are first 
transported to urban areas from the rural 
areas and from there, these commodities 
are again distributed to the rural areas through 
Public Distribution System. Big business-
men are the whole-sale dealers of essential 
commodities. In the cities sometimes these 
dealers sell these commodities in the black- 
market as a result of which these essential 
commodities such as sugar, maida, suji and 
edible oil etc. are not supplied to the rural 
people. As per the policy of the Government, 
licences are to be given to the unemployed, 
Harijans and widows under 20-point pro-
gramme but big businessmen are the whole-
sale dealer of the essential commodities 
under public distribution system. Therefore,
I would like to request the Minister to review  
this situation. My submission is that licences 
of whole-sale dealership of essential com- 
moditiesgivento big businessmen underthe 
public distribution system should be can-
celled and these should be given to the 
disabled, Harijans and widows. Sir, trans-
portation cost for carrying essential com-
modities to villages is very high. At present, 
dealers have to bear the transportation cost. 
Villages are located at a distance of 50 to 60 
kms. frofn the cities in my constituency and 
they are not linked by railway net-work or 
roads with the cities. As a result these items 
are transported to rural areas by bullock- 
carts or some other means of transport. I 
would like to request the Government that 
transportation cost for carrying essential 
commodities to remote villages should be 
borne by the Government. I would also like to 
state that at many places adulteration is 
done in essential commodities, due to which 
many diseases spread and the lives of the 
people are endangered. Another problem is 
the artificial scarcity created by the dealers 
inspite of availability of commodities. They 
sell these items meant to be sold through the
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Public Distribution System in the black m ar-
ket. I would like to submit that the Govern-
ment should pay attention towards this prob-
lem also without any delay and take concrete 
steps to ensure that consumers are not 
forced to buy these commodities in black- 
market. The dealers under the Public Distri-
bution System in urban as well as rural areas 
distribute items upto 4.00 p.m. and alter that 
the same commodities are sold in the black- 
market. I would like that Government should 
pay attention towards this and make ar-
rangements to provide essential commodi-
ties to the people all the items.

There is no storage facilities available tn 
villages. Due to this, essential commodities 
are demaged which are sold through the 
Public Distribution System. In cities also, we 
have seen that goods lying in the open at the 
stations get spoilt due to rains and the same 
are later on sold to the people through fair 
price shops. I would like to request the 
Government to construct godowns in every 
village for the safe storage of essential 
commodities, to protect it from decay so that 
the people who consume them are not taken 
ill.

Our State, Bihar has always been af-
fected by natural calamities. Though it is an 
agricultural state where people are solely 
dependent on agricultural for their living, but 
every year there has been one or the other 
natural calamity such as floods or drought in 
that state which has resulted in the meagre 
production of foodgrains. I would like to urge 
upon the Central Government to provide 10 
lakh tonnes of foodgrains to Bihar every 6 
months for distribution among the people of 
that state through the public distribution 
system, so that the people have not to face 
shortage of foodgrains. At present Bihar is in 
the grip of devastating floods, but no relief 
has been provided so far to the affected 
people. Instead they have to purchase es-
sential commodities from the open market at 
exorbitant rates. I would like to bring it to the 
notice of the Hon. Minister that the kerosene 
oil is being sold in Bihar at different rates

ranging from Rs. 10.00 to Rs. 15.00 per litre 
at different places, because the means of 
transport are not available in these areas 
and the supply of essential commodities 
does not reach the villages. Even if it reaches 
there, it is not distributed through the public 
distribution system. Instead these commodi-
ties are sold in black-market. So, I would like 
to urge upon the Central Government to 
direct the district collectors of flood affected 
areas to ensure supply of essential com-
modities by boats or by any other means of 
transport so that people do not have to face 
difficulties. I would also like to urge upon the 
Government to supply foodgrains on subsi-
dised rates to the people without employ-
ment and those living below the poverty line. 
Essential commodities should be made 
available on subsidised rates to the handi-
capped, widows, aged and those who have 
no means of livelihood. Such people should 
be given free ration, if possible, otherwise 
they should be provided essential commodi-
ties at least on subsidised rates. So far as the 
question of providing ration cards to the poor 
people having a daily income of only Rs. 10 
to Rs. 20 in Delhi in concerned, a survey 
should be conducted in Delhi and other 
metropolitan cities to identify such people for 
the purpose of issue of ration cards because 
without a ration card they have to purchase 
foodgrains and other essential commodities 
from the market in black and they have to 
face lot of difficulties in obtaining ration cards. 
Sometimes they are asked to furnish their 
house number or on other occasions some 
other information is demanded and on one or 
the other ground, they are not issued ration 
cards as they have to live in slums. <1 would, 
therefore, urge upon the Government to 
issue ration cards to such people lying in 
Delhi and other big cities after proper enquir-
ies so that they don’t have to purchase 
foodgrains from the black market.

Mr. Deputy Speaker, Sir, I would also 
like to thank Shri Basavaraju for highlighting 
the problems of common interest and for 
presenting a Bill on them in the House. I 
would urge upon the hon. Minister to pay 
attention to the suggestions for improve-
ment in the public distribution system and
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effect improvements accordingly.

Sir, all the essential commodities should 
be available on these fair price shops. There 
should not be any scarcity of these items. 
Everyone should get ali the commodities in 
time. At times we find that commodities are 
not available for a period of 3-4 months. This 
situation should be reviewed and factors 
responsible for this scarcity should be re-
moved. Sometimes, at the time of festivals, 
Maida and Suji are sold at a very high rate. 
Allthese inconsistencies should be removed. 
These things should be made easily avail-
able to the poor.

Mr. Deputy Speaker, Sir, with these 
words, I thank you for giving me an opportu-
nity to speak on this important Bill.

[English]

SHRI CHINTAM ANI JENA (Balasore): 
Mr. Deputy Speaker, Sir, I am very much 
indebted to you for having allowed me to 
participate in the discussion on this impor-
tant Bill brought forward by my hon. friend, 
Mr. Basavaraju. I congratulate him because 
it is about the genuine problems being faced 
by the people who are mainly below the 
poverty line. These poor people are mostly 
dependent on fair price shops and similar 
other shops selling the essential commodi-
ties.

Why did he think of bringing forward this 
Bill? It is very clear from the Bill that the 
difficulties being experienced by the con-
sumers in the rural and the urban areas too 
can be solved by enacting this Bill into a law. 
Of course, there are some lacunae on whic^
I will speak later on. But the aims and objects 
of the Bill are quite clear and no doubt very 
useful. He has proposed for having Central 
Board and State Boards for fair price shops. 
What for? W e are experiencing that the 
essential commodities sold at the fair price 
shops to the consumers at many places are 
not according to the prescribed weight. The 
quality is also not up to the mark. W hen we 
contact the owners of such fair price shops, 
they tell us that the commodities supplied by

the FCI godowns are supplied less in weight 
to the extent of 5-10 kilograms per quintal. Of 
course, we should not blame the Central 
Government on this issue. That is the re-
sponsibility of the State Governments to see 
that commodities supplied from the FC I 
godowns are correct in weight.

W e have experienced that in our State, 
Orissa, the State Government have ap-
pointed supervisors and inspectors to re-
main present in the FCI godowns when the  
rations are drawn from there. They would 
see that the quantities supplied are correct in 
weight. But with the connivance of the deal-
ers, officers in charge of the FCI godowns as 
well as the supervisors or the inspectors, the  
actual weight is not supplied according to the 
prescribed weight.

My constituency was severely affected 
by a cyclone on 26th of May this year. At the  
time when the State Government provided 
the emergency relief, myself and some offi-
cers checked the foodgrains supplied. The  
weight was less by ten or eight kilograms per 
quintal. When we asked the dealers as to 
why they accepted the foodgrains of less 
weight, they said that the FCI authorities at 
the godowns told them that if they wanted to 
lift the foodgrains, they can do so, otherwise 
they can go away because it was only sup-
plied on a war-footing to the cyclone affected 
people. So, they lifted the quota allotted for 
them even if it was less in weight. Ultimately, 
the consumers had to suffer. W hat is hap-
pening in the fair price shops? In the fair price 
shops, foodgrains are distributed to the 
consumers by less weight and the price 
equal to that less weight of foodgrains is 
being adjusted by enhancing the rate for 
which the foodgrains are being supplied. 
Suppose, the rice supply is made at the rate 
of Rs. 2.50 per kg and the loss of weight will 
be adjusted by raising the prescribed rate of 
Rs. 2.50 per kg. Ultimately, the consumers 
are the sufferers. Similarly, the quality is also 
not up to the mark. Of course, the Govern-
ment at the Centre is giving price in the 
approved quality. But ultimately, when it 
comes to the people for consumption, it is 
noticed that the quality is not good. I do not
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know who is fixing the prices and how the 
prices are being fixed. This has to be gone 
into. This is another difficulty. Despite our 
Government insisting that the co-operatives 
and gram panchayats are to be given top 
priority for giving dealerships, none of the co-
operatives or gram panchayats are coming 
forward to get the dealership because of the 
difficulties and bottlenecks, i.e., they are 
getting less marginal profit. Their profit is so 
less that they are not willing to get the deal-
ership. Whenever they come forward, they 
run under loss. I am told earlier that the 
marginal profit is so less that they had to 
increase the rate, not on paper but within the 
knowledge of everybody including the sar-
panches. This is another problem which 
should be looked into. The marginal profit 
should be increased so that gram panchayats 
and co-operatives will come forward to get 
the dealership.

The next aspect is irregular supply of 
foodgrains. The Government is blaming the 
Railways for slow movement of foodgrains. 
But the Railways are saying that they are 
giving top priority for the movement of 
foodgrains. I know that top priority is given to 
the movement of foodgrains but due to some 
incidents like 'Rail Roko’ agitation and other 
natural calamities, the foodgrains are not 
reaching the distribution centres on time. 
That is another reason for which the co-
operatives and gram panchayats who are 
interested to do this job are not coming 
forward. This aspect should also be looked 
into. Our State Government on instructions 
from the Centre have appointed an Advisory 
Committee for all the fair price shops. Though 
according tothe criterion, persons belonging 
to Scheduled Castes and Scheduled Tribes 
and women have also to be taken in that 
Advisory Committee, but unfortunately, that 
is not being done. These Advisory Commit-
tee are not functioning properly. In fact, they 
are not functioning at all. Of course, on paper 
there Advisory Committees. W e must en-
sure that these Advisory Committees func-
tion properly so that these types of things are 
avoided.

Then, the retail centres do not open on 
time. That is another difficulty. The poor man 
with a sum of Rs.4, Rs. 5 or Rs. 6 wants to get 
his ration and go to his work. But if the ration 
shop does not open in time, he suffers a lot. 
Therefore, the time fixed for these fair price 
shops must be strictly followed and the ration 
shops opened in time.

Further, we should not fix the time ac-
cording to our choice. That should be left to 
the local Panchayat or the local bodies. They 
would see what time suits the consumers so 
that they can come and draw their rations 
from those shops.

It must also be ensured that all the 
essential commodities are kept in one place 
in the rural areas or the town areas, so that 
the people may not run to various places for 
different items of essential commodities. It 
should not be that for kerosene oil, they have 
to go for a distance of two kms and for rice or 
wheat another 3-4 kms. This needs to be 
looked into.

I must congratulate our Prime Minister 
and our Government for providing subsidies 
on foodgrains to the tune of Rs. 2000 crores 
per year. But it is very necessary that we 
should ensure proper distribution of 
foodgrains and other items. Only if we en-
sure this, the pious intentions of our Prime 
Minister, who has done so much for the 
scheduled castes and scheduled tribes, poor 
people, poorest of the poor in the society, 
would be fulfilled. W e would only succeed if 
we take care of all these things.

I would also request that the non-supply 
of foodgrains should be looked into very 
strictly and properly. What is actually hap-
pening? The Minister can ascertain it. It 
appears that the Government of India de-
cided and it has come in the newspapers 
also, that the States which are producing 
oilseeds should not be given imported oil like 
palmolein oil. Because of this Orissa is being 
denied the supply of imported edible oil. 1 
don't know how far it is true. But if it is a fact, 
I would request the hon. Minister to look into 
it. Even though these are the statistics given
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by the State Government or the Agriculture 
Department, what is actually happening in 
the rural areas? Our experience is that the 
mustard oil and other edible oils are not 
available for less than Rs. 25 per Kg. This is 
the situation. So, I would request the Hon. 
Minister to kindly look into it.

Orissa, Kerala, Andhra, West Bengal, 
Tamil Nadu and Assam are rice eating states. 
W henever the quota for ripe is fixed for a 
particular State, due consideration should 
be given to this fact. It is not possible for the 
Centre to meet our full requirement because 
the Centre is not producing rice. It is the 
States which are producing the foodgrains 
and, therefore, they should see that the 
target for procurement is properly fulfilled. 
My humble submission is that all the States 
should have the Procurement Board which 
can collect the foodgrains from the fields 
only according to the targets fixed for a 
particular State. This will also helpthe States 
to procure the foodgrains in due time. But 
what is happening actually7 I am telling you 
about the State of Orissa. There is a Civil 
Supply Committee. The farmers are selling 
their products at a cheaper rate. When they 
go for procuring the foodgrains, the small 
and marginal farmers would have already 
sold their products at a cheaper price. So, 
this should be looked into.

Lastly, I would say that the FCI godown 
are so inadequate that even if procurement 
is done according to our expectations there 
is a very little scope for the storage. My 
humble submission is that more FCI godowns 
or warehouses should be there in the rural 
areas and the procurement process should 
start before the harvesting period so that the 
cultivators should get the due support price 
for their products.

With these words, Sir, I whole heartedly 
support the Bill brought by Shri Basavaraju.

Thank you, Sir.

MR. DEPUTY-SPEAKER; Now, are left
with just 8 or 9 minutes but still there are a lot
of Members who want to speak on this Bill.

So, if the House agrees to extend the time for 
this Bill, then these Members will get the 
chance to speak.

S H R I J A G A N N A T H  P A T T N A IK  
(Kalahandi): Sir, it may be extended by one 
hour.

MR. DEPUTY-SPEAKER: I think we 
should extent it by two hours so that all the 
hon. Members who want to speak can be 
covered. So, the time for this discussion Ts 
extended by two hours.

Yes, Shri Jagannath Pattnaik. 

[Translation]

*SHRI JAGANNATH PATTNAIK: Mr. 
Deputy-Speaker, Sir, I may be permitted to 
speak in my state language, Oriya.

Sir, I rise to speak a few words on the 
Fair Price Shops (Regulation) Bill moved by 
my friend Shri G .S. Basavaraju. The Bill of 
Shri Basavaraju seeks to regulate the func-
tioning of the Fair Price Shops in the country. 
In the statement and Objects of Reasons of 
the Bill, he has stressed upon the need to 
streamline and strengthen the Public Distri-
bution System all over the country. Besides, 
he has laid stress on the timely distribution of 
good quality food-grains and other essential 
commodities at reasonable rates by the Fair 
Price Shops. He feels that there is a lack of 
coordination between the State and Centre 
in the matter of Public Distribution System  
and therefore he feels that a way should be 
found out so that proper coordination is 
established between the implementing agen-
cies i.e., the State Government and the 
Central Government and this system  
achieves a great success.

Sir, our country has now become self- 
dependent in the matter of foodgrains. It has 
become possible because of the farmers 
welfare policy adopted by the Government. 
Our Government is laying emphasis on the 
distribution of certified seeds, good quality 
fertilisers and timely payment of loan assis-
tance to the farmers. Besides, the applica-

Translation of the speech originally delivered in Oriya.
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tion of modern scientific methods of cultiva-
tion and proper utilisation of water resources 
have increased the production of foodgrains. 
The Government is encouraging the agricul-
tural scientists and so they are working on 
the transfer of modern method of cultivation 
form the laboratory tothe land. The combine 
effects of all these factors led to be increase 
in the production of foodgrains. Despite all 
these success, it is regrettable that the inter-
est of the weaker sections are not being 
safeguarded in every part of the country. Our 
Government is very much concerned for 
them. So, Government have opened a large 
number of Fair Price Shops in the country. 
Government is determined to strengthen the 
Public Distribution System. Because our’s is 
a people’s welfare state and the main en-
deavour of our Government is to protect the 
interests of the weaker sect'ons, more par-
ticularly, who are living below the poverty 
line. The Government is opting strategies 
through Five Year Plans to increase the 
production of foodgrains. The Government 
is giving huge amount of subsidies and loans 
given to the farmers for buying seeds and 
fertilisers. Not only that, the Centres has also 
provided 2000 crores of rupees in the form of 
subsidy to the Public Distribution System. 
India is a socialist and democratic country. 
The schemes are being drawn upfor welfare 
of different sections of the people living in our 
society. The Government is procuring 
foodgrains at higher rates and they are being 
sold to the consumers at lower and reason-
able rates. The Government is doing this, 
because our only aim is to provide benefit to 
the poor people, the poorer of the poor and 
we have to raise them above the poverty 
line. W e have to keep them safe and sound 
and we have to give them justice. There are 
many schemes being implemented for the 
people, who are suppressed and neglected 
for a long time. They have not been benefit- 
led by the five year plans programmes. Sir, 
when the Public Distribution System was 
started in 1962, there were only 4,700 Fair 
Price Shops. Now the number of the Fair 
Price Shops have been increased. The 
Government have taken policy decision to

set up atleast one Fair Price Shop in every 
Gram Panchayat. But Sir, there are some 
hilly areas which are inaccessible. More 
than one Fair Price Shop should bet set up in 
such remote area. Sir, I would like to say a 
word about the drought prone areas. I repre-
sent Kalahandi district of Orissa which is a 
drought prone district. More attention should 
be paid to streamline public distribution 
system in such districts. I am grateful to our 
Prime Minister who hastime and again toured 
that district. He is personally monitoring the 
Public Distribution System in that district. A 
new system has been adopted in that district 
on his advice. Hat van or mobile van are 
going to the weekly market place. People are 
able to buy, the essential commodities fer 
several days from the mobile vans or Hat 
vans. This is a very good system. This sys-
tem should be followed in other drought 
prone and inaccessible areas in the country. 
As the Panchayats in the inaccessible areas 
are very big, it is very difficult for the people 
of every village to go to the Panchayat Head  
Quarters to get the rations from the fair price 
shops. They can get the essential commodi-
ties from the mobile vans easily. So this 
system should be adopted in every Pan-
chayat as far as possible.

Then, we have to be very practical about 
one thing i.e. transportation cost. As you 
know the kerosene dealership or Fair Price 
Shops licences are given to some people. 
But we are not paying them good amount of 
transport cost. Even they do not get what 
they spend towards transport. When they 
carry kerosene from one place to another 
some quantum of kerosene oil fall down on 
the road due to the leakage or some other 
reason, when carrying rice or wheat fropi 
one place to another, such foodgrains get 
damage due to rain or some other reason. If 
the dealers are not given some margin, then 
nobody will come forward to open fair price 
shops. W e are talking of black-marketing
3 nd irregularities in the distribution of essen-
tial items under Public Distribution System. 
But we are not realising the practical difficul-
ties of the dealers and retailers. If we do not 
give them margin of profit they will continue 
to indulge in black-marketing. Therefore, we
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have to think over this issue.

16.07 hrs.

[PROF. NARAIN CHAND PARASHAR in 
the Chair]

Now, I would like to say a  word about 
storage system. W e do not have good number 
of rural podown. Even very inadequate 
number of godowns are set up in the urban 
areas. Food Corporation of India releases 
rice for a particular area. It transports the 
foodgrains by rail or by trucks. Sometimes 
the foodgrains bags are kept at the pit-heads 
for days together. W hen rain starts the 
foodgrains get damage and later on become 
sub-standard. In order to save the foodgrains 
from damage we have to set up more num-
ber of godowns. The Cooperative societies 
are also not in a sound position. As there is 
no margin of profit the selling of food-grains 
in the Fair Price Shops, the Cooperative 
societies do not want to take up the sale of 
essential commodities. Therefore, there is a 
need to raise the transport cost. I hope the 
Honourable Minister would into it.

Sir, our Prime Minister, Shri RajivGandhi 
wants to decentralise power. Panchayat Raj 
and Zila Parishad system are being intro-
duced in the country. Decentralisation of 
administration through Panchayats and Zila 
Parishad is an apioach making incident. 
Now Public Distribution system will be taken 
up by the Panchayats. I hope this system will 
further strengthen once the people in the 
village and Panchayats manage it.

As I had stated earlier the Prime Minis-
ter has paid special attention to strengthen 
Public Distribution System. Now he hastaken  
decision to pay rice at the rate of Rs. 1.85 to 
Rs. 2/- per kilogram to the Scheduled Tribes 
under Integrated Tribal Development Agen-
cies. 13 K.G. of rice is being made available 
for each family through the Development 
Cooperative Societies under 17 D.A. This is 
very inadequate. Therefore, this allocation 
should be enhanced to 24 K.G. perfamily. At 
the sametime I would like to suggest to the 
Government to make available rice at the

rate of Rs. 1.85 to Rs. 2 .00  to the people 
living in the drought affected areas, hilly 
areas and inaccessible areas.

Sir, there are certain States in the coun-
try where the people are rice eater. As my 
predecessor Hon’ble Member, Shri Chinta-
mani Jena was saying that more quantum of 
wheat is being allocated to the States where  
the people are rice eater. While making 
allocation from the Central pool the Govern-
ment should see to it that more quantum of 
rice should be allocated to the States where 
people are mostly rice eater. Similarly the 
wheat allocation should be enhanced to the 
people who mainly eat floor. I would like to 
say something about sugar allocation. More 
quantum of sugar is being allocated to the 
urban areas then the rural areas. Why this 
disparity? A feeling is being created among 
the people of rural area. They feel that they 
are inferior to urban people. I wonder how 
their need is less than the urban people? I 
urge upon the Government to remove this 
disparity. Equal quantum of sugar should be 
allocated to every card-holder irrespective of 
the fact that they live in urban or rural areas. 
Then one thing about Palmolein. The de-
mand of Palmolein is increasing in the rural 
areas. But the allocation made to the rural 
areas is very inadequate. I think Palmolein 
allocation should be increased for the rural 
areas. I found one lacunae in the Public 
Distribution system. All the essential com -
modities are being sold through Fair pricp 
Shops to every card holders whether they 
are rich or poor. I do not understand why rich 
people are allowed to take ration from the 
Fair Price Shops. It is a must forthe poor and 
weaker section. The well-do-do people can 
afford to buy all kinds of foodgrains at higher 
rates from the open market. So, the benefit 
of public Distribution system should be avail-
able exclusively to the poor and weaker 
section of the society. The well-do-do- people 
should not be given this facility.

Sir, I shall be failing in my duty if I do not 
say a word about Orissa. It is regrettable that 
rice and Palmolein allocated to the State of 
Orissa through Central Pool is very inade-
quate. there is wide gap between the de-
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mand made by the State Government and 
the allocation made by the Centre. I demand 
that the allocation of rice and Palmolein to 
Orissa should be enhanced. Lastly, I would 
like to say that the basic philosophy of our 
perspective planning is to see that 'Ihe  
poorest of the poor of the country are in a 
better position and to provide them food, 
shelter and clothing is constitutional obliga-
tion of ours.” So, when we have made a lot of 
progress in agriculture and when we are self 
dependent in food production, we must see 
that the public distribution system functions 
quite effectively and nobody in this country 
face starvation in want of food. With these 
humble submissions, I thank you once again 
and conclude my speech.

*SHRI HARIHAR SOREN(Keonjhar): 
Mr. Chairman, Sir, I rise to support the Fair 
Price Shops (Regulation) Bill brought before 
the House by Shri Basava Raju. This is a 
very important piece of legislation. Hon’ble 
Shri Basava Raju has brought the Bill at a 
time when we find that there are a lot of 
irregularities in the Public Distribution sys-
tem. It is really very necessary to remove 
those irregularities. Therefore, it is a timely 
Bill.

Sir, many Hon’ble Members have dis-
cussed the functioning of the Public Distribu-
tion System in the country. I do not wish to 
repeat those points. I would only like to give 
a few suggestions to the Govt, as to how the 
irregularities in the existing system could be 
removed and as to how we can strengthen 
the Public Distribution System.

Sir, there was a time when we had 
scarcity of foodgrain. India was importing 
huge quantum of rice and wheat. After making 
sincere efforts the production increased 
manifold and now th e  country h a s  become 
self-dependent in foodgrain and and now we 
are exporting foodgrains to them. When there 
is no dearth of foodgrain in the Central pool, 
every c itiz e n  of th 's  c o u n try  m u s t g e t th e  

essential commodities like rice, wheat and

pulses etc. according to their need and at the 
same time at reasonable prices. The Public 
Distribution System has been introduced in 
the country to check the hoarding, black-
marketing and to ensue the availability of 
foodgrains to every people, particularly the 
common men in this country. But it is regret-
table that the poor and weaker section of the 
society are not getting their entire need of 
foodgrains from the Fair Price Shops. At 
many places, most of the rations are being 
sold by the dealers and Fair Price Shop 
owners at black market in higher rate. The 
Common men buy them from open market at 
higher prices. These irregularities are to be 
checked completely. Otherwise the poor 
people will not derive any benefit out of the 
Public distribution system for whom it has 
been introduced. Therefore, I would like to 
give some suggestions to remove such ir-
regularities.

Firstly, the Government is appointing 
strage agent from among the people. The 
storage agents are profit-minded. They get 
foodgrains from the dealers and sell them in 
the open market at higher prices and thus 
get good amount of profit. These private 
people should not be appointed as storage 
agents. I would like to suggest that the Food 
Corporation of India should open one stow  
in every block and its employees. Should 
work as storage agents. Since there is a 
possibility of luring away the Employees 
dealing with storage by blackmarketers, the 
activities of these employees may be watched 
and storages should be regularly checked.

The second point I would like to make 
about the existing retail network under Public 
Distribution System. You have opened re-
tailers in every village or Panchayat where 
Fair Price Shops have been opened. In 
Orissa, we have got some village or Pan-
chayat level Committees who monitor the 
effective functioning of the Fair Price Shops. 
But the tragedy is that the retailers are se-
lected from among the business-men who 
somehow manage to keep hold on the 
Committee members. So, the retail Commit-
tees are not at all effective. Therefore I would

‘Translation of the speech originally delivered in Oriya.
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like to suggest that no business men or 
Private individuals should be appointed as 
retailers. Necessary guidelines should be 
issued to the State Governments in that 
direction. The retail net work should be en-
tirely entrusted to the Cooperatives. In this 
way we can make the Public Distribution 
System a great success.

Thirdly, I would like to say about Trans-
portation charges. My friend Shri Jena was 
refering to it. Everybody is aware that the 
transportation charge which is being paid to 
the dealers in very low. Even it is much less 
than what they actually spend. Therefore, it 
is very necessary to raise the transportation 
cost. Otherwise, the dealers will continue to 
sell some bags of foodgrains in the black 
market in order to bear the transportation 
costs. At the same time the margin of profit 
should also be increased. If we do so, then 
the gram panchayats and the Cooperative 
societies will agree to take up this work. 
When we are giving a huge amount of sub-
sidies to the beneficiaries under different 
programmes why cannot we spend some 
more money towards transportation charges7 
Instead of giving huge amount of profit to the 
businessmen, unscrupulous traders and 
black-marketeers, why cannot we give some 
profit to the cooperative societies and the 
Gram Panchayats7 When we are going to 
vest more powers with the Panchayats, why 
the Panchayats will not be given this profit? 
After all, our aim is to provide benefit to the 
poor men. So, we must do something in this 
regard.

Sir, fourthly I would like to say a word 
about consumers card. The ration cards are 
being issued to the consumers. As you know 
Sir, the consumers living in the rural areas 
are simple and ;nnocent. The retailers ex-
ploit these consumers. He keeps all the 
ration cards with him. He issues ration to the 
consumers according to his wish. He does 
not issue the full quota of each item to the 
consumers. But he records everything in the 
card as well as in the register. He sells a 
large portion of the quota in black market. In 
the process, he earns huge amount of profit. 
On the otherhand, the consumers face prob-

lem in want of essential commodities. W e  
have to stop this practice at any cost.

Sir, one thing I would like to say, regard-
ing the allocation of foodgrains to different 
States. As you know Sir, the food habits of 
our people vary from place to place. Sup-
pose, the people of southern state like to eat 
rice, the people of Northern states do not 
want to eat rice everyday. The chapatis 
made out of flour is their daily food. But we 
don't consider the food habits of the people 
while allocating foodgrains under Public 
Distribution System. W e are allocating both 
rice and wheat to every part of this country. 
Suppose, we are locating more wheat to the 
States where people don’t it, then how will 
the consumers take the wheat? Similarly, 
the people of the wheat catting states do not 
like to take so much of rice which we are 
allocating to them. In Orissa there are some 
tribal areas. The tribals don’t want to ear 
wheat. So they do not take wheat from the 
Fair Price Shops. But it is often seen that the 
wheat is being issued in their name in the 
ration card. That means it is clear that the 
surplus wheat or rice are being sold in black 
market. W hereas there is a shortage of the 
same foodgrain in some other area. In order 
to overcome this problem and check such 
irregularities I would like to suggest that 
Government should make a proper assess-
ment of the food habits of the people and the 
actual requirement of the rice or wheat 
whatever they like in different areas. The 
allocation should be made accordingly. I 
hope the Hon’ble Minister will pay proper 
attention to it. Sir in Orissa riro is being 
issued to the Consumers. But almost the 
entire wheat quota is being sold in the black- 
market. Similar is the case with regard to 
sugar. When allocation is made to different 
states, it is seen that equal quantum of sugar 
is being allocated to the urban and rural 
areas. The same quantum of sugar is being 
allocated to the tribal areas. The people 
living inthe urban areas need more quantum  
of sugar then the rural areas. But the sugar 
allocated for the rural areas does not reach 
them. The retailers say that sugar has not 
come from the Headquarters. In this plea, he 
sells most of the sugar quota. The less said
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about tribal areas, the better. As I had stated 
earlier the tribals are simple and innocent. 
They do not bother as to how much ot which 
kind of foodgrain come to the fair price shops. 
They even do not know what is their quota, 
how much of sugar they are entitled to get. 
The retailers take the opportunity of their 
simplicity and divert the entire sugar quota to 
the blackmarket which is meant forthe tribal 
areas. In this way the unscrupulous traders 
who are appointed as the retailers or dealers 
are amassing huge amount of profit. The 
State Govt. Officials belonging to Civil Sup-
ply Deptt., are not able to protect the con-
sumers. It is very unfortunate that in many 
areas the Civil Supply officials are in d u lg -
ing in the black marketing in connivance with 
the retailers and dealers. Sir, our main objec-
tive is to provide foodgrain to every people of 
this country at reasonable prices. Keeping 
that thing in mind, the Public Distraction 
System has been introduced by the Govt, of 
India. But it is regrettable that the benefit is 
not reaching the poorest of the poor, the 
Scheduled Caste and Scheduled Tribes, for 
whom this system has been introduced and 
huge amount of subsidies is being given 
under those schemes. Now we have to safe-
guard the interest of the poor people. There-
fore, stringent measures should be taken 
against the dealers, retailers and other profit 
makers, who are responsible fo the failure of 
the Public Distribution System. W e cannot 
remain as the silent spectators any longer. 
The Govt, of India should utilise its machin-
ery to identify the various irregularities that 
are taking place in the existing system. Those 
irregularities should be removed forthwith. A 
new system should be introduced which will 
protect the interest of the consumers. Govt, 
of India should issue fresh guidelines to the 
State Governments so that they implement 
them systematically. We have to see that the 
consumers get essential commodities at fair 
price shops according to their need and at 
reasonable prices. With this suggestion I 
thank you every much for giving me this 
opportunity to take part in the discussion and 
conclude my speech.

[English]

SHRI SHANTARAM  NAIK (Panaji): Mr. 
Chairman, Sir, although the object behind 
the Bill of Shri Basavaraju is laudable, yet in 
reality such a Bill will become a flop. It will bo 
impracticable because the entire network of 
fair price shops the Central Government will 
not be able to manacje. It has to be and it is 
the primary concern of State Governments 
to manage the fair price shops. However, it 
is not because of many reasons that Mr. 
Basavaraju has come out with this Bill. Maybe 
in certain States fair price shops are very 
badly managed and therefore, the Member 
feels that it is through a State Board consti-
tuted by the Central Government to manage 
the affairs of fair price shops that the things 
can be set right. However, as I have said, it 
will be rather impracticable to have a net-
work of fair price shops managed by any 
Board to be supervised by the State Govern-
m e n ts .

Mr. Chairman, Sir, as far as our Consti-
tution is concerned, the general provisions 
regarding the good rest in the State List, 
namely, Entry 27 which says:-

“Production, supply and distribution of 
goods subject to the piovisions of entry 
33 of List III."

Under item 33 in the List III, of the 
Concurrent List, this item states:

“Trade and Commerce in, and the pro-
duction, supply and distribution of,—

(a) the procucts of any industry 
where the control of such in-
dustry by the Union is declared 
by Parliament by law to be 
expedient in the public inter-
est, and imported goods of the 
same kind as such products;

(b) foodstuffs, including edible 
oilseeds and oils;”

Our constitutional experts have rightly in-
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serted this subject under Concurrent List. It 
is because they wanted that the Central 
Government should have such control on 
essential commodities— through this provi-
sion that the Central Government, from time 
to time, enacts various orders and guide-
lines with respect to management of essen-
tial commodities.

Sir, I would like to state that recently, i.e. 
in 1986, we have passed a very ideal legis-
lation known as the Consumer Protection 
Act, 1986. I would say and as I have said 
earlier also, this was in fact, a very revolu-
tionary step as far as consumers are con-
cerned and as far as management of essen-
tial commodities is concerned. The Act, after 
it was enacted in 1986, did no create that 
much impact. It is because it lacked in imple-
mentation. In fact, such an ideal legislation 
would have created a revolution in the matter 
of distribution of essential commodities and 
enabled people to get quality products 
through the network of fair price shops. It has 
provisions for Central Consumer Protection 
Council and State Consumer Protection 
Councils. It also has the provision for redres-
sal of consumer’ s grievances through Dis-
trict Reiressal Forums and State Commis-
sions. There are the four essential bodies 
created under this Act and in certain cases, 
the main members of these Committees are 
no less than judicial officers of very high 
rank. So, such an important machinery was 
sought o be built under this Consumer Pro-
tection Act and if we had properly imple-
mented this Act, I think, the consumers would 
have got a lot of relief. I would like to draw the 
attention of the hon. Minister that in many 
States these bodies have not been estab-
lished. Therefore, the Act despite having 
been passed in 1986, had just remained on 
paper. It is very much essential that this Act 
should be implemented in all the States. It 
was an ideal revolution of the entire system. 
So, I would urge upon you to request the 
State Governments to implement this legis-
lation very strictly. In my State also, the State 
Consumer Protection Council and other 
redressal forums have not been established. 
So, we should implement this legislation 
very strictly. Then, we have got the problem

of price control and in that we have got two 
factors involved. One is the shortage of 
certain commodities and the other is artificial 
shortage created by those who are involved. 
Therefore, this aspect of controlling the prices 
of essential commodities should be taken 
care of. So, it has to be assessed as to 
whether all this has to be done with respect 
to curtailing of artificial scarcity has been 
done or not. If the commodities are in short 
supply, it is very difficult for us to create 
commodities all of sudden,except by import, 
which is not feasible always. But if there is 
any artificial scarcity, I urge upon you to take 
strong action not only under the Essential 
Commodities Act but also under other provi-
sions which provide for preventive meas-
ures so that relief could be give to consum-
ers underthose rules and regulations. People 
should feel that artificial scarcity will not be 
tolerated. They can understand sometime if 
any commodity is in short supply, the Gov-
ernment cannot create that commodity. But 
they get very much angry if artificial scarcity 
is created. Therefore, I request you to urge 
upon the State Governments again not to 
create any artificial scarcity. As you are 
aware, certain State Governments— you 
have duly replied to them— are prone or 
inclined to make profit at the cost of consum-
ers, at the cost of poor people. For instance, 
Andhra Pradesh Government case is before 
us. They have been denying it but they are 
calling it something else. But the offence that 
they have committed with respect of rice is 
nothing less than plain and simple cheating. 
One who cheats the poor people of rice and 
when it is being sold at higher prices, what is 
it, if not cheating, pure and simple cheating? 
Bu if they are caught, they get angry. Yester-
day I have one example and said that even 
during floods in 1986, when the money was 
given underthe Centrally sponsored scheme, 
it was diverted. Out of Rs. 92 lakhs which 
was given for flood relief, air-conditioners 
were purchased on large scale. This is the 
attitude of certain regional parties who are 
heading Government in certain areas. Your 
control with respect to these State Govern-
ments is very much essential.

I would (ike to submit another thing.
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Since we are strengthening our Panchayat 
system, we should do thte. Although your 
contact is directly with the State Government 
and whatever they give as feed back mate-
rial, whatever information supplied to you, 
you have to rely upon, kindly try this method. 
As a sample survey or example, you can ask 
information directly from certain Panchayats 
regarding the distribution of essential com-
modities. If information is sought for directly 
from Panchayats, you will get a real feed 
back because State Governments some-
times are prone to give artificial information.

Lastly, I would like to speak about my 
State. Goa is a very small State. As far as 
essential commodities supply is concerned, 
there are problems from time to time and 
sometimes we do not get proper rice or 
wheat or other commodities. Goa is a very 
small State and if you pay a little attention at 
a particular relevant time, we will be satis-
fied. There are three major festival times, 
Ganesh Chaturti, Deepavali and Christmas 
and at that time, some special attention 
should be paid to our State. Considering the 
vastness of the country, to meet the require-
ments of Goa is nothing. If you meet the 
requirements of Goa with small addition, you 
will be fulfilling the requirements of one State 
and one State will be to your credit, having no 
problem

With this, I thank you for giving me this 
opportunity.

[Translation)

SHRI JUJHAR SINGH (Jhalawar): Mr. 
Chairman, Sir, I rise to express my gratitude 
to you for giving me an opportunity to speak 
on the Fair Price Shops Regulation Bill and 
I support this Bill.

It is our aim to provide food, cloth and 
Shelter to each and every individual under 
our democratic set up. However 30 per cent 
of our population is still living below the 
poverty line and these people have to face 
lot of difficulties in getting these amenities. It

is unfortunate that this section of our popula-
tion is mostly un-organised. As regards other 
organised sectors, whether of labourers, 
Government officers or that of the M. Ps, they 
are successful in getting all sort of conces-
sions through their pressure tactics and they 
can also have the subsidised food for them. 
The labourers working in Government facto-
ries or elsewhere, can assert their strength 
to negotiate their wages and other privileges 
but such a provision should be made even 
for those, who live in villages below the 
poverty line and whose number is quite large 
but who are unorganised. For the purpose of 
that provision it is necessary that the State- 
machinery is very efficient, honest and dedi-
cated. They should be provided with all the 
necessities of life like food, cloth and shelter. 
Inspite of the Government machinery pro-
vided for the purpose the intention of the 
Government is yet to be fulfilled. The Bill 
introduced by the Government in this regard 
is welcome and it will be appreciated if the 
Central Government takes some steps in 
this regard.

Every year, we see that after putting in 
hard labour throughout the year the farmer 
gets a minimal price for his produce. At times 
he has even to starve. Just now, you have 
given the figures in the House, but his margin 
is hardly Rs. 10 to Rs. 12 and he has to sell 
his crop at that price only. But after 15 to 20  
days, when this produce reaches the hands 
of the traders after rainfall, the prices doubled 
within a month. Then it is sold to the consum-
ers by the traders. In this way it benefits 
neither the grower nor the consumer but the 
intermediaries who pocket the entire profit. 
This has thrown the entire system into 
samples. How a balance can be struck in this 
regard? An arrangement should be worked 
out through which the society or the farmer is 
benefited instead of a particular individual or 
a class.

Anotherthing, which should be ensured, 
is that the other commodities such as ce-
ment etc. should be made available in time. 
The hon. Member, who preceded me, said 
that some commodities are needed at the 
time of festivals only. Hence arrangement
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should be made to make these things avail-
able at the proper time.

It is a very simple thing. The Bill is all 
right, their demands are also justified and 
they conform to our principles. But the fault 
lies with the machinery. This is the situation 
not only in respect of fair price shops but in 
every sector-be it the administrative sector 
or development sector or any other sector. 
The entire administrative set up has degen-
erated to such an extent that it cannot benefit 
the people to the desired extent, unless and 
until it is tightened up and streamlined.

I welcome the suggestions offered by 
the hon. member who spoke before me. The 
Government propose to give more powers to 
Panchayats beside providing funds to them 
directly. Earlier, the middlemen used to 
pocket the entire money thereby depriving 
poor people from the benefit. I would like to 
offer a suggestion which you must take into 
consideration. Essential commodities which 
are meant to be supplied through fair price 
shops, should be supplied to Panchayats. 
The Panchayats are already being given 
more power and, moreover, they would not 
be facing the problem of staff. It would en-
able the Government to fulfill its objective.

Sir, I do not want to take much time of 
the House. I welcome this Bill and I am 
grateful to you for giving me an opportunity to 
speak.

SHRI DAL CHANDER JAIN (Damoh): 
Mr. Chairman, Sir, the Fair Price Shops Bill 
presented in the House, is very useful. The 
intention of the Government behind bringing 
this bill is also very good. Fair price shops 
have not been able to fulfil the objective for 
which they were opened. The Government 
has not been able to exercise control over 
these shops to the extent desired.

The essential commodities like sugar, 
kerosene, rice etc. are not made available to 
the people in time by these shops in rural and 
remote areas. These commodities are not 
available there for months together. People 
of those areas are not supplied their due

quota of ration saying that the quota for that 
period has not been received. Resultantly, 
the people are compelled to purchase com-
modities at higher prices from the open 
market.

46 per cent of the total population in 
Madhya Pradesh belongs to scheduled 
castes and scheduled tribes. Adequate quota 
of sugar and rice required for each person is 
not supplied to the State and this causes 
great inconvenience. Mr. Chairman, Sir, 
through you, I would like to make a submis-
sion that adequate quantities of edible oil, 
sugar, kerosene etc should be made avail-
able to the people. The State administration 
and the Government officials have tried their 
level best to exercise control over the fair 
price shops, so that the essential commodi-
ties are made available to the people. How-
ever, it has been observed quite often that 
whenever there is scarcity of foodgrains or 
some other commodity, shortage is felt in the 
shops in the open market also. In our area, 
the foodgrains meant to be supplied through 
fair price shops are supplied through Gram  
Panchayats in the absence of such shops. 
But it has been generally observed that even 
the Gram Panchayats have not succeeded 
in making these commodities available to 
the people. They have also not been func-
tioning property. Therefore, my assertion is 
that these commodities should be supplied 
to the State of Madhya Pradesh by the 
Central Government in adequate quantity. 
Apart from that, full control should be exer-
cised over the fair price shops and public 
distribution system so that the poor farmers 
and labourers could get the essential com-
modities at fair prices.

SHRI NANDLAL C H O U D H A R Y (Sa-
gar): Mr. Chairman, Sir, while I participate in 
the discussion on the Bill presented in the 
House by Shri Basavaraju, I am reminded of 
pre-independence days when famine struck 
Bengal and lakhs of people died. At that 
time, our country was not self-reliant in 
foodgrains nor proper means for the trans-
portation of foodgrains were available. To-
day our country have moved far ahead in this 
field and we have become self-reliant. Not
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only that, we have even enriched our re-
sources in the meantime. Even sine the 
famine struck in Bengal or ever since our 
country got independence, not even a single 
person has died of starvation and this is an 
achievement for which we feel proud. The 
whole credit forthe achievement goes to the 
successful implementation of Government 
policies. Our worthy leader, Shri Rajiv Gandhi 
introduced Panchayati Raj Bill in the House 
a few days back through which the Govern-
ment propose to decentralise the power. I 
appreciates this step. The objective of the 
present Bill is to make all the essential 
commodities easily available to the people 
even in the small villages so that they are 
relieved of their difficulties. I believe that the 
proposals made in regard tothe measures to 
be taken to control price-rise through fair 
price shops as part of poverty alleviation 
programmes are also commendable. Though 
fair price shops have been opened, yet it has 
been generally felt that we have not suc-
ceeded in providing the essential commodi-
ties to the poor people through this system. 
Middlemen are engaged in hoarding of 
foodgrains and selling them in the black- 
market to make profit. It results in the exploi-
tation of poor people. In my constituency 
some people have managed to get allotment 
of shops in fictitious names with a view to 
selling the foodgrains in the black market, 
instead of distributing the same to the people 
through fair-prices shops. This has been 
causing a lot of inconvenience to the people 
belonging to the weaker section and poor 
farmers. I would like.the Government to 
evolve means through which essential 
commodities could be made available to the 
people at cheaper rates. Today, black-mar-
keting has frustrated our entire scheme, as a 
result of which the benefits which the Gov-
ernment intends to provide to the poor people 
through fair price shops are not reaching 
them. Actually, fair price shop holders have 
not been getting the due margin they de-
serve. That is also one of the reasons for 
their selling food-grains in the black-market. 
I feel that if they get proper margin, perhaps, 
the practice of selling foodgrains in the black-

market could be checked to some extent and 
food-grains made available to the people at 
cheap rates. The existing laws do not deter 
the fair price shop owners, especially those 
who have their private shops, from selling th 
items in the black market. Therefore, the law  
should be made more stringent to punish the 
offenders so that it could prove to be deter-
rent. Generally, we see that whenever any 
such shop holder is caught, he is let off after 
a nominal fine and the allotment of the shop 
is again restored to him. My submission in 
this respect is that instead of re-alloting the 
shops to such persons, Panchayats and 
societies should be allotted the shops and 
the foodgrains should be supplied to the 
people through these outlets. Rural are^s 
too face great problem in regard to the 
foodgrains. Hence I would demand that 
maximum shops should be opened in rural 
areas. Moreover, provision should be made 
to provide the commodities to the people in 
their own village. Two or three days of the 
week should be fixed on which shops should 
remain open for the people to get commodi-
ties. Similarly in the areas where weekly 
bazaars are arranged locally, the days of the 
fair price shops should be so fixed as to 
coincide with the weekly bazaar. Apart from 
foodgrains, edible oil etc. should also be 
made available al these shops.

Mr. Chairman, Sir, with regard to the 
provision about the constitution of Commit-
tees or Board under this Bill, I would like to 
say that committees at village level should 
be formed on the lines of those formed at 
district and block-level and representation in 
these committees should be given to social 
workers, women and the people belonging 
to poor section of the society. They should 
be vested with powers to supervise the 
working of the shops. Strict monitoring should 
be done and the shop should be checked  
from time to time. If such measures are 
taken, the licence-holders of fair price shops 
would not get any opportunity to sell the 
food-grains in the black-market.

Mr. Chairman, Sir, the ration quota of 
the districts is inadequate if per head re-
quirements are taken into consideration.
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Therefore, this quota should be enhanced. 
Further, the quota for the areas and Pan-
chayats where the population of the poor is 
comparatively more should be fixed at a 
higher scale because the poor people con-
sume more cereals as compared to their rich 
counterparts. Therefore, the ration quota 
should be more is those areas where con-
centration of poor people is more.

Mr. Chairman, Sir, I have observed at 
many places that cereals are stored in the 
open which results in much damage. I would 
like to request that more godowns should be 
constructed for storing maximum quantity of 
grains. In addition, a large number of fair 
price shops should be opened so that these 
items could be made available to the people 
in time.

Mr. Chairman, Sir, I would like to thank 
the hon. Member for bringing this Bill and 
urge the Government to took into the sug-
gestions made by the hon. Membeis and 
bring forward a relevant Bill in this regard so 
that the ordinary people aie benefited and 
black-marketing is checked.

CH. LACHCHIRAM (Jalaun): Mr. Chair-
man, Sir, the Fair Price Shops (Regulation) 
Bill presented by our hon. friend has already 
been implemented in the past. It was imple-
mented at a time when essential commodi-
ties were in short supply and this measure 
had benefited the people substantially. This 
bill is under discussion for quite a few days. 
Our hon. friends have thrown light on its 
positive and negative aspects. There can be 
no two opinions about the fact that the bill 
has some shortcomings and there are cer-
tain reasons behind it as well. Just now the 
hon. Member was referring to the corruption 
prevailing in the Fair Price Shop system. 
There can be no two opinions about the fact 
that corruption does prevail in this system 
and it cannot be otherwise when so many 
loopholes exist for indulging in such mal-
practices. For example, the essential com-
modities which are supplied by the F.C.I. to 
the shophelders are not duly weighed before 
being supplied. Often sugar bags are soaked 
in water to increase the weight. The rate of

commission per bag of sugar is Rs. 6. There  
was a time when a gunny bag could be hired 
by paying 40 to 50 paisa, but today the cost 
has risen to Rs. 4 and the rate of commission 
is Rs. 6 only. Similarly, the rate of commis-
sion on cereals is Rs. 4 or Rs. 5 per bag and 
out of this, the loaders deduct their loading 
unloading charges. This is one of the main 
reasons of their indulging in mal-practices. 
Inspite of our requests to the Government in 
*his respect, the rate of commission has not 
been enhanced.

Mr. Chairman, Sir, the Fair Price Shop 
holders earn 25 paise as profit on palm oil. 
But they have to part with a portion of their 
profit of bribing the inspectors. They have to 
do so in order to run their shops. This is 
another reasons for their indulging in corrupt 
practices.

The distance between the two Fair Price 
shops in the rural areas is too long with the 
result that the people have to cover 2 kms. or 
more for drawing a little quantity of ration. 
The result is that they do not draw their 
ration. Therefore, I would like to emphasise 
that some fresh legislation will have to be 
made to control mal-practices. Till such mal-
practices continue, the common people will 
not get the desired benefits. With these 
words, I express my gratitude for giving me 
time to speak.

SHRI R.S. KHIRHAR (Sitamarhi): Mr. 
Speaker, Sir, the House is discussing the 
Fair Prices Shops Bill. Many provisions have 
been made in this Bill, including the opening 
of additional fair price shops and exercising 
control over them. The Central Government 
has made its contribution in this regard. 
Provisions have been made to deal with the 
shortcomings of the existing system. How-
ever, I would like to draw your attention 
towards one point. The hon. Minister in-
charge of the Public Distribution System is 
present here. If we compare the standard of 
the fair price shops as existing in the urban 
and the rural areas, we shall find that the 
shops in the rural areas are being given a 
step-motherly treatment. If some commodity 
is supplied through the Fair Price Shops, its
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supply is generally restricted to urban areas 
and rural areas do not get the benefit. I hail 
from the remote area in the Indo-Nepal bor-
der and I have seen in my village that al-
though such essential items as cereals, sugar 
etc. are available during the festival season, 
items like cloth are seldom available. As an 
hon. Member has submitted just now, the 
main reason for the corruption and short-
comings in the Public Distribution System 
lies in the fact that the shopkeepers are in 
league with the rationing officers and the 
former have to pay a percentage of their 
profits to the latter. The hon. Member has 
said that the shopkeepers do not earn ade-
quate profits as a result of which they are 
compelled to indulge in such mal-practices. 
He is right in saying so and I support him. The 
Government should make a specific amount 
available to them by which they may be able 
to make a living and run the shops properly 
as well. If arrangements are not made for 
providing them a p ro p e r livelihood, th e y  will 
be forced to resort to mal-practices out of 
sheer disappointment. I want to submit th a t 

this is not a new bill and this kind of a subject 
has been dealt with earlier as well. But I 
would suggest that it will do well if thpse fair 
price shops are allotted to the educated 
unemployed persons and a minimum a c a -
demic qualifications such as matriculation of 
B.A. is specified in this regard. When such 
shops are allotted, the shop holders should 
be treated as in Government service and 
they should be Governed by the relevant 
service conditions applicable to the Govern-
ment employees. This will act as a deterrent 
because they will be afraid of losing their 
jobs in case they are caught indulging in mal-
practices. They will have a fixed s a la ry  and 
this will help in checking all kinds of malprac-
tices and under-hand dealings. It will also 
h e lp  in s o lv in g  the u n e m p lo y m e n t p ro b le m . 
Therefore, in view of the problem of unem-
p lo y m e n t, the fair price s h o p s  s h o u ld  be 
allotted to graduate unemployed persons 
and they should be governed by all service 
conditions applicable to Government em-
ployees. I think this will help in exercising 
control to some extent. It w ill also check the

collusion between the shop holders and 
rationing officers and the consequent black-
marketing of the rationed items.

With these words, I thank the hoo. 
Chairman for giving me time to speak.

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI SUKH RAM): Mr. Chairman, Sir, I 
would like to congratulate Shri Basavaraju, 
an honourable member of the House for 
raising an important issue for discussion 
through this Bill. I am glad that a number of 
hon. Members have participated in the dis-
cussion. But it is quite unfortunate that some 
of the opposition parties which were sup-
posed to have participated in the discussion 
on these vital issues facing the country and 
who could have brought to light the short-
coming in the system have now only one- 
point programme before them, i.e. to indulge 
in character assassination of the great leader 
of this country who also happens to be the 
leader of the House. But the Congress Party 
and the Congress Government are commit-
ted to solving the major problems of the 
people of this country. That is why an hon. 
Member of the House belonging to the 
Congress Party felt serious concern for the 
shortcomings in the public distribution sys-
tem of essential commodities and with a 
view to finding a solution of it, he has 
presented this Bill in the House. We are glad 
that the hon. Members participated in it and 
offered some very good suggestions. Public 
distribution system of essential commodities 
is a vital point in the 20 Point Programme 
launched by the Congress Government. 
Besides, it is one of the components of the 
Minimum Needs Programme and the Gov-
ernment is committed to providing essential 
commodities at reasonable prices to the 
people of this country, especially, those 
b e lo n g in g  to the poor class. The Govern-
ment has already taken several measures in 
this regard. At the same time we must keep 
one thing in mind that all the commodities 
are provided to them in time and in adequate 
quantity.

We get 70% of our total procurement of
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wheat and rice from Punjab, Haryana and 
Uttar Pradesh. Thereafter, these commodi-
ties are distributed in the entire country. On  
an average, the foodgrains cover a distance 
of 1500 Kms. Through a network of 1800 
were— houses in various parts of the coun-
try, foodgrains are transported to all the 
States and the Union Territories. I agree that 
there are some shortcomings which need to 
be removed.

W e must not forget the fact that the 
drought which our country faced in 1987 
was the severest of the century. Had there 
been inadequate stocks of foodgrains in our 
ware— houses, had our distribution system 
not been so strong, the situation would have 
deteriorated beyond imagination. 2.5 crore 
tonnes of foodgrains were supplied from the 
Central pool. W e did not have to go to a rich 
country with a begging bowl; we met the 
challenge with our own resources

Last year, when I attended the World 
Food Ministers’ Conference, all the repre-
sentatives from various countries appreci-
ated our achievements and said that the 
most creditable achievement of India was 
that it had attained self-sufficiency in 
foodgrains and met this great challenge with 
their own resources. This is by no means a 
small thing. It, indeed, is a big achievement. 
However, we have to overcome the short-
comings in our Public Distribution System It 
isthe joint responsibility of the States and the 
Central Government.

One thing more which should be kept in 
view is that in the event of any shortage of 
essential commodities in a particular State 
even after the full quota is supplied by the 
Centre, it is not the Central Government's 
responsibility to meet the shortfall. The 
concerned State has to take care of it from 
their own recourses, as centre’s role is only 
to supplement their efforts. At present the 
Central Government supplies only seven 
items for distribution to the States. Besides 
these items, the State Governments are free 
to add more items if they so desire. W e have 
constituted an Advisory Council too, which 
meets twice a year. The Ministers of Food of

all the States and Union Territories are the 
Members of this Council. W e always pres-
surises them to strengthen the public distri-
bution system in the country. Som e of the 
hon. Members have expressed their con-
cern, and rightly so, that the holders of fair 
price shops are not getting reasonable re-
turns. However, some of the States have 
taken initiative by adding more items to the 
list of essential commodities to enable them  
to increase the margin of the fair price shop 
holders and, hence, other States can follow 
suit. So far as the number of fair price shops 
is concerned there were about 2 .34  lakh 
shops in the whole country in 1979, and the 
number has now increased to 3 .50 lakh. 72 
per cent of these shops are in rural areas and 
28 per cent in urban areas. W e have always 
been emphasising that the fair price shops 
should be run under the control of the co-
operatives, because we want to associate 
the Panchayats in this task. W e do not want 
to leave the entire distribution system at the 
responsibility of Government officials. W hen  
crores of people are linked with it, we want 
that this system should be kept under watch 
by these crores of people. With this end in 
view, we have issued instructions to all the 
State Governments to constitute Vigilance 
Committees in their respective States.

S H R I V IR D H I C H A N D E R  J A IN  
(Barmer): In our State, the Cooperatives ’ 
have proved to be a total failure. As the 
commission is not reasonable, the entire 
system has gone haywire.

SHRI SUKH RAM: I am talking about * 
your State. That is why we have instructed 
the State Governments to form Vigilance 
Committees. The monitoring is done by our 
Ministry. Apart from that monitoring is also 
done at State level and district level. Some of 
the State Governments have already made
arrangement for keeping proper vigilance at 
fair price shops and the consumers have 
also been given representation in the vig-
ilance committees so formed, so that they 
may keep watch over them and ensure that 
the commodities supplied to the fair price 
shops are made available to the poor people 
and others. A scheme for door-step delivery
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has also been introduced, under which 75 
per cent loan and 25 per cent subsidy is 
given to the States to enable them to pur-
chase mobile vans for this purpose. From 
the year 1985-86 to 1980-90, assistance 
worth Rs. 642.88 lakh has been given forthe  
purchase of 276 mobile vans, so that the 
commodities which the Government wants 
to supply through fair price shops to the 
people in remote areas, could be supplied 
through mobile vans. The complaints made 
by the hon. Members regarding corruption, 
hoarding, black marketing, etc. are also 
genuine. W e always issue the directions to 
the State Governments under Essential 
Commodities Act to provide essential com-
modities at cheaper rates. So far as the 
implementation of this Act is concerned, it is 
the responsibility of States and Union Terri-
tories to implement it. They do take action 
from time to time. During the year 1986, 
9124 persons were arrested for violation of 
this Act and commodities worth Rs. 1146 
lakh were seized from them. Similarly, dur-
ing the year 1987, 8750 persons were ar-
rested and goods worth Rs. 1580 lakh were 
seized from them. Recently in 1988-89,8552  
persons were held and goods worth Rs. 
1562 lakhs seized from them. This shows 
that the State Governments do take action in 
this direction. But in spite of all these meas-
ures, people manage to evolve many more 
methods of indulging in malpractices. As the 
commodities sold through fair price shops 
are cheaper as compared to those selling in 
the open market, the fair price shops remain 
under more pressure.

Mr. Chairman, Sir, our Prime Minister 
Shri Rajiv Gandhi launched a major pro-
gramme in November, 1985 for the welfare 
of scheduled tribes under, which the whole 
country had been divided into 191 blocks 
spread over 17-18 states. Under this pro-
gramme, provision was made to supply rice 
and wheat at cheaper rates to the areas 
predominantly inhabited by scheduled tribes. 
While only 5-6 lakh tonnes of foodgrains 
were provided in the year 1985 for this pur-
pose, the quantity has now been raised to

20-22 lakh tonnes per year. Recently, some 
people created uproar on this score. The  
States Governments were selling rice in 
retail @  Rs. 1.85 per kg.— the price at which 
the Central Government supplies rice to the 
State Governments. This system was preva-
lent not in one State but in many States. But 
Andhra Pradesh sold it at the rate of Rs. 2p er  
kg. Not only that, the people of the State did 
not know the simple fact that the scheme 
was sponsored by the Central Government. 
They continued to sell it at Rs. 2 per kg. The  
Prime Minister, Shri Rajiv Gandhi had 
launched this scheme, but the Andhra 
Pradesh Government kept the people under 
impression that the scheme was being run 
by them. Therefore, the world ‘cheating’ used 
by the Prime Minister is appropriate. Centre 
was providing assistance every year, but 
that State was running the scheme in its own 
name. This is nothing but cheating. The 
States have started realising that they de-
pend on the Centre but even today some 
regional parties want to prove that they have 
nothing to do with the Centre. Many hon. 
Members have expressed their gratitude to 
the Centre, in this House as well as in the 
oiher House, for extending help to the States 
as a result of which there is progress in these 
States.

Sir, we are monitoring all our big pro-
grammes at Ministry level. Some hon. 
Members have suggested that sample and 
price list should be displaced on the shops. 
Orders have been issued to all the States 
that price list and samples should be dis-
placed at all the fair price shops. I admit that 
complaints are there. In a transaction of 15 to 
18 lakh metric tonnes complaints regarding 
sub-standard material and other shortcom-
ings are bound to be there. But before we 
provide foodgrains to States, joint inspection 
is carried out by the quality control officers of
F.C.I. and the officials of the State Govern-
ment. Thereafter, it is supplied to Fair Price 
Shops for distribution. If there is a complaint 
they should not take it. F.C .I. cannot impose 
it upon them. If something is found sub-
standard in the Fair Price Shops, it is the 
responsibility of the State Governments and 
they should ensure the quality. Some com-
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plaints were received about rice, as some 
hon. Members also stated.

So far as procurement is concerned, 
Punjab contributes the maximum. Som e-
time back there were floods in Punjab and 
Haryana which caused extensive dam age to 
the standing paddy crops. The farmers who 
feed the entire country, were to be helped. 
Our Prime Minister himself went there, saw  
the problems of the farmers and decided that 
relaxation should be given in procurement 
specification, where we had a target a of 
procuring 40 lakh tonnes, we could procure 
only 28 lakh tonnes. Rice was distributed to 
all the States, irrespective of whether it was 
opposition ruled State of Congress rules 
State. 300 lakh tonnes of rice was supplied 
to West Bengal and 350 lakh tonnes was 
supplied to Maharashtra. Rice was supplied 
to all the States and no State declined to 
accept it. But in West Bengal people were 
told that this rice was totally sub-standard 
and it was not fit for human consumption. If 
States behave in this way and there is con-
frontation with the centre, nothing can be 
done. We do not believe in discrimination 
particularly, in the distribution of essential 
commodities, no matter which party rules 
the State. W e have never tried to get political 
mileage out of it. If we go by figures we can 
prove, we have supplied 41 per cent of total 
rice to the opposition ruled States whereonly 
31 per cent of our population lives. Out of the 
subsidy of Rs. 2 ,200 crores that is being 
borne by the Central Government, 36 per 
cent goes to these 4-5 states. If there had 
been any such intention on our port the 
figures would have proved otherwise. W e  
are supplying much less to the bigger States 
than what is due to them but still there is no 
complaint from them. I have taken note of the 
questions that have been raised here and I 
will try to discuss them at the advisory coun-
cil’s meeting, which is held twice a year, and 
find the solutions. But I had gone a step 
further and I had said that these problems 
should be discussed at regional level meet-
ings and we should go into the details to find 
out how far we can help. I held a meeting in 
Shillong 3-4  months back. It is a hilly area 
and the roads are washed away during rainy

season there by disrupting supplies. Per-
haps there is lot of problem in Mizoram also. 
Therefore, we decided that two months buffer 
stock should be kept there but unfortunately 
due to Bodo agitation and other agitations, 
there was some problem. But inspite of these, 
we sent as much foodgrains as possible. 
There might have been some shortcomings 
but we will try to remove them.

W e have discussed separately with 
Madhya Pradesh, Rajasthan, Uttar Pradesh 
and Bihar. I also intend to visit all the States 
and try to solve the problems there. W e may 
come across some difficulty because we 
cannot meet the demand fully, for example 
there is demand for rice but it cannot be met 
100 per cent. W e do not have shortage of 
any other foodgrain. 170 million tonne of 
foodgrains have been produced this year in 
our country i.e. 33 million tonnes more than 
last year. It is freely available in the market, 
and there is no shortage of it. W e are supply-
ing foodgrains to the State Governments 
and they are distributing it to the consumers 
specially to the poor. Although our distribu-
tion system is of universal nature but even  
then we insist upon all the States and the 
hon. Prime Minister is particularly con-
cerned— that programmes should be formu-
lated for tribal areas. He wants that the poor 
who are getting foodgrains at subsidised 
rates, should get it at still chapter rates. But 
there are some people who know nothing 
except levelling in charges and allegations 
and indulging in character assassination. 
They are not interested in solving the prob-
lems of the country. They want to grab power 
somehow and create 1977 conditions once 
again. I hope and I am convinced that people 
of this country will not repeat that mistake. 
They have understood their trick. Instead of 
raising important questions in this august 
House, they have raised only one question 
during these 4 years. I have been elected to 
this House for the first time but during these 
four or four and a half years I found that 
instead of pointing out our weaknesses or 
raising national issues in this House the 
opposition has been harping on one issue 
only and the national newspapers are full of 
it. Besides, they have tried to obstruct thfe
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proceedings of the august House on more 
than one occasion. They had only one point 
programme i.e. to disturb the proceedings of 
this august House. The people of this coun-
try have recognised them fully now.

[English]

PROF. N.G. RANGA (Guntur): I will 
make one suggestion. For instance, for tribal 
people, rice is being supplied at a conces-
sional rate. Now, such schemes should be 
properly advertised so that people would 
know— all over India, again and again, it may 
be repeated also on the Radio as well as on 
the T .V .— at what concessional price, it is 
being supplied by the Central Government. 
Then, they will be able to see the difference 
between the price that is actually being col-
lected from them and the price at which it is 
really being placed at the disposal of the 
State Government. That is one thing.

The other thing is that the Central 
schemes— whatever they are, in order to 
help different sections of the people— must 
be properly stated and advertised so that 
people would know what they are. It is not 
like in the olden days when they used to 
come from the Government. Which Govern-
ment? There are two sets of Governments—  
Central Government as well as the State 
Government. When they are vying with each 
other, how are the public to know. There-
from, the Centre should take care to see 
whatever they are specially doing in order to 
help such and such sections of people, they 
should give proper publicity for that.

MR. CHAIRMAN: Mr. Minister, this
suggestion is very good. But in addition to 
this, I would add that the monitoring could 
also be in such a manner that the Members 
of Parliament who will represent the Centre 
in the States could be involved in it so that 
they are able to rectify the lacuna.

SHRI SUKH RAM: I fully subscribe the 
views of Prof. Ranga. The central schemes
s h o u ld  b e  p ro p e r ly  p u b lic is e d  a n d  th e  p e o p le

of this country should know what have been  
and what are the contributions of the G ov-
ernment of India. It is necessary forthe unity 
of the country. The Central Government has 
to be strong enough and the people should 
realise that they depend on their progress 
and on certain schemes implemented by the 
Government of India. I fully agree with you. 
W e though that it is the duty of the State 
Government also to see that these schemes 
are being properly publicised. But some State 
Governments, instead of telling that th*e 
schemes belong to the Government of India, 
that these schemes are their own; this gives 
an impression that the schemes belong to 
them as has happened in the case of Andhra 
Pradesh. They say that the schemes are 
their own and they are spending the money 
for them.

[ Translation]

I was talking about consumer protec- 
tion. In the last few years many laws have 
been passed in this august House and the 
Consumers Protection Act was passed at 
the instance of the hon. Prime Minister Shri 
Rajiv Gandhi. To my mind no other law is as 
revolutionary as this one. So we want all the 
State Governments to act upon it. Some 
States have already formed the Consumers 
Protection Councils, while in the other these 
are yet to be formed. In some States these 
are functioning effectively while in the others 
they are not so effective. W e are constantly 
in touch with the States and 3-4 meetings are 
held in a year. Besides this, we also corre-
spond with the States from time to time. W e  
will continue to exert pressure on the States 
till they fully implement it.

I appreciate the spirit with which the Bill 
has been moved in the House by the hon. 
Member. I have learned a lot from it. W e will 
be benefited by the suggestions that have 
come forth during the discussion on the Bill 
in the House. However, I would like to inform 
the hon. Member that the proposed expendi-
ture of Rs. 100 crores in the Bill is insufficient 
as Rs. 5000 crores are spent on foodgrain 
procurement alone, besides maintaining the
infrastructure like FCI’s 85,000 employees
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and officers. Not only this, support p r ic e -  
due to which the farmers are now receiving 
remunerative prices and the production had 
also increased— is also to be paid to them. 
Therefore, I feel this amount would be inade-
quate. I think the hon. Member has suc-
ceeded in drawing the attention of the Gov-
ernment and the House towards the issue. I 
know there are some shortcomings but they 
will be removed and in this connection we 
are in touch with the State Governments.

W e will keep in mind the suggestions 
given by the hon. Member in the House. 
However, these suggestions cannot be 
accepted as their implementation is very 
difficult and they will not bring about any 
change.

Therefore, I request the hon. Member to 
withdrawthe Bill moved by him. The Govern-
ment has taken note of the suggestions and 
will benefit through it.

*SHRI G .S. BASAVARAJU (Tumkur): 
Mr. Chairman Sir, As I was mentioning yes-
terday, there was corruption in most of the 
offices in the State during the Janata Rule. 
Administration was in shambles. The devel-
opment work had come to a halt. The Minis-
ters and legislators were busy in making 
money. They never tool any interest in the 
welfare of the State. The former Chief Minis-
ter touring the foreign countries in the name 
of finding NRI investors in the State. He 
attended the assembly rarely.

Lands were distributed generously to 
the rich people. The Government said that 
the land is being distributed tothe Societies, 
but they were all bogus Societies. Infact the 
land was distributed to the relatives of the 
former Chief Minister, who does not know 
about ’REVAJEETHU’ affair in the country. 
Similarly the High Court gave its verdict in 
the arrack bottling case. The allotment of a 
seat to the M.D. Course and the involvement 
of the former Chief M in is te r ’s  s o n  is w e ll 

know to one and all. In this way the Govern-
ment had no time to look into the welfare of 
the people of Karnataka. They ignored the
fa rm e rs . N o t a  s in g le  ru p e e  w a s  s p e n t fo r

irrigation. I request the Hon’ble Minister to 
complete the upper Krishna Project at the 
earliest. Finally due to the mess and infight 
the Government fell on its own weight. People 
in the entire state are happy about the Gov-
ernor’s rule and there is some improvement 
in the administration in State.

New Government Electric Factory 
(NG EF) affairs is known to the whole coun-
try. Electrical goods are manufactured in this 
factory and it was working very well. What 
did the former Chief Minister of Karnataka 
(the first Chief Minister of Janata Govern-
ment) do with this factory. All the benefits 
were sold to W. A.G. some I. A.S. Officers are 
also involved in the affair of NGEF.

I have also received layer of notices 
alongwith some of my friends. There are 
some IAS Officers also who mismanaged 
the administration of NG EF. Such officers 
should be punished severely. They should 
be suspended immediately and CBI enquiry 
should be ordered immediately. Otherwise, 
we would loose this prestigious factory.

Old age pension is being given in the 
State. Sir, you would be surprised to know 
the real recipients of this old age pension. In 
each village the number of receipients had 
been increased. According to statistics 12.5 
lakh persons are getting this old age pen-
sion. Widow pension is also being given for 
name sake. The husband will take his own 
wife to the concerned office and get the 
widow pension to his own wife. Money distri-
bution went on unabated during the Janata  
rule. In the last 6 years they have sawllowed 
more than 400 crores of rupees.

The Congress (I) Party has served the 
poor people. W e know about it. But the 
Janata Party has cheated them. Farmers 
were the worst hit during Janata Govern-
ment’s rule. They had given various prom-
is e s  to  get their v o te s . F a rm e rs  thought that 
the interest on their loans would be waived, 
that was not done. Then later farmers were 
not given any loan. Their position become 
p re c a r io u s  d u r in g  J a n a ta  G o v e rn m e n t rule.

‘Translation of the originally delivered in Kannada.
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The Public Distribution System is not 
functioning satisfactorily. Corruption is ram-
pant in the Fair Price Shops. Adulteration of 
sugar, kerosene oil Palmolene Oil has be-
come very common. The middlemen are 
having a roaring business and they are 
cheating the common man. Central Govern-
ment is pending thousands of crores of rupees 
to these Fair Price Shops such that the down 
trodden, Harijans and Girijans backward 
people can be benefited. Unfortunately this 
benefit is going to the middlemen. Such 
middlemen should be brought to book and 
they must be punished severely.

Fees structure in the educational insti-
tutions in Karnataka has to be changed. The 
capitation fees in Engineering College ranges 
from two to three lakhs of rupees. The capi-
tation fees in Medical Colleges ranges from
2 to 5  lakhs of rupees depending upon the 
capacity of the applicants’ parents. Not only 
the intake of these Colleges has been in-
creased but also many new colleges have 
come up. Most of these Colleges are pri-
vately managed and there is no specific 
pattern for collection of fees. I, therefore, 
urge upon the Government to look into this 
matter and bring and uniform fees structure 
in all educational institutions. The atrocities 
on Harijans and Girijans are unabated. There 
is no protection for them. Of course now the 
Governor’s rule is trying its best to restore 
normalcy in the state. Law and order situ-
ation is returning to normalcy. The number of 
atrocities on Harijans is a record during the 
Janata Government rule. The number of 
deaths in these atrocities is also a record. 
Hence I request the Hon’ble Mmisterto protect 
the Harijans, Girijans and othpr down trod-
den people.

The deficit which has been shown in  the 
budget will definitely go up. The total deficit 
will be atleast Rs. 300/- crores. Hence I urge 
upon the Hon’ble Minister to sanction atleast 
R s. 300 c ro re s  a s  s p e c ia l a s s is ta n c e .

I support the Budget wholeheartedly. I 
tnank you, Sir, for giving me this opportunity

to speak and with these words I conclude my 
speech.

[English]

I beg to move for leave to withdraw the 
Bill to regulate tho functioning of fair price 
shops and for matters connected therewith.

MR. CHAIRMAN: The question is:

‘That leave be granted to withdraw the 
Bill to regulate the functioning of fair 
price shops and for matters connected 
therewith.”

The motion was adopted

SHRI G.S. BASAVARAJU: I withdraw 
the Bill.

MR. CHAIRMAN: Now let us go to the 
next item.

S ri H .N . N a n je  G o w d a  

A b s e n t

Shrimati Usha Choudhary.

17.47 hrs.

CRO P INSURANCE SCHEM E BILL

[Translation]

S H R IM A T I U S H A  C H O U D H A R Y  
(Amravati): Mr. Chairman, Sir, I beg to 
move:-

‘that the Bill to provide for comprehen-
sive Crop Insurance Scheme and mat-
ters connected therewith be taken into 
consideration."

Mr. Chairman, Sir, if something is to be 
done for the farmers and the agriculture, 
th e n  the later must b e  declared as an  indus-
try. For the upliftment of the farmers the only 
alternative is to declare agriculture as an 
industry. Therefore, this Bill is significant and
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there is need to amend the 1985 Act also. 
That is why I have moved this Bill. The House 
may be aware perhaps this is the first time 
that I have gone upto the speaker’s podium 
since my election to the august House. I 
have never gone beyond writing letters to the 
Hon. Speaker. This itself explains the impor-
tant of the Bill. I am grateful to the hon. 
Members for supporting me in raising the 
problem of the farmers and to the hon. Min-
ister for his prompt reply thereby enabling 
me to move the Bill. Today, I have realised 
that in addition to honesty and labour, ma-
nipulation is also necessary but the farmers 
can never learn to manipulate. However, I 
feel the way I have manipulated to air the 
grievances of the farmers in the House is 
justified. Sir, in the Parliament and in the 
Legislative Assemblies the issue of the farm-
ers upliftment must be taken up seriously. If 
manipulation is done for person gain it is 
bad, but one should be hesitate if it has to be 
done for the welfare of society, country and 
the upliftment of the backward sections.

Mr. Chairman, Sir, while speaking on 
the Public Distribution System the hon. 
Minister told us about the total foodgrain 
production in the country. Though India 
become self-sufficient in foodgrains after 
Independence, but we must also look at the 
condition of the farmers. Today, the country 
has large foodgrains reserves, bu we must 
also see whether the farmer has enough to 
feed his family. Despite the increase in the 
foodgrain production and the per capita in-
come, the condition of the farmers, the la-
bourers and the common man has not im-
proved. What is the reason? The reason is 
prevailing conditions in the country which 
needs to be changed. W e should not see 
how much the country has progressed but 
now much has the common man progressed. 
Has the standard of living improved? To 
improve the lot of the farmers and the agri-
cultural labourers the hon. Prime Minister, 
Shri Rajiv Gandhi, and the late Prime Minis-
ter, Shrimati Indira Gandhi, took several 
concrete steps and launched many pro-
grammes.

Our Government and the Congress

Party has always been committed to the 
upliftment of th6 poor and the backward 
people. Though one may like the reservation 
policy or not but it has definitely helped the 
poor, the tribals and the women. W hy I am  
saying all this, is because the insurance 
scheme introduced in 1985 was not imple-
mented in all the States. I would like to tell 
those accusing the Congress Government 
of doing nothing, that Maharashtra is the first 
State where crop insurance schem e has 
been introduced, and this has been done by 
the congressmen there. The Centra' Crop  
insurance scheme should be extended to all 
the States.

I would like to add here-that this year’s 
drought has been the worst of the century. It 
has caused extensive dam age to the crops. 
If all crops had been covered under the 
insurance scheme and not a few  as is the 
case, then the farmers would not have suf-
fered such heavy losses. The bsses suf-
fered after 1985 have not been fully compen-
sated. Therefore, the loss suffered should 
be made good under the crop insurance 
scheme. In addition to this, I would also like 
to say that the Jawahar Rozgar Yojana, the  
revival of the Panchayati Raj and other 
schemes are basically meant for the 
upliftment of the rural masses, the farmers 
and the labourers. I would like to m ake a  
submission about the crop insurance 
scheme. If we are unable to provide full crop 
insurance cover to the farmers they cannot 
be uplifted. W e have to work for the upliftment 
of the poor through the Panchayati Raj sys-
tem and for that, crop insurance scheme is 
very essential.

Mr. Chairman, I would like to bring to 
your notice that this year, oranges were sold 
at the rate of Rs. 75 to Rs. 125 per thousand 
in our region. I know this because I also own 
an orange orchard and I am myself a  farmer. 
The farmers in the Vidarbha region have got 
no transportation facilities to bring their or-
anges to the market. As a result, they resort 
to distress sale of their produce. They cannot 
afford freight charges for the transportation 
of their oranges to Delhi, Madras, Bombay 
and Bangabre. That is why they have to sell
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the oranges at a very cheap rate. While in the 
market, the oranges sell at Rs. 1 or Rs, 2/- 
per piece, the traders make the bulk pur-
chase of oranges at the rate of Rs. 125 per 
thousand. W e are also helpless and that is 
why we had to sell the oranges at cheap 
rates because this year our region was lashed 
by stormy winds. Since cotton is grown in a 
number of States, the Government is con-
sidering a proposal to cover cotton underthe 
crop insurance scheme. If we cannot pro-
vide a cover lor the crops of the farmer, all 
the allied business activities will come to a 
standstill and with that, the industries will 
also come to halt. Since time is short. 1 
cannot go into the details of everything, but 
I would definitely urge upon the Government 
to extent crop insurance scheme to cotton, 
oranges and all other such crops. It has been 
our slogan that the gap existing between the 
rich and the poor wilf be bridged and this 
thing is repeatedly at the time of Budget 
presentation. In this connection our hon. 
Prime Minister, Shri Rajiv Gandhi as well as 
our Government took a great risk, to work for 
the upiiftment of backward sections of the 
society andformulatedschemesforthe farm-
ers and the villagers. As such when we are 
formulating a number of schemes for the 
backward people, we should not think in 
terms of profit and loss. W e will have to bear 
losses in order to bring them at per with 
others. As such, in view of the losses suf-
fered, we should increase the amount of 
insurance which was reduced in 1985 and 
implement the scheme in all the States.

Besides that provision it may please be 
noted that the Central Government is yet to 
pay the amount of its contribution under the 
crop insurance scheme for Maharashtra. 
Though the Government of Maharashtra has 
already deposited its share of insurance 
money payable to the farmers. The Central 
Government has so far not paid its 25 per 
cent share. I would like to request the Gov-
ernment to make payment of its share at the 
earliest.

The Central Government took a bold

step while extending necessary help by way 
of paying Rs. 250 crores to Rs. 300 crores fdr 
crop insurance in the year 1986-87. For this, 
I would like to express my thanks to the 
Government and come to my final point.

The crop insurance scheme was prop-
erly implemented in Maharashtra in 1988. In 
this connection I would like to make a sub-
mission. For the purpose of crop insurance, 
Taluka is being treated as a unit. W hen the 
entire block of a T  aluka is affected by drought 
or famine or crop is damaged, we treat it as 
as a unit. Sometimes it so happens that 
drought affects only two villages of a Taluka 
and other 4 villages are not affected by it. As 
such the above law needs to be amended 
and instead of Taluka, the village should also 
be taken as a unit at the block level. For the 
purpose of compensation under the crop 
insurance scheme, only the extent of less 
suffered should be taken into consideration. 
This year the General Insurance Corpora-
tion has earmarked a sum of Rs. 6.73 crores 
as its share for the payment of crop insur-
ance money to the farmers. The Central 
Government is yet to make its contribution. It 
is only after that the farmer will get the 
insurance money. Under the above circum-
stances, funds are also required for those 
states where the insurance schemes has 
already been implemented. While holding a 
discussion on this Bill this thing should also 
be taken into account.

The Bill is in black and white before the 
House as well as the people. I would not go 
into further details of it. I hope that besides 
myself, one or two other hon. Members 
should also support it.

While making yet another submission I 
would like to request the Government to 
reconsider the point of reduction made in the 
amount of insurance money. It is only during 
the last 2 to 3 years after 1985 that the 
people suffered heavy losses and that is 
why some changes have been made in the 
crop insurance scheme. The amount of loan 
payable to farmers has been fixed at R$.
10,000. It means that the earlier amount has 
been reduced. The amount of insurance
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money which was earlier 150 per cent has 
now been reduced to 100 per cent, it has 
been reduced further. Now at the minimum 
level, 80 per cent compensation is being 
paid, but earlier It was 80 per cent of the toial ̂  
loss. The Central Government is thinking of 
bringing it down to 60 per cent. The Central 
Government has proposed this change in 
view of the losses suffered during the last 2 
to 3 years, instead of taking the losses into 
account, it would be more appropriate of a 
liberal view is taken in the interest of welfare 
of farmers. The crop insurance scheme may 
pleased be implemented providing adequate 
compensation for all the crops and ensuring 
its implementation in all the States.

One thing that I would like to know from 
the hon. Minister as to how much help has 
been extended to the farmers by the nation-
alised banks? I want that we should extend 
maximum help to the poor.

With those words, I introduce the Bill.

[English]

SHRI SHANTARAM NAIK (Panaji): Sir, 
She can continue in the Ninth Lok Sabha...

MR. CHAIRMAN: She has finished. 
Motion moved:

"That the Bill to provide for a compre-
hensive crop insurance scheme and for 
matters connected therewith, be taken 
into consideration."

SHRI N.G. RANGA (Guntur): Sir, I 
suggest that we sit for one more hour. This is 
the last Session and then we may not be able 
sit until next time when the Bill can be dis-
cussed. May i suggest that we sit for 10 or 15 
minutes more? Let the Minister state the 
Government's policy that they are in favour 
of crop insurance. Before the new Lok Sabha 
comes, let us give an opportunity to the 
Mmisterto say... ( Interruptbns)

[ Translation]

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): We can take it up on 
the next Friday.

MR. CHAIRMAN: Since next Friday is 
the day of the Resolutions, it cannot be 
postponed till next Friday.

(Interruptions)

[English]

MR. CHAIRMAN: There is no prece-
dent regarding this. So, the House stands 
adjourned to re-assemble on Monday, the 
7th August, 1989 at 11.00 hrs.

18.03 hrs.

The Lok Sabha then adjourned till Eleven 
of the Clock on Monday, August 7, 1989/ 
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